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 LOK  SABHA  DEBATES

 ——  me  oe.  en

 LOK  SABHA

 Wednesday,  July  19,  978/Asadha  28,
 900  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]

 OBITUARY  REFERENCE

 MR.  SPEAKER:  I  have  to  inform
 the  House  of  the  sad  demise  of  one  of
 our  former  colleagues,  Shri  Mohan
 Swarup,  who  passed  away  at  Bareilly
 on  l5th  June,  1978,  at  the  age  of  60.

 Shri  Mohan  Swarup  was  a  Member
 of  the  Second;  Third,  Fourth  and  Fifth
 Lok  Sabha  during  the  years  975—-77
 representing  Pilibhit  constituency  of

 Uttar  Pradesh.

 A  social  worker,  Shri  Mohan  Swarup
 had  played  a  prominent  role  to  serve
 the  people  of  Bareilly  and  was  as-
 sociated  with  several  organisations  and
 institutions  in  his  home  District.  As
 a  Member  of  Lok  Sabha  for  an  un-
 broken  period  of  20  years,  he  toox«
 keen  interest  in  the  proceedings  of  the
 House  particularly  on  issues  concer-
 ning  agriculturists.  He  also  served  on
 many  Committees  including  the  Pub-
 lic  Accounts  Committee  and  the  Esti-
 mates  Committee.

 He  was  a  Member  of  National  Rail-
 way  Users’  Consultative  Committee
 during  964—86  and  of  the  Goodwill
 Mission  to  Ghana,  Liberia,  Sierra  Leone
 and  Nigeria  during  1965.

 We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.
 540  L.S.—

 poem
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 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 The  Members  then  stood  in  silence
 for  a  short  while

 ORAL  ANSWERS  TO  QUESTIONS

 Reservation  in  Priyate  Seetor

 *4].  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of  IN-
 OUSTRY  be  pleased  to  state:

 (a)  whether  Government  have  ac-
 cepted  to  extend  the  rule  of  reserva-
 tion  meant  for  Scheduled  Castes  and
 Scheduled  Tribes  to  private  sector
 undertakings  institutions  and  organi-
 sations  receiving  financial  assistance
 in  any  form  from  Central  Govern-
 ment;  and

 (b)  if  so,  what  practical  steps  have
 been  initiated  so  far  to  realise  this
 objective?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 and  (b).  A  Statement  is  laid  on  the
 Table  of  the  House.

 Statement

 (a)  and  (b).  A  proposal  to  reserve
 certain  percentage  of  employment  to
 the  members  of  Scheduled  Caste  and
 Scheduled  Tribe  communities  in  the
 private  sector  undertaking  was  conai-
 dered  by  Government  and  it  was  felt
 that  statutory  or  other  measures  for
 ensuring  such  reservation  would  not
 be  appropriate.  It  was  considered  that
 the  trade  organisations  might  con-
 tinue  to  be  persuaded  to  take  steps  to
 ensure  that  an  adequate  share  of  em-
 ployment  was  given  to  Scheduled  Cas-
 tes  and  Scheduled  Tribes.  In  pur-

 -suance  of  this  decision  an  appeal  was

 issued  in  December,  975  to  all  in-
 dustrial  undertakings  in  the  private
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 sector  through  Directors  of  Industries,
 technical  authorities  and  Chambers  of
 Commerce  and  Industries  urging  them
 to  impress  on  their  constituents  the
 desirability  of  providing  a  due  share
 of  employment  in  the  private  sector
 to  the  members  of  the  Scheduled  Caste
 and  Scheduled  Tribe  communities.

 SHRI  KUSUMA  KRISHNA  MUR-
 THY:  I  have  read  the  statement.  The
 answer  is  absolutely  evasive.

 My  specific  question  is  to  know  the
 attitude  of  the  Government  towaras
 the  elimination  of  the  social  and  econo-
 mic  inequalities  of  the  Scheduied
 Castes  and  the  Scheduled  Tribes.

 Sir,  this  issue  is  closely  related  with
 their  representation  in  the  services.

 It  is  an  indisputable  fact  that  Lhece-
 is  an  immense  potential  for  employ-
 ment  in  the  private  sector.

 Unless  part  of  this  potential  is  sevu-
 red  for  them,  their  economic  position
 cannot  be  improved  at  all.

 The  statement  gives  an  impress.on
 that  the  Government  has  given  proper
 consideration  and  thought  already  to
 this  problem.  But,  how  is  it  that  even
 though  there  are  four  lakhs  of  _iz:-
 dustrial  units  in  the  private  sector  in
 this  country,  we  cannot  find  even  a
 single  regular  employee  from  these
 classes  in  each  of  these  four  lakhs  of
 units?  I  would  like  to  know  how  this
 Static  situation  in  our  society  could  be
 solved  by  this  honourable  dynamic
 Minister.

 SHRI  GEORGE  FERNANDES:  I
 Share  the  sentiments  expressed  by  the
 hon,  Member.

 There  have  been  hardly  any  at-
 tempts  made  in  order  to  see  that  the
 private  sector  also  makes  some  kind  ol
 formal  or  even  informal  reservation
 for  the  Scheduled  Castes  and  the
 Scheduled  Tribes,  though  certain  sym-
 bolic  attempts  have  been  made  in  the
 past.  In  964  a  general  apeal  was
 made  to  private  industry  and  their
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 associations  and  others  saying  that  the

 Scheduled  Castes  and  the  Scheduled
 'Pribes  ‘people  should  be  given  some

 special  consideration,  Between  964  to
 97l,  nothing  happened.  In  1971,  one
 more  appeal  was  made.  A  letter  was
 sent  to  all  the  Directors  of  Industries
 asking  them  to  persuade  the  private
 sector.  Then,  in  1975,  under  the
 Twenty  Points  Programme,  one  more
 similar  appeal  was  made.  In  other
 words  it  has  been  very  symbolic  that
 informal  appeals  are  being  made  _  to
 private  industry.  I  have  also  found
 that  the  general  view  of  the  Govern-
 ment  in  the  past  has  been  that  statu-
 torily  any  reservation  in  the  private
 sector  may  not  be  possible.

 I  would  only  like  to  say  that  we
 would  like  to  examine  this  question
 in  all  its  aspects  and  find  out  how
 best  this  problem  could  be  tackled.

 SHRI  KUSUMA  KRISHNA  MUR-
 THY:  Our  experience  clearly  shows  that
 even  the  mandatory  Articles  of  our
 Constitution  namely,  Art.  16,  47  ana
 355  which  are  exclusively  meant  for
 these  classes  have  been  flouted  py  the
 “implementing  class"  namely  the
 established  bureaucrats,  and  conseque-
 ntly  their  representation  in  Public  Ser-
 vices  even  till  to  day  has  not  crossed
 even  4  per  cent  against  5  per  cent
 meant  for  them.  In  this  particular
 Situation,  I  have  not  been  able  to
 understand  the  contradictory  attitude
 of  the  Government  when  they  say  on
 the  one  hand  that  they  consider  it
 necessary  to  extend  the  rule  «f  re
 servation  also  to  the  private  sector
 and,  on  the  other,  nothing  obligatory
 was  made  to  the  private  sector  which
 teceive  all  the  benefits  from  the  Gov-
 ernment  in  technical  as  well  as  finan-
 cial  fields  and  all  that.  It  is  unfor-
 tunate  that  the  implementation  of  the
 social  justice  should  have  suffered  a
 setback  due  to  lack  of  statutory  measu-
 res.  Government  had  realised  its  im-
 portance  in  November  976  wher  the
 high-powered  Committee  met  and  they
 felt  that  statutory  obligations  must
 be  made  compulsory.  Government
 also  felt  its  imperative  necessity  for
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 social  justice  in  our  society.  I  would
 therefore,  request  the  hon.  Minister
 to  come  out  with  specific  proposals...

 MR.  SPEAKER:  What  exactiy  is
 your  question?

 SHRI  SUSUMA  KRISHNA  MURTHY:
 Will  the  hon.  Minister  come  for-
 ward  with  statutory  measures  to  make
 the  private  sectors  to  implement  the
 Rule  of  reservation?

 SHRI  GEORGE  FERNANDES:  As
 I  said  earlier,  I  share  the  sentiments
 of  the  hon.  Member.  He  referred  to
 the  reservation  in  the  public  8९९०४  and
 also  in  the  Government  sector.  It  is  a
 fact  that  all  these  years  there  has  been
 a  lot  of  lip  service  paid  io.  this
 question  of  reservation.  But,  in  terms
 of  actual  implementation  of  the  rules,
 there  has  been  pretty  little  done.
 Statistics  make  a  very  sad  reading
 whether  it  is  in  the  public  sector  en-
 terprises,  whether  it  is  in  the  banks
 and  such  other  institutions  or  whether
 it  is  in  Government  service  excepting
 where,  as  far  as  Sweepers  are  concer-
 ned,  there  is  hundred  per  cent.  In
 other  words,  for  sweepers  hundred
 per  cent  of  the  jobs  are  given  to  the
 people  who  come  from  sche-iulecd
 castes  only.  But,  elsewhere,  there  is
 obviously  reservation  in  terms  of
 Statutory  guarantees  being  =  piven.
 There  is  reservation  in  terms  of  im-
 plementing  them  on  the  part  of  those
 who  are  concerned  or  those  who  were
 concerned  with  implementing  it.  As

 a  consequence,  there  is  a  huge  pro-
 blem  facing  the  Government  ‘to-day.
 We  propose  to  come  forward  w:th
 specific  proposals  on  dealing  with  this.

 श्री  छवि  राम  झगल :  गैर  सरकारी

 प्रतिष्ठानों  में  जो  निधुकत्तियां  होती  हैं  उन  में

 श्रारक्षण  को,  कोटे  को  पूरा  नहां  किया  जाता

 है  ।  इतना  ही  नहीं  बल्कि  रोजगार  दफ्तरों

 सेनामलिए  बगैर  सीधे  भरती  कर  ली  जाती

 है।  इस  तरह  से  मन  चाहे  लोगों  को  रख  लिया

 जाता  है  ।  क्‍या  आप  ऐसी  व्यवस्था  करेंगे

 कि  प्रविष्यं  में  गैर  सरकारी  प्रतिष्ठानीं  में  जो

 नियुकतियां  हों.  वे  रोजगार  दफ्तरों  से  नाम
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 मंगा  कर  उन  में  से  ही  हों  भ्ौर  प्रशासन  द्वारा

 जो  बार  बार  परिपत्र  जारी  किए  जाते  हैं

 कि  आरक्षण  के  कोटे  को  पूरा  किया  जाए

 उसका  सरकार  सछती  से  पालन  कराए . . .

 MR.  SPEAKER:  We  2७०९  dealing
 with  the  question  of  private  sector  and
 not  the  public  sector.  Your  question
 relates  to  the  public  sector  Mr.  Argal.
 Therefore,  the  question  does  not  arise.

 SHRI  HARIKESH  BAHADUR:  He
 was  talking  of  the  private  sector.

 MR.  SPEAKER:  I  am  sorry.

 श्री  जाज  फर्नानडोस  :  निजी  क्षेत्र  में

 कोई  कानूनी  आरक्षण  नहीं  है

 There  has  not  yet  been  any  statutory
 reservation  as  far  as  the  private  sec-
 tor  is  concerned,

 एम्प्लायमेंट  एक्सचेंजिज  से  लेते  हैं  श्रौर  कभी

 नहीं  भी  लेते  हैं  श्रौर  जैसे  भी  लोगों  की

 भरती  करते  हैं  इस  में  आरक्षण  वाली  बात

 निजी  क्षेत्र  मे ंनहीं  होती  है  ।  इसका  कारण

 यह  है  कि  वहां  कोई  कानूनी  आरक्षण  नहाँ

 है  1

 श्री  राम  देनो  राम  :  अध्यक्ष  महोदय,

 सरकार  ज्यों  ही  सत्ता  में  आई,  इस  नीति  को

 माना  गया  कि  चाहे  गैर  सरकारी  प्रतिष्ठान

 हों  या  ग्राटोनामस  बोर्ड  हों,  इन  तमाम

 जगहों  में  हरिजन  श्रौर  आदिवासियों  का

 रिजर्वेशन  होना  चाहिए  लेकिन  =  5

 महीने  हो  गये  हैं,  यह  नहीं  हुआ  है  ।

 मैं  सरकार  से  यह  पूछता  चाहता  हूं

 कि  आप  यह  कब  तक  लागू  करेंगे,

 निश्चित  समय  बताइए  ?

 थी  जाज  फततिडीस  :  यह  प्रश्न  तो

 गृह  मंत्री  जी,से  पूछना  पड़ेगा  ।  मेरे  पास

 यह  प्रश्न  इसलिए  झाया  कि  निजी

 क्षेत्र  में  इस दिशा  में  कोई  कदम  उठाएजा

 रहे  हैं  या  नहीं  उठाए  जा  रहे  हैं  ,
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 वही  तक  यह  सवाल  सीमित  थ्या

 क्योंकि  964  से  लेकर  एक  प्रकार  से  उन

 को  पत्र  लिखने  का  काम  उद्योग

 मंत्रालय  द्वारा  किया  जा  रहा  है  मगर

 जहां  तक  झा रक्षण  के  बुनियादी  सबाल

 का  मरुला  है  कि  झाम  तोर  पर  फिस  तरह

 से  उस  को  प्रमल  में  लाया  जा  रहा  है  और

 झागे  उसे  पूरा  करने  के  लिए  क्या  करना

 है,  यह  प्रश्न  गृह  मंत्रालय  से  पूछना
 चाहिए  ।

 SHRI  L.  K.  DOLEY:;  Sir,  first  I
 want  to  seek  a  clarification.  Q.  No.  4l
 relates  to  the  Ministry  of  Home  Aff-
 airs.  I  want  to  know  why  Minister
 of  Industry  has  taken  pains  to  reply
 on  behalf  of  the  Home  Minister?

 MR.  SPEAKER:  That  is  no  ques-
 tion,  Any  Minister  can....

 SHRI  GEORGE  FERNANDES:  Sir,
 may  I  clarify.  The  question  relates
 to  employment  in  the  private  sec-
 tor....

 SHRI  0.  N.  TIWARY:  It  also  re-
 lates  to  the  institutions  to  which  Gov-
 ernment  gives  financial  aid.

 SHRI  GEORGE  FERNANDES:  As
 I  pointed  out  since  964  the  Ministry
 of  Industry  hag  been  concerned  with
 making  appeals  to  the  private  sector.
 That  is  why  Home  Ministry  trans-
 ferred  this  question  to  the  Industry
 Ministry.  This  question  had  come
 earlier  also  and  it  was  answered  by
 Industry  Ministry.  My  only  submis-
 sion  is  when  one  goes  beyond  the
 scope  of  this  question  then  it  is  upto
 the  Home  Ministry  to  reply.

 SHRI  L.  K.  DOLEY:  Sir,  there  are
 a  Jarge  number  af  educational  insti-
 tutiong  receiving  grants  from  the  Gov-
 ernment.  I  would  like  to  know  whe-
 ther  there  are  any  provisions  for  re-
 servation  of  seats  in  those  educational
 institutions  for  scheduled  castes  and
 scheduled  tribes?
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 SHR]  GEORGE  FERNANDES:  Sir,
 it  goes  beyond  the  scope  of  the  origi-
 na]  question.

 थ्री  UT.  एल०  क्रोश  :  माननीय

 अध्यक्ष  महोदय,  जनता  पार्टी  के  ध्योषणा

 पश्न  में  यह  दिया  ग्रया  है  कि  .प्राइबेंट

 सैक्टर  में  भी  रिजवेशन  किया  जाएगा  ।

 मैं  यह  जानना  चाहता  हूँ  कि  क्या  सरकार

 उस के  लिए  कुछ  कर  रही  है  ?  क्‍या

 प्राइवेट  सैक्टर  में  इस  रिजर्वेशन  के  लिए

 हम  केवल  उन  की  दया  पर  रहेंगे  या

 पब्लिक  सैक्टर  में  उन  की  दया

 पर  रहेंगे  ?  इस  को  कार्यान्बित  झराने

 के  लिए  कोई  कठोर  कदम  उठाया

 जाएगा  ?

 MR.  SPEAKER:  He  has
 answered  that  question.

 already

 ame  को  कमो  झौर  ससे  मिलाथट

 झौर  मध्य  प्रदेश  में  एक  जाली  सीमेंट

 कारणाने  का  फ्ता  लगाना

 *42.  शो  सुचेगा  सिह:  क्‍या  उद्योग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  केन्द्रीय  सरकार  का  ध्यान

 मध्य  प्रदेश  में  सीमेंट  की  कमी  की  श्रार

 दिलाया  गया  है  ;

 (ख)  क्‍या  मध्य  प्रदेश  में  हाल  ही

 में  एक  जाली  सीमेंट  कारखाने  का  पता

 लगा  है  ;

 (ग)  क्या  भ्रन्य  राज्यों  से  भी  सीमेंट

 में  मिलावट  करने  के  बारे  में  कुछ  शिकायतें

 प्राप्त  हुई  हैं;  अर

 (भ)  यदि  हां,  तो  उब्स  कमी  को

 दूर  करने  के  लिए  सरकार  ने  क्या

 कार्यवाही  की  है  ?
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 wer  संत्री  ६  जाज  फर्मास्डीस)  :

 (=)  से  (@)  एक  विवरण  सभा

 पटल  पर  रखा  जाता  है  |

 विदषरण

 (क)  जी,  हां,  राज्य  में  सौमेंट  की

 कमी  की  रिपोर्टों  के कारण  राज्य  के  लिये

 अप्रैल,  से  जून  i978  की  तिमाही  के

 लिए  सीमेंट  का  ऑ्रावंटन  =  .80  लाख

 मीट्रिक  टन  से  बढ़ाकर  2.30  लाख

 मीड्रेक  टन  करदियागया  था  ।

 (ख)  जी,  नहीं,

 (ग)  सीमेंट  में  मिलावट  के  बारे

 पर  शिकायतें  मिला  करती

 हैं  -  सीमेंट  (  किस्म  नियंत्रण  )  श्रादेश

 962  अ्रत्यावश्यक  वस्तु  अधिनियम

 955  के  ऑ्रघोन  जारी  किया  गया  है
 विभिन्‍न  उत्तादकों  द्वारा  वनाया  गया  सामेंट

 इ्प  क्िप्म  निकंत्रग  आदेग  के  उपवन्धों  के

 अनुरूप  होना  चाहिये।  पअ्त्यावथक  वस्तु
 ग्रधिनिधवम  के  गम्ंतर्गंते  इस  ग्रधिनिथम  के

 उपवन्धों  का  उल्नंबत  करने  वले  प्रकरणों

 से  निपटने  के  लिये  राज्य  सरकारों  को

 पर्वाप्त.  णक्ित्तथां  प्रत्यायोजित  कर  दो

 गई  >  | @

 में  समथ-समय

 @

 (व)  मध्य  प्रदेश  रज्य  में  सीमेंट  की

 कमं।  समस्त  देश  की सीमेंट  की  स्व-

 व्यायों  कमी  क।  हो  एक  संग  है  ।  सरकार

 ने  सीमेंट  को  उपलब्धि  बढ़ाते  के  लिये

 निम्नलिखित  कदम  उठाए  हैं  —_

 (l)  देश  के  बाहर  सीमेंट  के  निर्धात  पर

 पूर्णतः  प्रतिबन्ध  लगा  दिया  गया

 है  ;

 (ii)  जनवरों  से  जून  978  की

 ग्रव्धिधों  में  देश  7  28

 लाख  मिदट्धरिक  टन  सीमेंट  का

 ऑ्ायात  किया  गया  है  तथा  भ्र

 भी 10  लांख  मीद्रिक  टन  का
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 श्रायात  करने  का  ठेका  किया

 गया  है;

 विगत  तीन  वित्तीय  वर्षों  की  अवधि

 में  प्रत्येक  एकक  में  हुए  सर्वोत्तम

 उत्यादन  से  अधिक  अ्रतिरिकत्त

 उत्पादन  ग्रयवा  उसकी  लाइसेंसी कृत
 क्षमता  के  85  प्रतिशत  पर  जो

 कोई  भी  ग्रधिक  हो  प्रति  मीट्रिक
 टन  30  रुपये के  नकद  प्रोत्साहन
 की  घावण।  की  गई  है  |

 सड़क  से  लाने  ले  जाने  के  लिये

 गाड़ी  भाड़े  की  प्रतियूति  सम्बर्न्ध

 विद्यमान  नियमों  को  उदार  ब  ५

 दिय्रा  गया  है;

 विद्युत  कटीतियों  की  ग्रवृधि  में

 सीमेंट  का  उत्पादन  करने  हेतु
 केपटिव  विद्युत्‌  शक्ति  का  'उपय प

 करने  के  लिये  सीमेंट  उद्योग  की

 सहायता  करने  का  भी  सरकार

 का  एक  प्रस्ताव  है;

 (Vi)  कांयले  के  अपर्थाप्त  सम्भरण  के

 कारण  सीमेंट  करा  उत्पादन  करने

 हेतु  भट्‌टी  तवे  (फरनेस  आयल  )
 का  उपयोग  कर  सामेंट  उद्योग

 की  सहायता  करन  के  एक  प्रस्ताव

 को  भी  सरकार  जांच  कर  रहा  है;

 विद्यमान  एककों  के  उत्पादन  की  भी

 निरन्तर  मानाटोन्गि  इसलिए  की

 जा  रही  है  कि  उद्योग  में  समस्त

 क्षमता  का  शततप्रतिशत  उपयोग

 किया  जाता  है;

 (viil)  उत्पादन  में  वृद्धि  सुनिश्चित  करने

 के  लिए  प्रिकेन्सिनेटेड  प्रोद्योगिकी

 का  श्रायात  करने  की  भ्रतुमति  प्रदान

 कर  दी  गयी  है;

 (ix)  चालू  परियोजन/श्रों  के  निर्माण

 कार्य  में  शीत्रता  लायी  जा  रही  है;



 Il  Oral  Answers

 (X)  सरकार  ने  स्‍लैग  का  उपयोग

 करने  के  लिये  इस्पात  संयंत्रों  के

 स्थान  पर  उस  के  समीप  ही

 सीमेंट  संयंत्रों  की  स्थापना

 किये  जाने  को  प्रोत्साहन  देने  का

 निश्चय  किया  है;

 (xi)  सरकार  ने  बड़ी  संख्या  में  मनी

 (लबु)  सीमेंट  संयंत्रों  की  स्थापना

 किये  जाने  को  प्रोत्साहन  देने  का

 निश्चय  किया  है;

 (xii)  सार्कार  ने  इष्ठतम  उत्पादन  की

 बाधाओं  को  दूर  करने  के  उ्दं  श्य  से

 सोमेंट  उधोग  का  एक  विशेष

 अध्ययन  करने  के  लियेएक
 स्तरीय  समिति  की  नियुवित्त
 भी  की  हैं  |

 श्री  सुखना  सिह  :  आज  सीमेंट  की  कमी

 झकेले  मध्य  प्रदेश  में  ही  नहीं  बल्कि

 सारे  देश  में  है ग्रोर  उसके  कारण  छोटे

 उपभोक्ताओं  को  बड़ी  परेशानी  हो

 रही  है  और  उसके  कारण  चोर

 बाजारी  बढ़  रही  है,  मैं  पूछना  चाहता  हूं  कि

 यह  जो  कमी  है  क्या  हमारे  यहां  सीमेंट  का

 उत्पादन  कम  हो  रहा  है  इसकी  वजह  से  है  या

 हमारी  वितरण  प्रणाली  में  भष्टाचार  है  उसके

 कारण  है  या  आज  जो  कोटा  राज्य  सरकारें

 बढ़ा  बढ़ा  कर  के  ले  रही  हैं  उसके  कारण  है  ?

 क्या  सरकार  ने  इस  सम्बन्ध  में  कोई  अ्रध्ययन

 कर  के  नीति  निर्धारित  की  है  जिससे  सामान्य

 उपभोक्‍त!  की  परेशानी  दूर  हो  सके  ?

 थी  जाज  फर्नानडोस  :  भ्रध्यक्ष  महोदय,
 जो  कमी  आज  है  इसका  मुख्य  कारण  है  कि

 देश  में  सीमेंट  उत्पादन  के  लिए  जो  नई  पूंजीं
 पिछले  4,  5  सालों  में  लगाना  जरुरी  था,

 चाहे  जिस  क्षेत्र  में  हो,  सावं  जनिक  हो  या  निजी

 हो,  उसको  लगाने  का  काम  नहीं  हुष्दा  |  1975—

 76  में  देश  में  जो  कुल  कपेसिटी  रही  वह  2

 करोड़  Ll  लाख  टन  उत्पादन  की  क्षमता  रही  |

 1976-77  में  2  करोड़  16  लाख  टन  और
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 1977-78  में  2  करोड़  18 लाख टन  |  जब

 कि  प्रतिवर्ष  सीमेंट  की  प्रावश्यकता  बढ़ती

 जाती  है  लगभझ्म  20  लाख  टन  t  तो  पिछले

 तीन  सालों  में  देश  में  जो  कुल  सीमेंट  उत्पादन

 की  क्षमता  बढ़ाने  का काम  हो  गया  बहू  मृश्किल
 से  4  लाख  टन  हमरा  ।  ती  जहां  60  लाख  टन

 अ्रधिक  सीमेंट  की  जरुरत  थी  वहां  क्षमता  नहीं

 बढ़ाई  गई  इसलिए  आज  यह  समस्या  हमारे
 सामने  माना  स्वाभाविक  है।  इसकों  हल  करने

 के  कई  उपाय  हमने  हाथ  में  लिए  ।  एक  तो

 विदेश  में  जाने  वाला  सीमेंट  रोक  दिया,

 दूसरे  सीमेंट  को  झपने  देश  में  बढ़ाने  के  लिए

 जो  क्षमता  है  उसका  पूरा  इस्तेमाल  करने  का

 बहुत  भारी  प्रयास  किया  जिसके  चलते  पिछले

 साल  कुल  मिला  कर  क्षमता  में  कोई  बढ़ोत्तरी  न

 होते  हुए  भी,  उत्पादन  की  क्षमता  बढ़ा  कर

 लगभग  .0  लाख  टन  भ्रधिक  सीमेंट  का  निर्माण

 कर  पाये  |  इसके  झ्रलावा  लगभग  8  लाख  टन

 सीमेंट  विदेश  से  मंगाने  का  हमने  काम  दिया  |

 सीमेंट  की  कमी  का  एक  प्रौर  कारण  हैं।
 पिछले  साल  में  देश  में  विकास  का  काम  इतनी

 तेजी  स  बढ़ा  हैं  कि यह  एक  समस्या  हमारे  सामने

 बहुत  बडे  पैमाने  पर  श्यरा  रही  है।  इसको  हल
 करते  के  कई  उपाय  जो  हमने  हाथ  में  लिए

 हैं  उनका  अपने  जवाब  में  विस्तार  से  मैंने  सभा

 पटल  पर  रख  दिया  हैं  ।

 श्री  सुखन्द्र  सह  :  मंत्री  जी  ने  उत्पादन

 बढ़ाने  के  सम्बन्ध  में,  कमी  दूर  करने  के  बारे

 में  जानकारी  दी  ।  मैं  मंत्री  जी  स  एक  प्रश्न

 ग्रौर  करना  चाहता  हूं  कि  श्राज  साधारण

 व्यापारी  का  एसैशियल  कमोडिटीज  एक्ट  के

 तहत  शाप  चालान  करते  हैं  मिलावट  के  नाम  पर,

 स्टाक  ठीक  स  न  रखने  पर  सजा  देते  हैं  मैं

 जानना  चाहता  हूं  कि  श्राज  जो  इस  तरीके  से

 गड़बड़ी  हो  रही  है  क्या  भ्राप  ठीफ  नहीं  समझते

 हैं  कि  जो  ऐसेशियल  कमोडिटीज  एक्ट  है
 उसके  तहत  उनके  खिलाफ  कायंवाही  की

 जाये  ?  इसके  साथ  साथ  पश्चिम  बंगाल  सरकार

 ने  डिस्ट्रबूयशन  की  सारी  व्यवस्था  अपने  हाथ

 में  लेने  का  निर्णय  किया  है  झौर  उसमें  उनका
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 काफी  सफलता  मिली  है।  प्ापने  भ्रभी  उत्पा-

 दकों  श्रोर  स्टेट  प्रतिनिधियों  की  एक  कानफरेंस

 बुलाकर  यह  धमकी  दी  है  कि  भ्रगर  तीन  महीने
 में  सुधार  नहीं  हश्र  तो  कार्यवाही  करेंगे  ।

 तो  वितरण  में  ग्राज  भ्रष्टाचार  हैं  उनके  खिलाफ

 या  तो  आप  कानूनी  कायंवाही  करें  या  पश्चिम

 बंगाल  सरकार  ने  जिस  तरीके  से  वितरण

 प्रणाली  को  झपने  हाथ  में  लिया  है  उस  तरह

 का  श्राप  भो  काई  कदम  उठाये  |

 श्रो  जाज  फर्नानडीस  :  पश्चिम  बंगाल

 सरकार  ने  हमारे  पास  प्रस्ताव  भेजा  हँ  कि

 वह  इसे  अपने  हाथ  लेना  चाहती  है,  उन्होंने
 द्रमी  अपने  हाथ  में  इसे  लिया  नही  है  ।  झ्रपने

 हाथ  में  लेने  वी  प्रस्ताव  उनका  जो  ७४-,  वह

 ]  अक्तूबर  से  अमल  में  आयेगा  ।  हमने  उनके

 प्रस्ताव  को  स्वीवार  किया  है  |  पश्चिम  बंगाल

 में  |  अक्तूवर  से  फर्क  पड़  जायेगा,  जबकि  राज्य

 सरकार  के  हाथ  में  वितरण  चला  चायेगः  ।

 हमने  राज्य  सरकारों  के  मुख्य  मंत्रियों  को

 कहा  है  कि  अगर  वह  पश्चिम  बंगाल  क  योजना,
 जो  कि  हमने  उनका  भेजी  है,  अमल  में  लाना

 चाहें  तो  हमें  बड़ी  खुर्णा  होगी  ।

 साथ  ही  हमने  दिल्‍ली  में  उत्पादकों  श्रौर

 राज्य  सरकार  के  प्रतिनिधियों  की  एक  बैठक

 बुलाई  थी  जिसमें  वितरण  को  योजना  के  बारे

 में  बहस  की  और  जो  कालाबाज,री  इसमें

 चल  रही  है  उसके  खिल।फ  ठोस  कदम  उठाने

 को  दृष्टि  से  दोनों  से  बातचीत  को  ।  उत्पादकों

 के  संच  ने ग्रपनी  तरफ  से  एक  प्रस्ताव  किया  है,
 योजना  बनाई  है  जिससे  इस  मामले  में  आगे

 कालाबाजारी  न  हो  ।  वह  इसके  लिए  खुद

 मेहनत  कर  के  काम  करेंगे  |  हमने  उनको

 कहा  है  कि  i  अक्तूबर  तक  तीन  महीने  का

 समय  श्रापके  पास  है  इसमें  कुछ  करिये,  नहीं  तो

 कश्चिम  बंगाल  में  जो  योजना  प्रमल  में  भ्रायेगी,

 उसको  सारे  देश  में  लागू  करने  के  लिए  राज्य

 सरकारें  तैयार  हो  रही  हैं  ।  उन्हें  स्वयं  प्रपने

 ऊपर  नियंत्रण  लगाकर  कालाबाजारी  को
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 समाप्त  करना  है,  नहीं  तो  उनके  हाथ  से  काम

 जा  रुकता  है  |

 एमेंशियल  कमोडिटीज  एक्ट  के  इस्तेमाल

 का  जहां  तक  सवाल  है,  हमने  सभी  राज्य

 सरकारों  से  प्र।थंतः  की  है  कि  उसके  भ्रमल  को

 बड़ी  सख्ती  ्रौर  पूरी  ताकत  के  साथ  लागू
 करें  ।  जहां  तक  समरी  ट्रायल  की  बात  है  वह
 राज्य  सरकारों  के  हाथ  में  है  ,  हम  आशा  करेंगे

 कि  राज्य  सरकारें  इस  मामले  में  ठोस  और

 मजबुती  से  कदम  उठायेंगी  ।

 MR.  SPEAKER:  Before  the  next
 question  is  put,  may  I  appeal  to  the
 hon.  Members  to  be  brief  in  their
 questions  and  the  hon.  Ministers  to  be
 brief  jn  their  answers,  This  is  ques-
 tion  hour,  not  a  discussion  on  policies.
 Further  hon.  Members’  cannot  insist
 that  they  should  be  allowed  to  ask  a
 question  on  every  matter.  I  have  to
 cover  a  large  number  of  questions;
 important  questions  afe  also  there.

 SHRI  DHIRENDRANATH  BASU:
 There  is  acute  shortage  of  cement  in
 the  country  and  the  Minister  is  aware,
 that  thousands  of  tonnes  of  cement
 have  been  imported  from  abroad  to
 meet  the  demands’  of  this  country.
 Now  thousands  of  tonneg  of  cement
 are  lying  jin  ships  at  the  Bombay
 dock  unloaded.  May  I  know  from
 the  hon.  Minister  what  arrangements
 had  been  made  to  unload  cement
 from  ships?

 SHRI  GEORGE  FERNANDE.
 Hon.  Member  is  not  aware;  it  igs  not
 thousands  of  tonnes;  we  have  im-
 ported  7.28  lakh  tonnes;  it  is  lakhs  of

 tonnes,  not  thousands  of  tonnes.  Se-
 condly,  it  is  not  true  that  there  are

 any  ships  lying  outside  Bombay  har-
 bour  carrying  cement;  there  is  not
 one  single  ship  carrying  cement  there.
 Because  of  monsoon’  conditions  in
 Bomay  harbour  is  not  suitable  for
 unloading;  we  are  unloading  cement
 in  Kandla  port  where  unloading  is
 going  on  on  a  regular  basis.
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 SHRI  ANANT  DAVE;  In  answer  to
 part  (D)  the  hon.  Minister  stated  that
 a  quantity  of  7.28  lakh  tonnes  of  ce-
 ment  had  been  imported  into  the
 country  quring  the  peridd  January  to
 June,  1978;-  import  of  one  million
 tonnes  had  been  permitted.

 मैं  मंत्री  महोदय  से  यह  जानना  चाहता  हूं

 कि  जो  सीमेंट  कांडल।  में  प्रभी  ग्रन-लोड  हो

 'रही  है  श्रौर  जो  सीमेंट  पेपर  के  पैक  में  ग्राई  है

 झोर  लाजें  क्वन्टिटी  में  डैमेज  हुई  है,  उससे

 कितन।  नुकस।न  न  है  ।

 जो  oi  मिलिवन  टन  म्रौर  सीमेंट  अ,ने

 वाली  है,  वह  पेपर  पैक  में  नहों  श्रायेगी,  शौर

 ढ्सरे  थैलों  में  ायगी.  कपा  ऐसा  कोई  इन्तज।म

 सका  *  करने  जः  रही  है  ?

 SHRI  GEORGE  FERNANDES:  I
 have  absolutely  no  information  about
 a  single  tonne  of  cement  having  gone
 waste  because  of  any  damage.

 st  प्रनन्त

 अया  हुं,  वहां  पड़ी  हें

 SHRI  GEORGE  FERNANDES:  Since
 the  hon.  Member  has  made  a  state-
 ment  I  shal]  have  it  investigated
 immediately.  So  far  I  have  no:  re-
 ceived  any  such  complaint.  In  regard
 to  paper  bags,  they  are  sturdy  and
 they  come  from  across  high  seas  and
 they  are  unloaded  here.  I  have  not
 heard  any  complaint  thus  far;  this  is
 the  first  time  it  is  mentioned  and  I
 shall  investigate  it  immediately.

 MR.  SPEAKER:  Next  question....
 (Interruptions)

 (Interruptions)

 MR.  SPEAKER:  Don’t  record.

 (Interruptions)  **
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 Minorities  Commission

 t

 *43.  DR.  VASANT  KUMAR  PAN-
 DIT:

 SHRI  F.  H.  MOHSIN:

 Will  the  Minister  of  HOME  AFY-
 AIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Shri
 M.  R.  Masani,  the  Chairman  of
 Minorities  commission  has  resigned
 his  post,  if  so,  the  reasons  therefor;

 (b)  whether  it  is  a  fact  that  ano-
 ther  Member  Shri  V.  V.  John  had  also
 written  to  the  Government  about  the
 treatment  meted  out  t  o  the  Commis-
 sion;  and

 (c)  the  reaction  of  Government  to
 the  above  and  the  charges  made  in
 the  letter  of  resignation  by  Shri
 Masani  and  letters  written  tg  Gov-
 ernment  by  Shri  V.  V.  John?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  In  a  leiter  of  9th  May
 jointly  signeqg  by  Shri  M.  R.  Masani
 and  Shri  V.  V.  John,  they  referred  to
 the  announcement  made  on  4th  May
 in  Parliament  by  the  Education  Min-
 ister  about  the  introduction  of  a  Bill
 to  amend  the  Aligarh  Muslim  Univer-
 sity  Act  before  the  end  of  session  then
 in  progress  and  their  surprise  of  being
 ignored  and  bypassed  on  the  subject
 even  after  the  Commission  had  made
 a  request  that  they  should  be  given
 an  opportunity  to  make  their  recom-
 mendations  to  Government  before
 legislation  was  introduced  in  Parlia-
 ment,  They  had  also  referred  to  the
 Chairman  of  the  Commission’s  earlier
 letter  of  27th  April  regarding  the
 Commission  not  having  office  premi-
 ses,  essential  staff  and  its  functioning
 aS  an  attached  office  of  the  Ministry
 of  Home  Affairs.  On  the  same  day,
 however,  Members  of  the  Commission

 **Not  recorded.
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 fhad  long  discussion  with  the  Educa-
 tion  Minister  in  regard  to  Aligarh
 Muslim  University  Bill.  Copies  of
 the  Aligarh  Muslim  University  (Am-
 endment)  Bill  which  had  meanwhile
 been  introduceq  in  Parliament  were
 klso  furnished  to  the  Commission.  It
 was  the  considered  view  of  the  Gov-
 ernment  that  their  legislative  propo-
 sals  in  this  regard  could  no  longer  be
 withheld  from  Parliament  in  the  light
 of  all  other  developments  which  had
 precedeq  the  formulation  of  Govern-
 ment’s  views  on  the  matter.  The
 suggestions  of  the  Commission  on  the
 Bill  were,  however,  welcome.  In  re-
 gard  to  the  other  matters,  such  as
 accommodation,  staft  etc  efforts  were
 being  made  to  meet  the  requirements
 of  the  Commission.  Considering  ell
 these  aspects,  Shri  V.  V.  John  decided
 not  to  resign.  Shri  M.  R.  Masan:
 however,  did  not  withdraw  his  resiz-
 nation.  The  Government  regret  this
 development.  The  Government  believe
 that  the  Minorities  Commission  have
 an  important  role  to  play  and  the

 misunderstanding  with  Shrj  Masani
 would  not  affect  their  attitude  to  the
 Commission.

 DR.  VASANT  KUMAR  PAND(:
 Will  the  hon.  Minister  state  whether
 in  the  correspondence  that  ensued
 between  Mr.  Masani  and  the  Govern-
 ment—it  is  an  unfortunate  episode—
 apart  from  what  has  been  given  in  the
 statement,  charges  of  repeated  breach
 of  faith  on  the  part  of  the  Government,
 charge  about  the  high-handed  attitude
 of  the  bureaucrats,  that  they  were  nut
 very  cooperative  with  the  Commission
 and  that  the  Commission  was  getting
 step-motherly  treatment,  The  non-:m-
 plementation  of  the  assurance  giver
 by  the  Government  that  an  amendment
 to  the  Constitution  would  be  introduc-
 ed  tp  make  the  Commission  indepen-
 dent,  non-cooperation  by  the  Finance
 Minister  and  the  Home  Minister  who
 wanted  to  have  this  as  an  attachment
 to  their  own  department  and  lastly
 the  selection  which  the  Commission
 had  made  of  one  Central  Pool  Officia!
 belonging  to  the  Scheduled  Caste  was
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 not  given  to  them  and  Mr.  Shankaran
 Nair  was  foisted  on  them,  are  all  these
 things  metitioned?

 SHRI  DHANIK  LAL  MANunw.  In
 régard  to  all  these  things  mentionei
 by  the  hon.  member  which  had  been
 the  subject-matter  of  Mr.  Masani’s
 statement,  letter  and  discussion  which
 ultimately  prompted  him  to  resign  from
 the  Minorities  Commission,  I  want  to
 urge  that  firstly  the  Governments
 attitude  has  always  been  favourable
 and  sympathetic  to  the  Commission.
 Regarding  the  sanction  of  staff,  the
 Commission  requested  for  93  persons
 including  the  Chairman.  In  the  first
 instance,  they  wanted  a  staff  of  3९
 persons.  That  was  sanctioned.  More
 over,  the  Commission  was  informes
 that  the  Linguistic  Minorities  Com-
 missioner’s  office  had  a  staff  of  63  per-
 sons  and  they  can  be  availed  of.  The
 Commission  certainly  availed  of  ithe
 services  of  that  office,  which  is  appa-
 rent  from  the  TA  and  DA  of  the  offi-
 cers  of  that  office,  which  is  Rs.  10,000
 As  regards  the  budget  provision,  ade-
 quate  budget  provision  was  made.  Rs.
 4  lakhs  were  made  available  to  the
 Commission.  In  addition,  Rs.  7  lakhs.
 which  is  for  the  Linguistic  Minorities
 Commissioner’s  office  was  also  male
 available.  It  was  also  agreed  =  that
 whenever  funds  are  exhausted,  more
 funds  will  be  made  available,  (Inter-
 ruptions).

 MR.  SPEAKER:
 point  by  point.

 He  is  answering

 SHRI  C.  K.  JAFFER  SHARIEF:  The
 question  relates  to  the  Minorities  Co-
 mission  and  he  is  answering  about  the
 Linguistic  Minorities  Commission.

 MR.  SPEAKER:  You  are  not  follow-
 ing  him.  He  said,  the  Minorities  Co-
 mission  could  use  the  staff  of  the  Lin-
 guistic  Minorities  Commission  also.

 SHRI  DHANIK  LAL  MANDAL:  As
 regards  office  premises,  this  is  the
 ‘work  of  the  Housing  Ministry  to  make
 ‘available  a  building  for  that  purpose
 to  the  Commission.  Of  course,  the
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 Home  Ministry  always  helps  the  Com-

 mission  to  fing  out  8
 suitable

 accom-

 modation.  In  the  beginning,  the

 Director  of  Estates  indicated  that  there

 was  no  building  availble  to  them.  So,

 a  search  was  made  for  private  ac-

 commodation  and  8  building  was

 found  out  on  Ferozeshah  Road.  But

 subsequently  the  Housing  Ministry

 made  accommodation  available....

 (Interruption).

 SHRI  C.  K.  JAFFER  SHARIEF:  Sir,

 my  submission  is  that  the  timing
 of

 the  appointment  of  the  Minorities
 Commission  and  the  way  it  has  been

 treateq  really  shows  that  the  Govern-

 ment  js  not  sincere  in  its  intentions.

 (Interruptions)

 MR.  SPEAKER:  Do  not  record.

 (Interruptions)
 ***

 MR.  SPEAKER:  He  has  to  come  to

 the  supplementary.  He  has  not  ans-

 wered  the  main  question.  How  can

 a  supplementary  come  in  now?

 (Interruptions)

 SHRI  C.  K.  JAFFER  SHARIEF:

 How  can  you  go  On  saying  something
 to  go  on  record  and  something  not  to

 go  on  record?  We  cannot  understand
 this.  I  have  been  repeatedly  saying
 this  that  we  have  come  here  to  re-

 present  the  people  and  express  the

 opinion  on  thir  behalf,  not  to  keep
 quiet.  But  if  you  go  on  saying  not  to

 record  do  you  want  to  keep  in  your
 period  saying  that  nothing  should  go
 on  record?

 MR.  SPEAKER:  Mr.  Jaffer  Sharief,
 all  that  I  said  is,  supplementary....

 (Interruptions)

 SHRI  C.  K.  JAFFER  SHARIEF:
 Sir,  you  are  here  to  protect  our  rights.

 (Interruptions)

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  do  not  know
 why  the  hon.  Members  are  excited
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 when  reply  is  given  in  detail  on  the
 points  raised.

 AN  HON.  MEMBER:  It  is  confus-
 ing.

 SHRI  MORARJI  DESAI:  How  it
 is  confusing?  There  are  only  facts

 given.  There  are  no  comments  given.
 If  you  have  no  patience  for  them  it,
 what  can  be  done?  They  will  not  be
 given  if  you  don’t  want  them.

 (Interruptions)

 MR.  SPEAKER:  Whether  you  like
 the  reply  or  not,  the  Member  has
 askeg  certain  questions.  He  has  8  duty

 to  answer  those  questions.  Some  peo-
 ple  may  answer  briefly  and  some  neo-
 ple  may  answer  elaborately.  That  is
 a  different  matter.  Neither  you  nor
 I  can  decide  that  question.  (Inter-
 ruptions)  Ng  one  can  dictate  saying:
 “You  must  answer  in  a_  particular
 manner.”  It  is  not  Up  to  you  to  have
 the  answer  in  a  particular  manner.

 (Interruptions)

 SHRI  DHANIK  LAL  MANDAL;  As
 regards  office  premises,  as  I  told  you,
 Sir,  a  hutment  was  offereg  to  the
 Commission  in  ‘H’  Block.  But  the
 Commission  did  not  like  it  and  so  the
 Commission  searcheg  for  private  ac-
 commodation  and  found  out  a  build-
 ing  in  the  Ferozeshah  Road  which
 Was  not  sanctioned  by  the  Housing
 Ministry.  But  now,  that  problem  has
 been  solveq  and  two  bungalows  in
 Willingdon  crescent  have  been  offered
 to  the  Commission.

 As  regards  delay  in  bringing  for-
 ward  the  Constitution  Amendment
 Bill  to  give  the  Commission  an  in-
 dependent  and  autonomous  status,
 there  has  been  some  delay,  but  we
 are  bringing  forwarg  this  Amendment
 in  this  Session  itself.

 As  regards  the  Commission  being
 bypassed  in  the  matter  of  the  Aligarh
 Muslim  University  Amendment  Bill
 introduced  in  Parliament  by  the  Edu-

 ***Not  recorded.
 7  om.
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 cation  Minister,  Sir,  as  I  have  men-
 tioned,  the  Education  Minister  and  the
 Commission  hag  aq  discussion,  the
 Education  Ministry  has  made  avail-
 able  to  them  the  draft  of  the  Bill,  but
 then  the  Commission  wanted  that
 when  the  Commission  is  seized  of  the
 matter,  Government  should  not  come
 forwarq  with  the  introduction  of  the
 Bill  in  Parliament.  That  was  not  ac-
 cepted  by  the  Government.

 MR.  SPEAKER:
 mentary.

 Second  supple-

 DR.  VASANT  KUMAR  PANDIT:
 I  am  still  on  my  first  supplementary.
 J  want  to  Know  whether  the  Commis-
 sion  had  chosen  a  particular  officer
 belonging  to  the  Scheduleq  Castes
 from  the  Centra]  Secretariat  Pool  who
 was  not  given  by  the  Government.
 They  foisteq  Mr.  Sankaran  Nair  on
 the  Commission.  It  is  very  surprising

 SHRI  MORARJI  DESAI:  There  is
 no  question  of  foisting  any  Secretary
 on  that,  and  it  is  not  for  the  Com-
 mission  to  say  what  Secretary  should
 be  given  to  them  from  the  very  begin-
 ning.  Afterwards,  if  there  is  any  diffi-
 culty,  we  would  certainly  change.
 But  if  the  Commission  wants  to  be
 completely  independent  of  govern-
 ment,  that  is  not  possible;  but  they
 have  an  independent  status.  I  myself
 assureg  him,  when  he  met  me,  that
 he  will  be  treateq  as  completely  in-
 dependent,  and  not  as  attached  to  the
 Home  Ministry.  That  is  what  the
 Home  Minister  also  told  him.  But
 Mr.  Masani  wanted—-I  don’t  know
 what  he  wanted.  Therefore,  it  ३5
 difficult  to  satisfy  him.  (Interrup-
 tions)  It  was  difficult  to  satisfy  him,
 and  he  resigned.

 SHR]  VASANT  SATHE:
 want  a  \iabinet  rank?

 Did  he

 SHRI  MORARJI  DESAI:  Well,  I
 don’t  know  if  he  wanted  it.  If  he
 wanted  it,  he  cannot  get  it.  It  is  not
 possible  to  give  Cabinet  rank  to  every-
 body,  whoever  asks  for  it.  That  is
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 not  possible.  That  ig  not  the  ques-
 tion.  He  has  not  mentioned  that.  He

 saig  it  afterwards,  not  here.  I  aassured
 him  that  he  will  be  completely  in-
 dependent,  and  there  was  no  question
 of  the  Home  Ministry  exercising  any
 supervision  over  them.  But  they  have.
 to  function  through  the  Home  Minis-
 try.  Whenever  any  question  is  to  be

 replieq  in  Parliament,  it  is  the  Home
 Ministry  which  hag  to  reply,  and,
 therefore,  jt  is  not  that  it  is  gsubordi-
 nate  to  any  Ministry.  That  is  what
 I  made  clear  to  him.

 MR.  SPEAKER:  Mr,  Prime  Minis-
 ter,  kindly  don’t  answer  other  ques-
 tions.  It  will  create  difficulties.

 (Interruptions)

 MR.  SPEAKER:  The  Member  has
 not  asked  the  secong  supplementary.
 I  have  got  to  go  by  rules.  He  is  en-
 titled  to  ask  it.

 DR.  VASANT  KUMAR  PANDIT:
 Has  the  Commission  submitteg  to  the
 Government  an  _  interim  report  and
 also  a  report  on  the  same  Aligarh
 Muslim  University  Bill?  Ang  if  so,
 wilt  Government  be  prepared  to  place
 it  on  the  Table  of  the  House?

 SHRI  MORARJI  DESAI:  It  will  be
 laiq  on  the  Table  of  the  House.

 भरी  मुहम्मद  शफो  क्रेशों  :  इस  माइनारिटी
 कमीशन  को  जिस  तरह  से'  सरकार  ने  बन/या
 श्रीर  जिस  तरह  से  इस  को  चलाया!  गया,  उस
 से  सफ  जाहिर  हैं  कि  सरकार  की  नीयत
 साफ  नहीं  थी  |  माइन।रिटीज  को  आंखों  में

 धूल  झोंकने  के  लिए  इस  कमीशन  को  बनाया
 गया  था।  मसानी  साहब  ने  जो  प्रपना
 इस्तीफा  दिया  है,  उस  में  साफ  लिखा  है-

 शुरू  से  ही  न  तो  माइनारिटी  कमीशन  को
 बैठने  की  कोई  जगह  दी  गई,  न  मिनिस्ट्री  रियल
 स्टेटस  दिया  गया,  न  स्ट्चूटरी  कमीशन  बनाया

 गया,  न  खर्चे  के  लिए  झभौर  दफ्तर  चलाने  के

 लिए  कोई  पैस।  दिया  गया  ।  इस  के  भलावा
 सब  से  हम  चीज  यह  हैं  कि  अलीगढ़  मुस्लिम

 यूपीर्वा,  पटी  दिल,  जो  इस  हाउस  में  झाने  वाला
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 है,  वह  भ  जत,  घारो  को  ए-:  वाल  है,  माइता-

 रिडीज  का  खं  में  खाक  डालने  के  लिए  उस

 को  यहां  पर  लाया  ज।  रहा  हैं।  श्

 जब  कि  गजनंमेंट  मान  चूकी  है  कि  उस  की

 “रिपोर्ट  हाउस  में  पेश  कफरेंगे--मैं  मंत्री

 जी  से  जनन,  चाहता  हूं  कि  जो  नया

 चेयरमेन  बनाया  जाना  है,  वह  कब  तक

 बनेगे,  कितनी  देर  में  म/तजद  होगः,  क्‍या

 ड्स  कवीरान  को  स्टेबूटरी  पाचन  दी  एगा
 श्रौर  कपा  इस  कम्ीशन  को  होम  मिनिन्द्री
 की  गिरिफ्त  से  ग्र जाद  किय  ज,  यंग,  ?  क्योंकि

 प्रइम  मिनित्टर  स.हव  ने  खुद  कह  है  कि  हम

 दस  कवोशन  को  चलते  नहों  देगे,  जब  तक  यह

 हमारे  मातहत  हो  कर  काम  नहीं  करेगा

 (व्यवबान  )
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 श्रीकंबर  लालगुप्त  :  ऐ-.  नहें  कहा  डँ।

 थ्रो  मोरारजो  देसाई  एक  हफ्ते  में

 कमीशन  का  चेयरमेन  नामजद  किय,  जायेगा,

 जो  जगह  वकाया  हैं,  वे  भो  पूरी  कर  दी  जायेंगी,

 इस  के  लिए  जा  स्टेचूटरी  बन्दोबस्त  करना  हैं,
 उस  के  लिए  बिल  डमी  सेशन  में  अः  रहा  हैं
 ऑ्रौर  जा  कार्य  वाही  करनी  हूँ,  वह  जल्दी  होगी  ।

 कर्म।शन  का  स्टेटस  इण्डिपेन्डेन्ट  हे.  न  कि  वह
 कसो  के  मातहत  काम  कर  रहा  है--यह
 वात  में  सपा  करना  चाहता  हूं  ।

 श्री  झ्जुन  सिह  भदोरिया  :  मस,नी  स/हव
 ने श्रपने  त्याग  पत्र  में  गृह  मंत्री  जी  के  सम्बन्ध

 में  शिकायत  की  थी  क्या  ग्रव  फिर  से  गृह
 मंत्रालय  उन  से  यह  निवेदन  करेगा,  कि  वें

 श्रपता  त्यागपत्र  वापस  ले  लें...  (व्यवधान  )
 क्योंकि  "(ह  गृह  मंत्री  वदल  गये  हैं,  इस

 लिए  शायद  वे  ग्रपना  त्यागपत्र  लेने  के  लिए

 तैयार  हो  जायें  ।

 श्री  मोरारजी  देसाई  :  उतना  मौका  मैं

 नहीं  देत।  चाहता  हूं  ।
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 SHRI  BEDABRATA  BARUA;  The
 question  is  not  only  One  of  furniture
 or  accommodation.  The  allegation  that

 hag  been  made  regarding  the  Masani

 affair,  is  that  the’  Minosities  Commis-
 sion  was  not  given  the  respect  that
 was  due  to  it.  It  is  not  just  a  ques-
 tion  of  the  Minorities  Commission
 being  independent  of  the  Government;
 but  it  ig  also  g  questian  of  the  Gov-
 ernment  being  independert  of  the
 Minorities  Commission.  Matters  affect-

 ing  the  minorities  have  to  be  done
 after  consulting  the  Minorities’  Com-
 mission.  ‘What  ig  the  reason  then  for
 the  Government  not  consulting  the
 Minorities’  Commission  on  important
 matters?  Woulg  the  Government  res-
 pect  and  consult  the  Commission?  I
 am  referring  to  al]  other  commissions
 ang  committees  where  the  Govern-
 ment  have  entrusted  certain  work  to
 them.  Would  the  Government  treat
 them  with  respect,  or  leave  it  to  the
 bureaucrats  to  treat  the  Commission
 in  the  way  they  like?

 SHRI  MORARJI  DESAI:  It  is  not
 a  question  of  bureaucrats  dealing  with
 the  Commission.  Of  course,  the  cor-
 respondence  8068  on  through  =  the
 bureaucrats;  that  is  the  position  under
 the  Constitution.  But  the  decisions
 are  made  by  Ministers,  ang  not  by
 bureaucrats.  Unnecessarily,  why
 bring  in  bureaucrats  for  nothing?  In
 this  matter,  it  ig  not  a  question  of  not
 tespecting  the  Commission  at  all.  Tr
 whole  question  of  the  Aligarh  Univer-
 sity  wag  under  the  consideration  of
 the  Government  even  before  the  Com-
 mission  was  appointed.  So,  it  was  not
 referred  to  the  Commigsion.  It  was
 not  neeessary  to  do  gp  and,  therefore,
 it  waS  not  referred  to  it.  We  diq  not
 Say  anything  about  it  They  have

 sent  their  reports.  They  will  be  laid
 On  the  Table  of  the  House.  Every-
 thing  can  be  considered.

 MR.  SPEAKER:  Shri  Basant  Singh
 Khalsa.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  Question  No.  46.
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 MR.  SPBAKER:  I  cannot  come  to
 Question  No.  46  before  the  earlier
 questions  are  over.  You  see  the  mood
 of  the  House.  There  ghould  be  some
 fesponsibility  in  this  matter.

 SHRI  BALWANT  SINGH  RAMOO-
 WALIA:  Most  of  the  minorities,  in-
 eluding  Parsis,  Christians  ang  Mus-
 lims  Were  included  in  the  Commission,
 whose  Chairman  has  resigned.  Every-
 bedy  knows  that  an  important  com-
 munity,  like  the  Sikh  community,  was
 not  included.  Then  the  Punjab  Chief
 Minister  and  the  President  of  the
 Shiromani  Gurudwara  Prabandhak
 Committee  wrote  g  letter  to  the  Prime
 Minister,  protesting  against  it.  The
 Prime  Minister  in  hig  reply  stated  that
 this  time  what  has  happened  has  hap-
 pened  but,  in  the  future,  if  it  ig  re-
 constituted,  the  interests  of  the  Sikh
 community  would  be  taken  into  consi-
 deration.

 MR.  SPEAKER:  It  is  not  a  ques-
 tion.  Please  come  to  the  question.

 SHRI  BALWANT  SINGH  RAMOO-
 WALIA:  Would  the  Prime  Minister
 assUre  the  House  that  he  will  keep  the
 word  that  he  has  given  to  the  Sikt
 community?

 SHRI  MORARJI  DESAI:  I¢  is:
 under  consideration.

 Review  of  Indian  Economy

 +
 #44.  SHRI  D.  AMAT:

 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Planning  Commission
 has  decided  to  review  Indian  economy
 on  its  macro  setting;

 (b)  if  so,  the  details  thereof;  and

 (c)  to  what  extent  this  will  help
 the  Planning  in  the  country?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.



 27  Oral  Answers

 (b)  The  Commission  is  endeavour-

 ing  to  make  a  realistic  forecast  of  the

 movements  of  the  main  macro  econo-

 mic  variables  based  on
 recent  data

 and  status  reports  of  the  major  sec-

 tors.  This  would  enable  us  to  judge

 in  what  direction  we  are  moving  to-

 wards  fulfilling  our  5-year  targets.  In

 case  we  ७6  performing  better  than
 envisaged  at  the  time  of  formulation
 of  the  5-year  Plan,  we  may  revise  our

 targets  upwards.  If  we  are  falling
 below  our  anticipateg  levels,  we  may
 introduce  policies  to  move  us  closer

 to  our  goals.

 (c)  The  essence  of  the  new  Rolling
 Plan  system  is  that  after  careful  moni-
 toring  a  few  annual]  targets  may  be
 adjusted  if  necessary  in  view  of  ob-
 served  capacity  and  demangq  trends.
 Demand  projections  for  important
 sectors  will  be  made  for  one  additional
 year  every  year.  These  operations
 will  introduce  more  realism  and  flexi-
 bility  in  the  planning  process  ang  re-
 duce  the  chronic  gaps  between  targets
 ang  achievements  observeg  in  the
 past.  The  new  system  will  also  be
 better  adapted  for  coping  with  fluc-
 tuations  and  uncertainties.

 But  there  is  no  intention  to  cover
 up  slow  performance  by  frequent  tar-
 get  revisions.  Sometimes  targets  may
 even  be  reviseq  upward.  Also,  the
 annua]  targets  will  be  kept  consistent
 with  five-year  targets  and  perspective
 projections.

 SHRI  0.  AMAT:  Faster  develop-
 Ment  in  terms  of  macro-growth  rate
 ‘takes  too  long  to  result  in  providing
 employment  for  the  vast  population
 ‘of  the  country,  in  augmenting  the
 supply  of  mass  consumption  goods

 and  in  achieving  social  justice,  if  I
 May  say  so.  According  to  T._  S.
 Sankaran,  Additional  Secretary  in  the
 Ministry  of  Labour,  India’s  work  force
 is  well  over  200  million  and  ag  per  the

 ~version  of  Dy.  R.  Krishnan,  Member
 of  the  Planning  Commission,  the  work

 ‘force  is  250  million.  It  is  only  an
 estimate.  Even  the  Government
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 has  no  accurate  figures.  So,  my  ques-
 tion  is:  will  the  Government  be  able
 to  solve  the  unemployment  problem
 which  is  a  burning  issue  ang  ig  mount-
 ing  every  year,  even  within  ten  years
 through  the  adoption  of  this  go-slow
 process,  j.e.  macro-setting  procedure?

 SHRI  MORARJI  DESAI:  7  will
 not  be  possible  to  employ  them  all
 in  the  first  year,  but  they  are  all  going
 to  be  employed;  employment  is  going
 to  be  given  in  the  course  of  ten  years
 ag  it  is  said.  Now  the  periog  is  less
 by  one  year  and  three  months.

 SHR]  D.  AMAT:  May  I  know  whe-
 ther  during  review  any  slippage  has
 been  detected  and  if  so,  what  are
 those  slippages  and  who  are  responsi-
 ble  for  that?

 SHRI  MORARJI  DESAI:  The  first
 year  is  still  to  be  over.  Therefore,
 there  is  no  question  of  detecting  any
 slippage  in  the  first  year.  It  has  be-
 gun  only  in  April  ang  will  be  over
 next  April.  The  slippage  in  the  past
 had  been  noticed,  and  that  is  why  we
 have  made  the  changes,  it  was  noticed
 that  there  was  a  gap  hetween  targets
 and  performance,  that  is  why  we  are
 trying’  to  See  that  that  does  not  hap-
 pen.

 SHRI  NIHAR  LASKAR:  So  far  as
 the  guidelines  introduced  by  the  Plan-
 ning  Commission  are  concerned,  many
 of  the  State  Governments  have  t&eir
 own  reservations,  and  even  your  ally,
 the  head  of  the  West  Bengal  Govern-
 ment  hag  totally  ignoreg  these  guide-
 lines.  So,  I  would  like  to  know  in
 what  way  the  Planning  Commission
 would  Move  in  this  regard.  What  are
 the  agencies  to  see  that  the  targets
 are  achieved?  Have  you  set  up  any
 committee  so  far?

 SHRI  MORARJ]  DESAI:  No  Gov-
 ernments  have  told  me  that  they  will
 ignore  the  guidelines.  Therefore,  I
 do  not  take  notice  of  any  paper  pro-
 Ppaganda  made  by  any  unauthorised
 person.  oF
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 wt  fears  प्रसाद  यादव  :  श्रप्यक्ष

 । महो दय,  मानतीय  प्रवान  मंत्री  महोदय  ने

 प्रधान  मंत्री  कनते  के बाद  यह  एलान  किया

 था  कि  दस  साल  में  त्रेकारी  खत्म  कर  दी

 जायगी  प्रभी  उन्होंने  कहा  हैं  कि  इन  दस

 सालों  में  से  एक  साल  तीन  महीने  बीत  गये

 हैं।  इसलिए  में  प्रापसे  जानना  चाहता  हूं
 कि  इस  एक  साल  लोन  भहोने  में  कितने

 बेकारों  को  काम  दिय्रा  गया  ?

 शो  मोरारजोी  देसई  :  इसके  झ््भो

 सेंसस  नहीं  झाये  हैं,  मगर  कई  लोग  काम

 मे  लगाये  गये  हे  ।  राजत्थान  में  तो  इसी

 महीन  में  79  हजार  फमिलीज  को  काम

 दिया  गया  है।

 Maharashtra-Karnataka  Boundary  dis-
 pute

 *45.  SHRI  D.  8.  PATIL:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Central  Government
 have  made  any  fresh  attempt  to  solve
 the  border  dispute  between  the  States
 of  Maharashtra  and  Karnataka;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  Government  has
 always  been  of  the  view  that  a  really
 lasting  solution  of  the  dispute  can
 emerge  only  through  willing  co-opera-
 tion  and  consensus  between  the  two

 State  Governments.  Further’  discus-
 siong  on  the  question  with  the  two
 State  Governments  have  not,  how-

 ‘ever,  80  far  been  held.

 SHRI  D.  B.  PATIL:  The  Govern-
 ment’s  attitude  seems  to  be  that  a

 really  lasting  solution  of  the  dispute

 ASADHA  28,  900  (SAKA)  Oral  Answers  3०0

 can  emerge  only  through  willing  co-
 operation  ond  consensus  between  the
 two  State  Governments,  But  by  adopt-
 ing  this  attitude  and  approach,  the
 Central  Government  is  not  being  im-
 partial  on  this  issue.  On  the  contrary,
 it  is  showing  partiality  towards  Kar-
 nataka  State  because  Karnataka  State
 is  interested  in  the  status  quo.  If  one
 party  stands  on  status-quo  then
 it  would  not  be  proper  on  the
 part  of  the  Central  Government  to
 say  that  he  consensus  should  be
 volved.  For  the  last  22  years,  the
 people  in  that  area  have  been  asking
 for  justice.  They  have  resorted  to  all
 sorts  of  satyagraha  in  a  Gandhian
 way.  (Interruptions).  The  Maha-
 rashtra  Government  has  suggested
 four  principles  for  solving  this  prob-
 lem.

 (Interruptions)

 MR.  SPEAKER:  Why  don’t  vou  put
 the  question?

 SHRI  D.  B.  PATIL:  What  is  the
 difficulty  in  applying  these  principles
 to  solve  this  probler-?

 SHRI  MORARJI  DESAI:  The  diffi-
 culty  is  that  the  very  charge  he  has
 levelled  against  the  State  Govern-
 ment.  I  do  not  want  to  lay  myself
 open  to  that  charge.  That  is  why,  I  said
 let  both  the  Governments  decide  and
 if  they’  want  me  as  a  buffer  between
 them,  I  am  prepared  for  that.  But  I
 am  not  going  to  direct  them.

 SHRI  D.  B.  PATIL:  What  is  the
 difficulty  in  applying  those  princi-
 ples?  He  has  not  answered  that  ques-
 tion.

 SHRI  Morarji  Desai:  I  would  not
 answer.  (Interruptions)

 SHRI  D.  B.  PATIL:  Is  the  Prime
 Minister  entitled  to  say  so?

 SHRI  MORARJI  DESAI:  I  have  re-
 plied;  I  cannot  amplify  it  further.  That
 is  what  I  want  to  say.

 (Interruptions)
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 MR.  SPEAKER:  He  says  that  un-
 less  beth  the  Governments  agree,  he
 is  not  able  to  impose  any  decision  on
 them.  Yours  is  one  suggestion.  But  he
 says,  he  is  not  in  a  position  to  im-
 pose  it  on  them.

 SHRI  D.  B.  PATIL:  Whether  the
 attention  of  the  Government  has
 been  drawn  to  the  resolution  adopted
 by  the  Janata  Paraty  in  their  session
 at  Poona  on  8-6-78  demanding  that
 this  problem  should  Ey  solved.

 SHRI  MORARJI  DESAI:  In  Maha-
 rashtra  it  will  adopt  one  resolution

 870  in  Karnataka,  it  will  adopt  ano-
 ther  resolution.  This  has  been’  the
 question  of  all  political  parties  and
 not  the  Janata  Party  alone.  All  the
 parties  in  one  State  have  agreed  on
 one  thing  and  all  the  parties  in  uno-
 ther  State  have  agreed  on  another
 thing.  Now  what  am  I  to  do?  It  is,
 therefore,  very  difficult  for  me  to
 come  to  a  decision.

 SHRI  B.  RACHAIAH:  The  recom-
 mendations  of  the  Mahajan  Commis-
 sion  have  been  received  by  the  Gov-
 ernment.  What  are  they  going  to  do
 with  the  recommendations  of  the  Maha-
 jan  Commission?

 SHRI  MORARJI  DESAI:  The  Maha-
 jan  Commission  was  appointed  at  the
 request  of  both  the  States.  And  une
 fortunately,  that  is  not  acceptable  to
 them.  What  am  I  to  do?

 MR.  SPEAKER:  The  Question  Tour
 is  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Expansion  of  Hindi  in  Non-Hindi
 States

 *46.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:
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 (a)  whether  it  is  a  taet  that  the
 Prime  Minister  expressed  the  view  of
 “inevitable  expansion  of  Hindi”  into.
 the  non-Hindi  speaking  States  in  a
 communication  to  Finance  Minister  of
 Tamil  Nadu;

 (b)  if  so,  whether  it  is  against  the
 solemn  assurance  given  to  people  of:
 ५3082  States  by  the  former  Prime
 Ministers;  and

 (c)  whether  such  language  policy
 will  go  against  the  national  integra-
 tion  and  unity  of  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 In  reply  toa  communication  from
 Shri  K.  Manoharan,  Finance  Minister,
 Tamil  Nadu,  regarding  the  Govern-
 ment  of  India’s  language  policy  aad
 its  implementation,  Prime  Minister  hzs
 informed  Shri  Manoharan  that  the
 assurances  given  by  Pandit  Nehru.  ai.d
 subsequently  by  Shri  Lal  Bahadur

 Shastri,  have  already  been  fulfilled  in
 967  by  suitably  amending  the  Offic.ai
 Languages’  Act,  1963.  The  Prime
 Minister  has  also  made  it  clear  that
 the  Official  Languages  Act,  1963,  as
 amended  in  1967,  stands  unless  and
 until  it  is  amended,  and  that  he  cid
 not  foresee’  the  possibility  of  any
 amendment  of  the  Act.

 As  regards  implementation,  the
 Prime  Minister  has  gaid  that  conditions
 cannot  remain  static  and  the  use  of
 Hindi  for  official  purposes  of  the  Union
 is  bound  to  increase  ag  the  years  pass.
 However,  he  has  emphasised  the  fact
 that  there  has  been  no  imposition  of
 the  use  of  Hindi  on  non-Hindi  Speak-
 ing  people  and,  in  fact,  Rules  issued
 under  the  Act  specifically  exclude
 Tamil  Nadu  from  the  application  of
 those  rules.

 (b)  and  (c).  Do  not  arise,  in  view
 of  the  above.
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 U.  8.  हिप्कहाड  of  Uranium  to  India

 द.  SHRI  AMAR  ROY  PRADHAN:

 SHRI  Y.  P.  SHASTRI:

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  the  United  States
 Government  have  decided  to  supply
 Uranium  to  India;  and

 (b)  if  so,  the  conditions  on  which
 Government  would  accept  it?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  U.S.
 authorities  have  recently  cleared  one
 pending  export  licence  application  for
 7.6  tonnes  of  enriched  uranium  for  the
 ‘Tarapur  Atomic  Power  Station.

 (9)  The  terms  for  supply  of  enrich-
 ed  uranium  requirements  for  the  Tara-
 pur  Atomic  Power  Station  are  al-
 teady  contained  in  the  Co-operation
 Agreement  enterred  into  between  the
 Governments  of  India  and  U.S.A.  in
 August  963  and  the  subsequent  Fuel
 Supply  Contract  of  1966.

 Role  Played  by  Foreign  Powers  im
 Sikkim

 SINGH *48.  SHRI  MUKHTIAR
 MALIK:

 SHRI  5.  M.  BANATWALLA:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  report  in  the  ‘Patriot’  of  4th
 June,  978  that  former  Chogyal  of
 Sikkim  is  being  aided  by  top  authori-
 ties  in  that  State  Administration  in
 his  revised  bid  to  regain  power  by
 dubious  means  ang  manupulation  of
 Political  activities;

 (b)  if  so,  whether  it  is  also  a  fact
 ‘that  some  foreign  powers  are  inter-
 fering  in  the  affairs  of  that  State;  and
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 (c)  what  action  Government  of
 India  have  take  nto  stop  such  anti-
 national  activities  in  that  State?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  “HOME  £AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Government  have  seen  the  Press  re-
 port.  No  such  activity  has  come  to
 notice.

 {b)  Not  to  the  best  of  our  know-
 ledge.

 (c)  Does  not  arise.

 Setting  up  of  Auto  Tractors  Factory
 at  Pratapgarh,  U.P.

 *49  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 {a)  the  progress  of  Auto  Tractors
 Limited  being  set  up  at  Pratapgarh
 in  Uttar  Pradesh;  and

 (b)  the  overall  policy  of  Govern-
 ment  in  respect  of  establishing  more
 tractor  factories  in  the  country  in
 private  and  public  sectors?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 Auto  Tractors  Limited,  a  State  Under-
 taking  of  the  Government  of  Uttar
 Pradesh,  have  been  granted  an  indus-
 trial  licence  for  the  manufacture  of
 agricultural  tractors  with  location  in
 the  backward  district  of  Pratapgarh.
 Foreign  collaboration  has  been  ap-
 proved.  Preliminary  work  relating  to
 Site  development,  plant  lay-out  ven-
 dor  development  and  process  engine-
 ering  has  been  practically  completed.
 Further  implementation  of  the  pro-
 ject  would  be  taken  up  on  clearance
 by  the  State  Government  and  the
 Planning  Commission  of  the  revised
 studies  undertaken,  concerning  the
 viability  of  the  project.
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 (b)  The  approved  capacity  for
 manufacture  of  tractors  is  of  the  order
 of  1,37,000  nos.  The  production  in  the
 last  year  has  been  of  the  order  of
 41,000  nos.  The  capacity  approved  is,
 at  present,  considered  adequate  to  meet
 the  demand.  A_  high-powered  com-
 mittee  hag  been  set  up  by  the  Plan-
 ning  Commission  for  going  into  the
 question  of  farm  mechanisation  with
 special  reference  to  efiects  of  combin-
 ed  harvesters  ang  tractors  on  employ-

 wal

 tput  and  cost.

 ning  of  fire  by  Pakistani  Troops
 in  Rajouri  Sector  of  Jammu  and

 Kashmir

 *50.  SHRI  S.  S.  SOMANI:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tani  troops  opened  fires  on  Indian
 security  forces  in  the  Rajouri  Sector
 of  the  Jammu  and  Kashmir  on  20
 June,  ‘1978;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  whether  any  meeting  between
 the  Pakistani  ang  Indian  Officers  has
 taken  place  in  this  regard  and  if  so,
 the  result  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  Yes,  Sir.  At  0945  hours  on  the
 20th  June  978  2  civilians  from  Pak-
 istan  Occupied  Kashmir  crossed
 the  Line  of  Control  in  spite  of  repeat-
 eq  verbal  warnings  by  our  troops.  In
 conformity  with  our  policy,  our  tro-
 ops  ,fired  4  warning  shots,  and  as  a
 result  thereof  civilians  withdrew  to-
 wards  the  Pakistan  Occupied  Kashmir
 at  045  hours.  Thereafter,  Pakistani
 troops  opened  unprovokeg  fire  on  our
 troops  which  was  subsequently  re-
 turned.  There  was  no  cascality  on  our
 side.

 (c)  No  meeting  has  been  held  80
 far.
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 Bar  on  nuclear  explosions  by  India

 “51,  SHRI  YAGYA  DATT  SHAR-
 MA:

 SHRI  YADVENDRA  DUTT:

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (2)  whether  Tadia  has  been  barred
 from  COndietlog  nucle  ह  Exp.  SLOSS
 CVE  for  peacon  Pie  Osss  Wei  ais
 nuciear  fissile  material  produced  at
 the  Rana  Pratap  Sagar  nuciear  power
 station  under  an  agveeirent  with  the
 International  Atomic  Energy  Cvuin-
 mission  signed  ty  Indian  दी)  Novemuer.
 977  at  the  insistence  cf  the  Soviet
 Union;

 (by  im  so,  the  detai's  thercol;  ani

 (c)  the  steps  proposed  ty  be  taken
 in  thig  regard?

 THE  PRIME  MINISTER’  (SHRI
 MORARJO  DESAI):  (a),  (9)  and
 (c:,  Under  the  Safeguards  Agreement
 entered  into  with  the  Intcrnational
 Atomic  Energy  Agency  on  47  Novem-
 ber,  977  in  connection  with  the  pur-
 chase  of  heavy  water  from  the  USSR,
 India  has  undertaken  not  to  use  the
 material  produced  at  the  Rajasthan
 Atomic  Power  Station  for  the  manu-
 facture  of  any  unclear  weapon  or  any
 nuclear  explosive  device.

 Setting  up  of  an  Atomic  Power  Plant
 in  Southern  Region

 #52,  SHRI  A.  K.  KOTRASHETTI:

 SHRI  P.  RAJGOPAL  NAIDU:

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  the  Government  have
 decided  to  set  up  an  atomic  power
 Plant  in  the  southern  region  during
 the  Sixth  Plan  period;  and

 (b)  whether  a  team  was  set  up  to
 find  out  a  suitable  site  for  locating  an
 atomic  power:  plant  in  the  southern
 region  and,  if  so,  when  and  what  is
 its  report?
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 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 100)  The  Committee  appointed  by
 Governmcent  for  the  selection  of  suit-
 able  sites  for  the  setting  up  of  nucicar
 power  Stitiong  has  examined  a  num-
 ber  of  Sites  inthe  Southern  Electriciiy
 Region.  The  Committee’s  report  is

 @pder
 consideration  of  Government.

 Action  on  Shah  Commission  Reporis

 *53,  DR.  BALDEV  PRAKASH;

 SiiRt  C.  Ro  MAHATA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  Whether  Government  have  cou
 Sidered  tne  two  Interim  reports  sub-
 mitted  by  the  Shah  Commission;

 (b)  wnether  any  follow-up  action  35
 being  taken  uguinst  the  persons  held
 guilty  by  tne  Commission  for  abuse
 and  misuse  of  power  and  authority;
 and

 (c)  if  so,  the  names  of  persons,
 Officiais  ys  weil  as  non-officials?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.

 (b)  and  (९),  On  a  number  of  mat-
 ters  the  findings  of  the  Commission

 «disclose  grounds  of  jnitiating  legal
 action  where  offences  appear  to  be
 made  out  and  departmental  action
 where  irregular  or  improper  conduct
 by  public  servants  has  attracted  cri-
 tical  attention  of  the  Commission.  The
 CBI  has  registered  six  First  Informa-
 tion  Reports  against  Smt.  Indira
 Gandhi,  former  Prime  Minister;  Shri
 R.  K.  Dhawan.  former  Additional
 Private  Secretary  to  Prime  Minister;
 Shri  Bansi  Lal  former  Chief  Minis-
 ter,  Haryana;  Shri  Zail  Singh,  for-
 mer  Chief  Minister,  Punjab,  Shri  P.
 C.  Sethi,  former  Chief  Minister  Ma-
 dhya  Pradesh;  Shri  Harideo  Joshi,
 former  Chief  Minister,  Rajasthan;

 Shri  Krishan  Chand,  former  Lt.  Gov-'
 ernor  of  Delhi;  Shri  V.  C.  Sukla,
 former  Minister  of  Information  and

 Broudcasting;  Shri  Sanjay  Gandhi;
 Shri  Jagmonan,  former  Vice-Chair-
 man,  Delhi  Development  Authority;
 Shri  D.  Sen,  former  Director,  CBI;
 Shri  A.  B.  Choudhary,  former  Joint
 Director.  CBI;  Shri  PF.  S.  Bhinder,
 former  DIG  oi  Police,  Delhi;  and
 others,

 Cases  regarding  departmental  action
 agains:  the  following  officials  are  be-
 ing  processed :—

 Sarvashri  Navin  Chawia,  former
 Secretary  to  Lt.  Governor.  Delhi;  B.
 R.  Tamta,  former  Commissioner,  Mu-
 niciyal  Corporation  of  Delhi;  ४.  5.
 Allawadi,  former  Member  Secretary,
 New  Delhi  Municipal  Committee;  D.
 Sen,  former  Director,  CBI;  Shri  P.  S.
 Bhinder,  former  DIG  of  Police,  Delhi;
 K.  S.  Bajwa,  former  Superintendent
 of  Police  CID,  Specia]  Branch,  Delhi;
 Shri  Jagmohan,  former  Vice  -Chair-
 man.  Delhi  Development  Authority;
 Shri  S.  R.  Mehta,  former  Chairman.
 Central  Board  of  Direct  Taxes,  Shri
 S.  B.  Jain  former  Director  of  Enforce-
 ment:  and  other  officials  of  Delhi
 Development  Authority.

 fart  परिवहन  निगम  की  बसों  से  गम

 हए  पुरे

 * 54.  श्री  राजन्द  कुमार  शर्मा  :  क्‍्धा

 नोकहन  झौर  परिवहन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  दिनांक

 7  जून,  978  के  “इडियन  एक्सप्रैस”  में

 छपे  इस  समाचार  की  श्ोर  दिलाया  गया  है  कि

 फरवरी,  975  में  दिल्ली  परिवहन  निगम

 की  सकड़ों  बसों  से  लाखों  रुपयों  के  पुर्जे  गुम

 पाये  गये  थे  ;

 (ख)  क्या  यह  सच  है  कि  इस  मामले  में

 जांच  के  प्रादेश  दिये  गये  थे  ;

 (ग)  क्‍या  सरकार  को  पता  है  कि  इस

 मामले  से  सम्बन्धित  फाइल  गुम  हो  गई  है  ;
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 है  |  (ब)  यदि  हां,  तो  सरकार  द्वारा  इस
 बारे  में  क्या  कार्यवाही  करने  का  विद्यार  है  ;
 और

 (5)  दोषी  पाये  गये  व्यक्तियों  के  विरुद्ध

 क्या  कानूनी  कार्यवाही  को  जानो  है  ?

 मोयहन  झौर  परिचहन  मंत्रालय  में  प्रभारो

 ाज्य  मंत्री  पो  लाद  राम)  :  (क)  जीं  हां,

 पहले  प्रताप  नगर  झर  उसके  बाद  में  केन्द्रीय

 वरकेशाप  को  मरम्मत  के  लिए  दिल्‍ली  परिवहन
 निगम  के  विभिन्न  डिपुओों  द्वारा  भेजी  गई

 खतों के  फालतृ  पुर्जों  के  बारे  में  कुछ  ग्रतंगतियां

 पाई  गई  ।  कई  पुर्जों  की  डिपो  प्रबन्धकों  द्वारा

 अब  विधिवत  हिसाब  में  ले  लिया  गया  है  ।

 कुछ  मामलों  में  प्रतंगतियों  पर  पत  व्यवहार  हो

 रहा  है  भौर  उनका  मी  मेल  बिठाया  जाना  है  |

 (ख)  नीने  भाग  (7)  के  उत्तर  की

 दृष्टि  से  यह  कहनः  संभव  नहीं  है  कि  क्‍या

 किसी  जांच  का  आदेश  दिया  गया  था

 (ग)  जी.  हां  ।  इस  मामले  से  संधित

 मिसित  कहीं  गलत  जगह  रख  दी  गई  है,
 बताया  गवा  है  और  अ/सा नी  से  नहीं  मिल  रही

 है 1

 घ)  दिल्‍ली  परिवहन  निगम के  ग्रध्यक्ष

 एवं  महा  प्रबन्धक  ने  सम्बन्धित  मिसिल  को

 ढ्ड्ते  के  लिए  सम्बन्धित  अश्चकारियों  को

 अदेश  दिया  है

 (8)  उत  व्यक्तियों  के  विरूद्ध  दोषी  पाये

 जांएं  य,  जितकी  गलतो  हा  कानूनी  कायें-

 वाही  या  विभागीय  कार्यवाही  करने  का  प्रश्त

 पर  गुम  हुई  मिसिल  के  मिलने  पर  और  मामले

 के  सभी  तथ्य  उपलब्ध  होने  पर  या  मिसिल  के

 गुम  होने  का  उत्तरदायित्व  नियत  किये  जाने

 पर  श्रौर  फालतू  पुर्जों  के  बारे  में  शेष  गत्तंगतियों

 का  मेल  बठाने  के  बाद  विचार  किया  जा  रुकता

 है।
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 Order  of  Precedence  of  Chints  of
 Staff  of  Armed  Services

 *55.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  tg  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  42  on  ist  March,  978  re-
 garding  order  of  precedence  of  Chiefs
 of  Staff  of  Armed  Services  and  state
 whether  the  required  information  has
 been  collected  and  if  so,  the  facts
 thereof.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):

 The  facts  relating  to  Starred  Ques-
 tion  No.  42  which  was  due  _  for
 answer  on  1-3-1978  are  as  follows:

 2  There  has  never  been  any  ques-
 tion  of  minimising,  much  less  in  any
 way  denigrating  the  position  of  the
 Armed  Services  or  Chiefs  of  Staff
 who  occupy  an  important  and  distin-
 guished  position  in  our  national  life.
 The  need  for  preparing  a  Table  of
 Precedence  in  the  light  of  the  chang-
 ed  conditions  consequent  upon  the
 formation  of  an  interim  Government
 and  independence  of  the  country  en-
 gaged  the  atfention  of  the  Govern-
 ment  as  early  as  in  1947-48.  It  was
 at  the  instance  of  the  then  Deputy
 Prime  Minister,  Sardar  Patel.  that  an
 informal  Committee  of  Officers  was
 Tequired  to  make  recommendations.
 Relative  positions  of  precedence  were
 approved  in  October  948  by  the‘
 then  Deputy  Prime  Minister  and
 Prime  Minister,  based  on  considera-
 tions  of  constitutional  and  diplomatic
 status  and  pay  drawn  by  officers.
 Thus  in  the  light  of  historical  and
 constitutional  changes,  the  Chiefs  of
 Staff  were  given  a  position  only  be-
 low  persons,  like  Prime  Minister,
 Chief  Justice  of  India,  Speaker,  Ca-
 binet  Ministers,  Ambassadors,  speci-
 fied  Civil  Servants  and  Judges  of  the
 Federal  Court.

 3.  There  is  no  factual  basis  for  any
 of  the  statements  made  in  part  (b)
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 of  the  question.  No  changes  were
 made  in  95]  or  965  affecting  the
 position  of  the  Chiefs  of  Staff.

 ‘
 4.  The  positions  assigned  in  the

 Table  of  Precedence  are  reviewed
 whenever  special  aspects  are  brought
 to  the  notice  of  the  Government.  The
 higher  position  assigned  to  the  Secre-
 tary-General  in  the  Ministry  of  Ex-
 ternal  Affairs  in  960  was  merely
 continuation  of  the  earlier  practice.  In
 the  same  year,  the  Cabinet  Secretary
 was  also  added  to  the  same  entry.  The
 Attorney  General  was  given  the  same
 entry  as  the  Cabinet  Secretary  in
 1968.  <All  these  changes  in  the  rela-
 tive  position  in  the  Table  of  Prece-
 dence  are  made  at  the  highest  level
 of  Government  and  the  proposals  in-
 variably  are  approved  by  the  Home
 Minister.  Prime  Minister  and  Presi-
 dent.  The  changes  in  the  emoluments
 and  status  of  Chief  Secretaries  of
 States  were  taken  into  account  in  de-
 termining  their  present  relative  po-
 sition,

 5.  The  Table  itself  is  only  intended
 for  making  appropriate  seating  ar-
 rangements  at  ceremonial  functions
 and  do  not  have  any  other  signifi-
 cance  and  should  nct  have  any  effect
 on  the  morale  or  functioning  of  the
 Armed  Forces  or  the  Civil  Services.
 It  will  continue  to  be  the  endeavour
 of  the  Government  to  uphold  =  and
 maintain  the  dignity  and  status  par-
 4icularly  of  uniformed  forces.

 Special  courts  for  offence  against
 Harijans

 *56.  SHRI  S.  G.  MURUGAIYAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  ag  fact  that  the
 response  of  the  State  Governments
 to  the  Union  Government’s  directive
 to  set  up  special  courts  for  the  trial
 of  offences  against  Harijang  was  not

 ,  encouraging;  and

 (b)  if  so,  the  details  thereof  and
 Union  Government’s  reaction  there-
 to?  ‘
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  Government  have
 not  issued  any  _  such  directive  and,
 therefore,  the  question  of  States  not
 giving  an  encouraging  response  does
 not  arise.

 प्रामीण  क्षेत्रों  में  लघु  उद्योगों  के  विकास

 के  लिए  प्रोत्साहन

 +*57.  श्री  हुकम  चनन्‍्द  कछवाय:  :  क्‍या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  ग्रामीण  विकास के  क्षेत्र  में

 लघु  उद्योगों  का  विकास  करने  के  लिए  सरकार
 ने  कोई  फायंवाही  की  है  श्रीर  वर्ष  977  में

 ऐसे  उद्योगों  को  सरफार  द्वारा  दिये  गये

 प्रोत्सा  हन  का  ब्यौरा  क्‍या  है;

 (ख  )  क्‍या  उद्योगों  के  घिकास  के  लिए
 ग्रामीणों  को  सरफार  द्वारा  निःशुल्क  तकनीकी

 प्रशिक्षण  दिया  जाता  है  ब्रौर  यदि  हां,  तो  उसमें

 ग्रामीणों  को  किस  सीमा  तफ  महत्व  दिया

 जाता  है;  और

 (ग)  सरकार  को  ग्रामीण  क्षेत्रों  लघु
 उद्योगों  का  घिकास  करने  में  फितने  ष  लगेंगे  ?

 उद्योग  मंत्री  (क्रो  ज्ञाज॑  फर्नानडीस):

 (क)  ग्र  (ख).  जी,  हां  ।  सरकार  ने  ग्रामीण

 उद्योग  परियोजना  कार्यक्रम  और  ग्रामीण  काम-

 गर  कार्यक्रमों  के  माध्यम  से  ग्रामीण  क्षेत्रों  में

 लघु  उद्योगों  के  विकास  के  लिए  कदम  उठाये

 हैं।  सरकार  ने  विभिन्म  राज्यों/संबंधित  राज्य

 क्षेत्रों  को  ग्रामीण  उद्योग  परियोजना  घाले  जिलों

 में  विभिन्न  योजनाप्रों  को  कार्वान्वित  करने  के

 लिए  वर्ष  1977-78  में  231.25  लाख

 पए  अनुदान  के  रूप  में  तथा  357  लाख

 रुपए  की  राशि  ऋण  की  व्यचस्था  कर  के  केन्द्रीय

 सहायता  प्रदान  की  थी।  इसमें  उद्यमियों  को

 ग्रामीण  क्षेत्रों  मे ंउद्योग  स्थापित  करने  के  लिए

 53%/प्रतिषर्ष  की  बहुत  कम  ब्याज  दर  पर  ऋण

 सुविधाएं  प्रदान  करना  भी  शामिल  है।  ग्रामीण

 कामगर  कार्यक्रम  के  मा3यम  से  एक  प्रशि
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 कार्यक्रम  शुरू  किया  गया  था  श्रौर

 उद्यमियों  को  वृत्तिका  (स्टाइपेंड)  दिया

 गया  था।  भूतपूर्व  प्रशिक्ष  णाथिथों  को

 भी  उन्नत  औजारों  तथा  उपकरणों  की

 खरीद  के  लिए  333°  राजसहायता  दी

 गई  थी।  तथापि,  समूचे  देश  म॒प्रावस्थावद्ध

 रूप  में  जिला  उद्योग  चन्द्र  स्थांपत  करने  के

 सरकार  के  निर्ण  य  के  झनुस्तार  यह  निश्चय  किया

 गया  है  कि  ग्रामीण  उद्योग  परियोजना  के

 क्रियाकलापों  को  जिला  उद्योग  केन्द्रों  में  हो

 सम्पिलित  कर  लिया  जाए।  उद्यमियों  की

 सहायता  फरने  के  लिए  विद्यमान  ग्रामीण  काम

 गर  कार्यक्रम/ग्रामाण  उद्योग  परियोजना

 सम्बन्धी  योजनाएं  अब  जिला  उ  तेग  केन्द्रों  के

 अधीन  कार्य  करेंगी।

 (ग)  भारत  सरकार  ग्रामीण  क्षेत्रों  में

 लघु  उद्योगों  का  यथा  शी  त्र  विकास  करते  के

 लिए  वड़ी  इच्छुक  है।  सरकार  ने  इस  प्रक्रिया

 में  तेजी  लाने  के  उद्देश्य  से  चालू  वर्ष  के  दौरान

 जिला  उद्योग  केन्दों  की  स्थापना  करने  के  लिए

 एक  राष्ट्रीय  कार्यक्रम  चलाया  है  तथा  ऐस  22

 केन्द्रों  को  पहने  ही  स्वीकृति  दी  जा  चुकी  है  I

 केन्द्र-राज्य  सम्कन्ध

 +5  8,  श्री  केशवराद  धोंडगे  :

 श्री  श्र्जुन  सिह  भदोरिया  :

 क्या  गुह  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  कितने  राज्यों  ने  केन्द्र-राज्य

 सम्बन्धों  पर  विचार-विमर्ण  करने  के  लिए

 केन्द्रीय  सरकार  को  प्रस्ताव  भेज  हैं  ;

 (ख)  उन  प्रस्तावों  की  रूपरेखा  क्‍या

 है;  और
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 (ग)  इस  बारे  में  केद्भीव  सरकार  की
 नीति  शौर  प्रतिक्रिया  क्‍या  है  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (क्री  धनिक

 लाल  मण्डल)  :  (क)  प्रोर  (व).  इस  सम्बन्ध

 में  तीन  राज्यों  सर्वो हू  पश्चिम  बंगाल,  वेल

 और  त्रिपुरा  ने  प्रस्ताव  किये  हैं  ।  जहां  तक

 पश्चिम  बंगाल  का  सम्बन्ध  है,  22  फरवरी,

 978  को  गअतारांकित  प्रश्न  सं०  325  के

 उत्तर  की  और  ध्यान  दिलाया  जाता  है,  णिसके

 साथ  पश्चिम  बंगाल  सरकार  से  प्राप्त  ज्ञापन

 की  एक  प्रतिलिपि  अर  इस  'घिपय  पर  पश्चिम

 बंगाल  के  मुख्य  मंत्री  का  पत्र  सदन  के  पटल  पर

 रखे  गये  थे  ।  केरल  और  त्रिपुरा  की  विवान

 समाग्रों  द्वारा  इस  विवय  पर  पारित  संकल्पों  की

 प्रतियां  द. द  सदन  के  पटल  पर  रखी  जाती  हैं  ।

 [प्रन्यालय  में  रखी  गई  |  देखिए  संख्य।  LT-

 2407/78]

 (ग)  यह  ध्यान  दिलाया  जाता  है  कि

 भारत  सरकार  द्वारा  केन्द्र-राज्य  सम्बन्धों  के

 विषथ  को  प्रशासनिक  सुधार  आयोग  के

 विचारार्थ  विषयों  में  एक  झलग  मद  के  रूप  में

 विशेष्प  से  शामिल  किया  गया  था  ।

 प्रशासनिक  सुधार  आयोग  न  इस  विषय  का

 बहा  गहराई  से  ग्रध्ययन  किया  £2 204  “केच्र-

 राज्य  सम्बन्ध  विपयक  अपनी  रिपोर्ट  (जून,

 969)  में  यह  सिक्रारिश  की  थी  कि  भारत

 की  एकता  के  सर्वोच्च  महत्व  को  ध्यान  मैं

 रखते  हुए  केन्द्र  तथा  राज्यों  के  बीच  उचित  तथा

 सद॒भावपूर्ण  सम्बन्ध  सुनिश्चित  करने  के  लिए

 किप्ती  संवैधानिक  संशोधन  की  आवश्यकता

 नहीं  है,  क्योंकि  केन्द्र-  राज्य  सम्बन्धों  का नियमन

 करने  वाल  संविधान  के  उपवन्ध  किसी  स्थिति

 का  मुकाबला  करने  तथा  किन्हीं  समस्याओं  का

 समाधान  करने  के  लिए  पर्थाप्त  है  जो  इस

 क्षेत्र  में  उत्पन्न  हो  सकती  हैं।  राज्यों  के  साथ

 परामर्श  करने  के  बाद,  केन्द्र  सरकार,

 प्रशासनिक  सुधार  झायोग  द्वारा  सिफारिश  की

 गई  सामान्य  नीति  से  सहमत  हो  गई  थी  |
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 प्राकाशवाणी  के  व(णिज्यिक  केन्द्रों  में

 स्टेशन  डायरेबटरों  को  नियुक्त

 *59.  श्री  राम  मृति  :  वया  सुचना

 और  प्रसारण  मंत्रों  यह  बताने  को  कुयो

 करें)  कि  :

 (क)  ara  गन में  इम मामते

 वर  विचार  किया  है  कि  क्‍या  स्टेशन  डायरेक्टरों

 की  चाशिज्यक  यान्द्रों  म  म  मिय्ुक्ति  की  जानती

 चर  हि!  यय  नहीं  ;

 (वध  क्या  वणिज्विक  केन्द्रों  में  कोई

 ग्ोइनटस  सम्वस्धों  कार्य  नहीं  है  और  यह  कार्य

 असिस्टेंट  डायरेक्टर  कर  सकता  है  |

 (ग)  थरदि  हां,  तो  बपा  सरकार  ऐसे

 स्थानों  में  वाणिज्यिक  सेवा  केन्द्रों  को  मुख्य

 सड गन  के  साथ  भिताने  के  प्रस्ताव  पर  विचार

 कर  रा
 है

 जहां  मुश्प  स्टेलन  में  स्टेजन

 डायरेक्टर  नियुक्त  हैं  ;  सौर

 (वे)  यादि  हां,  ता  ऐसा  कब  तक्र  क्रिया

 जायेगा  और  स्टेशन  डायरक्टरों  को  त्रन्य

 स्थानों  में  कब  नियुक्त  किया  जायेगा  ?

 सूचना  झोर  प्रसारण  मंत्रो  धी  लाल

 कृष्ण  श्राडवाणी )  :  (क)  से  (घ).  कार्य्रक्रम

 तैप्रार  करने,  ब्रिक्री  ओर  ग्रन्थ  सम्बन्ध  बातों  से

 सम्बन्धित  कार्य  की  मात्रा  को  ध्यान  में  रखते

 ह्  विज्ञापन  प्रसारण  केन्द्रों  में  किस  स्तर  के

 व्यक्ति  रखे  जाने  चाहिएं,  यह  समृचा  प्रश्न

 विचाराधीन  है  ।  इस  बारे  में  निर्गय  ययाशी प्र

 लिया  जायेगा  ।  श्त:  वर्तमान  केन्द्र  निदेशकों  को

 स्थानांतरित  करने  का  प्रश्न  इस  अवस्था  पर

 नहीं  उठता ।
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 Setting  up  of  Special  Court  to  ‘try
 Smt,  Indira  Gandhi  for  Emergency

 Excesses  a

 *60.  DR.  MURLI  MANOHAR  JO-
 SHI:

 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  HOME  AFFAIRS
 he  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  Special  Court  to  try  Smt.
 Indira  Gandhi  for  Emergency  Ex-
 cesses  in  the  light  of  the  findings  of
 the  Shah  Commission;

 (b)  if  so,  when  such  a  court  will
 be  set  up;  and

 (c)  if  not  the  reasons  for  not  sett-
 ing  up  such  a  Court?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 S.  D.  PATIL):  (a)  to  (c).  The  ques-
 tion  of  setting  up  a  special  court  to  try
 Smt.  Indira  Gandhi  is  under  the  active
 consideration  of  the  Government.  In
 view  of  some  doubts  about  the  validity
 of  such  a  legislation.  Government  have
 decided  to  seek  the  opinion  of  the
 Supreme  Court  on  the  question  of
 validity  under  Article  43  of  the  Con-
 stitution.

 Screening  of  Regional  Films  in  the
 Capital

 401.  SHRI  AHMED  HUSSAIN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Government  have  made
 any  ayrangement  for  the  screening  of
 regional  films  in  the  Capital  as  they
 are  not  screened  in  the  capital  except
 during  the  film  festival;

 (b)  whether  Government  propose
 screening  of  regional  language  films  in
 the  capital  at  least  one  or  two  shows
 on  every  Sunday  on  a  “No  profit  no
 loss’  basis  through  its  own  auditorium;
 and
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 (c)  the  time  by  which  scheme  is

 likely  to  be  implemented?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  and  (b).  Exhibition  of
 films  is  in  the  private  sectior  and  its
 regulation  falls  under  the  purview  of
 the  State  Governments.  The  Central
 Government  have  no  exhibition  wut-
 lets  of  their  own  in  the  capital  except
 a  small  preview  theatre.

 (c)  Does  not  arise.

 Administration  of  Justice  as  a  part  of
 Planning

 403.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  _  PLANNING  be
 pleased  to  refer  to  the  news  item  in
 the  Tribune  of  25th  May,  978  at  page
 q  wherein  it  is  reported  that  the  Union
 Law  Minister  has  urged  to  make  the
 ‘Administration  of  Justice’  as  a  part
 of  planning  and  state:

 (a)  what  is  the  reaction  of  Govern-
 ment  to  this  suggestion;  and

 (b)  whether  this  would  be  shown
 as  a  separate  chapter  in  the  Sixth
 Plan,  if  not,  the  reasons  thereof?

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  (a)  and  (b)
 A  proposal  to  include  provisions
 for  strengthening  judicial  adminis-
 tration  in  the  Five  Year  Plan
 978—83  has  been  considered  by

 the  Planning  Commission.  The
 Commission’s  view  is  that  expen-
 diture  on  Personnel  and  Contingencies
 relating  to  non-developmental  activity
 cannot  be  included  in  the  Plan.  So  far
 as  provision  for  buildings  is  concerned,
 a  total  outlay  of  Rs.  250  crores  has
 been  proposed  for  Public  Works  in  the
 States  in  the  Draft  Plan  978—83,  The
 expansion  of  Government  buildings
 can  be  included  in  this,  and  State  Gov-
 ernments  are  being  asked  to  include
 their  requirements  on  this  account  in
 their  Five  Year  Plan  proposals.  There
 js  no  need  for  including  a  separate
 chapter  on  ‘Administration  of  Justice’
 in  the  Five  Year  Plan.
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 Water  Transport  between  Haildia/Cal-
 cutta  and  Farakka

 404.  SHRI  SASANKASEKHAR  SA-
 NYAL:  Will  the  Minister  of  SHIP-
 PING  and  TRANSPORT  be  pleased
 to  state  whether  Government  have
 undertaken,  on  an  experimental
 basis,  commercial  and  tourist  water
 transport  for  power  driven  ves-
 sels  between  Haldia/Calcutta  and  Fa-
 rakka  with  a  view  to  assessing  the
 matter  being  pursued  regularly  as  in-
 dicated  by  Government  as  a  matter  of
 policy?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  Central  Inland  Water
 Transport  Corporation  Ltd.  Calcutta
 is  already  running  services  between
 Haldia  and  Calcutta  on  a  regular  basis
 by  power-driven  vessels  since  Decem-
 ber,  975  for  IOC  oil  movement.  The
 Ccrporation  also  ran  experimental  trips.
 between  Calcutta  and  Farakka  in  eariy
 1978.  Since  May,  1978  regular  power-
 driven  cargo  service  mainly  carrying
 stone  ships  from  Pakur/Dhulian  has
 been  introduced  by  the  Corporation.
 No  passenger/tourist  service  is  in
 operation  by  this  Ministry  or  the
 Department  of  Tourism,  Government
 of  India.

 Industrial  and  Eoconomic  Protocol
 between  Hungary  and  India

 405.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  a  new  protocol  cover-
 ing  number  of  new  areas  in  industrial
 and  economic  cooperation  has  been
 signed  between  India  and  Hungary;

 (b)  whether  as  a  result  of  the  pro-
 tocol  trade  between  the  two  countries
 is  likely  to  be  increased;

 (c)  if  so,  give  item-wise  approximate
 value  in  rupees,  and
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 (a)  whether  Government  consider
 placing  the  protocol  on  the  Table  of
 Lok  Sabha?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY

 4  (SHRIMATI  ABHA  MAITI):  (a)  to
 (c).  In  the  Protocol  signed  on

 the  25th  May,  1978,  incorporating  the
 recommendations  and  conclusions  of
 Third  SesSion  of  the  Indo-Hungarian
 Joint  Commission  for  Economic,  Sci-
 entific  and  Technical  Cooperation,
 several  important  projects  and  priori-
 ty  areas  were  identified  for  coopera-
 tion  between  the  two  countries  relat-
 ing  to  non-ferrous  metals,  engineer-
 ing  producis,  drugs  and  pharmaceu-
 ticals,  leather,  textiles  and  third  coun-
 try  projects.  In  respect  of  trade,

 ,  measures  for  increasing  the  trade
 ’  turn-over  were  discussed  in  the  con-

 |  on
 of  the  new  Trade  and  payments

 greement,  according  to  which  the
 change  over  has  been  effected  from
 lst  January,  1978,  from  the  Rupee
 Trade  System  to  the  Multilateral
 System  of  free  foreign  exchange.  It
 was  agreed  that  the  trade  creating
 effects  of  industrial  cooperation  bet-
 ween  the  two  countries,  specified
 during  the  discussions,  would  gene-
 rate  a  larger  volume  of  trade.
 It  is  not  possible  to  indicate
 itemwise  value  in  rupees  of  increase
 ip  trade  since  the  increase  turnover  is
 expected  to  be  generated  over  a  long

 \&  term  period.

 +  (d)  No,  Sir.

 e
 High-Speed  Ships  for  Indian  Navy

 406.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 of  the  Defence  Strategists  have  sug-
 gested  for  high  speed  ships  instead  of
 larger  vessels  for  Indian  Navy;

 (b)  if  so,  his  reaction  in  this  regard;

 >
 (c)  whether  Government  are  con-

 sidering  to  purchase  guch  high  speed
 ships;  and

 (d)  if  so,  details  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (d).
 Different  views  have  been  expressed
 by  various  people  interested  in  defence
 matters  regarding  the  optimum  size
 and  composition  of  the  Indian  Navy.
 The  Policy  on  the  Navy  is  under

 continuoys  review  by  Government
 and  our  policy  has  been  to  build
 a  balanced  Navy  with  ships  suitable
 for  various  specific  roles  which  they
 would  be  required  to  perform.  The
 ships  procured  for  the  Navy  are  of
 different  types  and  sizes  with  speeds
 suited  to  their  roles.  The  advantages
 which  go  with  small  size  and  high
 Speed  ships  are  kept  in  mind  jn
 deciding  about  introduction  of  new
 ships.

 Foreign  Vessel  ‘Angelina’

 407.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleaseg  ta
 state:

 (a)  whether  a  foreign  vessel  ‘Ange-
 lina’  left  the  Port  of  Bombay  without
 the  knowledge  of  Port  and  Customs
 Authorities,  in  spite  of  the  fact  that  the
 movements  in  the  port  are  controlled
 by  Navy,  Defence,  Port  and  Customs
 authorities  and  a  check  is  kept  on  ves-
 sels  arriving  and  departing;

 (b)  if  so,  how  a  foreign  ship  could
 leave  the  Indian  waters  without  the
 knowledge  of  the  authorities;

 (c)  whether  there  was  any  High
 Court  order  detaining  the  ship  and
 who  is  responsible  for  letting  the  ves-
 sel  leave;

 (d)  whether  the  authorities  are  put-
 ting  the  blame  on  others  for  their  own
 negligence  and  misdeeds  and  “‘aras-
 sing  the  exporters  and  others;  and

 -  (e)  what  action  Government  intend
 to  take  against  the  authorities  and  to
 prevent  further  recurrence  since  it
 concerns  the  Security  of  the  country?
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 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (c).  Vessel
 M.  V.  ‘Angelina’  arrived  at  Bombay
 Port  on  Ist  September,  1977.  This
 vessel  was  anchored  in  stream  on  7
 October,  1977.  Vessel  was  under
 arrest  on  the  orders  of  the  Madras
 High  Court.  Port  Clearance  jssued
 was  therefore  withdrawn.  Later  on,
 Madras  High  Court  orders  *  were
 vacated.  Arrest  orders  were  again
 received  from  Calcu:ta  High  Court.  It
 was  noticed  that  the  vessel  anchored
 in  stream.  had  Ieft  undetected  with-
 out  taking  a  pilot  (which  is  obligatory
 and  wi-hout  port.  clearance.  All
 other  ports  in  India  were  in-
 formed  to  detain  the  vesse:  if  she
 be  at  their  Port.  Show  cause  notice
 was  served  on  the  steamer  agents  un-
 der  Section  4  and  42  of  Customs  Act.
 Penalty  has  been  imposed  on  steamer
 agents  under  Section  l7  of  the  Act.
 Party  has  preferred  appeals  against
 order  of  penaity  without  payment  of
 penalty.  Appeal  is  pending  with
 Central  Board  of  Excise  and  Customs.

 Disappearance  of  ships  from  the
 Port  without  port  clearance  and  with-
 out  taking  a  pilot  is  a  very  rare  pheno-
 menon.  While  Navy's  assistance  can
 be  sought  in  cases  of  suspicion,  in
 this  case  there  was  no  advance  infor-
 mation  or  suspicion  about  the  possi-
 ble  disappearance  of  the  vesse]  and
 hence  Navy’s  assistance  to  prevent
 the  vessel  from  sneaking  was  not
 sought.

 Silent  Valley  Project  in  Kerala

 408.  SHRI  V.  M.
 Will  the  Minister  of
 pleased  to  State:

 SUDHEERAN:
 ENERGY  be

 (a)  whether  Government  received
 any  representation  from  the  Govern-
 ment  of  Kerala  regarding  the  proposed
 Silent  Valley  Project  in  Kerala;  and

 (b)  what  are  the  reasons  for  the  de-
 lay  for  the  clearance  of  the  same?
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 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.

 (b)  The  Silent  Valley  Project  was
 originally  sanctioned  in  February,
 973  at  an  estimated  cost  of  Rs.  2448
 Yakhs  (including  transmission  works).
 Subsequently  the  Government  of
 Kerala  modified  the  scheme  and  have
 sen!  in  October,  977  revised  esti-
 mates  of  cost  amounting  to  Rs.  4080
 Jakhs  (excluding  transmission).  The
 revised  project  report  is  under  exami-
 nation  by  the  Central  =  Electricity
 Authority  in  consultation  with  the
 Sate  Government.

 The  question  of  providing  —  safe-
 guards  from  the  environmental  angle
 is  engaging  the  attention  of  the  State
 Government.

 मिलिटरी  स्कूल  श्रोर  काल  ज  खोलने  के  लिए

 पहाराष्टू  सरकार  को  मांग

 409.  श्रो  केशव  राव  धोंडग  ॥  वया  रक्षा

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  १

 (क)  महाराप्ट्र  के किन  नये  स्थानों  से

 मिलिदरी  स्कूल  और  कालेज  खोलने  की  मांग

 प्राप्त  हुई  है  ;

 (ख)  क्या  केन्द्रीय  सरकार  को  राज्य

 सरकार  से  रायगढ़  के  समीप  एप  मिलिटरी

 स्कूल  और  कालेज  खोलने  ा  खोई  प्रस्ताव

 प्राप्त  हुआ  है  और  यदि  हां,  तो  इस  वारे  में

 सरकार  को  क्या  प्रतिक्रिया  है  ;  र

 (ग)  क्या  यह  सच  है  कि  ऐसा  मिलिटरी

 स्कूल ब्रौर  कालेज  खोलनें  की  मांग  उनसे  उस

 समय  की  गई  थी  जब  उन्होंने  शिवाजी  महा-

 राज  की  पुण्य  तिथि  पर  रायगढ़  का  दौरा  किया

 था  और  उन्होंने  इसके  लिए  अश्वासन  भी  दिया

 था  |
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 कै  रक्षा  मंत्री  (भी  जगजोबन  राम)  :  (क)
 से  (7).  हुराष्ट्र  में  धूलिया  जिले  के  सोन्डेल

 नामक  स्थान  पर  मिलिटरी  स्कूल  खोलने  के

 लिए  सरकार  को  प्रस्ताव  मिले  हैं  ।

 रायगढ़  के  समीप  मि।लटरी  भ्र्थात्‌  सैनिक

 दस्कूत  स्थापित  कि  जाने  के  सम्बन्ध  मैं  राज्य

 ५  सरकार  से  काई  प्रस्ताव  नहीं  मिला  है  ।

 रायगढ़  में  (,नक  स्कू  त  स्थापित  कि4  जाने

 के  लिए  सुझाव  दिपि  जान  पर  य  हस्पप्ट  किया

 गया  था  क्रि  ऐसा  स्कूत  राज्य  सरकार  की

 सिफारिश  पर  हो  स्थापित  किया  UT  सकता  है।

 यह  आश्वासन  दिया  गया  था  कि  राज्या

 सरक.र  के  अपुरोध  पर  केन्द्र  सरकार  ऐसे
 सकल  के  लिए  सामान्यतया  दा  जाने  वाली

 सह  यत।  देगी  |

 Workers  Sector  for  variOus  Mills

 410.  SHRI  SUDHIR  GHOSAL:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state;

 (a)  whether  Government  propose  to
 set  up  a  workers  sector  for  entrusting
 the  expansion  of  following  spheres  ot
 work  to  thig  sector:—(l)  City  Trans-
 port,  (2)  House  Buliding,  (3)  Rice
 Mills,  (4)  Sugar  Mills,  (5)  Oil  Mills,
 (6)  Textile  Mills,  (7)  Paper  Mills,  (8)
 Brick  Industries,  (9)  Atta  Mills,  (l0)
 Leather  Industry;  and

 (hb)  whether  Government  encourage
 the  workers  sector  by  making  credit
 facilities  available  from  the  _  institu-
 tions  set  up  by  State  and  Central  Gov-
 ernments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b).
 The  Sta'ement  on  Industrial  Policy
 laid  before  Parliament  on  23rd  De-
 cember,  977  has  clarified  Govern-
 ment’s  policy  regarding  workers’  par-
 ticipation  in  para  33  thereof.  The
 same  is  reproduced  below:

 “33.  The  most  important  single  re-
 :source  of  any  country  is  the  skill  and
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 hargq  work  of  its  people.  We,  in  In-
 dia,  have  an  abundant  supply  of  labour
 which  is  capable  of  acquiring  new
 skills  very  quickly  and  also  an  exist-
 ing  reservoir  of  technical  and  mana-
 gerial  personnel.  These  resources
 can  be  used  effectively  only  in  an
 environment  in  which  the  workers
 and  managers  develop  a  sense  of  per-
 sonal  invo:vement  in  the  working  of
 the  enterprice.  Family  control  of
 business  particularly  in  the  field  of
 large  50४१९  industry  is  an  anachronism,
 and  it  will  be  Government’s  policy  to
 insist  on  professionalism  in  manage-
 ment.  At  the  same  time,  ways  and
 means  have  to  be’  found  to  create
 amongst  workers,  both  in  public  and
 private  sector  industries,  a  stake  in
 the  efficient  working  of  their
 units  ”

 श्राकवागवाणी  के  'विभिस  केन्द्रों  से  20

 सत्रों  कार्यक्रम  का  प्रसारण

 41  श्री टी०  एस०  नेगी  :  क्‍या  सूचना
 श्मौर  प्रसारण  मंत्री  8  मार्च,  978  के

 झतारांकित  प्रश्न  संख्या  2080  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (3)  क्या  9  जनवरी,  I978  को  प्रसा-

 रति  किए  गये  चितन'  कार्यक्रम  के  सम्बन्ध  में

 विस्तृत  रिपोर्ट  प्राप्त  हो  गई  है  ;  शौर

 (ख)  यदि  हां,  तो  जिन-जिन  वाणिज्य

 केन्द्रों  स  यह  कार्यक्रम  प्रसारित  हुआ  था,

 उनके  ग्रधिकारियों  के  विरुद्ध  क्या  कार्यवाही
 की  गई  है  ?

 सूचना  श्रोर  प्रसारण  मत्री  (ी  लाल

 कृष्ण  झडवाणी)  :(क)  जी  हां  |

 (ख)  सम्बन्धित  प्रोग्राम  एक्जीक्यटिव
 तथा  ट्रासमीशन  एक्जीक्यूटिव  को  क्रमशः

 “निन्दा”  श्रौर  दो  धर्ष
 क ेलिए  “बतन  वृद्धियां

 रोकने”  का  दण्ड  दिया  गया  है  a  प्रोडक्शन
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 असिस्‍टेंट  और  उदधोषक  को  चेतावनी  दी  गई

 है  t

 विभिन्न  विज्ञापन  प्रसारण  केन्द्रों  में

 कार्यरत  प्रधिकारियों  के  विरुद्ध  होई  कायत्राही
 करनी  आवश्यक  नहों  समझी  गई,  क्योंकि  उनकों

 चूक  के  लिए  उतरदायो  नहों  ठ  हराया  गया

 था  |

 झखबारी  कागज  का  उत्पादन  तथा

 नय  कारखाने  को  स्थापना  करना

 412.  थ्री  सुरेन्द्र  झा  सुमन  :  क्‍या  उद्योग
 मंत्री  य  हवताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  इस  समय  अखबारी  कागज

 बनाने  वाले  कारखानों  की  संख्या  कितनी  है,

 प्रत्येक  कारखाने  की  वापिफक  उत्फुदन  क्षमता

 कया  है  और  उनकी  क्षमता  का  कितना  उपयोग

 किया  जा  रहा  है  ;  श्रौर

 (@)  अखबारी  कागज  को  इस  स  मय  देश

 में  छितनी  श्पत  तथा  उत्पादन  में  श्रन्तर  को

 खत्म  करने  के  लिए  कारखाने  स्थापित  फरने

 की  सरकार  की  कोई  योजना  है  ?

 उद्योग  मंत्रासय  में  राज्य  मंत्री  (श्रीमतो
 झाभा  साईति)  :  (क)  देश  में  इस  समय

 अखबारी  कागज  का  उत्पादन  करने  वाला

 एफमात्र  एकक  मैसर्स  नैशनल  न्यूजप्रिट  एण्ड
 पेपर  मिल्स  लिए,  नेपातगर  है  |  मिल  की

 क्षमता  30,000  मीट्रिक  टन  से  बढ़कर

 75,000  मीट्रिक  टन  प्रतिवर्ष  करने  'का  कार्य

 चल  रहा  है।  इस  समय  मिल  की  अधिष्ठापित

 क्षमता  67,500  मीद्रिक  टन  ग्रनुमानित

 है  जिसके  माध्यम  से  मिल  द्वारा  घतेमान  चर्ष

 में  60,0  00  मीट्रिक  टनफा  उत्पादन  स्तर

 प्राप्त  किये  जाने  की  श्राशा  है  ।

 (ख)  इस  समय  अ्रखबारी  फागज  की

 वाधिक  मांग  लगभग  2  लाख  मीट्रिक  टन  है।

 हिल्दुस्तान  पेपर  कारपोरेशन  जो  भारत  सरफार
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 का  एक  उपक्रम  है  केरल  राज्य  में  80,000
 मी०  टन  वार्षिक  क्षमता  वाली  एक  भ्रखबारी
 कागज  परियोजना  कौ  स्थापना  कर  रहा  है  ।

 परियोजना  के  बषे  979  को  तृतीय  तिमाही
 में  चालू  हो  जाने  की  ग्राशा  है  1  मैससं  मैसूर
 पेपर  मिल्स  को  प्रतिवर्ष  75,  000  मीट्रिक  टन

 ग्रखवारी  फागज  तैयार  फरने  हेतु  पर्थात  त  विस्तार
 करने  के  लिए  एक  ग्रौद्योगिक  लाइसेंस  प्रदान
 किया  गया  है  |  इस  योजना  का  कार्थान्वयन

 संक्रिय  रूप  से किया  जा  र  है  तथा  980-81

 में  इसके  चान  हू  जाने  की  संमावना  है  1

 केन्द्र  निदेशकों  के  पद  पर  पदोहझति  देने  के

 झाधार

 44.  श्री  नवाब  सिह  चोहान  :  क्‍या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  धाणिज्य  केन्द्रों  को

 मुख्य  केन्द्र  स ेमिलाकर  वहां  पर  केन्द्र  निदेशक

 के  स्थान  पर  सहायक  केन्द्र  निदेशक  रखने  का

 विचार  कर  रहो  है;

 (ख)  यदि  हां,  तो  क्या  सरकार,  जब

 तक  यह  कार्यवाही  पूर'  नहीं  हो  जाती,  विभागीय

 तरक्की  पर  बताये  गये  वेन्द्र  निदेशकों  की

 नियुक्तियों  का  रोकने  पर  भी  घिचार  कर  रही

 है  ;

 (ग)  क्या  वर्गीज  कमेटी  के  ग्रनुसार  केन्द्र

 निदेशक  किसी  भी  वर्ग  का  हो  सकता  है  rs

 शर

 (घ)  यदि  हां,  तो  एक  हो  चरग  के

 व्यक्तियों  को  पदोन्निति  दिये  जाने  के  क्‍या

 कारण  हैं  ?

 सूचना  ओर  प्रसारण  मंत्री  (धी  लाल

 कृष्ण  झडवाणी)  :  (क)  'घिज्ञापन  प्रसारण

 केन्द्रों  मैं  किस  स्तर  के  व्यक्ति  रखें  जाने  चाहिए

 यह  समूचा  प्रश्न  विचाराधीन  है  1
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 (@)  वरिष्ठ  प्रतासनिक  पदों  को

 खालो  रखा  जाना  जनता हुत  मैं  नहों  होगा

 (ग)  जो  हा।

 (घ)  सरकार  को  वर्गीज  समिति  को

 सिफारिशों  पर  निर्णय  मो  लेता  है।  वर्तमान

 भर्ती  नियमों  के  प्रनुपार  केवल  स  हायक  केन्द्र

 निदेशक  प्रोर  प्रोग्राम  एवजीक्यूटिव  हो  केन्द्र"

 निदेशक  के  पद  पर  पदोन्नति  के  लिए  पात्र  है

 गुजरात  में  ब्पि  गये  प्रोद्योगिक  लाइसेंसों

 को  सवबया

 4i5.  ot  घर्मंसिह  भाई  पटेल:  क्या

 जत्तोग  मंत्रो  यह  बताते  को  कृपा  करेंगे  कि  :

 (क)  भारत  सरकार  ने  977-78

 के  दौरान  गुजरात  मैं  कितने  ग्रौद्योगिक

 लाइतेंस  दियि  ऑर  ये  लाइपेंस  किन  -फिन

 उद्योगों  एवं  कित-किन  स्थानों  के  लिए

 दिए  गत्तया  3.504.  978  का  कित-  किन

 उद्यावों  के  दराज इन  प्र  लम्बित  थ

 तथा  उस  के  कया  कारण  हैं;

 (@)  1977-78  के  लम्बित  आवेदन

 पन्नों  मैं  न  किन उयोगों  के  गरजे दन  पत्र  ग्र

 तक  मंजूर  कर  दिप्र  गये  हैं  तथा  वें  कब  से

 मंजूर  किये  गये  हैं ग्रौर  1977-78 %

 अावदन  पत्रों  में  से  कितने  आवेदन  पत्र

 इस  समय  लम्बित  हैं  तथा  उन  को  कब

 तक  मंजर  किया  जायेगा  ;  श्रौर

 (ग)  गुजरात  मैं  कित-किन  स्थानों  तथा

 उद्योगों  के  लिए  978-79  में  आवेदन

 पत्न  प्राप्त  हुए  हैं  तथा  ग्राव्ेदकों  के  नाम

 क्या  हैं;  प्रोर  इस  बारे  में  क्या  कारंवाई
 की  गई  है  प्रथ्ववा  करने  का  विचार  है
 झोर  कब  तक  ?

 उचोग मं बालय मं  ब्रालय  में  राज्य  मंत्रों  (बजती
 झाला  मयती)  :  (क):  अमल

 i977%  मा  i978  को ब्रवधि  मैं  उद्योग

 (विकास  तथा  घिनियमत  )  अधिनियम,

 l95l  के  ब्रवीन  गुजरात  राज्य  के  लिये
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 लाइसेंस  जारी  किए  गये  थे।  ऑ्रवंदक  का  नाम,

 बनाई  जाने  वालो  घस्तु,  क्षमता,  परि-

 योजना  का  स्थापना  स्थल  अादि  सहित

 श्राणय  पत्रों  तथा  झौद्योगिक  लाइसेंसों

 का  ब्यौरा  'वोकलो  बुलेटिन  आफ  इन्डस्ट्रियल

 लाइवेंमेज,  इंघ्यो्ट  लाइसेंसेज  एण्ड  एक्सपोर्ट

 लाइेंसेर  तथा  “मन्धली  लिस्ट  ग्राफ  लैटरस

 ग्राफ  इन्टेन्ट  एण्ड  इन्डस्ट्रियल  लाइसंसेज”

 मैं  प्रकाशित  किया  जाता  हैं।  इन  प्रकाशनों

 की  प्रतियां  संसद  पुस्तकालय  में  उपलब्ध

 हैं  3i-3+978HT  धातुकामिक  उद्योग,

 विद्युत  उपकरण,  औद्योगिक  मगीनरी,

 रसायन,  रंगाई  फा  समान,  ग्रौषधियां

 तथा  मेष  जोप  वस्तुएं  आदि  से  संबंधित

 लाइपेंस  के  आवेदन  पत्र  लंबित  थे

 (a)  प्रभों  तक  धातुक:भिक  उद्योग,

 शब्रौद्योगिक  मस्रोनरोी,  रसायन,  चिथयुत

 उपक  रण,  ओयधियां  तथा  भेप्जोय  पदार्थ,

 र॒गाई  के  सामान  ग्रादि  के  लिये  स्वीकृतियां

 दो  गई  हैं  ।  977-78  के  आवेदन

 मैं  से  25  प्रकरगों  पर  विभिनत्र  स्तरों  पर

 विचार  किया  जा  रहा  है  तथा  बथा-

 समथ  इनक  शॉघ्र  हो  नियटाये  जाने  के

 प्रयास  किए  जा  रहैं  हैं

 (ग)  अवन,  से  जूत  978  को

 अवधि  मैं  विभिन्न  गब्रावेदकों  से  धातुका'मक

 उद्योग,  विद्युत  उपकरग,  रपतायन,  उर्वरक,

 झग्रौयधियां  तथा  मेउ्जोय  पदार्व,  खाद्य-

 परिवकरण  उद्योग,  चमड़ा,  तया  चम  का

 सामान  एवं  काँच  गआरादि  के  लिये  लाइवेंस

 के  आवेदन  पत्र  भड़ींव,  बड़ीदा,  सूरत,

 ग्रहमदाबाद  ,  पंचमहाल,  राजकोट,  करा



 59  Written  Answers

 ERY  ५  हि  LT
 if

 t  aa
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 .
 तथा  गुजरात  के  प्नन्य  जिब्रों.  के  लिये  प्राप्त

 हुए  हैं।  ये  झ्रावेदन  पत्र  विभिन्न  स्तरों  पर

 विचाराघीन  हैं।

 Review  of  cases  of  Government
 Employees  Compulsarily  Retired

 during  Emergency

 416.  SHRI  R.  छू  MHALGI:  Will  the
 Minister  of  HOME  AFFAIRS  ४९
 pleased  to  refer  to  the  repiy  given  to
 Unstarred  Question  No.  2067  on  the
 8th  March,  978  and  State:

 (a)  whether  the  Central  Government
 completed  the  review  of  cases  of  Gov-
 ernment  employees  in  its  various  de-
 partments  who  were  prematurely  re-
 tired  during  emergency;  and

 (b)  if  so,  with  what  result  up-to-
 date?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  ang  (b).
 According  to  the  information  available
 so  far,  orders  for  reinstatement  in
 service  of  372]  employees  who  were
 prematurely  retired  during  emergency
 have  been  issued.  Various  Ministries
 will  be  reminded  to  complete’  re-
 views  35  early  as  possible.

 Statement

 JULY  19,  978
 .
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 b
 Strengthening  the  Board  of  Directors

 in  N.LD.C.

 417.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  INDUSTRY  be  pléased  to
 state:

 (a)  whether  for  the  last  few  years,
 the  National  Industrial  Development
 Corporation  Limited  has  only  two/
 three  Directors  on  the  Board  of
 Directors;

 (b)  whether  at  some  meetings  of  the
 Board  only  one  Director  and_  the

 Chairman-cum-Managing  Director
 were  present,  and  important  policy/
 financial  decisions  were  taken;  and

 (c)  if  so,  what  steps  Government
 are  taking  to  strengthen  the  Board  of
 Directors?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  A  statement  regarding  the  meet-
 ings  of  the  Board  of  Directors  of  NIDC
 during  the  period  from  lst  April,  975
 to  3lst  March,  978  is  attached.

 The  agenda  for  these  meetings  in-
 cluded  items  relating  to  administra-
 tive  and  financial  matters  of  the  NIDC.

 (c)  The  proposal  for  strengthening
 the  Board  of  Directors  of  NIDC  is
 under  examination,

 THE  NATIONAL  INDUSTRIAL  DEVELOI  MENT  CCRICRATICN  LIMITID

 MEETINGS  OF  THE  BOARD  OF  DIRECTORS  OF  THE  CORPORATION  HELD  DURING  THF.  PERIOD  IST
 APRIL  975  TO  9  Marcu,  1978.

 Total
 strength

 Date  of  the  Meeting  of  the  No.  of  Directors  pre--
 Board  of  sent  at  the  meet--
 Directors  ing

 1975-76

 ६,  4५]  ‘April,  1975,  2
 (The  Directors  pres.

 sent  formed  _  the-
 ;quorum  necessary
 for  transaction  off

 business).
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 Total
 strength

 ;Date  of  the  mecting  of  the  No,  of  Directors  pre-
 _Boardof  sent  at  the  meeting

 y

 Directers

 26th  July,  1975+  2
 (The  Directors  pre-

 sent  formed  —  the
 quorum  necessary
 for  transaction  of
 business)

 22nd  Augu.t,  1975  द  डे  नि  नि  न  -  4  4
 trth  Sentember,  .975  .  e  ७  °  -  °  4  3
 26th  November,  r935  e  ee  7  eo  न  न  4  3
 27.4  January,  1976  6  .  e  .  .  °  4  2

 ‘The  Direetergs  pare
 sent  formed  the

 quorum  necessary
 for  transaction  of

 business).
 rth  February,  .976  .  .  °  4  4

 ह अ
 5th  March,  :976  मा  4  3

 1976-57
 8th  April,  .976  .  .  :  5  4
 rth  Mav.  ra76  °  ०  5  3

 gth  August,  .476  ‘  .  °  4  3
 3th  September,  7976  ‘  4  4

 gth  Noveraber,  7476  न  .  4  2

 (The  Directcrs  pre-
 sent  formed  the
 quorum  necessary
 for  transaction  04
 business).

 wgth  January,  077  .  e  eo  .  .  7  ०  6  4

 2grd  March,  :977_—«.  .  .  नि  «  न  6  3

 1977-78
 8th  June,  977  «  .  e  e  °  ०  e  e  6  4
 26th  August,  1977  .  ७  °  .  e  न  ।  4  3
 and  September,  977  -  -  -  .  e  °  ०  4  4
 goth  September,  977  .  -  न  -  -  ०  4  3

 26th  December,  1977.  हे  5  .  3  2
 (The  Directors  pre

 sent  formed  th
 quorum  necessar
 for  transaction  of
 business).

 a7th  March,  1978  >  A  .  ०  °  3  2

 (The  Directors  pre-
 sent  formed  the
 quorum  necessary
 for  transaction  of
 business).
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 झम्तरल्थ  र  आहा,  दिल्‍लो  के  मिकट

 यमुना  पर  पुल

 418.  भी  रामानन्‍्द  तिथयारी:  कया

 [  नोक्हन  शौर  परिक्हटण  मंत्री  यह  बताने

 को  कृपा  करेंये  कि  :

 (कफ)  प्रन्तर्राज्य  बस प्रे  के  निकट

 यमुना  पर  पुल  के  निर्माण  के  लिये  फितनी

 घन  राशि  आवंटित  की  गई  है  ;

 श्रौर

 (ख)  पुल  इस  समथ  निर्माण  की  किस

 ग्रवस्था  मैं  है  और  इसके  कब  तक

 पूरा  होने  की  संमावना  है  ?

 नोवहन  झोर  परिवहन  मंत्रासय  में

 प्रभारो  राज्य  मंत्री  (६11  चांद  राम)  :

 (क)  दिल्‍ली  प्रशासन  ने  इस  वर्ष  कार्य

 के  लिए  )978-79  के  बजट  झअनुमान  म

 l5.00UT@  रुपए  को  व्यवस्था  की है  |

 (ख)  दिल्‍्नी  प्रशासन  ने  एक  प्रारंभिक

 ग्रनुमान  तैयार  किया  जिममें  पूल,  गाइड

 बांध,  पहुंच  मार्ग  तथा  अन्‍्तर्राज्योय  बस

 अड्े  के  निकट  रिंग  राड  पर  एक  उपरि-पुल

 (फ्लाई-भोवर  )  का  निर्माण  शामिल

 था  ,t  परन्तु  इम  अनुमान  में  सुधार  करने

 की  ग्रावश्यकता  थी  और  इसलिए  ,

 इसे  दिल्‍ली  प्रशासन  को  वापस  लौटा  दिया

 गया,  जिहोंने

 "संशोधित

 “परियोजना  के  पूरा  होने  में  प्रारम्भ  होनेके  बाद

 “लगभग  पांच  बं  लग  जाने  को  संभाषना  है  1

 21-6-78  को  एक

 झ्रनुमान  पून:  भेजा  ।  इस
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 Priority  to  Schemes  in  Tribal  Areas

 419.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Central  Government  ;
 have  issued  any  directions  to  the  Sta-
 tes  urging  upon  them  that  require-
 ments  of  schemes  in  Tribal  areas
 should  be  met  on  priority  basis;  and

 (b)  if  so,  the  details  regarding  the
 Tribal  Seheme  being  implemented  in
 the  States  at  present?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)

 In  order  that  the  needs  of  the  Tribal
 areas  may  be  met  on  a  priority  basis,
 States  have  been  asked  to  draw  up
 tribal  sub-plans  for  areas,  having  50
 per  cent  tribal  concentration  and
 above.  Such  tribal  sub-plans  have
 beep  drawn-up  for  Andhra  Pradesh,
 Assam,  Bihar,  Gujarat)  Himachal
 Pradesh,  Karnataka,  Kerala,  Madhya
 Pradesh,  Maharashtra,  Manipur,
 Orissa,  Rajasthan,  Tamilnadu,  Tripura,
 West  Bengal,  Uttar  Pradesh,  A&N
 Islands  and  Goa,  Daman  and  Diu.

 (b)  The  programmes  include  all
 sectors  of  development,  eg.,  agricul-
 ture,  horticulture,  irrigation,  coopera-
 tion,  education,  health,  nutrition,  etc.

 Pattern  of  Staffing  District  Industries

 Centreg

 420.  SHR]  K.  MAYATHEVAR:  Will
 the  Minister  of  INDUSTRY  be  pleas-

 ‘ed  to  state:

 (a)  the  number  of  District  Centres
 opened  or  proposed  to  be  opened  for
 helping  development  of  small  scale
 industries;

 (b)  the  methog  of  fAnancing  these
 Centres  as  between  Centre  and  State
 Governments;

 (९)  the  standard  pattern  of  a  Dis-  ५

 trict  Centre  indicating  the  minimum
 and  optimum  staffing  together  with
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 technical  and  other  requisite  qualifi-
 cations;  and

 (d)  whether  Governrr.ent  are  satis-
 fied  after  a  study  of  the  District  cen-
 tres  opened  so  far  that  they  really  fill
 the  bill?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  So
 far  222  District  Industries  Centres
 throughout  the  country  have  been
 approved.

 (b)  The  Government  of  India  will
 provide  a  non-recurring  grant  up  to
 Rs.  5.00  lakhs  per  District  Industries
 Centre  for  the  construction  of  the  DIC
 office  building.  purchase  of  furniture,
 equipment,  vehicle  etc.  The  Govern-
 ment  of  India  will  also  provide  an
 annual  recurring  grant  for  establish-
 ment  charges  to  the  exten,  of  75  per
 cent  of  the  actual  expenditure  incur-

 red,  limited  to  a  maximum  of  Rs.  3.75
 Jakhs  per  DIC.  The  State/Union
 Territory  Governments’  share  in  the
 annua!  recurring  expenditure  would
 be  io  the  extent  of  25  per  cent  of  the
 actual  recurring  expenditure  incur-
 red.

 (c}  The  District  Industries  Centre
 wili  be  headed  by  a  General  Manager
 assisted  by  7  Functional  Managers  and
 other  supporting  staff,  The  Functional
 Managers  would  deal  with  the  follow.
 ing  subjects:—

 (i)  Economic  Investigation

 Gi)  Machinery  and  Equipment

 (iii)  Research,  Extension  and

 Training
 (iv)  Raw  Materials

 (v)  Credit

 (vi)  Marketing

 (vii)  Cottage  Industries,

 Persons  of  proven  ability  and  ade-
 quate  experience  with  quality  of

 leadership,  organisational  ability  and
 executive  capability  are  being  select-
 ed.

 540  LS—3.

 रू
 (9)  Yes,  Sir.  However,  it  is  too

 early  to  assess  the  impact  of  the
 scher.e.

 News  jtem  Captioned  “Vital  CSIR
 Papers  Disposed  of  ag  Raddi”

 421.  SHRIKANWARLAL  GUPTA;
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (8)  whether  Government  are  aware
 of  the  news-item  that  appeared  in
 Times  of  India  dated  22nd  June,  3978
 captioned  “Vital  CSIR  Papers  dispos-
 ed  of  ag  Raddi”;

 (b)  if  so,  the  details  thereof;

 (ce)  what  action  has  been  taken  by
 Government  thereon;

 (d)  whether  any  inquiry  has  been
 made  into  it;  and

 (e)  if  so,  the  details  thereof  and
 the  action  taken  thereon?

 THE  PRIME  MINISTER  (SHRI
 MORARJ]  DEHAI):  (a)  Yes,  Sir.

 (b)  A  copy  of  the  relevant  news
 item  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2408/78}.

 (c)'to  (e).  The  misapprehension
 leading  to  the  publication  of  the  news
 item  referred  above  is  probably  due
 to  the  extensive  weeding  out  process
 which  was  undertaken  between
 Morch  and  April  this  year.  The  exis-
 ting  rules  on  the  subject  are  based
 on  the  principle  that  care  should  be
 taken  that  records  are  neither  des-
 troyed  prematurely  nor  kept  for
 periods  longer  than  necessary.  In  the
 operations  only  those  confidential
 and  personal  files  which  had  outlived
 their  prescribed  life  were  destroyed.
 The  other  records  were  sold  by
 auction  as  waste  paper.

 or  loss  of  the  papers  connected  with
 the  selection  of  the  Deputy  Directors
 in  the  National  Geophysical]  Research

 The  question  of  the  misplacement
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 Institute,  Hyderabad,  is,  however,  an

 altogether  separate  issue  which  is  be-
 ing  investigated  by  a  team  of  officers
 and  necessary  action  in  this  regard
 wootld  be  taken  in  due  course.

 we  oat  नागर  हवेली  में  श्रनुसूचित
 जातियों.  तथा  श्रनसृचित  जनजातियों

 के  लोगों  को  पदोन्नति

 422.  श्री  छौतू  भाई  गामित  :

 क्या  ण्ह  मंत्री  यह  बतान  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दादरा श्नौर  नागर  हवेली  में  अनु-

 सूचित  जातियों  तथा  ग्रनुयुचित  जनजातियों

 के  लोगों  को  पदोन्‍नतियां  नहीं  दी  जाती  हैं  ;

 और  यदि  हां,  तो  इसके  क्‍या  कारण  हैं

 (ख)  वर्ष  19728  977  तक  श्रेणी  एक,

 दो,  तीन  तथा  चार  के  कितने  कम  चारियों  को

 पदोन्‍नतियां  दी  गई  झौर  इनमें  अनुसूचित
 जातियों  तथा  अनुसूचित  जनजातियों  की

 संख्या  कितनी  थी  और  उनके  लिये  आरक्षित

 कोटा  कितना  था  :  गौर

 (ग)  अनुसूचित  जातियों  तथा  ग्रनुसुचित  जन-

 जातियों  के  लोगों  को  उनके  कोट  के  अनुसार
 पदोन्‍नतियां  न  देने  के  लिये  कौन  उत्तरदायी

 हैं  और  क्या  उनके  विरुद्ध  कोई  कार्यवाही
 की  जायेगी  ;  श्रौर  यदि  हां,  तो  तन्मम्बन्धी

 ब्योरा  क्‍या  हैं  ?

 गृह  मंत्रासय  सें  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल)  :  (क)  से  (ग)  :  सूचना  एकत्र

 की  जा  रही  है  श्रोर  सभा  पटल  पर  रख  दी

 जायेगी  ।

 Population  Bureaux

 423.  SHRI  SARAT  KAR:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  Population  Bureaux  at  the
 Centre  and  States’  level;  and
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 (b)  if  so,  the  details  regarding  the

 policy  of  Government  in  fhis  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 No,  Sir.

 (b)  In  view  of  (a)  above,  the  ques-
 tion  does  not  arise.

 झति  विशिष्ट  व्यक्तियों  पर  ह. (६  रहे
 भ्रपराधिक  मरूदमों  का  वापस  लिया  जाना

 424.  श्री  जिनायक  प्रसाद  यादव  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  जनता  दल  के  शासन  काल  के  गत  5

 महीनों  में  किन-किन  प्रति  विशिष्ट  व्यक्तियों

 शोर  उसके  निकट  संबंधियों  पर  चल  रहे

 ग्रपराधिक  मुकदम  किस  किस  तारीख  को

 वापिस  लिये  गये  हैं  ;  उनके  खिलाफ  ग्रभियोग

 क्या  कया  और  मुकदमें  वापस  लेने  के

 क्या  कारण  थे  ;  गौर

 (ख)  द्ापात  स्थिति  तथा  उसके  पहले  के

 छात्र  आन्दोलन  झ्र  जन-प्रानदोलन  से  संवंधित

 कितने  मुकदमे  वापिस  लिये  गये  ग्रौर  कितने

 मुकदमे  श्रभी तक  न्यायालय  में  चल  रहे
 नथा  उन  लम्बित  मुकदमों  में  अभी  तक  कितने

 छात्र  और  राजनैतिक  कायकर्ता  प्रतिवादी

 के  रूप  में  स्यायालयों  के  चक्कर  लगा  हे  हैं  ?

 गह  मंत्रालय  में  राज्य  मंत्री  (शी  धनिक

 लाल  मण्डल)  :  (क)प्रोर  (ख)  :  निम्नलिखित

 कारणों  से  सरकार  के  लिये  इस  प्रश्न  का  उत्तर

 देने  के  लिए  सामग्री  एकत्न  करना  कठिन  है

 (1)  अति  विशिष्ट  व्यक्तियों

 अभिव्यक्ति  का  कोई  कानूनी  अ्रभिधान  नहीं

 है  इसलिये  अतिदविशिष्ट  व्यक्तियों  ब्रौर  उनके

 निकट  के  संबंधियों  के मामलों  को  अलग  करना

 संभव  नहीं  है  ।
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 v2),  इस  तथ्य  के  प्रतिरिक्त  'सार्वजनिक

 व्यवस्था'  राज्य  सूची  का  विषय  है  छात्र

 झ्रान्दोलन  झ्ौर  जन  प्रान्दोलन”  शब्द  के

 श्रन्तर्गत।  धाने  वाले  कार्य-कलायों  का  विस्तृत
 वर्ण  क्रम  सूचना  एकत्र  करने  श्नौर  प्रस्तुत
 करने  को  कठिन  बना  देता  है  विशंषतः  जबकि

 ग्रापात  काल  से  पहले  की  वह  कालावधि  जिसके

 बारे  में  यूचता  मांगी  गई  है  स्पष्ट  नहीं  की  गई

 है  I

 फिर  भी,  यह  कहा  जा  सकता  है  कि

 केन्द्रीय  सरकार  ने श्रापात  काल  की  समाप्ति

 के  तुरन्त  पश्चात्‌  सभी  राज्य  सरकारों  शरीर

 संघ  राज्य  क्षेत्र  प्रशासनों  को  उन  सभी  मामलों

 कों  जो  भा०रा०  तथा  प्रा०सु०  नियम  के  श्रधीन

 प्रारंभ  किये  गये  थे  ग्रौर  जिन  में  हिसा  सअ्रथवा

 आधथिक  भ्रपराध  शामिल  नहीं  थे  वापस  लेने

 के  निदेश  दिये  थे  ।

 Legislation  to  set  up  Special  Courts  io

 progress  cases  constituted  by  Commis-
 sions  of  Inquiry

 425.  PROF.  P.  6.  MAVALANKAR:
 Wiil  the  Minister  0  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 bring  forward  at  a  very  early  date
 legislation  providing  for  the  setting
 up  and  functioning  of  special  courts
 and/or  other  judicial  bodies  for  pro.
 ceeding  with  the  civil/criminal  cases
 against  one  or  more  individuals  whose
 conduct  and  deeds  or  misdeeds  during
 the  ninteen  months  old  emergency
 were  inquired  into  by  the  specially
 constituted  Commissions  of  Inquiry;

 (b)  if  so,  broad  indication  thereto;
 and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  to  (c).
 Some  specific  proposals  for  legislation
 have  been  received  by  Government.

 The  question  of  setting  up  a  special
 court  to  try  Smt.  Indira~  Gandhi  is
 under  the  active  consideration  of.  the
 Government.  In  view  of  some  doubts
 about  the  validity  of  such  a  legisla-
 tion,  Government  have  decided  to  seek
 the  opinion  of  the  Supreme  Court  on
 the  question  of  validity  under  Article
 43  of  the  Constitution.

 Eluru  Agricultural  Market

 426.  SHRI  K.  SURYANARAYANA:
 Will  the  Ministe  rof  HOME  AFFAIRS.
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Eluru  Agricultural  Market  Committee
 haq  destroyed  in  the  month  of  Sep-
 tember,  976  in  emergency  period,  the
 standing  paddy  crop  in  about  I6  acres
 belonging  to  4  small  farmers  of  mino-
 rities  and  backward  class;  and

 (b)  the  value  of  the  destroyed  pro-
 perty  and  the  action  taken  by  the
 State  Government  of  Andhra  Pradesh,
 if  any,  in  the  light  of  Centre’s  circular
 to  State  Governments  asking  them  to
 provide  safeguards  to  weaker  sec-
 tions?

 THE  MINISTER  OF  STATE  IN
 THE  M'TNISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 anc  (b).  Information  is  being  collec-
 ted  from  the  Government  of  Andhra
 Pradesh  and  will  be  laid  on  the  table
 of  the  House  in  due  course.

 परमाणु  शक्ति

 427.  श्री  पुवराज  :  क्या  परमाणु  ऊर्जा

 मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्या  करोड़ों  रुपए  के  व्यय  के

 बावजूद  परमाणु  शक्ति  से  पर्याप्त  बिजली  का

 उत्पादन  नहीं  हो  सका  है  :  भ्रौर
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 (ख)  परमाणु  प्रौधोगिकी  भोर  भअन्तरिक्ष

 विज्ञान  के  क्षेत्र  मे ंभारत  ने  कुल  कितना  घन

 लगाया  है  भीर  इसके  परिणामस्वरूप  देश

 में  कितनी  समस्‍यायें  हल  हुई  हैं  झोर  लोगों  को

 हुए  मुख्य  लाभ  क्‍या  हैं  ।

 प्रधान  मंत्रो  धी  मोरारजों  देसाई)  :

 (क)  जी,  नहीं  ।

 (ख)  सरकार  ने  झब  तक  परमाणु  ऊर्जा

 के  मुख्य  कार्यक्रम  पर  94  करोड़  रुपये  प्रोर

 झंतरिक्ष  अनुसंवान  कार्यक्रम  पर  208  करोड़

 रुपये  खच  किये  हें  ।  न्यू  क्लोय  प्रोद्योगिको  के

 क्षेत्र  में  किए  गए  खर्च  से  जो  मुख्य  लाभ  हुए  हैं

 उनमें  देश  में  ही  परमाणु  बिजली  का  उत्पादन

 खेतो  को  पैदावार  में  वृद्धि  तथा  नाशक  जीवों,

 के  नियंत्रण  के  तरोकों  में  सुधार,  आयुदिज्ञान
 के  क्षेत्र  मे ंविकिरण  के  अनुप्रयोग,  उद्योगों  में

 रेडियो-झाइसोटोपों  का  उपयोग,  प्रौद्योगिकी

 का  विकास  तथा  क्रांद्यागिक  क्षेत्र  में  क्‍्र-त्म-

 निर्भरता  की  प्राप्ति  शामिल  हैं  t  अंतरिक्ष-

 अनुसंधान  कार्यक्रम  पर,  जिसमें  अंतरिक्ष

 संबंधी  प्रौद्योगिकी,  अंतरिक्ष  का  उपयोग

 झ्ौर  अंतरिक्ष  विज्ञान  शामिल  हैं,  किए  गए

 खर्च  से  हमारे  लिए  संभव  हुधा  है  कि  हम
 अंतराकाशी  संचार,  सर्वक्षण  के  लिए  उपग्रहों
 के  उपयोग  शौर  प्राइतिक  साधनों  के

 नियंत्रण  और  मौसम  विज्ञान  जसे  कार्यो  के  लिए,
 जो  देश  के  लिए  अत्यधिक  लाभप्रद  सिद्ध  हो
 सकते  हैं,  एक  मजबूत  नींव  ग्ग्ख  सके  हैं  1

 Change  in  Import  Poticy  of  Cotton

 428.  SHRI  AMARSING  V.
 RATHAWA:

 SHRI  AHMED  M.  PATEL:

 Wil!  tht  Minister  of  INDUSTRY  he
 pleased  to  state:

 (a)  whether  Government  erc  con.

 sidering  to  bring  some  change  in  res-
 pect  of  cotton  policy  in  which  import
 ef  cotton  will  be  stopped  to  encourage
 the  cotton  growers  in  the  country;
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 (b)  when  the  final  decision  is  likely
 to  be  taken;  and

 (९)  the  steps  taken  by  Government
 to  improve  the  cotton  production  and
 to  improve  its  quality?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  It  is  the  policy  of  the  Govern-
 Ment  not  to  import  cotton  to  the  de-
 triment  of  the  interests  of  the  indige-
 nous  cotton  growers  and  there  is
 no  change  in  the  said  policy.

 (e)  In  order  to  increase  cotton  pro-
 duction  and  to  improve  iis  quality,
 the  following  strategy  is  being  adop-
 ted:

 (i)  Raising  the  productivity  per
 hectare  of  both  irrigated  and  unir-
 rigated  cotton  and  accelerating  the
 spread  of  the  high  yielding  hybrid
 cottons;  and

 {ii}  Increasing  the  grea  under  ir-
 rigated  cotton  by  fully  exploiting
 the  potential  under  the  command  of
 new  irrigation  projects.

 Working  of  Hindustan  Tractors
 Limited

 429.  SHRI  SHYAM  SUNDAR  GUP-
 TA:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  have  since
 inquired  into  the  working  of  Hindus-
 tan  Tractors  Ltd.  during  the  last  three
 years;

 (b)  if  so,  whether  any  irregulari-
 ties  have  beep  found;

 (c)  whether  Government  propose  to
 improve  the  working  of  this  under-
 taking  and  to  reduce  unproductive
 and  infructuous  expenditure;  and

 (ad)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  to
 (d).  The  management  of  Hindustan
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 Tractors  Limited,  Baroda  was  assum-
 ed  by  Government  in  March,  i973
 under  the  provisions  of  the  Industries
 {Development  and  Regulation)  Act,
 295l  as  a  result  of  an_  investigation
 econducteg  by  a  committee  which  found
 several  deficiencies  in  the  working
 and  management  of  this  unit.  The
 Gujarat  Agro  Industries  Corporation
 was  appointed  as  Authorised  Control-
 ler  to  manage  the  undertaking.  Dur-
 ing  the  period  of  their  management
 for  about  5  years,  improvement  was
 effected  in  the  production  of  tractors
 and  there  was  also  a  significant  rise
 in  employment.  In  order  to  main-
 tain  ang  further  improve  the  produc-
 tivity  and  viability  of  the  unit,  the
 Central  Government  acquired  the
 undertaking  through  nationalisation
 with  effect  from  Ist  Apri!  978  by
 an  Act  of  Parliament.  A  new  Com-
 pany,  the  Gujarat  Tractor  Corporation
 Limited,  has  been  formed.  Produc-
 tion  trends  continue  to  show  an  in-
 crease.

 Representation,  from  Proof-Readers
 of  JCB  Letter  Press

 430.  SHRI  MAHI  LAL:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 seniormost  Rde.  Gde.  I/Hd.  Cl.  &  Acctt.
 working  in  JCB  Letter  Press  have
 been  representing  to  the  authorities
 since  April,  977  for  ad-hoc  premo-
 tions  to  the  posts  of  Technica)  Assis-
 tants  under  the  proviso  of  SRO-95-96
 dated  (2-3-1977  on  the  basis  of  their
 long  terms  service  in  their  respective
 grades  and  higher  pay-Scales;

 (b)  whether  it  is  also  a  fact  that
 persons  much  junior  to  those  Rde.
 Gde.  I/Hd.  Cl.  &  Acctt.  have  been
 Promoted  Technical  Assistants  (G.D.):

 (९)  if  so,  the  details  of  such  persons
 with  their  dates  of  appointments,  dif-
 ferent  stages  of  promotion  in  their
 categories  and  the  reasons  for  such
 ‘liscriminations  being  practised;  ang

 (d)  when  these  seniormost  em-
 ployees  will  be  promoted  to  Technical
 Assistants  in  JCB?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.  Representations  as  mentioned  in
 this  part  of  the  question  were  receiv-
 ed.  At  the  same  time,  representations
 were  also  received  to  the  effect  that
 the  revised  recruitment  rules  notified
 vide  SRO  95-96  dated  2nd  March  97T
 should  be  further  revised  with  a  view
 to  increasing  the  promotion  quota  and
 dispensing  with  the  departmental
 written  test.  In  view  of  these  repre-
 sentations,  it  has  been  decideg  not  to
 implement  the  977  recruitment  rules
 pending  decision  on  these  represen-
 tations.  Further  revision  of  the  rec-
 ruitment  rules  is  under  considera-
 tion  in  consultation  with  the  Union
 Public  Service  Commission.

 (b)  The  seniormost  officials  eligible
 for  promotion  under  4969  Recruitment
 Rules  were  promoted  as  Technical
 Assistant  on  ad-hoc  basis  during  the

 period  972  to  977  as  the  said  Rec-
 Tuitm.ent  Rules  were  held  in  abeyance
 due  to  representation  from  the  staff.
 After  promulgation  of  the  revised
 Recruitment  Rules  in  1977,  some  offi-
 cials  who  have  become  eligible  for
 consideration  for  promotion  are  senior
 to  some  of  the  officials  who  are
 holding  the  posts  of  Technical  Assis-
 tant  on  ad-hoc  basis.

 (c)  The  details  of  the  officials  who
 were  promoted  on  ad-hoc  basis  under
 the  969  Recruitment  Rules  are  given
 in  the  attached  statement.  There  has
 been  no  discrimination  as  they  were
 the  seniormost  eligible  officials  under
 the  969  Recruitment  Rules  under
 which  these  appointment,  have  been
 made,

 (a)  After  decision  has  been  taken
 regarding  the  further  revision  of  the
 Recruitr-ent  Rules,  all  officials  eligi-~
 ble  under  the  revised  rules  will  be
 considered  for  promotion  to  the  post
 of  Technical  Assistant  on  a  regular
 basis.
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 Statement

 Details  of  persons  who  have  been  appointed  as  Technical  Assistant  on  ad-hoc  basis  on  the  basis  of  Recruit-
 ment  Rules  in  existence  in  969.

 Sri.  Name  Date  of  apptt.  Date  of  apptt.  Educational
 Ne.  to  the  grade  to  the

 grade
 qualifica-

 of  Tech.  tions
 Assistant
 on  ad-hoc

 basis

 Shri  C.B.  Joneja  7-10-66,  I-5-72  M.A.  (Eng.)
 (As  Reader  Gr.

 I).

 2.  Shri  Rajpa!  Singh  27-12-66  14°5°72  M.A.  (Hindi)
 (As  Reader

 Gde.  I).

 3.  Km.  R.D.  Anand  375-68  26-5-72  M.A.,B.Ed,
 (As  Tech.  Clerk

 UD).

 4.  Smt.  Nirmal  Kanta  19-97-64  24-4-76  B.A.
 “As  Tech.  Clerk
 UD).

 5.  Smt.  S.K.  Chauhan  3-568  8-4-76  B.A.
 As  Tvch  Clerk
 UD).

 6.  Shri  E.  Minz  ७  18-11-69  2-4-76,  Pay
 (As  Tech.  Clerk
 UD).

 9.  Shri  N.S.  Yadav  I-32-fig  ¥-5-76  B.A,
 (As  Tech.  Clerk

 UD)

 8.  Sm:  P.B.  Popli  24-11-69  13-12-76  M.A.(Eng.}
 (As  Tech.  Clerk
 UD).

 ७.  Shri  Shish  Ram  18-11-60  LI-4-77  B.A.
 ‘As  Tech.  Clerk

 UD).

 Enforcement  of  Jute  Licensing  Order

 431.  SHRIMATI  AHILYA  P.  RAN-
 GNEKAR:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  recently  issued  a  ‘Jute

 Licensing  Order’,  in  order  to  bring
 about  discipline  in  the  working  of
 private  jute  traders  which  is  not  be-
 ing  enforced  strictly  and  has  failed  to
 achieve  the  desired  results;  and

 (8)  if  so,  the  steps  Government
 have  taken  to  ensure  strict  enforce-
 ment  of  the  provision,  of  this  order?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  The  scheme  of  licensing  of  raw
 jute  trade,  notified  under  the  jute
 (Licensing  and  Control)  Order  1961,
 was  brought  into  force  with  effect
 from  lst  May,  78.  However,
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 it  has  not  been  possible  to  ensure
 strict  enforcement  of  the  provisions

 of,  this  order,  as  some  raw  jute  tra-
 ders’  associations  in  Calcutta  chailen-
 ged  the  legality  of  the  order  in  Cal-
 cutta  High  Court  praying:  for  an  inte-
 rim  order  of  injunction  till  the  dis-
 posal  of  the  case,  and  the  matter  re-
 mains  sub  judice.

 Sabotage  of  Power  in  Kerala  &  Delhi

 432.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  some  cases  of  sabotage
 of  Power  have  been  brought  to  the
 notice  of  Government  particularly  in
 the  State  of  Kerala  and  Delhi;

 (b)  if  so,  the  extent  of  damage  to
 power  stations  and  transmission  lines
 due  to  alleged  sabotage  in  Kerala  and
 Delhi;  and

 {c)  the  reaction  of  Government
 thereon?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 Yes,  Sir.

 {b)  and  {c).  It  has  been  intimated
 by  the  Southern  Regional  Electricity
 Board  that  during  the  period  when
 certain  sections  of  employees  of  the
 Keraja  State  Electricity  Board  were
 on  strike,  there  were  some  alleged  acts
 of  sabotage,  mainly  in  the  transmission
 and  distribution  systers.  Two  towers
 on  the  main  trunk  lines  (one  tower
 of  Idukki—Pallom—Sabrigiri  220
 KY  line  and  the  other  tower  of  Idukki—
 Mysore  220  KV  line)  were  affected
 resulting  in  distruption  of  supply  to
 Tamil  Nadu  and  Karnataka.

 Delhi:  It  has  been  jntimated  by
 the  New  Delhi  Municipal  Committee
 that  during  the  period  when  the  eiec-
 trical  staff  was  on  strike  in  June,  1978,
 it  was  noticed  that  a  number  of  instal-
 lations  in  the  sub-stations  had  been
 interfered  with  and  put  out  of  action.

 In  one  case,  there  was  effort  to  drain
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 out  the  transformer  oil  while  the
 transformer  was  in  service;  in  another
 case,  there  was  an  attempt  to  cut  the
 High  Tension  Cable.  The  name  pla-
 tes  of  a  number  of  High  Tension  and
 medium  voltage  switch  boards  had
 been  erased  and  their  operating  hand-
 les  removed.  A  number  of  feeder
 pillars  were  completely  defused  and
 short-circuit  simulateg  in  feeder  pil-
 larg  and  road  lighting  boxes.

 The  concerned  guthorities  have  been
 taking  steps  to  check  acts  of  sabotage
 and  to  minimize  interruptions  in
 power  supply  as  a  result  thereof.  The
 New  Delhi  Municipal  Committee  have
 intimated  that  the  details  of  sabotage
 activities  were  reported  to  the  appro-
 priate  police  authorities,  FIRs  were
 duly  registered  and  some  arrests  were
 made  by  the  Police.  The  cases  are
 under  investigation.

 Request  from  ICI  for  facilities  for
 commercial  transactions

 433.  SHR}  SAUGATA  ROY:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  the  ICI  has  been  re.
 questing  the  Central  Government  for
 facilities  for  commercia]  transactions
 since  last  year;

 (b)  whether  Government  have  taken
 any  decision  on  this  request;

 (c)  whether  the  ICI  Managing  Dir-
 ector  has  offered  to  resign  in  frustra-
 tion;  and

 (d)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI).  (a)  ICI
 (now  known  as  Crescent  Dyes  and
 Chemicals  Ltd.)  have  not  requested
 the  Government  for  facilities  for  com-
 mercial  transactiois  since  last  year;
 nor  is  Government  concerned  with
 providing  faci.ities  for  commercial
 transactions  by  companies  like  ICI.
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 It  may  be  added  that  the  company
 Wag  granted  permission  under  Section
 29(2)(a)  of  FERA,  973  to  carry  on
 its  existing  activities  in  India  subject,
 inter  alia,  to  the  condition  that  the
 non-resident  interest  in  the  equity
 capital  of  the  company  should  be  re-
 duced  from  00  per  cent  to  40  per
 cent  within  a  period  of  two  vears
 t.e.,  by  l7th  November,  1978.

 The  Controller  of  Capital  Issues  has
 also  given  composite  consent  to  the
 company  on  8th  June,  978  to  an  issue
 of  capital  of  the  value  of  Rs.  80,00,000/-
 as  follows:—

 (i)  800,000/l  fully  paid  equity
 share  of  Rs.  10/-  each  to  be  issued
 as  bonus  to  the  existing  equity
 shareholders  of  the  company  in  the
 ratio  of  one  bonus  share  for  every
 two  fully  paid  equity  shares  held
 on  capitalisation  of  Reserves  to  a
 like  extent.

 (ii)  The  company  shall  also  reduce
 its  non-resident  share  holding  to
 a  level  not  exceeding  40  per  cent
 in  accordance  with  the  directive
 issued  to  it  under  the  FERA,  973
 by  offer  for  sale  of  14,40,000  equity
 shares  of  the  face  value  of  Rs.  44
 lakhs  out  of  its  non-resident  holding
 at  a  premium  of  Rs.  2  per  share  of
 Rs.  10/-.

 The  shareg  in  terms  of  (ii)  above
 shall  be  allotted  to  Indian  residents
 as  indicateg  below:—

 (Rs.  in  lakhs.)

 (i)  Employees  (including  the
 Indian  directors)  of  the
 ICI  group  companies  in
 India.  24°  00

 (ii)  Business  Associates  2°00

 4iii)  The  public  by  a  prospectus.

 Total  '44°  00

 (b)  to  (d).  Does  not  arise.
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 हिन्बो  शिक्षण  योजना

 434.  श्रो  सबन  तिवारी  :  क्‍या  गृह  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या
 सरकारी  डुकार्यालयों  में

 राष्ट्रीय  स्तर  पर  हिन्दी  के  संबद्ध न,  प्रचार  तथा

 उपयोग  के  लिए  उनके  मंत्रालय  के  अधीन

 हिन्दी  शिक्षण  योजना  चल  रही  है  ; सा...  cite
 ane  |  .

 sa  (ख)  यदि  हां,  तो  यह  योजना  किस

 वर्ष  से  चल  रही  है  तथा  इसका  संगठनात्मक

 स्वरूप  क्‍या  है  ;  भ्रौर

 (ग)  क्‍या  इस  योजना  के  अधीन  हिन्दी
 पढ़ाई  जाती  है  प्रौर  हिन्दी  टंकण  तथा  आश-
 लिपि  का  प्रशिक्षण  दिया  जाता  है  ;  यदि  हां,
 तो  गत  तीन  वर्षो  (1975,  976  तथा

 977)  के  दौरान  नामांकन  का  स्तर  क्‍या

 रहा  है  ?

 गह  मंत्रालय  में  राज्य  मंत्रों  (शो  धनिक

 लाल  मष्डल)  :  (क)  केन्द्रीय  सरकार  के

 कमंचारियों  को  हिन्दी  का  शिक्षण  देने  के

 लिए  गृह  मंत्रालय  के  राज्भाषा  विभाग  के

 ग्रधीन  हिन्दी  शिक्षण  योजना  चल  रही
 है  ।

 (@)  यह  योजना  वर्ष,  955  =  चल

 रही  है  ।  हिन्दी  न  जानने  वाले  कर्म  चार्यों  की

 संख्या  को  ध्यान  में  रखते  हुए,  योज्ना  के

 अन्तर्गत,  देश  भर  में  लगभग  47  पुर्णकालिक
 श्रौर  श्रंशकालिक  हिन्दी  शिक्षण  केन्द्र  चल  रहे

 हैं  तथा  8  हिन्दी  टाइपिंग  श्रौर  हिन्दी  ग्राशु-
 लिपि  के  केन्द्र  हैं।  योजना  को  सुचारू  रूप  से

 चलाने  के  लिए  नई  दिल्‍ली,  मद्रास,  कलकत्ता,

 बम्बई  ब्रौर  जबलपुर  में  क्षेत्रीय  कार्यालय
 खोले  गये  हैं  ।  इन  पांच  स्थानों  में  उप-निदेशक

 नियुक्त  हैं  जो  योजना  का  प्रशासनिक  श्रौर

 वित्तीय  काम  देखते  हैं  ।  भ्रन्य  स्थानों  पर,
 अन्य  विभागों  के  वरिष्ठ  ऋधिकारी  बतौर

 सर्वकायंभारी  श्रधिकारी  नियुक्त  किये  गये

 हैं  जो  संगठनात्मक  शरीर  प्रशारुनिक,  दोनों
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 काम  देखते  हैं  ।  हिन्दी  शिक्षण  योजना  के

 परीक्षा  संबंधी,  संगठतात्मक  श्रौर  शक्षिक

 कार्यों  क ेलिए  नई  दिल्‍ली  में  संथुक्त  निदेशक

 का  कार्यालय  स्थापित  किया  गया  है  |

 (ग)  जी  हां  ।  हिन्दी  शिक्षण  योजना

 के  भ्न्तगंत  हिन्दी,  हिन्दी  टाइपिग  श्रौर  हिन्दी

 आशुलिपि  का  प्रशिक्षण  दिया  जाता  है  |

 नामांकन  के  बाद  पिछले  3  वर्थों  में  लगभग

 59,100  कमंचारियों  ने  विभिन्‍न  हिन्दी
 परीक्षायें  पास  की  प्रीर  4560  कमंचारियों

 को,  हिन्दी  टाइपिग  तथा  809  कमंचारियों

 को  हिन्दी  आशुलिपि  में,  प्रशिक्षित  किया  गया  ।

 D.T.C.  Bus  Service  from  North  Block,
 Malaviya  Nagar  to  Central  Secretariat

 435.  SHRI  V.  G.  HANDE:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  there  is  no  direct  bus
 service  from  North  Block,  Malaviya
 Nagar  Corner,  Panchsheel  Park,
 Swami  Nagar,  Savitri  Nagar  to.Cen-
 tral  Secretariat  Complex  and  a  large
 number  of  Central  Government  em.-
 ployees  living  in  these  colonies  are
 facing  a  lot  of  hardship  as  Route  No.
 520  starting  from  F.  Block  extreme
 corner  of  Malaviya  Nagar  is  over
 cr»wded  by  the  time  it  reaches  these
 localities;

 (b)  whether  there  is  8  proposal
 under  Government’s  consideration  to
 provide  a  DTC  bus  service  from  these
 localities  to  Central  Secretariat;  and

 (c)  if  not,  the  reasons  therefor;  and

 (d)  what  remedial  steps  Govern-
 ment  propose  to  take  to  provide  relief
 to  these  employees?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No  ,Sir.  All
 these  colonies  are  connected  with
 Central  Secretariat  Complex  by  direct
 bus  services,  on  two  routes.

 (b)  No,  Sir.

 (c)  and  (d).  In  view  of  the  position
 indicated  in  (a)  above,  the  introduc-
 tion  of  another  direct  service  to  Cen-
 tral  Secretariat  from  these  colonies  is.
 not  justified.

 40  Crores  Gobbled  up  by  N.T.C.

 436.  SHRI  S.  8.  PATIL:  Will  the
 Minister  of  INDUSTRY  be  pleaseg  to.
 state:

 (a)  whether  as  reported  in  the  Blitz
 dated  the  27th  May,  1978,  subsidiary
 of  NTC  based  in  Calcutta  hag  gobbled
 up  nearly  40  crores  of  rupees  granted:
 to  it  mainly  by  the  Central  holding:
 company  in  Delhi;

 (b)  whether  it  is  also  qa  fact  that  the

 subsidiary  has  no  funds  to  pay  even
 the  workers’  wages  ang  provident  fund
 contribution;  ang

 (c)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  No,
 Sir.

 (b)  No,  Sir.  Some  provident  fund
 contributiong  are  due.  Steps  are  be-.
 ing  taken  to  clear  the  same.

 (c)  Question  does  not  arise.

 New  Grading  System  for  Jute

 437.  SHRI  SUSHIL  KUMAR
 DHARA:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  the  new  grading  system
 for  jute  introduced  by  I.S.I.  in  1976-77"
 and  the  fixation  of  minimum  statutory
 prices  for  different  grades  have  proved
 to  be  wholly  disadvantageous  to  the
 jute  growers  and  has  benefiteg  the  mill
 owners;  and

 (b)  if  so,  the  measures  Government
 propose  to  take  to  undo  the  mischief?
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 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  INDUSTRY
 ({SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  The  grading  of  different  varieties
 of  Taw  jute  into  eight  grades  had
 been  evolved  by  the  ISI  in  consulta-
 tion  with  the  various  interests  con-
 cerned.

 The  minimum  prices  of  different  gra-
 des  and  varieties  of  raw  jute  are  fixed
 by  Government  every  year  on  the
 basis  of  the  recommendations  of  Agri-
 cultural  Prices  Commission  with  a
 view  to  providing  a  remunerative  re-
 turn  to  the  growers.  The  Committee
 on  Public  Undertaking;  in  its  Third
 report  on  Jute  Corporation  of  India
 hag  recommended  that  the  existing
 system  of  grading  of  jute  shou'd  be
 reviewed  immediately  with  a  view  to
 reducing  the  grades  to  the  minimum.
 This  recommendation  i,  under  consi-
 deration  of  Government.

 इंस्टीट्यूट  श्राफ  सनिटरो  इन्सपेक्टस  के

 नाम  पर  धोखा

 438.  श्री  राम  धारो  शास्त्री  :  क्‍या

 गह  मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्या  उनका  ध्यान  “नवभारत

 टाइम्स”  दिनांक  0  जून,  978  के  मुझ्य

 मृष्ठ  पर  “सफाई  दारोगा  संस्थान  के  नाम  पर

 घोखा"  शीर्षक  के  अन्तगंत  छपे  समाचार  की

 और  दिलाया  गया  है  |

 (ख)  यदि  हां,  तो  उक्त  प्रकार  के

 जोगस  संस्थानों  को  रोकने  के  लिये  सरकार

 द्वारा  क्‍या  कदम  उठाये  जा  रहे  हैं  ;  और

 (ग)  इस  संस्थान  से  सम्बद्ध  व्यक्तियों

 के  नाम  क्‍या  हैं  तथा  उनके  विरुद्ध  ब  तक

 क्या  कार्यत्रही  की  गई  है  ?
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 सह  संजालय  में  राज्य  मंत्रो  (शी  धमक

 साल  मष्डल)  :  (क)  सरकार  ने  समाचार

 को  देखा  है  |

 (@)  शोर  (ग),  सूचना  एकत्र  की  जा

 रही  है  भ्रौर  सभ।पटल  पर  रख  दा  ऊयेगी  ।

 Permission  to  Multinationals/Large
 Houses  to  encroach  upon  areas  reserv-

 ed  for  Small  Scale  Sector

 439.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  INDUSTRY  be  plea-
 sed  to  state:

 (a)  whether  it  has  been  alleged  that
 his  Ministry  has  been  granting  per-
 mission  to  multinationals  ang  large
 houses  to  encroach  upon  areas  exclu-
 sively  reserved  for  the  small  scale  sec-
 tor;

 (b)  if  not,  whether  it  is  a  fact  that
 the  Ministry  have  recently  issued  a
 letter  of  intent  to  Colgate  Palmolive
 India  Limited,  the  subsidiary  of  an
 American  MNC,  to  manufacture  00
 tonnes  of  mentho]  in  the  State  of
 Jammu  and  Kashmir;

 (c)  if  so,  what  are  the  details  there-
 of;  and

 (d)  the  reasons  why  this  particular
 multinationa]  has  been  favoured  for
 the  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (d).
 Menthol  is  an  item  falling  under  the
 category  of  fine  chemicals  included  in
 the  appendix  to  the  Industrial  policy
 announced  by  the  Government  in
 February,  1973.  The  item  is  not  re-
 served  for  small  scale  sector.  Large
 Houses  and  companieg  falling  within
 the  provisions  of  FERA  are  eligible  to
 participate  in  the  industries  in  this
 category.  M/s.  Colgate  Palmolive
 India  Limited  were  granted  a  letter
 of  intent  for  manufacture  of  00  tonne
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 of  meéthol  in  the  state  of  Jammiu  and

 Kashmir.'-  While  granting  a  letter  of
 intent  an  export  obligation  of  60  per
 cent  of  the  annual  production  of  the

 undertaking  for  a  period  of  0  years
 which  may  be  renewed  at  the  option
 of  the  Government  for  another  period
 of  5  years  was  imposed.  In  granting
 this  letter  of  intent,  no  favour  has
 been  shown  to  this  undertaking.

 सोटरक्वकार  कारख'नों  के  नाम,  उनका

 उत्पादद  श्रोर  लाइसेंतों  ७  (७.  आ्रावेद  पन्पत्र

 440  श्रो  राधकजो  :  क्या  उद्योग

 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  देश  में  मोटर  कारों  का  उत्पादन

 कर  रहे  कारखानों  के  नाम  क्‍या  हैं  श्रौर  उनमें

 से  प्रत्येक  कारखाने  की  उत्पादन  क्षमता

 कितनी  है  ;

 (ख)  उनका  मोटन्कारों  का  वाषिक

 उत्पादन  कितना  है  ;

 (ग)  क्‍या  सरकारी  क्षेत्र  में  मोटर

 कारों  के  निर्माण  का  काई  प्रस्ताव  सरकार  के

 विचाराधीन  है  ;  यदि  हां,  तो  इस  बारे

 में अब  तक  कितनी  प्रगति  हुई  है  शरीर  इसके

 लिये  क्‍या  लक्ष्य  निर्धारित  किया  गया  है  ;

 श्रोर

 (घ)  कारों  के  निर्माण  के  लिये  कितनी

 संस्थाओं  ने  श्राशयपत्र  के  लिये  आवेदन-पत्र

 प्रस्तुत  किये  हैं  जो  विचा  राधीन  पड़े  हुए  हैं  ?

 उद्योग  धंत्रातय  में  राज्य  मंत्री  (शरोमतो
 धासा  मयतो)  :  (क)  तथा  (ख  )  यात्री  कारों

 उत्पादन  कर  रहे  कारखानों,  उनकी  अधिष्ठा-

 पित  क्षमता  तथा  गत  तीन  वर्ष  की  भ्रदधि  में

 उनके  उत्पादन  क।  व्यौरा  नीच  दिया  गया

 है  —

 ऋ०सं०  कारखान  का  नाम  ग्रधिप्ठापित  उत्पादन  अवधि

 क्षमता

 1975-76  1976-77  1977-78

 l  मौ०  हिस्तुस्तान  मोटर्स  लि०  30,000  स०  9,225  9,55l  20,440

 2  मै  प्रिमियर  ध्राटोमोबाइल्स

 लिमिटेड  18,000  सं०  12,412  16,809  13,630

 3  मण०  स्टैडडे  मोटर  प्राडक्ट्स
 ग्राफ  इण्डिया  लिमिटेड  3,400  सं०  40  89  57

 4  मै०  सनराहज  प्राटो  इंड-

 स्ट्रीज  लिमिटेड  3,000  सं०  ——  —_  211
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 (7)  सरकारो  क्षेत्र  में मोटर  कारों  के

 निर्माण  की  जांच  की  जा  रही  है  ।  ऐसी  स्थिति

 में  इस  प्रकार  केः  निर्माण  के  लिए  लक्ष्य  झ्रादि

 निर्धारित  करने  का  प्रश्न  ही  नहीं  उठता  ।

 (घ)  यात्री  कारों  के  निर्माण  हेतु  आशय

 पन्न  के  लिए  कोई  आवेदन  ग्रनिर्णीत  नहीं  पड़ा

 है

 Transfer  of  Delhi  Police  Officers

 441.  SHRI  MANOHAR  LAL:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 ta)  how  many  senior  Poiice  Gazet-
 ted  Officers  (Dy.  S.  P.  and  above)  who
 were  working  jin  Delhi  during  the
 Emergency  were  transferred/demoted
 as  a  matter  of  punishment  by  the
 previous  Government  for  so-called
 non-compliance  with  ‘illegal  orders’:

 (b)  how  many  of  them  have  since
 been  reinstated  to  their  original  posi-
 tion  or  transferred  back  to  Delhi  by
 the  present  Government;  and

 (c)  whether  there  are  any  cases
 which  are  pending  and  in  which
 appeals  have  been  made  by  the  victim
 officers  of  Emergency  (Dy.  S.  P.  and
 above)  who  had  been’  working  in
 Delhi  before  and  what  action  has
 been  taken  jin  each  caSe  by  the  pre.
 sent  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  No  officer  was  demoted
 during  the  emergency  as  a  matter  of
 punishment  for  so-called  non  comp-
 liance  of  illegal  orders.  A  number  of
 officers  were  transferred  out  of  Delhi
 Police,  but  there  is  nothing  on  record
 to  indicate  that  they  were  transfer-
 red  as  a  matter  of  punishment.
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 Recommendations  of  Working  Groop
 om  Welfare  of  Harifans

 442,  SHRIMATI  MOHSINA
 KIDWAI:;

 SHRI  G.  Y.  KRISHNAN:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:

 (a)  whether  the  working  group  ap-
 Pointed  by  the  Union  Home  Ministry
 has  submitted  its  recommendation  to
 the  Government  for  the  welfare  of

 Harijans;  ang

 {b)  if  so,  what  are  those  recom.
 mendations  and  the  steps  taken  by
 the  Government  for  their  implemen-
 tation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)
 (a)  and  (b).  The  working  group  is
 yet  to  submit  its  final  Report.

 Monopoly  of  Private  Traders  in  Raw
 Jute  Trade

 443.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  jute
 purchases  during  1975-76  work  out  to
 be  a  meagte  3.55  per  cent  and  6.27
 per  cent  through  the  cooperatives  of
 jute  growers  and  Jute  Corporation  of
 India  respectively  and  over  90  per
 cent  of  the  trade  in  raw  jute  continues
 to  be  in  the  hang  of  private  traders;
 and

 {b)  if  so,  the  steps  Government
 have  taken/propose  to  take  to  break
 the  monoply  of  private  traders?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  It  is  a  fact  that  trading  in  raw
 jute  is  mainly  in  the  hands  of  private
 traders.  Apart  from  the  steps  taken
 to  regulate  the  raw  jute  trade,  it
 has  been  decided  to  enlarge  the  opera-
 tions  of  the  Jute  Corporation  of  India
 from  the  1978-79  seasOn,  So  as  to  en-
 sure  that  the  jute  growers  get  a  fair
 return  for  their  produce.
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 Officers  from  Public  Schools

 444.  SHRI  BHAGAT  RAM:  Will  the
 Mihister  of  HOME  AFFAIRS  be  plea-
 sed  to  state:

 (a)  what  ig  the  total  number  of
 I.A.S.,  LCS.  I.F.S..I.P.S.,  and
 other  Administrative  Officers;  and

 (b)  how  many  of  them  come  from
 public  schools  in  India  or  abroad?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):

 (a)  Information  as  on  1-1-1978  is  as  follows:

 Indian  Administrative  Service  3535

 Indian  Civil  Service  3

 ‘Indian  Forest  Service  I94

 Indian  Police  Service  977

 “other  Administrative  Informaticn  is
 Officers’’  not  readily

 available.

 (b)  Information  is  not  readily  available.

 fact  में  चोरों  हुई  कारें

 445.  थ्रो  रामजों  लास  सुमन:  क्‍या

 गृह  मंत्री  यह  बताने  का  कृपा  करेंगे  कि  :

 (फ)  1 जून  से  30  जून,  978  को

 अवधि  के  दौरान  दिल्‍लो  में  कितनी  कारें

 चारो  हुई  हैं;  और

 (ख)  क्या  उक्त  सक्रिय  गिरोह  का

 सनाप्त  करने  के  लिए  कोई  ठोस  कार्यवाही
 की  जा  रही  हूं  ?

 गृह  संत्रालय  सें  राज्य  मंत्री  (क्री  धनिक

 साल  मण्डल)  :  (=)  जूत

 से  30  जूनि,  978  तक  की  अवधि  के

 दोरान  दिल्‍ली  में  oi:5  कारें  चोरों

 हुई  थी।

 (ख)  कार  की  चोरी  को  धटनाओों  को

 रोकने  के  लिए  तथा  गिरोहों  को  खोज  निकालने

 के  लिए  नीचे  लिखे  कदम  उठाए  जा  रहे  हैं  I

 (i)  जाने  माने  कार  चुराने  थालों  को

 गतिधिधियों  पर  सख्त  नजर  रखी

 जाती  हैं  तथा  गिरोहों  के  संबंध  में

 गुप्त  सूचना  एकत्र  को  जा  रही  है  |

 (ii)  कार  चोरी  करने  थालों  को  रंगे

 हाथ  पकड़ने  के  लिए  जाल  बिछाये
 जाते  हैं।

 (iii)  चोकसी  रखे  जाने  वाले  कार-पार्को

 की  संख्या  बढ़ाने  के  लिए  स्थानीय

 नकायां  से  श्रनुरोध  किया  जा  रहा  हैं  ।

 (iv)  कारों  में  ऋतिरिक्त  ताला  लगाने

 के  तरीकों  का  प्रयोग  फरने  के

 लिए  इश्तहारों  के  द्वारा  घिस्तृत  प्रचार

 किया  जा  रहा  है।

 (५)  ऋपराध  में  झ्न्तग्रंसत  संदिग्ध

 व्यक्तियों  के  जा  मोटर  व्कशापों

 में  काम  कर  रहे  हैं  पूवंवंत  की  जांच

 को  जा  रही  है  |

 Filling  up  Posts  of  Technical  Assis-
 tants  in  JCB

 446.  SHIRI  CHATURBHUJ:  Wili  the
 Minister  of  DEFENCE  be  pleased  to
 refer  to  the  reply  given  to  USQ  Neo.
 9932  on  10-5-1978  regarding  non-
 departmental  technical  assistants  in
 JCB  and  state:

 (a)  the  total  number  of  candidates
 who  apdeared  in  the  written  test
 conducted  by  the  UPSC  for  filling  up
 the  posts  of  Technical  Assistants
 (G.D.)  in  JCB,  Ministry  of  Defence
 and  the  number  of  those  qualified  for
 recruitment;

 (b)  whether  it  is  a  fact  that  none
 of  the  qualified  candidates  was  ap-
 Pointed  in  JCB  and  the  UPSC  has
 recommended  ithe  cases  of  those  who
 neither  qualified  the  test  nor  appear-
 ed/filled  up  the  candidature  form  for
 the  test  and  they  were  appointed  on
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 the  recommendations  of  the  UPSC  in
 JCB:  and

 (९)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):

 (a)  (i)  Number  cf  applications
 considered  by  UPS  774

 (ii)  Number  of  candidates
 recommended  by  UPSC.
 for  appointment.  53%

 (b)  and  (c).  Requisition  was  laced
 on  UPSC  for  recruitment  to  the  9०5६5
 of  60  Technical  Assistants.  Of  these.
 37  posts  were  unreserved  while  i2
 were  reserved  for  SC  and  l!  for  ST
 candidates.  The  Commission  recom-
 mended  37  generai  candidates  against
 umreserved  vacancies  and  4  candidates
 against  vacancies  reserved  for  SC.  No
 ST  candidate  was  found  suitable.  i:.
 addition,  the  Commission  recommen-
 ded  the’  regularisation  of  2  ad-hoc
 departmental  Technical  Assistanis
 against  direct  recruitment  quota  as
 indicated  in  reply  to  Unstarred  Ques-
 tion  No.  9932  on  10-53-1978.

 In  view  of  the  position  stated  above
 and  the  fact  that  the  question  of  in-
 creasing  the  departmental  quota  from
 0  per  cent  to  25  per  cent  is  ander
 consideration  in  consultation  with

 UPSC,  it  has  been  decideg  to  appoint
 24  candidates,  including  4  SC  cand’-
 dates  in  addition  to  2  ad  hoc  appoin-

 tees  who  have  been  regu!  :rised.

 Ratio  of  Assistants  in  Armed  Forces
 Headquarters  Clerical  Cadre

 447.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  what  is  the  ratio  of  Assistants
 in  Armed  Forces  Headquarters  Cleri-
 ca]  Cadre;
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 (b)  what  is  the  ratio  08  Assistants
 in  other  Central  Secretariat  or  Minis.
 tries;

 (c)  whether  there  js  any  disparity.
 with  others  Ministries;  and

 (d)  if  so,  the  steps  being  taken  to
 bring  the  ratio  of  Assistants  in  Armed
 Forces  Headquarters  On  a  par  with
 that  in  other  Ministries?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 present  ratio  of  Assistants,  Unper
 Division  Clerks  and  Lower  Division
 Clearks  in  Armed  Force  Headquarters
 and  Inter  Service  Organisations  is
 25  per  cent,  35  per  cent  and  40  per
 cent,  respectively.

 (b)  In  the  Central  Secretariat,  there
 is  no  fixed  ratio  of  Assistants,  Upper
 Division  Clerks  and  Lower  Division
 Clerks.  The  ratio  of  Assistants  varies
 from  Ministry  to  Ministry.  In  May,
 1977,  the  ratio  of  Assistants  worked
 out  to  3]  per  cent  in  the  Central  Sec-
 retariat.

 (c)  and  (d).  The  ratio  of  Assistants
 in  the  Armed  Force  Headquarters  and
 Inter  Service  Organisations  is  25  per
 cent  as  against  1  per  cent  in  the
 Central  Secretariat  as  a  whole.  The
 upward  revision  of  percentage  of
 Assistants  in  Armed  Forces  ‘lead
 quarters  and  Inter  Service  Organisa-
 tions  is  under  consideration.

 Licences  Granted  to  Large  Houses

 448.  SHRI  VIJAY  KUMAR  MALIIO-
 TRA:  Will  the  Mimster  of  INDUSTRY
 be  pleased  to  state:

 (a)  how  many  _  industrial  licences
 have  been  granted  to  large  houses
 during  1-7-77  to  30-6-78.

 ae  |

 *including  72  candidates  who  were  appuinted  as  Technical  Assistants  on  ad-hoc  basis  and

 were  later  on  regularised  in  the

 10-5-78.

 manner  stated  in  reply  to  Unstarred  Question  No.  9932  on
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 (b)  how  many  of  these  licences
 pertain  to  areas  reserved  for  the  smal]

 scale
 sector;  and

 (९)  what  precautions  have  been
 taken  to  see  that  the  large  sector  does
 not  encroach  on  the  greas  reserved
 for  small  scale  sector?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRIJ-
 MATI  ABHA  MAITI):  (a)  Under  the
 provisions  of  Industries  (Developme:!!
 and  Regulation)  Act,  55  industrizl
 licences  were  issued  to  undertakings
 registered  under  the  MRTP  Act  during
 l-7-77  to  30-6-78,

 {b)  |  (one).

 (९)  Production  in  the  large  -cale
 sector  of  items  reserved  for  small  scaie
 sector  is  regulated  in  the  following
 manner:—

 (l)  Units  already  licensed  are  not
 allowed  to  expand  their  capacity.

 (2)  In  case  an  item  is  exempted
 from  industrial  licensing  procedure
 and  is  reserved  for  the  small  scale
 sector,  a  Carry-on-Business  licence
 js  issued  jn  case  an  entrepreneur
 had  taken  effective  steps/commenc-
 ed  production:  before  the  date  of
 reservation,

 (3)  Industrial  undertakings  neold-
 ing  Registartion  Certificate  have  all
 been  advised  now  to  submit  their
 Certificates  for  endorsing  the  pro-
 ductive  capucity  thereon.

 (4)  The  facility  to  increase  dro-
 duction  beyond  25  per  cent  of  the
 licensed  capacity  is  not  extended  in
 respect  of  items  reserved  for  small
 scaie  sector.

 (5)  Fresh  Industria]  Licences  for
 manufacture  of  items  reserved  for
 small  scale  sector  are  not  now  issued
 unless  the  proposal  is  for  200  >37er
 cent  export  on  a  continuing  basis.
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 Issue  of  Regional  News  Bulletins  from.
 ALR.  Aurangabad

 449.  DR  BAPU  KALDATE:  Wil!  ihe
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Government  propose
 to  jssue  Regional  news  bulletins  from
 Aurangabad  Radio  Station  (Maha.
 rashtra);

 (b)  if  so,  since  when;  and

 (c)  if  not,  what  are  the  reasons
 thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (c).  In  Maha-
 rashtra  there  are  three  Regional  News
 Units  (at  Bombay,  Nagpur  and  Pune).
 This  is  the  largest  number  of  Regional
 News  Units  in  any  State.  There  is
 no  proposal  at  present  to  increase  the
 number  of  Regional  News  Units  =  in
 Maharashtra.  However  the  Bombat
 and  Pune  regional  Units  have  beex
 advised  to  include  more  news  of  the
 Maratrwada  region  in  their  news  ctul-
 letins.  All  India  Radio  has  a  full  time
 coirespondent  in  Aurangabad.

 Meeting  of  Co-ordinating  Committee
 of  Non-Aligned  Countries  for  Science.

 &  Technology  in  New  Delhi

 450.  SHRI  AGHAN  SINGH  THAKUR:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  he  pleased  to  state:

 (a)  whether  a  five-member  Co-
 ordinating  Committee  of  non-aligned
 eountries  for  science  and  technology
 held  its  meeting  recently  in  New
 Delhi  to  delineate  areas  of  cooperation
 and  chalk  out  g  common  stand  for
 United  Nations  Conference  on  Science
 and  Technology;  and

 {b)  if  so,  the  details  of  the  decisions
 arrived  at?

 PRIME  MINISTER  (SHRI  MORAR-
 JI  DESAI):  (a)  Yes,  Sir;  a  meeting  of

 the  Coordinating  Countries  in  the  area
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 of  Scientific  and  Technological  Deve-
 lopment  was  held  in  New  Delhi  from
 22nd  to  24th  June  1978,  in  pursuance
 of  the  Action  Programme  for  Econo-
 mic  Cooperation  among  Non-Aligned

 ‘and  other  Developing  Countries  adop-
 ted  in  Colombo  in  1976.  q

 (b)  The  meeting  recommended  that
 consultations  should  be  promoted
 among  non-aligned  and  and  other  Jdeve-
 loping  countries  at  the  regional  end
 giobal  levels  in  order  to  develop  a
 ‘common  stand  on  the  —  substantive
 issues  likely  to  come  up  at  the  United
 Nations’  Conference  on  Science  and
 Technology  for  Development  to  be

 held  in  1979.  The  metting  also  dis-
 ‘cussed  various  measures  for  promoting
 cooperation  among  non-aligned  c«oun-
 tries  in  science  and  technology  includ-
 ing  the  development  of  national  scien-
 tific  and  technological  policies.  joint
 research  activities,  development  of
 technical  and  consultancy  capabilities,
 deveiopment  of  information  systems,
 promotion  of  public  understanding  «if
 Science  and  technology,  etc.  It  was
 decided  that  an  Inter-Governmental
 Working  Group  on  Appropriate  Tec
 50087  should  meet  in  India  early
 in  1979,  with  participation  from  non-
 aligned  and  developing  countries.  The
 meeting  also  discussed  the  Statute  of
 the  proposed  Centre  for  Science  and
 Technology  of  Non-Aligned  Counties
 to  be  set  up  in  India.  The  Coordinac-
 ing  Countries  reconimended  the  adop-
 tion  of  these  proposals  by  the  meeting
 of  Foreign  Ministers  of  Non-Alignel
 Countries  to  be  held  in  Belgrade  in
 July  1978.

 Monopoly  Houses

 451,  SHRI  M.  N.  GOVINDAN  NAIR:
 ‘Will  the  Minister  of  INDUSTR*’  be
 pleased  to  state:

 (a)  whether  he  had  discussion  with
 the  Finance  Minister  and  Law  Minis-
 ter  recently  on  the  steps  to  be  taken
 to  check  further  growth  of  monopoly
 houses  in  the  country;  and

 (b)  if  so,  details  and  outcome
 ‘thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b).  A
 meeting  was  held  on  the  2lst  June,
 978  among  the  Ministers  of  Industry,
 Finance  and  Law,  Justice  and  Com-
 pany  Affairs  to  discuss  the  policy  in
 regard  to  grant  of  licences/approvals
 to  MRTP  undertakings  and  _  further
 Steps  to  be  taken  for  inducing  non-
 MRTP  companies  to  enter  into  im-
 portant  fields  of  industry.  Discussions
 centred  round  the  role  of  public  sec-
 tor,  and  steps  to  be  taken  to  ensure
 greater  degree  of  participation  by  non-
 MRTP  companies  in  important  fleids
 of  industry.  On  the  basis  of  road
 guidelines  indicated  at  the  meeting
 details  are  being  worked  out.

 भारतोय  प्रधासमिक  सेवा  के  लिए  झ्नुसूखित
 जाति  श्ौर  अनुसूचित  जनजाति  के

 उम्मोदवारों  को  तंयारी

 452.  शो  हरिशंर  महाले  :  क्‍या  गह
 मंत्र  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  राज्यों  के  नाम  क्‍या  हैं,

 जिन्होंने  भारतोय  प्रशासनिक  सेवा  के

 लिए  तैयारी  करने  हेतु  अनुसूचित  जाति

 और  अनुसूचित  जनजाति  के  उम्भोदवारों

 को  सुविधायें  उपलब्ध  को  हैं;  और

 (ख)  भारतोय  प्रशासनिक  सेचा  के

 आधिकारियों  की  कुल  संख्या  कितनी  है
 ऑर  उन  में  प्रतुस चित  जातियों  और  झअनु-

 सुचित  जनजातियों  के  व्यक्तियों  की  संख्या

 का  राज्यवार  ब्यौराक्या  है  ?

 गृह  मंत्रालय  में  राज्य  मंत्रो  (क्रो  धनिक

 लाल  मण्डल)  :  (क)  संघ  लोक

 सवा  आयोग  द्वारा  लो  जाने  बाला

 भारतीय  प्रशासनिक  सेवा  ऋादि  परीक्षाओं

 के  लिए  परीक्षा-पूर्व॑  शिक्षण  केन्द्रीय  सरकार

 क॑  केन्द्र  द्वारा  प्रायोजित  कार्यक्रम  के

 ब्घोन  दिया  जाता  है  |  सात  केन्द्र

 हैं-एक  इलाहाबाद  में,  एक
 दिल्ली

 में,  एक,
 हैदराबाद  में,  एक  जयपुर  में,  एक  मद्रास  मं
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 एक  प:्याला  में,  भौर  एक  शिलांग  में  जो

 सभी  राज्यों  तथा  संघशासित  क्षेत्रों  के  प्ननु-

 सूचित  जातियों  तथा  भनुसूचित  छनजातियों

 के  उम्मीदधार  को  सुचिधा  प्रदान  करते  हैं
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 (a)  प्रपेक्षित  सूचना  का  विचरण

 विवरण  अनुलग्नक  में  दिया  मया

 I-I-978  को  भारतीय  प्रशासनिक  सेवा  के  अ्रधिकारियों  की  कुल संद्या  धौर

 उनसें  से  प्रमुसृचित  जातियों  तथा  झनुसूचित  जनजातियों  ककी  तंा  राज्यचार  ब्योरा

 ho  Fo  राज्य  भारतीय  अनुसूचित  अनुसूचित
 «  प्रशसनिक  जातियां  जनजातियां

 सेवा  के

 ग्धिकारियों

 की  कुल
 संख्या

 l  आंध्र  प्रदेश  24]  25  7

 2  प्रसमय/मेघातय  35  4  23

 3  बिहार  284  20  2

 4  मुजरात  l69  l4  5

 5  हरियाणा  32  7  l

 6  हिमाचल  प्रदेश  84  7  9

 7  जम्मू  भर  कश्मीर  86  7  3

 8  कर्नाटक  90  2  6

 9  केरल  i4  0

 l0  मध्य  प्रदेश  283  26

 ll  महाराष्ट्र  260  26  8

 l2  मणिपुर-त्रिपुरा  77  2  6

 l3  9  नागालैंड  35  2

 l4  चड़ीसा  70  l2  4

 5  पंजाब  46  24  ]

 l60  राजस्थान  77  9  8

 7._—  सिक्किम  2

 I8  तमिलनाडु  237  28  4

 9  संघशासित  क्षेत्र  .  35  2  5

 20  उत्तर  प्रदेश  35l  47  5

 21  पश्चिम  बंगाल  230  22  8

 3538  333  68

 540  LS—4.
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 Punctioning  of  the  District  Industries
 Centres

 453.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  functioning  of  the  district
 Industries  centres;

 (b)  authority  under  which  these
 centres  are  to  function;  and

 (c)  what  role  the  state  Industries
 Departments  have  in  the  functioning
 of  these  centres?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  The  Dis-
 trict  Industries  Centres  will  function
 at  district  level  as  institutions  for  mak-
 ing  available  to  existing  and  prospec-
 tive  small  scale  entrepreneurs  all
 necessary  approvals  and  facilities  under
 one  roof.

 (b)  District  Industries  Centres  sche-
 me  _  is  a  centrally  sponsored  scheme.
 The  State  Government  will  imple-
 ment  the  scheme’  under  the  general
 guidance  of  the  Central  Govern-
 ment.

 (c)  The  State  Industries  Department
 would  be  the  controlling  authority  of
 the  District  Industries  Centres  in  the
 State.

 Indian  Army  Buildings  at  Naugoan

 454.  SHRI  LAXMINARAIN  NAY-
 AK:  Wil]  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  many  old  buildings  be-

 ‘longing  to  the  Indian  Army  are  lying
 vacant  at  Naugoan  jin  Chhatarpur  dis-
 trict  of  Madhya  Pradesh;

 (b)  whether  on  his  visit  of  Naugoan
 on  the  8th  April,  1978,  the  residents
 thereof  submitted  to  him  a  memoran-
 dum  regarding  re-establishment  of  an
 Army  College  or  some  other  similar
 institution  there;  and

 (९)  the  action  being  taken  in  this
 regard?
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 THE  MINISTER  OF  STATE  IN  "मा
 MINISTRY  OF  DEFENCE  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir.  Some
 buildings  belonging  to  the  Army  ४
 Naugoan  have  become  available  after
 their  vacation  by  some  Police  Units  iu
 the  last  few  months.

 (b)  A  memorandum  was  submitted
 to  Raksha  Mantri  by  the  residents  of
 the  place.

 (c)  It  has  been  decided  to  place  a
 Major  Army  Unit  at  Naugoan  for  yro-
 per  utilisation  of  the  accommodation.
 In  the  meantime,  action  is  in  progress
 to  repair  the  old  buildings.

 People  living  below  Poverty  Lines

 455.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  PLANNING  be  :
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  facts  that  in  spite  of  several  pro-
 gressive  development  plang  ang  eco.
 nomic  upliftment  schemes  the  per-
 centage  of  people  living  below  the
 poverty  jines  has  increased  consider-
 ably  and  continuously  thay  that  of  5
 years  ago;  and

 (b)  if  so,  what  remedial  action  Gov-
 ernment  are  taking  to  arrest  this  ever
 increasing  percentage?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  2be
 available  estimates  of  poverty  indicate
 that  the  percentage  of  people  below  the
 poverty  line,  having  increased  upto
 1968-69,  declined  thereafter.  The  Gov-
 ernment  are,  however,  aware  that  the
 number  of  people  below  the  poverty
 line  is  substantial.  As  already  ipdi-
 cated  the  principal  objectives  of  the
 next  phase  of  development  will  he
 the  removal  of  poverty,  unemploy-
 ment  and  under-employment  in  about
 a  decade,  The  highest  priority  has
 been  accorded  to  agriculture  and  allied
 sectors  and  village  and  cottage  ‘n-
 dustries  which  have  the  greatest  capa-
 city  to  absorb  surplus  labour.  An  ex-
 panded  Minimum  Needs  Programme

 .
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 has  also  been  provided  for  so  that  the
 living  standards  of  the  poor  people
 can  be  directly  supplemented  by  the
 provision  of  certain  minimum  basic
 amenities.

 Critical  analysis  of  the  functioning  of
 Small  Scale  Industries  and  setting  up

 of  Apex  Financial  Corporation

 456.  SHRI  C.  VENUGOPAL:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Government  have  on
 hand  a  critical  analysis  baseq  on  the
 investigations  of  various  corr.mittees
 so  far  on  the  economic  and  efficient
 functioning  of  small  scale  industries;

 (b)  the  Common  drawbacks  no-
 ticed  and  the  effective  steps  taken  to
 increase  the  viability  of  such  indus-
 tries;  and

 (c)  whether  Government  proposed
 to  establish  an  apex  financial  corpora-
 tion  in  each  state  to  cater  to  the  re-
 quirement  of  smal!  scale  jndustries?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  INDUSTRY  (SIRI.
 MATI  ABHA  MAITI):  (a)  and  (b).
 Yes,  Sir.  Government  is  aware  that

 ‘the  economic  and  efficient  functioning
 of  small!  scale  industries  is  hampered
 by  anumber  of  factors,  such  as,  inade-
 quate  credit,  low  utilization  of  ‘n-
 stalled  capacity,  power  shortages,  un-
 certainty  in  supply  of  raw  materials,
 inadequate  marketing  outlets  and  com.
 Petition  with  the  organised  sector.
 Government  is  taking  the  necessary
 measures  to  increase  the  viability  of
 the  small  scale  sector.

 (९)  No,  Sir.

 Surcharge  on  Account  of  Congestion
 at  Bombay  Port

 457.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  SHIPP-

 ING  AND  TRANSPORT  be  pleased  ta
 state:

 (a)  whether  the  image  of  Bombay
 Port  has  gone  down  owing  to  conges-

 tion  and  ag  a  result  thereof  certain,
 shipping  companies  have  imposed  con.
 gestion  surcharges;

 (b)  if  so,  which  shipping  companiea
 have  imposed  such  surcharge  and
 what  is  the  rate  thereof;  and

 (c)  what  has  been  the  normal  turn
 round  of  the  ships  before  the  present
 congestion  and  what  is  the  present
 turn  round  of  the  ships?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT:  (SHRI
 CHAND  RAM):  (a)  A  proper  appre-
 ciation  of  the  situation  obtaining  in
 Bombay  Port  is  necessary.  Several
 reasong  have  contributed  to  the  present
 congestion  in  Bombay  Port,  some  be-
 yound  the  control  of  the  Port  authori-
 ties  e.g.  preference  of  the  user  agene-
 cies  to  utilise  Bombay  Port.

 In  order  to  recover  the  extra  exe
 penditure  due  to  waiting  time  certain
 Conference  Lines  have  imposed  con.
 gestion  surcharges;

 {b)  The  following  surcharges  have
 been  imposed  by  Conference  Lines:—

 Karmohom  Conference  Lines  aave
 levied  a  surcharge  @  0  per  cent
 from  3-10-77  and  reduced  to  7}
 per  cent  from  2-l-977.  It  was
 also  raised  to  45  per  cent  from
 17-4-78.  The  Conference  has  notifi-
 ed  to  enhance  the  rate  of  surcharge
 upto  25  per  cent  from  the  l7th  July,
 1978.  The  India  Pakistan-Bangla
 Desh-Middle  East  Conference  Lines
 levied  a  surcharge  of  5  per  cent
 with  effect  from  1-5-1978.  India-
 Ceylon-Pakistan-Burmah  Outward
 Trade  Conference  have  imposed  a
 surcharge  of  30  per  cent  from
 9-7-1978.

 (९)  Normally  turn-round  of  ships
 before  congestion  was  43.93  hours
 per  000  tonnes  which  has  now  in-
 creaseg  to  50.51  hour  per  000  ton-
 nes  of  cargo  handled  by  labour.



 १03  Written  Answers

 राष्ट्रीय  ॥  नियम  को  एक  सहापक्त  कल्यणी

 हारा  किले  गये  40  करोड़  रफये  के  1 ,......&

 की  केन्द्रीय  जांच  ब्यूरो  हारा  जांच

 458.  डा०  रामजी  सिह ः  क्‍या

 उच्योग  मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्‍या  सरकार  ने  27  मई,  978

 के  अंग्रेजी  “'ब्लिटस  मैं  प्रकाशि  इस

 समाचार  को  देखा  है  फि  राष्ट्रीय  बस्त

 निगम  को  पूर्वी  जोन  की  स  हायफ  कम्पनियों

 ने  40  करोड़  रुपयों  का  घोटाता  किया

 है;

 (ख)  क्या  केन्द्रीय  जांच  ब्यूरो  ने  इस

 बारे  मैं  कोई  जांच  की  है  और  इस

 घोटाले  मैं  कौन-कोन  यव्यक्सि  शामिल  पाये

 गये  हैं  ;

 (ग)  क्‍या  आधुनिकीकरण  के  नाम  पर

 सावेजनिक  घनराशि  का  दुरुपयोग
 किया  गया  है  ;  और

 (घ)  इस  मामले  में  सरकार  ने अब  तफ

 क्‍या  कार्यवाही  की  है  झर  आगे  क्‍या

 का  बवाहो  कोजायेगो  ;

 उद्योग  मंत्रातय  में  राज्य  मंत्री

 (ओघतो  STAT  नयतो)  :  (क)  से(घ)  -

 सम्बन्धित  समाचार  देख  लिया  है  |

 समाचार  स्पष्ट  रूप  से  राष्ट्रीय  पस्त्

 निगम  (पारक  फम्पनी  )  द्वारा  राष्ट्रीय
 वस्त्र  निगम  (  पश्चिम  बंगाल,  अ्रसम  तथा

 उड़ीसा  )  नाम  की  पूर्वी  क्षेत्र  की  भ्रपनी

 सद्ायक  कम्पनी  को  3i-3-978  तफ

 40.2  करोड़  पये  देने के  बारे  में  है  ।

 राष्ट्रीय.  वस्त्र  निगम  (घारफ  कम्पनी  )
 ने  मामल  पर  विचार  किया  है  श्रौर  वे

 चार  इस  बात  से  संतुष्ट  हैं  कि  समाचार  में

 लयांये  शारोप  निरघार  हैं।  शरत:

 कोई  श्त्य  कदम  उठाने  का  प्रश्न  ही  नहीं

 उठता  |
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 Contamination  of  Ganga  Waters  due
 to  Nuclear  Device

 459.  SHRI  P.  K.  KODIYAN:

 SHRIMATI  PARVATHI
 KRISHNAN;

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  the  Indian  scientists
 have  conducted  any  study  to  find  out
 the  possible  contamination  of  water
 88  a  reSult  of  the  United  Stateg  spy
 device  left  at  Nanda  Devi  and  lost
 subsequently;  and

 (b)  if  so,  the  findings  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b)  A
 Committee  of  scientists  has  been  ap-
 pointed  by  the  Government  to  study
 this  problem  and  its  findings  are
 awaited.

 Number  of  D.T.C.  Buses

 460.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  total  number  of  DTC  buses
 plying  in  Delhi;

 (b)  the  number  of  new  buses  add-
 ed  to  the  DTC  fleet  during  the  last
 three  years,  year-wise;

 (c)  the  number  of  new  buses  added
 to  DTC  fleet  during  the  current  year
 (upto  30th  June)  and  proposed  to  be
 added  during  the  remaining  part  of
 the  year;

 (d)  the  number  of  buses  which  are
 lying  in  DTC  workshops;  and

 (e)  the  steps  taken  or  proposed  to
 be  taken  to  make  the  DIC  service
 comfortable  and  easily  available  to  the
 people?
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 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Average  No.  of
 buses  on  road  as  on  30th  June  .978
 was  2422  (including  639  buses  of
 operators  under  DTC  operation).

 (b)  Year  Buses  added

 1975-76  356

 1976-77  209

 1977-78  37

 (०)  Added  upto  ]  une  Proposed  to  be  added
 978  during  remaining

 period  of  978-79

 59  306

 (a)  96  (as  on  30-6-78)

 (e)  933  private  buses  (including  247
 mini-buses)  have  been  put  under  DTC
 operation  (as  on30th  June  1978),  to
 supplement  the  DTC  fleet  to  meet  the
 transport  needs  of  Capital.  In  addition,
 80  private  buses  have  been  taken  under
 DTC  operation  for  being  plied  during
 peak  hours  only.  Fleet  utilisation  has
 reached  77.78  per  cent.  Nearly  7300
 more  trips  are  being  operated  daily  as
 compared  to  the  position  in  July,  1977.
 More  trips  are  being  operated  to  :neet
 the  needs  of  residents  of  resettlement
 colonies  and  rural]  areas.  Niyamit  (re-
 gular)  Seva  has  been  introduced  from
 lst  January,  978  on  12  routes  to
 provide  regular  and  dependable  service.

 Efforts  are  continuously  being  made
 to  strengthen  the  DTC  fleet  and  raise
 its  utilisation  so  as  to  operate  more
 number  of  trips  to  improve  the  ?vail-
 ability  of  bus  services  to  the  people  in
 the  Capital  and  reduce  the  level  of
 overcrowding.

 Modernization  and  Expansion  Pro-
 gramme  of  BHEL

 461,  SHRI  5.  R.  DAMANI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  the  details  of  the  reported
 modernization  and  expansion  pro-
 gramme  of  BHEL  and  the  expected
 benefits;

 (by  whether  the  job  will  be  done
 by  our  own  technology  or  in  collabo-
 ration  with  foreign  countries  gnd  if
 so,  the  details  thereof  including  terms
 agreed  upon;  and

 (c)  the  new  investment  estimated
 and  time  within  which  the  work  will
 be  completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (०.
 BHEL  has  plans  for  investing  ap-
 proximately  Rs.  ३3[7  crores  during
 the  period  978—83.  Facilities  are
 proposed  to  be  added  for  in-
 creasing  the  output  of  turbo-generator
 sets,  hydro  sets,  pumps,  heat  exchan-
 gers,  boilers  and  boiler  auxiliaries,
 valves  and  transformers.  The  existing
 facilities  for  the  switchgear,  motors,
 ceramics  and  other  products  are  pro-
 posed  to  be  modernised,  With  the
 additional  investment  on  plant  ani
 machinery  a  higher  quantum  of  pro-
 ducts  and  services  with  improved
 technology  will  be  made  available  from
 BHEL  to  meet  the  demands  in  the
 power  and  industrial  sectors.

 BHEL  with  its  experience  of  over  a
 decade  in’  technology  absorption  is
 further  optimising  the  results  of  pro-
 duct  engineering  and  product  develop-
 ment  to  ensure  that  tthe  engineering
 and  design  of  the  product  lines  are
 according  to  the  best  available  know-
 how  and  that  competitive  and  improv-
 ed  designs  for  specific  technical  re-
 quirements  are  developed.  Specific
 gaps  in  the  technology  base  are  being
 plugged  by  two  fold  action—(i)  indige-
 nous  development  which  is  being  gru-
 moted  by  the  Research  and  Develop.
 ment  Division,  and  (ii)  absorbing  the
 present  state  of  technology  with  inter-
 national  leaders  in  specific  areas.

 Through  23  collaboration  agreements
 with  firms  like  M/S.  Prommashexport
 (USSR),  Combustion  Engineering
 (USA),  Air-Preheaters  (USA),  Copes
 Vulean  (USA),  Asea  (Sweden),
 General  Electric  (USA),.  Alsthom

 (France),  Creusot  Laire  (France)
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 Nouvo  Pignone  (Italy),  BBC  (Switzer-
 land),  USS  Engineers  and  Consultants

 (USA),  Siemens  and  KWU  (West  Ger-
 many),  Skoda  (Czechoslovakia)  to
 name  a  few,  BHEL  keeps  itself  abreast
 of  rapid  technological  progress  the
 world  over  in  power  generation  equip-
 ment,  boilers  and  auxiliaries,  switch-
 gears,  motors,  capacitors,  transformers,
 industrial  turbines,  castings  and  forg-
 ings,  compressors,  thyristor  converters,
 power  diodes,  large  steam  turbines.  etc.
 The  assistance  rendered  by  collabora-
 tors  and  their  Specialists  will  be  said
 for  as  per  terms  approved  by  the
 Foreign  Investment  Board  and  the
 Government  of  India.

 In  a  growing  organisation  like  the
 BHEL,  the  search  for  new  collavora-
 tion  and  new  technology  is  a  continu-
 ous  process.

 Lighting  Arrangements  on  National

 Highway  between  Shahdara  and
 Ghaziabad

 462.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  is  no  lighting  ar-
 rangement  on  National  Highway  (bet-
 ween  Shahdara  border  to  Ghaziabad)
 and  thousands  of  trucks  cause  traffic
 obstruction  and  traffic  hazard  between
 Shahdara  Border  to  Sahibabad;  and

 (b)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  to  make  suitable
 lighting  arrangements  between  Shah-
 dara  border  to  Ghaziabad  and  to  re-
 ‘move  the  traffic  hazards  and  traffic
 obstructions  created  by  thousands  of
 trucks,  who  do  not  observe  any  traffic
 rule  there  and  have  made  the  road  as
 their  godown?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI

 CHAND  RAM):  (a)  and  (b).  The  pro-
 vision  of  street-lights,  truck  and  bus
 laybyes,  etc.  on  the  road  from  Delh:
 boundary  to  Ghaziabad  is  the  responsi-
 bility  of  the  Government  of  Uttar  Pra-
 desh.  As  it  is,  the  reach  being  entirely
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 within  the  municipal  limits  of  the
 Ghaziabad  city,  of  which  the  popula-
 tien  is  more  that  20,000,  is  as  per  the
 National  Highways  Act,  not  a  National
 Highway  proper.  Also,  along  with  the
 length  within  Delhi  State  through  the
 rail-cum-road  bridge  across  the  river
 Yamuna  at  Red  Fort,  the  entire  reach
 upto  Ghaziabad  is  not  suitable  as  a
 permanent  urban  link  of  the  National

 Highway  No,  24.  Because  of  these  ?:c-
 tors  a  new  bridge  across  the  river
 Yamuna  has  been’  constructed  cet
 Humayun’s  Tomb  and  opened  to  traffic
 through,  pending  completion  of  the
 Ghaziabad  bypass,  a  link  constructed.
 by  the  Government  of  Uttar  Pradesh
 joining  the  existing  Delhi-Ghaziabad
 road  at  Mohan  Nagar.

 As  per  the’  information  received
 from  the  Government  of  Uttar  i'ra-
 desh  street-lights  exist  on  the  existing
 road  except  in  3  km.  length  at  Sahib-
 abad.

 Serving  of  drinks  by  Ministers

 463.  SHRI  HITENDRA  DESAI:  Wilt
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  has  Government  banned  using.
 and  serving  alcoholic  drinks  by  the
 members  of  the  Council  of  Ministers;
 and

 (b)  if  not,  what  is  the  policy  of
 Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  fa)
 and  (b).  The  Committee  of  the  Cabinet
 constituted  for  working  out  the  modali-
 ties  for  implementation  of  Prohibition

 "had  framed  guidelines  for  the  imple.
 mentation  of  the  Prohibition.  These

 guidelines,  inter  alia,  require  personal
 example  to  be  set  by  leaders  of  pubiic
 opinion  including  Ministers,  M.Ps.  3nd
 MLAs.  Prime  Minister  also  sent  a
 letter  to  all  Ministers  and  Ministers
 of  the  State  of  the  Central  Govern-
 ment  in  which  while  referring  to  the
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 need  to  ensure  implementation  of  the
 prohibition  policy,  he  suggested  that
 Ministers  should  do  80  by  personnal  ex-

 ample  and  exercise  their  influence  on
 others  to  fall  in  line.

 Bus  service  between  Gautam  Puri  and
 Central  Secretariat

 464.  SHRI  GOVINDA  MUNDA:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  is  great  inconve-
 nience  in  getting  buses  for  conveyance
 to  the  residents  of  densely  populated
 Gautam  Puri,  8  trans-Yamuna  colony
 in  Shahdara,  Delhi  and  no  buses  are
 available  for  the  Central  Secretariat
 and  the  Railway  Station  from  there;

 (b)  whether  DTC  employees  had
 asked  for  introducing  new  buses  in
 this  area  during  emergency;

 (c)  whether  Government  propose
 to  introduce  buses  from  Gautam  Puri
 to  Central  Secretariat  via  Gandhi
 Nagar  near  Ring  Road  Chungi  and
 ITO  and  the  details  thereof;  and

 (d)  if  so,  by  what  time  and  if  not,
 the  main  reasons  therefor  and  why
 Government  have  not  paid  attention
 to  it  so  far?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No,  Sir.  Buses  ere
 available  for  the  residents  of  the
 Colony  from  the  main  motorable
 road.

 (b)  No,  Sir.

 (c)  No,  Sir.

 (d)  There  is  no  motorable  approach
 road  connecting  Gautam  Puri  with  the
 Main  road.

 Capacity  utilisation  by  M/s  Mohan
 Ortmann

 465.  DR.  LAXMINARAYAN  PAN.
 DEYA:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  to  what  extent  Mohan  Ortmann
 has  utilised  its  licensed  capacity;  and

 (b)  whether  they  have  produced
 machinery  for  dairy  and  juices?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)

 Messrs.  Mohan  Ortmann  are  licensed
 for  the  manufacture  of  complete  auto-
 matic  bottling  plants  (including  bottle
 washers,  filler,  intermix  and  accessor-
 ies)  for  soft  drinks,  beer,  milk,  fruit
 juices  etc.  upto  a  capacity  of  25  Nos.
 for  a  value  of  Rs.  65  lakhs  per  annum.
 The  unit  commenced  production  only
 in  November,  977  and  during  the
 period  from  November,  4977  to.  May,
 978  it  has  achieved  production  of  a
 value  of  Rs.  3l.7  lakhs  only.  As  this
 project  is  in  the  initial  stage,  it  will
 take  some  time  before  its  producticn.
 reaches  the  licensed  capacity.

 (b)  No,  Sir.

 एच०  एम०  टी०  धड़ियों  का  उत्पादन,  बिच्ी

 झौर  शिकायतें

 466.  श्री  अनन्तराम  जायसवाल  :

 क्या  उद्योग  मंत्री  यह  बताने  की  क््पा  करेंगे

 कि:

 (क)  क्‍या  एच०  एम०  टी०  छड़ियों
 की  मांग  प्रति  वर्ष  बढ़ती  जा  रही  है
 गौर  उचित  तकनीकी  के  अभाव  में

 बिक्री  के  पश्चात्‌  इन  घड़ियों  के  शीघ्र  ही

 बिगड़ने  की  शिकायतों  में  भी  वृद्धि  हो  रही  है;

 (ख)  यदि  हां,  तो  वर्ष  1977-78 8

 दौरान  भिन्न-भिन्न  प्रकार  की  घछघड़ियों  का

 उत्पादन.  कितना-कितना  ह्प्ा  श्रौर

 हिन्दुस्तान  मशीन  ट्ल्स  को  गारंटी  अ्रवधि

 के  दौरान  घड़ियों  के  बिगड़ने  की  कितनी

 शिकायतें  प्राप्त  हुई  ;

 (ग)  क्‍या  बिगड़ी  हुई  घड़ियों
 को  सुधारने  के  लिये  बंगलौर  भेजा  जाता

 हैं  प्रौर  ग्राहक  को  यह  20-25

 दिन  बाद  हीवापस  दी  जाती  है;
 श्रौर
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 (ध)  यदि  हां,  तो  क्‍या  सरकार  इस

 इस्ताव  पर  बिलार  करेगी  कि  शाहकों
 की  बिक्री  के -ब्याद.  शिकायतों  को  शीघ्र

 निफड़ाने  क्सै  सुविधा  प्रदान  की  जाये  ?

 ह... ,, है  अंत्रास्क्य  में  राज्य-मंत्री  (थोजसी
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 रही  है  ।  कांये  कुशलता  का  स्तर  बनादे

 रखा  गया  है  हिमटू  घड़ियों  में  सरावी  की

 शिकायतों  की  संख्या  जिक्री  के  1  प्रतिन्नत

 से  भी  कम  है  तथा  शिकायतों  का  प्रतिशत

 बढ़ा  नहीं  है  ।

 झाजा  भैक्ती)  :  (क)  जी,  (ख)  वांछित  सूचना  नीचे  दी  गई

 हिमदू  धड़ियों  को  मांग  हर  साल  बढ़ती  जा  है.  —_—

 अडियौं  की  किस्म  उत्पादन  संख्या  बिक्री  संख्या  खराबी  को.  प्रतिशत

 शिफा  यतें  संख्या

 हाथ  से  चाबी  दी  जाने  वाली  17,28,387  16,33,768

 स्वचालित  .  1,38,707  1,64,452

 18,67,094  17,98,220  6,038  0.34

 (ग)  शौर  (घ).  हाथ  से  चाबी  दी

 जाने  वाली  घड़ियों  के  मामले  में,  बिक्री  के

 पश्चात्‌  की  सेवा  सुविधाएं  देश  के  कई

 भागों  में  पहले  ही  कायन  की  गई  है  तथा

 ग्राहकों  की  आवश्यकताश्रों  को  पूरा  करने  के

 लिये  इस  में  लगातार  वृद्धि  की  जा  रही  है  t

 केवल  स्वचालित  घड़ियों  के  मामले  में,

 आरंभिक  शभ्रवधि  में,  घड़ियों  की  मरम्मत  के

 लिये  बंगलौर  भेजना  पड़ता  था  तथा

 लगभग  20-25  दिन  के  पश्चात्‌  ग्राहकों

 को  लौटा  दी  जाती  थी।  देश  के  विभिन्‍न

 भागों  में  एच०एम  ०टी  ०  के  अपने  0  शो  रूमों

 में  तथा  6  प्राधिकृत  एजेंटों  के  यहां

 सुविधाएं  त्रब  स्थापित  कर  दी  गई  हैं

 तथा  स्वचालित  छड़ियों  की  मरम्मत  वे

 स्वयं  करते  हैं।  इन  सुविधाओ्रों  में  श्रीर

 यद्धिकी  जा  रही  है  ।

 सिहभ्ूम  जिले  में  नरवापहाड़  शोर  भाटिन

 यू्रेमियम  खानों  का  बन्द  होना

 46  7.  शो  रोतलखात्र  प्रसाद  वर्मा:  क्‍या

 परमाण  कर्खा  मंत्री  यह  बताने  की  कृपा
 करगे  कि  :

 (क)  क्‍या  बिहार  में  सिहभूम  जिले  में

 नरवापहाड़  श्रौर  भाटिन  यूरेनियम  खानों  का

 कार्य  आपातकाल  के  दौरान  बन्द  कर

 दिया  गया  था;

 (ख)  क्‍या  इन  खानों  को  उत्पादन

 योग्य  बनाने  में  करोड़ों  रुपये  खज

 किये  गये  लेकिन  इनके  बन्द  होने  से

 करोड़ों  रुपयों  का  भपव्यय,  आदिवासियों

 की  बेरोजगारी  ग्रौर  डा०  साराभाई

 योजना  के  लिए  श्रपेक्षित  यूरेनियम  की

 ग्र्यधिक  कमी  जैसी  कई  समस्‍यायें

 उत्पन्न  हो  गई  हैं;



 33  Written  Answers  ASADHA  28,  900  (SAKA)  Written  Answers  II4

 (3)  यदि  हां,  तो  क्‍या  सरकार  का

 वियार  देश  की  यूरेनियम  की  आवश्यकताप्ों

 को  पूरा  करने  के  लिए  इन  खातों  को

 अविलम्ब  चालू  करामे  का  है;  श्रौर

 (४)  यदि  हां,  तो  कब  तक  शौर

 यदि  नहीं,  तो  इस  के  क्‍या  कारण  हैं?

 चान  मंत्री  (ओ  मओोरारजो  देसाई)  :

 (क)  बिहार  राज्य  के  सिहभूम  जिले  के

 नरवापहाड़  श्रोर  भाटिन  नामक  स्थानों  पर

 स्थित  प्रवक्षण-स्थलों  में  चल  रहा  कार्य,

 पूर्वयक्षण  के  पुरा  हो  जाने  पर  मार्च,

 976  में  बन्द  कर  दिया  गया  था  1

 (ख)  से  (७).  नरवापहाड़  श्रौर

 भाटिन  में  खनन  शरीर  उत्पादन  नियमित

 रूप  से  शुरू  ही  नहीं  किया  गया  था।

 इन  स्थानों  पर  भूमि  के  नीचे  विकास-कार्य

 करना  निक्षेपों  के  व्यापक  प्रीर  सम्पूर्ण

 मूल्यांफ+  के  लिये  ग्रनिवायें  था  इसलिये,

 इस  कार्य  पर  हुए  व्यय  को  भ्रपव्यय

 अयवा  अनावश्यक  नही  कहा  जा  सकता  |

 इन  क्षेत्रों  में खोज  संबंधी  कार्य  को  बन्द  करने

 का  निर्णय  तकतीकी  कारणों  से  लिया

 गया  था।  मार्च  1976  में  302  शरीर

 फरवरी  ,  «=  977  में  90  कामगारों  की

 सेत्रायें,  उन्हें  नियमानुसार  देय  मुग्रावजे
 तथा  झन्य  राशियों  का  भुगतान  करने

 के  बाद  समाप्त  कर  दी  गई  थी।

 सरकार  का  विचार  फिर  से  नरवा-

 पहाड़  में  खोज  प्रथवा  पूर्वेक्षण  कार्य  शुरू  करने

 का  नहीं  &  |  इसका  कारणयह  है  कि

 ऐसा  करना  लाभकर  नहीं  है।  तथापि,

 यूरेनियम  कारपोरेशन  ह्राफ  इंडिया

 लिमिटेड  श्ब  इस  बारे  में  अध्ययन  कर

 रहा  है  कि  क्‍या  भाटिन  स्थित  खान

 को  जादुगोडा  स्थित  खान  की  सहायक

 खान  के  रूप  में  काम  में  लाना  व्याव-

 हारिफ  सिद्ध  होगा  |

 देश  के  न्यूबलोीय  कर्जा  कायक्रमों  की

 यूरेनियम  संबंधी  आवश्यकताओं  की

 प्र्ति  के  लिए  समुचित  योजनायें  दैयार

 की  गई  हैं।  देश  के  उन  क्षोत्रों  में  जहां

 यूरेनियम  के  बेहतर  ग्रेढडों  खनन

 योग्य  भंडारों  के  मिलने  की  भ्रच्छी  संभावन्स

 है,  अन्वेषण  की  दिशा  में  प्रयास  करना

 भी  इन  योजनाओं  में  शामिल  है।

 Findings  of  German  Experts  in
 Thermal  Power  Plants

 468.  SHRI  0.  0.  DESAI:  Will  the
 Minister  of  ENERGY  be  pleased  0
 State:

 (a)  whether  ३  group  of  German
 experts,  appointed  by  Government  to
 go  into  the  working  of  thermal  power
 Plants  in  the  country,  has  found  the
 equipments  and  instruments  in  these
 Obsolete  and  far  below  international
 standard;

 (b)  whether  the  group  has  also
 attributed  the  low  utilisation  of  the
 installeq  capacity  of  the  units  to  poor
 maintenance;  and

 (c)  if  so,  the  short  term  and  long
 term  remedia!  measures  proposed  to
 be  taken  in  the  matter?

 THE  MINISTER’  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)  A
 team  of  experts  from  West  Germany
 had  visited  three  thermal  power  sta-
 tions  in  India  during  October-Decem-
 ber,  1977.  They  have  not  reported  that
 the  equipment  and  instrumentation  in
 these  Stations  are  obsolete  or  below
 international  standards.

 (b)  The  group  has  observed  that
 inadequate  maintenance  is  among  the
 contributory  causes  for  the  relatively
 low  availability  of  the  equipment  in
 some  cases.
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 (c)  The  report  and  the  recommeanda-
 tions  of  these  experts  have  been  fur-
 nished  to  the  concerned  power  stations
 for  immediate  implementation  to  the
 extent  feasible.  Implementation  Ceuls
 have  been  set  up  in  each  of  these  power
 atations  to  ensure  prompt  action  to
 implement  their  recommendations.
 The  long  term  measures  proposed  re-
 late  to  preparation  and  beneficiat'on
 of  coal  and  intensive  training  of
 craftsmen  in  all  disciplines  upto  the
 level  of  foremen.  Steps  have  been
 taken  to  improve  the  quality  of  train-
 img  of  eugineers  and  operators  for
 thermal  power  stations.  Electricity
 Boards  have  been  advised  to  improve
 the  management  of  thermal  power  sta-
 tions  through  appropriate  separation
 of  cadres  and  encouraging  specialisa-
 tion.  Rectification  of  the  deficiencies
 in  equipment  and  instrumentatian  has
 been  taken  up  under  timebound  pro-
 ject  renovation  programme  formulated
 on  the  basis  of  agreement  between  the
 Power  Station  authorities,  the  C.E.A.,
 Senior  Consultants  and  the  suppliers

 of  primary  equipment  and  instrumerts.

 Motor  Vehicles  Act

 469.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  Government  propose
 to  amend  the  Motor  Vehicles  Act;  and

 (b)  if  so,  the  amendments  contem-
 plated  and  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  main  purpose  of  the  Bill
 is  to  provide  for  reservation  for  the
 Scheduled  Castes  and  Scheduled
 Tribes  and  for  reservation  for,  or  giv-
 ing  preference  to,  persons  belonging
 to  economically  weaker  sections  of  the
 community,  in  granting  stage  carriage
 permits,  public  carrier  permits  and
 national  permits  ang  punish  persons
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 travelling  in  stage  carriages  without
 tickets.  Some  of  the  other  important
 amendments  are  intended  to  provide
 for  the  following: —

 (a)  obtaining  of  a  ‘no  objection
 certificate’  by  the  transferor  or
 owner  of  a  motor  vehicle  from  the

 registering  authority  before  a  fresh
 registration  number  is  assigned  to
 the  vehicle  on  its  transfer  from  one
 State  to  another  or  on  the  transfer
 of  ownership  thereof;

 {b)  to  provide  for  a  period  of

 validity  of  the  certificate  of  regis-
 tration  in  respect  of  a  motor  vehicle,
 other  than  a  transport  vehicle,  as
 fifteen  years;

 (c)  grant  of  separate  driving
 licences  for  driving  buses  and
 trucks:

 (0)  to  increase  the  period  of  va-
 lidity  of  driving  licences,  other  than
 those  of  professional  drivers,  from
 three  years  to  five  years;

 (e)  to  empower  State  Govern-
 ments  to  prescribe  minimum  educa-
 tional  and  other  qualifications  of
 persons  to  whom  licences  to  drive
 transport  vehicles  are  jssued;

 (f)  to  empower  the  Central  Gov-
 ernment  to  allot,  by  notification  in
 the  Official  Gazette,  groups  of
 letters  to  each  State  Government
 for  assignment  to  motor  vehicles
 and  omit  the  Sixth  Schedule  from
 the  Act;

 (g)  te  pravide  for  giving  prefer-
 ence  to  India  Tourism  Development
 Corporation,  State  Tourist  Develnp-
 ment  Corporations,  State  Tourism
 Departments  ang  such  of  the  tourist
 Car  operators  and  travel  agents  as
 are  approved  by  the  Central  Gov-
 ernment,  in  granting  all-India  per-
 mits  for  tourist  vehicles;

 {h)  to  make  it  obligatory  on
 courts  to  impose  fine  of  not  less  than
 one-fourth  of  the  maximum  amount
 of  fine  provided,  for  the  second  or
 subsequent  offence  committeq  with-
 in  three  years  of  the  commission  of
 a  Previous  similar  offence.
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 2.  The  above  amendment,  have  been
 नह  मंत्रालय  सें  राज्य  लवी  (भी  धनिक:

 Proposed  to  give  effect  to  recommen-
 dations/suggestions  receiveqd  from  लाल  मच्चस)  (क)  से  (ग)  सूचना
 State  Governments,  Transport  Deve-  एकत्र  की  जा  रही  है  शौर  यथासमय  पटल:
 lapment  Council  and  _  itg  Standing  पर  रख  दी  जाएगी  ।
 Committee  on  Road  Transport  and
 persons  or  organisations  interested  in
 the  road  transport  industry  and  to  Subsidy  to  Backwarg  District  of

 remove  certain  difficulties  experience-  Bhandara

 €d  in  the  administration  of  the  Motor
 Vehicles  Act,  1939.  47].  SHRI  LAXMAN  RAO  MAN--

 KAR:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 संघ  राज्य  क्षेत्रों  में  जेलों  में  कंदियों  को  (a)  whether  Bhandara  district  has:

 सुविधाएं
 been  declared  as  industrially  backward.
 district;

 470.  श्री  मुत्युंजय  प्रसाद:  (b)  whether  a  request  has  been  made

 i  करेंगे
 to  Government  to  give  49  per  cent

 गह क्या  गृ  मंत्री  यह्‌
 बताने  की

 कपा  करेंगे  subsidy  or  subsidy  up  to  RS.  15  lakhs
 कि?  to  new  industries  in  this  district;  and

 .  पत्रों
 x.  (c)  if  so,  the  action  takea  by  Gov-

 जिन
 )  क्या

 हा
 राज्य  |.

 के  कारागारों  ernment  thereon?
 में,  विशषकर  तहाड़  जल  म  बन्द  उच्च
 3

 बन्दियों  .  THE  MINISTER  OF  STATE  IN श्रेणी  के
 विचाराधोन

 बन्दियों  के  रख
 THE  MINISTRY  OF  INDUSTRY

 रखाव,  भकच्छे  भोजन,  धस्तर,  बिस्तर,  (SHRIMATI  ABHA  MAITI):  (a)
 गर्मियों  में  बिजली  का  पंखा,  सदियों  में  Bhandara  district  of

 Maharashtra af  State  has  been  declareg  ag  industrial-
 बिज़ली

 +

 का
 हीटर,

 नक
 समाचार  पत्र,  ly  backwarg  to  qualify  for  conces-

 घर  वाला,  रिश्तेदारों  प्रौर  मित्रों  से  मुलाकाता  siona]  finance  facilities  from  the  fin-

 भ्रादि  की  सुविधाशों  में  वद्धि  की  गई  है  ;  ancial  institutions.

 बदि  हां,  तो  तत्सम्बन्धी  पूर्ण  ब्यौरा  क्या  है  ;  (b)  and  (c).  The  State  Government
 क्या  वें  अपने  घर  से  रेडियो,  टेलीविजन  had  made  a  request  to  the  Central

 हैं
 Government  to  select  inter  alia  five

 मंगा  कर  लगा -सेट  भी  मंगा  कर  लगा  सकते
 है

 !
 blocks  of  Bhandara  district  to  qualify
 for  the  5  per  cent  Central  Invest-

 q  7
 एं

 ment  Subsidy  Scheme  which  could
 (  7)  क्‍या  इसी  प्रकार  की

 सुधिधाएं  not  be  acceded  to  as  this  does  not  fall
 महिला  बन्दियों  को  भी  दी  जा

 रही  हैं  within  the  declareq  Policy  ag  elumi-
 या  देने  का  विचार  है  >  और  nateq  by  the  Planning  Commission

 and  accepted  by  the  National  Deve-
 lopment  Counci]  Committee.

 (7)  क्‍या  सजायाफ्ता  बन्दियों  में

 जो  छत्तहा,  शारोरिक  रोगों  या  मानसिक  Reinstatement  of  Employees

 रोगों
 से  पीड़ित  हैं  ग्रयवा  जो  हत्या,  जालसाजी,  472.  SHRI  ISHWAR  CHAUDHRY:

 डकैती,  बलात्कार  ,  चोरी,  तस्करी  आदि  Will  the  Minister  of  HOME  AFFAIRS

 घृणित  प्रपराधों  के  लिए  दंडित  हैं,  उन  बन्दियों  be  pleased  to  state:

 से  विचाराधीन  बन्दियों  को  अ्रलग  रखने  के  (a)  whether  Central  Government
 «  °

 बः
 have  taken  measures  to  reinstate  all

 लिये  व्यवस्था  की  गई  है  या  सभी  बन्दी  एक  those  employees  who  were  sacked  by
 साथ  रख  जा  सकते  हैं?  the  previous  Government  for  their
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 affiliation  with  organisations  like  the
 Rashtriya  Swayam  Sewak  Sangh  ani
 the  Communist  Party  of  India
 AMarxist);  and

 (b)  whether  othe,  States  have  taken
 ‘initiative  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Instruc-

 tions  have  been  issued  for  the  re-
 instatement  of  those  Central  Govern-
 ment  Employees  whoSe  services  were
 terminated  during  the  internal  emer-
 gency  for  their  allegeg  links  with  the
 organisations  like  RSS.  CPM,  CP
 (ML),  Jamaat-e-Islami  and  Anand
 Marg.

 (b)  Copies  of  the  instructions
 issued  by  the  Central  Government
 have  been  forwarded  to  all  State  Gov-
 ernments  for  their  guidance  and  ir-
 formation.  However,  it  is  for  the

 ‘State  Government  concerned  tv  consi-
 der  appropriate  course  of  action.

 होशियारपुर
 में  एक  भारी  उद्योग)को  स्थापना

 473.  चौधरी  बलबोर  सिह  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  पंजाब  में

 होशिया  रपुर  जिले  को  एक  पिछड़ा  1  जिला
 घोषित  कर  दिया  है  ;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  होशियारपुर  जिले  में  कोई  भारी
 उद्योग  स्थापित  करने  का  है  ;  और

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है?

 उद्योग  मंत्रालय  मे  राज्य  मंत्री  (श्रोमतो

 यामा  मक्तो  )  :  (क)  जी,  ध

 (ख)  जी,  नहीं

 (ग)  प्रश्न  ही  नहीं  उठता  ।
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 Setting  up  of  Industrial  Centre  in
 Bihar  an@  method  of  fnancing

 474.  SHRI  L,  L.  KAPOOR.  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose  to
 establish  District  Industries  Centres
 all  over  the  country;

 (b)  if  So,  nature  of  these  centres;
 the  Mdustries  to  be  started  and  in
 which  sector  and  th:  method  of  financ-

 ing  the  centres;  ang

 (c)  whether  any  centres  are  t9  he
 cpened  jn  Bihar;  and

 (d)  if  so,  their  particulars?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMAT!I  ABHA  MAITI):  (a)  and
 (b).  Yes,  Sir.  District  Industries
 Centres  are  being  set-up  for  providing
 all  the  services  and  facilities  to  the
 entrepreneurs  for  setting  up  small,
 village  and  rural]  industries.  The  ser-
 vices  and  facilities  to  be  provided  by
 District  Industries  Centres  would  in-
 clude  identification  of  suitable
 schemes,  preparation  of  feasibility  re-
 ports,  assistance  for  supply  of  machi-

 nery  and  equipment,  provision  of  raw
 materials,  credit  facilities  and  assist-
 ance  for  marketing  and  other  exten-
 sion  services.

 The  Government  of  India  wil]  pro-
 vide  a  non-recurring  grant  of  Rs.  5
 lakhs  for  construction  of  the  building
 office  equipment,  furniture,  vehicles
 etc,  and  an  annual  recurring  estab-
 lishment  expenditure  grant  up  to  the
 extent  of  75  per  cent  of  the  annual
 expenditure  incurred,  limited  to
 Rs.  3.75  lakhs  per  District  Industries
 Centre.

 (९)  ang  (d).  The  Central  Govern-
 ment  have  approved  the  opening  of
 8  District  Industries  Centres  in  Bihar
 as  pcr  list  attached.
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 The  list  of  districts  where  the  Bihar
 Gavernmeat  has  proposed  to  open
 District  Industries  Centres:

 L  Santha]  Parganas,  2.  Palamau,
 3.  Darbhanga,  4.  Samastipur,  5.
 Madhubani,  6.  Muzaffarpur,  7.  Cham-
 paran,  East,  g  Champaran  West  9.
 Katihar,  10.  Purnea,  l.  Shahbad,
 12,  Ranchi,  13.  Gaya  14,  Nawadah,
 15.  Aurangabad,  16.  Bhojpur,
 WW.  Nalanda,  18.  Bhagalpur.

 Cleaing  of  ‘Sainik’  ,  daily  published
 from  Agra

 475.  SHRI  CHITTA  BASU:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  ‘SAINIK’,  a  daily  pub-
 lisheg  by  Sainik  Public  Charitable
 Trust  from  Agra,  was  closeq  down
 about  5  years  ago;

 (b)  whether  there  was  ६  case  before
 the  Labour  Court  at  Agra  to  decide
 upon  the  dispute  raiseq  by  the  work-
 men;

 (c)  if  so,  whether  any  decision  was
 taken  by  the  Labour  Court;

 (a)  if  so,  the  nature  of  the  decision;
 and

 (e)  what  steps  have  so  far  been
 taken  by  Government  for  the  imple-
 rnentation  of  the  decision?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANT):  (a)  to  (e).  The
 information  is  being  collecteg  and  will
 be  laid  on  the  Table  of  the  House  in
 due  course.

 Radarpu,;  Thermal  Power  Station

 476.  SHRI  PR  VENEKATASUB-
 BAIAH:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  the  Badarpur  Thermal
 Power  Station  has  been  commission-
 ed:  and

 (by  whether  the  construction  of  the
 cther  unit  of  270  MW  has  started?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.  The  first  stage  of  the  Badar-
 pur  Thermal  Power  Station  compris-
 ing  of  three  units  of  00  MW  each  has.
 been  commissioned.

 (b)  Yes,  Sir.

 Going  into  production  of  Heavy  Water
 Plants

 477.  SHRI  DHARM  VIR  VASISHT:

 SHRI  P.  VENKATASUB-
 BAIAH:

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  the  reasons  for  our  Heavy  Water
 Plants  at  Baroda,  Tuticorin,  Kota  and:
 Talcher  not  going  into  production  on
 schedule;  ana

 (b)  the  steps  taken  to  quench  the
 thirst  of  our  nuclear  plan‘s  under  con-
 struction  at  Madras  ang  Narora  in  the.
 absence  of  domestic  production?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  techno-

 logy  of  production  of  heavy  water  is:
 new  and  complex.  The  processes  adop-
 ted  for  the  Heavy  Water  Plants  being
 set  up  at  Baroda,  Tuticorin,  Kota  and
 Talcher  are  being  used  for  the  first
 time  in  India.  This  factor  and  delay
 in  the  supply  of  equipment  from  indi-
 genous  ang  foreign  sources,  problems
 of  transportation  of  certain  heavy
 equipments,  failure  of  some  of  these
 equipments,  interruptiong  in  power
 supply  and  in  the  supply  of  synthesis
 gas  from  the  fertilizer  plants  and
 events  like  strikes  are  the  main  rea-
 sons  for  the  delay  in  commissioning
 of  the  Heavy  Water  Plants.

 (b)  It  is  expecteq  that  heayy  water
 from  domestic  production  will  be
 available  for  Madras  and  Narora  Ato-
 mic  Power  Stations.
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 Shortage  of  Cement  in  Karnataka

 478.  SHRI  G.  Y.  KRISHNAN:  Will

 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  there  is  an  acute  short-

 .age  of  Cement  particularly  in  the  state
 of  Karnataka;

 (b)  whether  ynembers  of  the  Public
 have  to  stand  for  hours  in  front  of
 -the  Cement  gealers’  shops  and  come
 back  empty-handed;  gnd

 (०)  if  so,  the  Steps  Government  have
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  to
 (c).  The  production  of  cement  at  9.28
 million  tonnes  during  1977-78  has
 been  the  highest  achieved  so  _  far.
 Inspite  of  a  record  production,  short-
 ages  have  developed  in  various  parts

 of  the  country  due  to  increase  in  de-
 mang  for  cement,  as  a  result  of  the
 increased  activities  in  the  field  of

 -agriculture,  house  construction,  irri-
 gation  and  power  etc.  The  shortage
 of  cement  in  the  State  of  Karnataka
 is,  therefore,  part  of  the  shortage  in
 the  country  as  a  whole.  The  average
 quarterly  qespatches  to  the  State  dur-
 ing  the  last  5  years  has  been  of  the
 order  of  .82  lakh  tonnes.  The
 average  quarterly  despatches  during
 the  period  January,  977  to  March,

 ‘978  have  been  of  the  order  of  2.5
 lakh  tonnes.  During  the  quarter
 April  to  June  978  the  State  was  allo-
 cated  a  quantity  of  2.89  lakh  tonnes
 against  which  a  quantity  of  2.34  lakh
 tonnes  has  actually  been  despatched

 __by  the  factories.

 There  js  70  information  available
 about  the  Public  having  to  stand  for
 hours  in  front  of  Cement  dealers’
 shops  ang  coming  back  empty-hand-
 ed.  Th-  Government  has  taken  vari-
 ‘ous  measures  to  increase  the  avail-

 ability  of  cement  in  the  domestic  mar-
 ‘ket  like  increasing  the  production  of
 existing  units,  import  from  outside,
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 setting  up  of  new  units  and  expedit-
 ing  the  completion  of  projects  under
 construction  etc.

 Tight  Berth  Position  in  Bombay  Docks

 480.  SHRI  BALASAHEB  VIKHE
 PATIL:  Wil]  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  published  in
 the  Economic  Times  of  June,  24th
 978  under  the  heading  ‘Tight  berth
 position  in  Bombay  docks—80  Cargo
 ladden  ships  wait  at  sea;

 (b)  what  are  the  causes  responsivle
 for  the  port  congestion  leading  to
 waiting  of  ships  for  a  month  or  so  in
 the  stream  and  suffering  consequen-
 tial  financial  losses  on  account  of  de-
 murrege  etc.

 (c)  what  is  the  amount  of  demur-
 rage  in  foreign  exchange  incurred  on
 foreign  flag  vessels  during  the  period
 from  lst  May,  1978;

 (d)  whether  timely  action  was  not
 taken  to  avoid  congestion  at  Bombay
 port  by  either  diverting  to  steamers
 to  other  ports  and  by  _  accelerating
 the  rate  of  loading  and  unloading  of
 the  cargo;  and

 (e)  if  so,  what  measures  have  now
 been  taken  by  Government  for  imme-
 diate  removal  of  the  congestion  to
 avoid  payment  of  demurrage  in  foreign’
 exchange?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  main  causes  for  congestion
 are:—

 (i)  No.  of  ships  entering  Boin-
 bay  Port  has  been  increasing.

 (ii)  No.  of  bulk  carriers  for  ferti-

 lisers,  cement,  and  edible  oil  have
 increased  at  Bombay.  In  view  of
 the  large  quantum  of  cargo  in  the
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 bulk  carriers,  they  take  longer  time
 in  unloading  the  cargo.

 (iii)  Preference  of  user  agencies
 to  utilise  Bombay  Port.

 (iv)  Restricted  hours  of  working
 by  pilots  ang  berthing  masters.

 (v)  Labour  problems.

 (c)  General  cargo  vessels  do  not
 attract  demurrage  charges.  Demur-

 rage  is  incurred  on  bulk  cargoes  :nov-
 €q  by  chartered  vessels.  According
 to  rough  estimate,  a  sum  of  about  Rs.
 55  lakhs  was  paid  in  foreign  exchange
 towards  demurrage  00  foreign  flag
 vessels  (carrying  fertilisers,  rock
 phosphate,  edible  oil  ang  sulphur)
 held  up  at  Bombay  from  1-5-1978.

 (d)  and  (e).  It  is  not  correct  to  say
 that  timely  action  was  not  taken.
 There  are  limitations.  When  the
 materials  like  cement  and  fertilisers
 are  required  in  Bombay  area,  Bombay
 Port  is  the  only  Port  through  which
 the  materia]  could  be  received,

 Measures  taken  to  relieve  congestion
 at  Bombay  include  diversion  of  traffic
 to  other  ports,  rationaliseg  distribu-
 tion  of  cargo  at  various  Major  Ports,
 mid-stream  unloading  into  barges
 wherever  it  is  feasible,  augmentation
 of  strength  of  shore  labour  and  im-
 provement  of  the  clearing  facilities  by
 rail  ang  road.  Discussions  have  also
 been  held  at  the  highest  level  with
 the  concerned  agencies  to  expedite
 unloading  and  clearance  of  cargo  in
 ports.

 Defence  Orders  on  M/s.  Auto  Pins,
 Faridabad

 48).  SHR]  K.  LAKKAPPA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)
 whether  it  is  a  fact  that  Defence

 Orders  in  bulk  are  being  placed  on
 M/s.  Auto  Pins,  Faridabad  for  the
 last  several  years  by  various  Defen  ce
 Establishments;

 Written  Answers  ASADHA  28,  900  (SAKA)  Written  Answers  7265

 (b)  whether  he  is  aware  of  the  fact
 that  during  raids  on  M/s.  Auto  Pins
 by  Income-tax/Sales  Authorities  in
 the  years  1976,  977  and  1978,  evasion
 of  worth  lakhs  of  rupees  of  Income
 tax/Sales  tax  and  fraudulent  trans-
 actions  worth  60  lakhs  of  rupees  were
 detected;

 (९)  if  so,  the  reasons  for  placing
 bulk  orders  by  Defence  establish-
 ments  on  M/s.  Auto  Pins;  and

 (9)  reasong  for  partronising  this
 firm  which  is  involved  in  fraudulent
 transactions  and  cther  malpractices?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 SHER  SINGH):  (a)  to  (d).  The-requi-
 site  information  is  being  collected.

 Guidelines  to  States  on  formnistion  ef
 Five  Year  Plang

 482.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whethe,  it  is  q  fact  that  the

 Planning  Commission  has  _  issued
 guidelines  to  the  States  on  the  formu-
 lation  of  Five  Year  Plans;

 (b)  ig  so,  the  details  thereof;

 (c)  whether  the  West  Bengal  State
 Government  has  rejected  the  guide-
 lines  and  has  decided  to  boycott  the
 discussions  with  the  Commission,  until
 the  NDC  sub-Committee  on  sharing
 of  resources  made  its  recommenda-
 tions;  and

 (d)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  The  guidelines  arg  designed  to
 help  the  States  in  preparing  their
 Draft  Plan  Proposals  so  as  to  be  in
 broad  conformity  with  the  Draft  Na-
 tional  Plan.  They  outline  sectoral
 policies,  underline  priorities  and  ityli-
 cate  specific  targets  of  performance in
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 agriculture,  irrigation,  power  ang  the
 socia]  services  sectors,  including  the
 revise@d  minimum  needs  programme.

 (c)  and  (d).  The  West  Bengal  Gov-
 ernment  suggested  that  the  guidelines
 should  first  be  referreqd  to  the  NDC.
 It  has  been  explained  to  the  State
 Government  that  the  NDC  having  ap-
 Proved  the  major  objectives  and
 generally  welcomed  the  proposals  get
 Out  in  the  Draft  Plan  in  furtherence
 of  these  objectives,  it  was  now  neces-
 Sary  to  proceed  to  the  formulation  of
 detailed  State  Plans,  ang  the  guide-
 lineg  issued  by  the  Commission  will
 facilitate  this.

 were  के  जबलपुर  केन  का
 क्स्तिर

 483.  श्यो  शरद  यादव  :  क्‍या  सूचना
 झोर  प्रसारण  मंत्रो  यह  बताने  की  कृपा
 5  किः

 (क)  कया  आकाशवाणी  के  जबलपुर
 केद्र  का  बड़े  पैमाने  पर  विस्तार  किया  जा

 रहा  है  ;

 (ख)  यदि  नहीं,  तो  सरकार  इस
 पर  कब  तक  विचार  करेगी  ;

 (ग)  क्‍या  भविष्य  में  जबलपुर  में

 दूरदर्शन  केन्द्र  स्थापित  करने  का  प्रस्ताव  है;
 ओर

 ()  यदि  नहों,  तो  सरकार  इस
 प्रस्ताव  पर  कब  विचार  करेगी  ?

 सूचना  धौर  प्रसारण  मंत्रों  (भरी  लाल

 कृष्ण  धडवाजो  )  :  (क)  भ्रौर  (ख)

 खबलपुर  में  एक  स्थायी  टाइप-]  स्टूडियो
 स्थाणित  करने  का  प्रस्ताव  अ्रनवरत  योजना

 (1978-83)  में  शामिल  किया  गया

 है  1

 (ग)  भोर  (घ)  :  सीमित  संसाधनों

 छोर  बोजक  इसकी  निम्न  प्राथमिकता
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 के  कारण,  दूरदर्शन  के  विस्तार  का  प्रस्ताव

 थोडे  पैमाने  पर  किया  जा  रहा  है।  इसको
 देखते  हुए,  जबलपुर  में  दुरदर्शन  केन्द्र  स्थापित

 करने  का  फिल  हाल  कोई  प्रस्ताव  नहीं  है  ।

 यह  बतामा  भी  संभव  नहीं  है  कि  इस  प्रकार

 के  प्रस्ताव  पर  कब  घिचार  किया  जाएगा  |

 Lock  out  in  Hindustan  Aerenastics
 Limited

 484.  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  there  was  a  lock  out

 recently  m  Hindustan  Aeronautics
 Limited,  Lucknow,

 (b)  if  so,  the  details  thereof;

 (c)  whether  thig  lock  out  waa  fol-
 lowed  by  the  workers  strike;  and

 (d)  if  so,  what  were  the  demands
 of  the  workers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir.

 (७)  On  the  26th  May,  1978,  a  Mem-
 ber  of  the  supervisory  staff  of  the
 Lucknow  Division  of  Hindustan  Aero-
 nautics  Ltd.,  was  assaulted  by  a  work-
 man.  Following  a  complaint  to  the
 police  by  the  officer,  the  workman  was
 arrested.  Consequent  upon  the  arrest
 of  the  workman,  the  workers  of  the
 Division  resorteg  to  tool  down  strike
 and  agitation  from  27th  May,  978  and
 thereafter  the  situation  continued  to
 be  tense.  As  the  management  of  HAL
 apprehended  threat  to  life  and  pro-
 perty  ang  foung  that  production  acti-
 vity  could  not  be  carried  on,  they  dec-
 lared  lock  out  of  the  Division  with
 effect  from  the  mid-night  of  4/5th
 June,  1978.

 Subsequently,  ag  a  result  of  a  bi-
 partite  settlement  arriveq  at  between
 HAL  ang  the  workers  Union,  the  lock
 out  was  lifted  with  effect  from  the
 first  shift  on  the  9th  June,  1978.
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 (ec)  No,  Bir.

 (d)  Doeg  not  arise.

 Preject  for
 the  conatraction  of  Outer

 Arm  at  Madras  Harbour

 485.  SHRI  K.  RAMAMURTHY:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Central  Government
 have  cleared  a  project  for  the  construc-
 tion  of  outer  arm  at  Madras  Harbour;
 and

 (b)  if  30,  the  details  of  the  project
 and  the  target  date  for  completion?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  Outer  Arm  consisting  of  a
 breakwater  of  005  metres  affords
 necessary  tranquillity  conditions  for
 thandling  deep  draughted  vesselsin  the
 Outer  harbour  during  the  north-east
 monsoon  periog  from  mig  October  to
 mig  January.  The  project  is  estima-
 teg  to  cost  Rs.  774  lakhs  and  is  ex-
 pected  to  be  completed  in  33  months’
 time  from  the  issue  of  work  order.

 Coal  stock  position  at  thermal  power
 stations

 486.  SHRI  PRASANNBHAI
 MEHTA:  Will  the  Minister  of
 ENERGY  be  pleaseg  to  state:

 (a)  whether  the  precarious  coal
 stock  position  at  the  varioug  thermal
 Power  stations  for  the  last  five  to  six
 months  during  the  current  year  has
 been  causing  anxiety  to  the  Energy
 Ministry;

 (b)  whether  the  Ministry  had  _  re-
 ceived  the  report  from  at  least  १
 stations  including  Bhatinda,  Obra  etc.
 in  the  month  of  June,  1978;

 (c)  whether  according  to  these
 reports  some  of  the  power  stations
 had  stocks  only  for  one  or  two  days;

 130.

 (9)  if  80,  the  main  causes  for  this
 shortage  and

 (e)  steps  being  taken  to  improve
 the  situation  of  coal  supply?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 to  (c).  Some  power  stationg  in  the
 Northern,  Western  and  Southern  Re-
 gions  had  reported  critically  low  coal
 stocks  in  the  month  of  June  1978.
 While  Bhatinda  wag  one  of  these
 stations,  Obra  was  not.

 (d)  The  reasons  which  led  to  de-
 pletion  of  coal  stocks  with  these  power
 stations  to  low  levels  are  (l)  the
 linked  quantities  of  coal  could  not  be
 mOVed  due  to  a  number  of  reasons
 including  strike  in  Silwara/Kamptee
 ang  Singareni  coal-fields,  shortage  of
 wagons,  poor  turnover  of  wagons  due
 to  delays  in  their  release  by  some  of
 the  power  stations  etc.  and  (2)  higher
 consumption  due  to  increased  genera-
 tion  in  some  stations.

 (e)  Several  steps  have  been  taken
 to  improve  the  supply  of  coal  to
 power  stations.  Among  the  important
 steps  taken  are:—

 (l)  In  view  of  the  strike  in  Sil-
 wara/Kamptee  and  Singareni  coal-
 fields,  ad-hoc  coal  linkages  were
 arranged  for  some  of  the  power
 stations  in  the  Western  and  Sou-
 thern  regions  from  additional
 sources  of  coal.

 (2)  The  Chairmen  of  State  Elec-
 tricity  Boards  of  Maharashtra,
 Andhra  Pradesh,  Madhya  Pradesh
 and  Bihar  have  been  advised  to
 move  ag  much  coal  by  road  as  possi-
 ble,  particularly  to  power  stations
 within  a  distance  of  60  kilometers
 from  collieries  to  supplement  the
 efforts  of  railways  in  moving  coal
 to  the  power  stations.

 (3)  Railways/Coa]  India  Limited
 were  requested  to  step  up  supplies
 to  these  power  stations  on  highest
 Priority  basis.
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 (4)  A  contro]  Room  hag  been  set
 up  in  the  Railway  Board  to  monitor
 the  coal  stocks  helq  by  the  power
 stations  closely.  Daily  meetings
 are  being  held  which  are  being
 attended  by  representatives  of  Rail-
 सत्थिजाव,  Depaftinent  of  Power,  De-
 partment  of  Coal  ang  Central  Elec-
 tricity  Authority  ang  prompt  steps
 are  taken  to  move  ९०8४)  to  power
 stations  with  low  coal  stocks.

 Decline  in  Production  of  Coal  due  to
 Shortage  of  Explosive

 487.  SHRI  R.  ्  SWAMINATHAN:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 {a)  whether  shortage  of  explosives
 have  seriously  disrupted  coal  mining
 operations  during  the  current  year;

 (b)  if  so,  whether  the  production
 from  underground  mines  has  already
 come  down  and  prospects  of  easing
 the  shortage  are  dim  because  of  snags
 in  importing  explosives;  and

 (९)  if  so,  what  steps  are  being
 taken  in  this  regard?

 THE  MINISTER  OF  ENERGY
 (SHRI  P  RAMACHANDRAN):  (a)

 to  (c).  There  has  been  some  loss  of
 production  in  the  current  year  due  to
 short  supply  of  explosive.  Action  has;
 been  taken  by  the  Coal  India  Ltd.  to
 import  explosives  to  supplement  the
 indigenous  supply  and  to  meet  all
 eventualities.

 Right  to  pursue  Smugglers  and  Nagas
 in  Burma

 488.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  an  understanding  between  the  Ex-
 Prime  Minister  and  the  Burma  Gov-
 ernment  that  gave  India  the  right  of
 hot-pursuit  of  smugglers,  Naga  rebels
 and  other  anti-social  elements  into
 Burmese  lands;  and
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 (b)  if  a0,  the  results  achieved  in
 using  this  right?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  There  wag  no  such  understanding
 between  the  ex-Prime  Minister  and
 the  Burmese  Government.

 (b)  Does  not  arise.
 =

 Selection  Grade  Peons

 489.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:

 SHRI  पर.  G.  HANDE:
 SHRI  U.  S.  PATIL:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  all  the  Ministries/De.
 partments/Independent  offices  of  the
 Central  Government  have  not  imple-
 mented  the  guidelines  issued  by  the
 Ministry  of  Finance  on  l0th  January,
 975  regarding  the  introduction  of
 selection  grade  for  peons  of  the  Cen.
 tral  Government  employees  ig  group
 ‘D’  jn  Delhi;

 (b)  if  so,  the  names  of  the  offices/
 departments  which  have  not  yet  im-
 plemented  in  full  the  above  guide.
 lines;

 (c)  the  number  of  class  IV  emplo-
 yees  in  each  category,  department-
 Wise  in  the  same  cadre  over  45  years
 of  service;

 (d)  whether  some  Ministries  have
 imposed  conditions  such  as  prescrib-
 ing  matriculation  88  minimum  quali,
 fication  for  the  job;  and

 (€)  what  steps  Government  propose
 to  ensure  that  the  selection  grade  for
 this  grade  ig  enforced  by  each  de-
 partment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D  PATIL):  (a)  to  (da).
 Presumably,  the  reference  in  part
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 1975.  The  information  ig  being  col-
 leeted  and  will  be  laid  on  the  Table
 of  the  Houge.

 (e)  Government  has  issued  orders
 and  all  the  departments  are  expected
 to  implement  them.

 Incentives  to  Refrigeration  Industry
 for  Creating  More  Employment

 490.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Wil]  the  Minister  of  IN-
 DUSTRY  be  pleaseg  to  refer  to  reply
 given  to  Unstarred  Question  No.  8234
 on  26th  April,  978  and  state:

 (a)  the  steps  being  taken  to  utilise
 the  full  capacity  in  the  Refrigeration

 y  industry  in  order  to  increase  more
 employment  of  technicians  and  labour;
 and

 (b)  whether  Government  consider
 to  give  incentives  to  increase  produc-
 tion  in  this  industry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MaAITI):  (a)
 and  (b).  The  capacity  utilisation  in
 the  domestic  refrigeration  industry
 was  about  78  per  cent  in  the  year
 1977.  No  specific  steps  or  incentives
 are  under  consideration  of  the  Govern-
 mMent  tO  increase  the  capacity  utilisa-

 -yion  in  the  industry.

 Instructions  to  Coal  India  ‘and  its  Sub-
 Sidiary  Companie,  re:  Promotion  to

 Staff

 49l.  SHRI  DILIP  CHAKRAVARTY:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  _  the  Ministry  of
 Energy,  Department  of  Coal  has  ins-
 tructed  the  Managements  of  Coal  India

 ;
 and  its  subsidiary  companies  to  give
 Promotion  to  the  staff  and  sub-staff
 disregarding  the  suggestions  given  by
 the  representative  Union  and  also
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 vio  their  own  written  commit-
 mentd  atig  wittunt  dry’  norms  ‘of
 principle  resulting  the  supersessions
 of  clatm  of  the  seniors;

 (b)  if  what  is  the  reason;  and

 (c)  if  not,  whether  necessary  ins.
 truction  will  be  given  to  the  authority
 of  Coal  India  and  its  subsidiarieg  to
 get  the  things  right?

 ENERGY
 (a)

 THE  MINISTER  OF
 (SHRI  P.  RAMACHANDRAN):
 No,  Sir.

 (b)  Does  not  arise.

 (c)  Promotions  in  Coal  India  Limi-
 ted  and  its  subsidiaries  are  made  in
 accordance  with  the  procedure  laid
 down  for  the  purpose.

 Implementation  of  schemes  in  Greater
 Bombay

 492.  SHRI  B.  C.  KAMBLE:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  the  names  of  various  schemes
 under  Union  budget  implemented  dur-
 ing  last  year  in  the  area  covered  in
 each  of  the  Parliamentary  Constitu.
 ency  in  Greater  Bombay;

 (b)  the  total  amount  actually  spent
 on  each  of  the  schemes  in  each  of  the

 Parliamentary  Constituency  in  Great-
 er  Bombay;

 (c)  the  broad  categories  of  people
 who  were  the  beneficiaries  of  these
 schemes;  ang

 (d)  what  steps  Government  propose
 to  take  to  make  the  schemes’  mass
 oriented?

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  (a)  to  (d).  The
 Union  Budget  for  1977-78  contained
 the  plan  schemes  of  all  the  Ministries,
 very  few  of  which  were  localised  to
 the  extent  that  constituency-wise
 identification  woulg  be  possible.  Some



 of  these  schemes  were  executed
 directly  by  Central  Ministries;  others

 were  Centrally  sponsored,  i.e.,  execu-
 ted  by  the  State  Government  concern-
 e@g  though  funded  by  the  Centre.  It
 is  regretted  that  information  is  not
 available  to  enable  parts  (a),  (b)  and
 (०)  of  the  question  to  be  answered.
 The  expenditure  in  time  and  money
 involved  in  collecting  ang  analysing
 the  information  required  to  estimate
 benefits  flowing  from  all  Central  Plan

 schemes  to  Parliamentary  constitu-
 encies  in  Greater  Bombay  would  not
 be  commensurate  with  the  value  of
 the  information.

 Proportion  between  the  Spindlage
 and  Production  in  the  Factory

 493.  DR.  SAROJINI  MAHISHI:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  what  is  the  break  even  point
 for  the  installed  spindalge  in  the
 factory;  and

 (b)  how  does  the  proportion  bet.
 ween  the  spindlage  and  production
 vary  in  (l)  private  sector;  (2)  Co-
 operative  sector  and  (3)  Mills  of
 N.T.C.?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MaAITI):  (a)
 Break  even  point  in  a  spinning  fac-
 tory  would  depend  upon  a  number  of
 factors  like  size  of  the  factory,  condi-
 tion  of  machinery  installed,  produc-
 tivity  level,  quality  of  raw  materials
 used  and  product  mix.  However,  in
 cotton  spinning,  25,000  spindles  are
 considered  to  constitute  optimum
 economic  size  but  even  in  a  cotton

 spinning  mill  of  this  size,  other  fac-
 tors  would  determine  the  break  even

 point.

 (b)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Howse.
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 Seeting  up  of  Heavy,  Medium  and
 Smali  Industries  along  Farakba

 494.  SHRI  SASANKASEKHAR
 SANYAL:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state

 (a)  whether  in  view  of  the  fact  that
 the  Central  Electricity  Authority  and
 the  Department  of  Energy  have  re-
 portedly  given  clearance  for  the  Super
 Thermal  Plant  to  be  installed  at
 Farakha,  Government  have  taken  steps
 for  planning  blue  print  for  industrial
 undertakings—heavy,  medium  and
 small—which  can  be  installed  and  set
 up  along  both  sides  of  Farakha  down-
 wards  and  also.  upwards  which  can
 be  harnessed  and  fed  by  the  said
 Super  Thermal  Plant;  and

 (b)  whether  any  expert  committee
 has  been  set  up  in  this  behalf?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MaAITI):  (a}
 and  (b).  The  Central  Government
 have  not  given  their  clearance  for
 the  Super  Thermal  Plant  at  Farakha.
 The  question  of  preparing  a  Plue
 Print  for  development  of  industrial
 undertakings  in  this  region,  therefore,
 does  not  arise.

 Development  of  Rural  Industries

 495.  SHRI  K.  A.  RAJU:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  the  precise  plans  formulated  by
 the  Centre  for  meaningful  develop-
 ment  of  rural  industries  on  a  large
 scale;

 (b)  the  nature  of  the  _  industries
 which  have  been  developed  so  far  and
 the  value  of  additional  production
 achieved  ag  a  result  of  the  develop.
 mental]  efforts  in  the  immediate  past;
 and

 (c)  the  amount  of  Central  assis-
 tance  for  such  schemes  during  last
 year  and  current  year?
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 THE  MINISTRY  OF  INDUSTRY  the.  boundary  etree  auch  Hegarting (KUMARI  ABHA  MAITI(:  (a)  Meghalaya.
 a

 al
 a  an

 The  Government  of  India  have  decided  oh  Bae
 _to  set  up  istrict  Industries  Centres

 in  every  district  of  the  country  under
 &  phased  programme  to  ‘ensure  श्री  संजय  गांधो  द्वारा

 किये

 meaningful  development  of  rural
 arr  किये  गये  दोरों

 industries.  पर  थ्यय

 (b)  Since  the  District  Industries
 Centre  scheme  has  come  into  opera-
 tion  only  from  May,  978  it  is  rot  497.  थो  हक  4  देव  नारायण  यादच :
 possible  to  indicate  the  details  of  in-  क्‍या  मंत्री  दर dustries  developed  and  also  value  of  .

 गृह

 ;

 श्री  संजय  गांघी  रा

 additiona]  production  achieved  during  किये  गय  दौरों  पर  व्यय  के  बारे  में  दिनांक this  period.  a
 रार 6  श्प्र ल,  977%  तारांकित  प्रश्न  संख्या

 (c)  During  the  last  year  under  the  68%  उत्तर  सम्बन्ध
 में

 Rural  Industries  Project  Scheme,  the
 ea  पी

 त्तर  के  न्‍्घ  मे  यह  बताने की  कृपा
 Central  Government  sanctioned  a  करंग  कि:
 grant  of  Rs.  23.25  lakhs  and  Rs.  357.00

 ’  lakhs  as  loan  to  the  State  Govern-
 ments/Union  Territories.  From  May,  (क)  क्‍या  सरकार  का  विचार  श्री

 scheme  hadi  come  into  operation
 संजय  गांधी

 के  दौरों  पर  विभिन्न  मदों  =
 Uae

 enema:  te  Government
 aw  गेंर-कानूनी  ढंग  से  किये  गये खच

 to  the
 extent  of  Rs,  5  lakhs  as  a  non-  की  राशि  को  उनसे  बसूल  करने  के  लिए

 recurring  grant  and  to  the  extent  of
 कार्यवाही  करने  का  है  :  और 75  per  cent  of  the  recurring  gran*

 not  exceeding  Rs.  3.75  lakhs  per  Dis-
 trict  Industries  Centre.

 7  4
 Assam-Meghalaya  Boundary  Dispute  सता  हैं  हे

 पद  कया  इसके  जो

 496.
 पा

 SHRI
 P.  A,  SANGMA;:;  Wilk

 Diese  tostete:  गृह  मंत्रालय  में  राज्य  संत्रों  (धो  धमिका
 !

 (a)  whether  there  exists  any  boun-  लाल  मष्डल)
 .  (क)  शौर  (@)  *  उल्लिखित

 dary  dispute  between  Assam  and  व्यय,  सम्बन्धित  राज्य  सरकारों  ने  किया
 Meghalaya;  and

 था  और  क्‍या  यह  धन  श्रयवा  उसका  कोई
 भाग  वसूल  किया  जा  सकता  है,  इसका

 निर्णय  करना  उसका  काय॑  है  |

 (b)  if  so,  what  steps  are  being
 taken  to  solve  the  problem?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 {a)  and  (b).  Representations  are  हरियाणा  तथा  हिमाचल  प्रदेश  सरकारों
 received  from  time  to  time  for  trans-  =

 गई fer  to  Meghalaya  of  Garo-inhabited
 द्वारा  भेजी  गई

 सूचना  के  अनुसार  हस  सम्बन्ध

 villages  in  Kamrup  and  Goalpara  dis-  में  व्यय  सक्षम  प्राधिकारी  के  अ्रनुमोदन  से
 tricts  ang  of  Blocks  I  and  JI  of  Mikir
 Hills  District  in  Assam.  There  is,  किया  गया  था  श्रौर  इसलिए  घसूली  योग्य



 नहीं  है  |  aie  प्रशेश,  झसन,  लिटर,

 कर्नाटक,  मध्य  प्रदेश,  महारा'टृ,  उद़ीसा,

 बंजाब,  राजस्थान,  उतर  प्रदेश,  पश्चिम

 बंगाल  राज्यों  तथा  चंडीगढ़  प्रशासनसे  सूचना

 आप्त  होनी  हैं  ।

 Reservation  of  Fields  of  Production  for
 Small  Scale  Industries

 498.  SHRI  A.  MURUGESAN:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  the  policy  has  been
 spelt  out  for  reserving  certain  fields
 of  production  to  the  small  scale  and
 rural  sector  industries,  the  big  con-

 centrating  only  on  export  needs;

 (b)  if  so,  the  particulars  thereof;
 and

 (c)  if  not,  the  time  by  which  fina.
 lity  will  be  reached?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MaAITI):  (a)
 (b).  The  Statement  on  Industrial
 Policy  laid  before  Parliament  on  23rd
 December,  977  clearly  indicates  the
 policy  of  the  Government  in  regard
 to  various  sectors  of  industry.

 (c)  Does  not  arise.

 Production  of  Coal

 499.  SHRI  7.  5.  RAMALINGAM:
 Will  the  Minister  of  ENERGY  be
 Pleased  to  state.

 (a)  the  monthly  production  of  coal
 from  January,  977  to  date;

 (b)  the  reasons  why  there  was  a
 general  cry  of  scarcity  of  coal  during
 the  last  several  months;  and

 JULY  »  इिषिरे.
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 _@d  to  ‘ensure  no  let  up  anywhere  ‘for
 serving  essential’  heeds?
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 (c)  the  nature  af  the  coordination
 Winistries  concern-

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  The  in-  «
 formation  is  given  below:

 January,  977  92.08  lakh
 tonnes

 Pebruary  00.67

 March  98.40  ”

 April  77.95

 May  76.49  *

 June  76.88

 July  76.84  ”

 August  76.82  ww

 September  79.39  ye

 October  76.63  ”

 November  79.52"
 *

 December  9.65  ow

 January,  978  95.3  ”

 February  99.63  ””

 March  03.3

 April  78.60  wm

 May  76.76  ”

 June  77.50  "

 (Figures  from  April  977  onwards
 are  provisional)

 (b)  There  is  no  general  scarcity  of
 coal  but  only  in  certain  pockets.
 However,  supply  and  _  production  of
 coal  during  the  last  few  months  has
 suffered  que  to  frequent  power  inter-
 ruptions,  high  absenteeism,  shortage
 of  explosives,  labour  strike  at  Singa-
 renj  Collieries  and  inadequate  wagon
 availability  in  certain  coalfields.

 (०)  Close  coordination  igs  being
 maintained  between  the  Ministries  of
 Railway,  Industry,  Deptt.  of  Power,
 Coal  Companies  and  others  concerned
 and  frequent  meetings  are  held,  The
 last  meeting  in  this  context  was  held,
 by  the  Minister  of  Energy  on  the  7th
 and  8th  July,  1978.
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 Employment  Genefation  by.  Schame  of
 Reed  Ceastructicn

 800.  SHRI  5.  MOHANARANGAM:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  immense  possibilities  of  em-
 ployment  generation  by  a  comprehen-
 sive  scheme  of  road  construction;  and

 (b)  if  so,  the  actual  plans  and  pro-
 grammes  of  Government  for  Road
 construction  and  the  States  covered
 by  the  Plans?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  A  provision  of  Rs.  683  crores  in
 the  Central  Sector  and  Rs.  500  crores
 in  the  State  Sector  has.  been  tenta-
 tively  made  in  the  978—83  plan  for
 roads  for  the  country  as  a  whole.  This
 Plan  has,  however,  yet  to  be  finalised.

 Installation  of  More  Powerful  Trans-
 mitters  in  A.LR.

 501.  SHRI  P.  KANNAN:  Will  the
 Minister  of  INFORMATION  AND
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 (a)  whetber  transmitters  of  Al)
 India  Radio  are  far  weeker  than  thetz

 counterparts  in  neighbouring  coun-
 tries  like  Sri  Lanka;  and

 (b)  if  so,  the  steps  taken  to  ensure
 more  powerful  transmitters  in  keep-
 ing  with  expanding  needs  of  the
 country?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  latest  avail-
 able  information  in  regard  to  the

 power  and  number  of  transmitters  of
 India  and  the  neighbouring  countries
 is  given  in  the  attached  statement,

 (b)  The  following  schemes  are
 under  implementation  for  improving
 the  medium  wave  transmitter  power
 of  radio  stations: —

 (i)  Upgradation  of  Srinagar
 Transmitter  from  20  Kw  to  200  Kw.

 (ii)  Upgradation  of
 Shillong

 Transmitter  from  Kw  to  00  Kw.

 Gii)  Upgradation  of  Aijawl
 Transmitter  from  0  Kw  to  20  Kw.
 In  addition,  there  is  a  proposal  in

 the  draft  Roll-on-Plan  (  978—83)
 to

 upgrade  the  power  of  2  medium BROADCASTING  be  pleaseq_  ‘to
 state:  wave  transmitters.

 Statement

 Medium  Wave  Transmitters

 000  750  500  3  200  «+50  I20  00  ०  95  20
 KW  KW  kw  Kw  Kw  KW  KW  KW  KW  KW

 vas 38

 India  2  13  I2  97

 Sri  Lanka.  2  2  II

 Bangala  Desh  I  I  5

 Nepal  I

 Pakistan  I  I  7  2  2  ir

 China  I  4  8  3  65  704  About
 700



 ये  CO  a  or  A  *  7
 soi

 ,  *
 हे

 fy
 Written  हम  टन

 we
 Written  Answers  4  fb.  {ore  ’"-  WHittel  Reivers  »3.44,

 rc  Le  ne
 “alg:  °  Short  Wave  raitintiiters'  4  WeaSetean)  sess  angad se  a  f  ort:  an  eat  broad Aa

 250  200  350  5  20
 .-KW  KW  kW  KW  K  KW  KW

 &  less

 India  7  2  7  2  al

 Sri  Lanka.  4  4

 Bangla  Desh  I  5

 Nepal  2  I

 Pakistan  2  5  2  6

 China  Information  Not  Available.

 Financial  ang  Technical  Assjstance  for
 Development  of  Backward  Area  of

 Ramnadapuram

 502.  SHRI  P.  THIAGARAJAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  precise  role  played  by  the
 Central  Government  in  the  develop-
 ment  of  the  backward  area  of  Ram-
 nadapuram  District  in  Tamil  Nadu  in-
 dicating  the  quantum  of  financial  as-
 sistance,  technical  assistance  granted
 during  last  three  years  and  the  cur-
 rent  year;

 (b)  whether  Government  have  stu-
 died  the  immense  possibilities  of  ma-
 nufacturing  useful  products  from  the
 Palmyrah  trees  which  are  found  in
 abundanCe  in  this  District;  and

 (c)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  for  development  of
 such  manufactures?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 '((SHRIMATI  ABHA  MAITI):  (a)  to
 (c).  The  information  is  being  collect-

 ed  and  will  be  laid  down  on  the  Table
 of  the  House.  ,  Ae

 छतरपुर  मध्य  प्रदेश  में  क्‍ह्लोद्योगिक  केन्दों

 का  खोला  जाना

 503.  शौ  सकमों  नारायण  नाण्क:

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा

 फरेंगे  कि  क्‍या  चालू  वर्ष  में  छतरपुर  जिले

 में  एक  प्रौद्योगिक  केन्द्र  स्थापित  करने  का  काय

 शुरू  फर  दिया  गया  है  शौर  कोन  कोन  से

 उद्योग  शुरू  कर  दिये  गय  हैं  ;

 उद्योग  मंत्रालय  में  राज्य  मंत्रों  (घोमतो

 झाभा  मयतो)  :  जिला  उद्योय  केंद्रों  को

 केन्द्र  द्वारा  प्रायोजित  योजना  के  श्रन्तगंत

 स्वीकृत  किए  गए  जिलों  मैं  से  मध्यप्रदेश  का

 छतरपुर  जिला  भी  है।  इससे  पर्व  यह  जिला

 ग्रामीण  उद्योग  परियोजना  कायंक्रम  के

 अन्तर्गत  था  तथा  ग्नेक  प्रकार  के  लघु  और

 ग्रामीण  उद्योगों  को  ग्रामीण  उद्योग  परियोजना

 कार्यक्रम  के  प्रन्तगंत  प्रोत्साहन  एवं  सहायता

 दी  गयी।
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 कुछ  in  Industrial.  Growth  of  West

 Bengal’

 504.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  in  spite  of  higest  tra-
 ditional  skill  together  with  the  abun-
 dance  of  natural  resources  Industrial
 Sector  of  West  Bengal  has  been  show-
 ing  a  steady  and  sharp  decline  in
 industrial  growth  for  the  last  decade
 ‘as  compared  to  the  country  as  a
 whole;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  State-wise  position  of  West
 Bengal  in  the  Industria]  map  of  India
 for  the  last  ten  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 <SHRIMATI  ABHA  MAITT)  (a)  to

 40).  The  information  is  being  col-
 lected  and  will  be  placed  on  the  Table
 ofthe  House.

 ae  att  कुटीर  उद्योगों  का  उत्पादन

 505.  श्री  युवराज  :  क्‍या  उद्योग  मंत्री

 यह  बताने  की  कृपा  करेंगें  कि:

 (कफ)  क्‍या  लघु  उद्योग  और  कुटीर
 उद्योग  बड़े  पैमाने  पर  उत्पादन  करते  हैं  और

 यदि  हां,  तो  उनके  द्वारा  प्रति  चष  कुल  कितनी

 श्रौर  कितने  मूल्य  की  वस्तुओं  का  उत्पादन

 किया  जाता  है  ;

 (@)  लघ्‌  उद्योग  और  कुटीर  उद्योग

 कुल  राष्ट्रीय  ग्रौद्योगिक  उत्पादन  का  कितने

 प्रतिशत  उत्पादन  करते  हैं  ;  शौर

 (ग)  देश  के  कुल  निर्यात  व्यापार  में

 लघु  ग्रौर  कुटीर  उद्योगों  का  कितना  योगदान

 है;

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्लोमती  श्रामा  मथती)  :  (क)  से  (ग).

 क्षेत्र  फैक्टरियों  की  संझया  उत्पादन  मूल्य  (रुयये  लाखों  में)

 73-74  74-75  75-76  73-74  74-75  75-76

 लव उद्योग  53,246  50,370  54,374  499,150  571,043  682,293

 (83.0)  (78.4)  (75.8)  (25.5)  (21.9)  (22.9)

 बडा  उद्योग  6,225  [6,882  [6149  1451,314  2003,138  2210,528

 (9.7)  (10.7)  (8.6)  (74.2)  (76.7)  (74.0)

 - + प्रतिदिष्ट  4,662  6,965  11,182  6337  35,720  93,824

 (7.3)  (10.9)  (15.6)  (0.3)  (1.4)  (3.1)

 योग  64,  33  64,2  27  71,705  956,80l  2609,901  2986,  645

 (100.0)  (100.0)  (100.0)  (i00.0)  (100.0)  (100.0)

 we  im--1.  कोष्ठफ़ों  में  दी  गई  संख्याएं  योग  के  %  भागको  दर्शाती  हैं।

 2.  स्थोत  :--सो०  एप्त०  श्ो०  उद्योग  का  वाबिक  सर्वेक्षण

 3.  4%973-747%¢  वा  1974-75  में उयोगों के  वबफिक  स्वेज्नग  के  दौरान

 लवू  क्षेत्र  के  चानू  ओद्योगिक  एकक  परिभाषा  के  ऑ्वोन  वे  उद्योग  प्राते  थे

 जिनकी  पूंजी  संयंत्र  और  मशीनों  की  मूल  कीमत  के  रूप  में  7.5  लाख  रपए
 या  उतसे  कम  थी  ग्रौर  चे  975-768  10 लाख  रुपए  तक  या  उससे  कम  थी।
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 ६6 अ  जानकारी fle  एस०  थो०  (सेफ

 खांडियकी  संगठन)  द्वारा  प्रकाशित  जचोगों

 के  थादिक  सर्वेक्षण  पर  झाधारित  है  तथा

 इस  बारे  में  यह  भषुनातम  उपलब्ध  >7नकारी

 है।  कुटीर  उद्योगों  के  बारे  में  कोई

 जानकारी  उपख्ब्ध  नहों  है।  यह  उल्लेखनीय

 है  कि  उद्योगों  के  धावरिक  सर्वेक्षण  में  पूरा

 लघु  उद्योग  क्षेत्र  सम्मिलित  नहों  होता

 बल्कि  इसमें  केवल  फैक्टरी  अधिनियम

 के  पग्रधीन  पंजीयित  कारखाने  ही  सम्मिलित

 होते  हैं  ।

 Home  Guards

 506.  SHRI  AHMED  HUSSAIN:
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  what  is  the  State-wise  break-
 up  of  volunteers  of  Home  Guards  en-
 rolled  so  far  and  number  likely  to  be
 increased  by  the  end  of  this  year;

 (b)  whether  Government  propose
 to  introduce  a  Scheme  to  utilise  the
 services  of  these  personnel  more  fre-
 quently  to  fulfil  its  aims,  particular-
 ly  in  the  border  States,  so  that  the
 volunteers  may  be  able  to  earn  suit-
 able  income  for  maintenance  of  their
 family  particularly  at  this  unemploy-
 ment  situation;  and

 (c)  the  dateils  in  this  ह.  -
 the  details  of  -  negotiations  with  the
 State  Governments?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  State-wise  break-up-of  volunteers
 of  Home  Guards  enrolled  so  far  is.
 given  in  the  statement.  The  autho-
 rised  target  strength  of  Home  Guards
 in  each  State  is  jndicated  in  column-3
 of  Appendix-A.  It  is  the  responsibi-
 lity  of  the  State  Governments  to  raise
 the  strength  upto  the  target,  where
 the  raised  strength  is  less.

 (b)  and  (c).  No,  there  is  no  such
 scheme  under  consideration  of  the
 Government.  Home  Guards  is  a  vol-.
 untary  force  consisting  of  people  who
 Bive  their  spare  time  for  this  organi-
 sation.  The  role  assigned  to  the  Home
 Guards  is  to  serve  as  an  auxiliary  t  *

 the  Police  for  maintaining  internal
 security  and  to  help  the  community
 in  any  kind  of  emergency.  The  aim  of
 this  organization  is  not  to  provide
 employment  or  suitable  income  for
 the  unemployed  people.  The  Home
 Guards  are  paid  a  duty  gllowance  of
 Rs.  5/-  per  day  when  called  up.  Com-
 prehensive’  instructions  have  been
 issued  to  all  the  State  Governments.
 for  effective  utilisation  of  Home
 Guards  in  emergency  relief  work,
 social  welfare  activities,  law-and-
 order  duties,  border  patrolling  when
 required,  and  providing  local  security
 to  the  border  villages,  in  times  of
 peace  and  war.

 :

 Statement

 Target  and  raised  strength  of  home  guard

 S.N  ०.  State/Union  Territories  Target  Raised

 t.  Andhra  Pradesh  7730  7988

 2.  Assam  78552  78552

 3.  Bihar  71825,  61682

 45280  47265 4.  Gujarat
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 tr
 8.Noe.  Sease/UT  Target  Raimd

 5  Haryana  हा  F  I2750  11660

 6  Himachal  Pradesh  7650  6444

 7  J&  K.  402  3  §00>

 8  Madhya  Pradesh  7000  +7088.

 g  Mizoram  646  345.

 30  Maharashtra  5000  47089.

 i4  Manipur  3086  3086.

 t2.  Meghalaya  2308  464

 3  Karnataka  I7000  4905

 ¥4  Orissa  74975  14739-

 ¥5  Punjab  37450  37289

 6  Rajasthan  25500  9793

 प्र  ‘Tripura  .  3825  276)

 8  Tamil  Nadu  10566  9£92

 ig  Uttar  Pradesh  732200  22054

 20  West  Bengal  42500  27034

 ar  A  &  ्  Islands  595  595

 22  Chandigarh  029  7026

 29  Dadra  &  Nagar  Haveli  220  0

 24  Delhi  9350  7477

 25  Goa,  Daman  and  Diu  400  हक

 26  Lakshadweep  :  ।  .  .  I00

 27  Pondicherry  440  422

 28  Sikkim  660  220

 Purchase  of  Inferior  Quality  of  Cotton

 507.  SHRI  HUKAM  CHAND  KACH-
 WAI:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  275
 dated  the  22nd  February  978  and
 state:

 (a)  whether  information  asked  for
 has  been  collected;  if  so,  the  details
 thereof  and  if  not,  the  reasons  there-
 for,  and  the  time  likely  to  be  taken;

 (b)  the  stock  and  value  of  cotton
 available  at  present  and  how  long.
 will  it  last;

 (c)  whether  in  some  mills,  different
 varieties  of  cotton  are  mixed  together
 and  made  use  thereof;  if  so,  the
 names  of  such  mills  and  varieties  of
 cotton  being  mixed  up  in  each;  and

 (d)  the  qualifications  of  cotton  pur-
 chase  officers  appointed  in  the  mill#
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 and  whether  they  are  authorised  to
 ‘purchase  cotton  only  from  those  peo-
 ple  which  are  recommended  by  the

 ‘Chairman  of  the  Textile  Corporation,
 if  so,  whether  on  receiving  inferior
 -quality  material  from  these  peo-
 :ple,  purchase  officers  have  been  dis-
 -missed,  if  so,  the  number  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Re-
 quired  information  has  already  been
 furnished  to  the  Department  of  Par-
 liamentary  Affairs  on  22nd  June,  1978.

 (b)  At  present,  the  subsidiary  has
 about  2000  bales  of  cotton  valuing
 Rs.  40  lakhs  (approx.)  and  it  would
 last  for  about  7  days.

 (c)  Yes,  Sir.  This  is  being  done  in
 -all  the  seven  constituent  mills  of
 ‘N.T.C.  (MP).  Details  are  as  follows: —

 Count  Varieties

 40s)  =§  H-4/:00  per  cent
 id

 28s  t.  Digviiay/40  per  cent  +  1007/
 50  per  cent  +  Viscose/i0  per  cent

 Qe  H-4/20  per  cent  +
 L-47/A5!/9/70  percent
 +  Viscose/t0  percent.

 ams  CO2/A5/9/40  per  cent  +
 J-34/V-797/50  per  cent  +
 Viscose/I0  per  cent,

 188  J-34(R.  G.)[V-797]/100  per  cent

 148  J-34(R.  G.)/80  per  cent  +SOFT
 WASTE/20  per  cent.

 (9)  No  cotton  purchase  officers
 have  been  appointed  jn  the  mills.
 Some  Asstt.  Cotton  Selectors  have,

 however,  been  appointed.  No  Mill
 Officer  is  individually  authorised  to
 purchase  cotton.  The  Chairman-cum-

 Managing  Director  does  not  recom-
 mend  people  for  purchase  of  cotton.
 Recommendation  for  purchase  of  cot-
 ‘ton  is  made  by  a  Committee  on  the
 ‘basis  of  laboratory  test  report  of

 २५३६2

 selected  cotton  samples.  One  Asstt.
 Cotton  Selector’s  services  were  ter-
 minated  for  accepting  inferior  cotton
 as  compared  to  the  samples  approved
 by  the  Committee;  Departmental
 action  has  been  taken  against  3  other
 Assistant  Cotton  Selectors.

 Transfer  of  Pollutive  Industries  from
 Developed  Countries  to  India

 508.  SHRI  F.  P.  GAEKWAD.:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  Government’s  attention
 have  been  drawn  to  a  press  repcrt
 that  thirteen  pollutive  industries  iden-
 tified  in  an  UNCTAD  study  are  pro-
 posed  to  be  transferred  from  highly
 developed  countries  to  certain  loca-
 tions  in  India;

 (b)  whether  Government  has  re-
 ceived  any  formal  proposal  in  this  res-
 pect;  and  whether  these  reports  are

 correct;

 (c)  if  so,  whether  \|Government
 consider  it  advisable  to  permit  instal-
 lation  of  additional]  plants  or  shifting
 of  existing  such  pollutive  plants  from
 developed  countries  to  locations  where
 tolerance  level  of  pollutants  is  high;
 and

 (d)  if  not,  the  approach  and  policy
 of  Government  to  such  a  move?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY

 (SHRIMATI  ABHA  MaAITT):  (a)
 and  (b).  A  case  study  on  environ-

 menta]  policies  and  their  implications
 on  trade  and  development  presented
 to  the  United  Nations  Conference  on
 Trade  and  Development  has,  inter-

 alia,  referred  to  thirteen  types  of  in-
 dustries  that  might  be  considered  for
 transfer  to  certain  locations  in  India
 from  developed  countries.  This  Min-
 istry  have  not  so  far  received  any
 proposals  in  this  regard.

 (c)  and  (d).  Do  not  arise.
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 ,  Pranqpertation  of  Ooal  to  Power
 Projects

 510,  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  ENERGY  be
 pleased  to  dtate:

 (a)  whether  the  generation  of  po-
 wer  in  some  of  power  Projects
 throughout  the  country  was  hampered
 due  to  poor  transportation  of  coal  to
 these  projects;  and

 (b)  if  so,  comparative  quantity  of
 coal  transported  to  these  projects  du-
 ring  the  last  three  years?

 754  ,

 THE...  MINISTER  OF,  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Power  generatiqn  was  hampered  in  a
 few  power  stations  due  to  poor  trans—
 portation  of  coal  during  the  Jast  few.
 months.

 (b)  A  statement  showing  the  alloca--
 tion,  actual  receipt  and  consumption
 of  coal  in  respect  of  major  affected’
 power  stations  during  the  last  3  years,.
 1975-76,  1976-77  and  1977-78  (upto
 March  978)  is  attached.

 Statement

 Allocation,  Actual  receipts  ang  cons  umption  of  coal  in  respect  of  the  mal
 Power  stations  during  the  last  three  years  viz.,  1975-76,  76-77  &  77-78

 (Figures  in  Tonne:)

 Sl.  Name  of  TPS  Allocation  Actual  Consumption:
 No.  receipts

 .  Koradi
 1975-76  760000  478403  727558
 1970-77  305000  08g00  1102600
 1977-78  i689000  39659  527723

 2.  Khaparkheda

 1975-76  590000  478403  387540
 1976-77  i80000  352900  37500
 1977-78  335000  350396  368399

 3  Kothagudem

 1975-76  7780000  582343  34353I6
 1976-77  875000  58q  00  1635200-
 1977-78  3875000  69462I  1480279

 4  Ukai

 1975-76,  Commissioned  in  March,  76
 1976-77  420000  9500  194600"
 1977-78  480000  335897  320744

 5  Gandhinagar

 1975-76
 1976-7  }
 1977-7

 Commissioned  in  March,  977

 400000  265761  242072
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 शिलकककृकव का,  ा  Oteas  IV  Staff

 $Il,  SHRI  D.  AMAT:  Will  the
 .Mirrister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  per-
 .80n  who  has  passed  matriculation
 -examination  in  English  only  after
 -passing  Rattan  (Proficiency  in  Hindi)
 from  Punjab  University  is  eligible  for
 promotion  from  Class  IV  service  to

 ‘Clerical  service  in  the  Government  of
 -India  undertakings;  and

 (b)  if  not,  the  reasons  therefor?

 ‘THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (०).

 -A  person  who  has  passed  Matricula-
 tion  Examination  in  English  and  Rat-
 tan  (Proficiency  ijn  Hindi)  from  Pun-

 jab  University  is  not  a  matriculate  as
 linguistic  proficiency  in  two  subjects
 cannot  be  equated  to  fulfledged
 matriculation  which  connotes  standard
 of  knowledge  based  on  the  study  of

 .a  Number  of  subjects.  Generally  the
 qualification  prescribed  for  clerical
 services  is  Matriculation  and  therefore
 ‘persons  possessing  knowledge  of  only
 two  languages  of  Matriculation  stan-
 dard  are  not  eligible  for  appointment
 to  posts  in  the  clerical  services.

 Agreement  with  USSR  on  Mining
 Tools

 5l2.  SHRI  D.  AMAT:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  sign
 agreement  with  USSR  on  mining

 ‘tools;  and

 (b)  if  so,  the  main  features  there-
 -of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAITI):  (a)

 There  is  no  proposal  currently  under
 vconsideration  of  the  Government  to
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 sign  any  agreement  with  USER  on
 mining  tools.

 ‘  :

 (b)  Does  not  arise.

 Review  of  Cases  of  Dismissed
 Employees

 513.  SHRI  SUDHIR  GHOSAL:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  central  Government  em-
 ployees  have  been  sacked  under  Arti-
 cle  3l(2)(c)  of  the  Constitution  of
 India  during  the  last  three  years;  and

 (b)  whether  Government  propose
 to  review  their  cases  and  order  rein-
 statement  due  to  changed  political
 outlook  in  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  5.  D.  PATIL):  (a)  and  (b).
 During  the  last  three  years  a  few
 Central  Government  employees  had
 been  dismissed/removed  under  Arti-
 cle  3l(2)  (०)  of  the  Constitution.
 These  cases  have  been  reviewed  and
 orders  of  reinstatement  have  been
 issued  in  most  of  the  cases.

 Regularisation  of  Ad-hoc  Grade  IV
 Officers  in  Central  Information

 Service

 514.  SHRI  SUDHIR  GHOSAL:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  regularisation  of
 ad-hoc  Grade  IV  officers  in  Central
 Information  Service  was  coincided
 with  the  abolition  of  Grade  IV  itself:
 and

 (b)  if  so,  the  reasons  for  delay  in

 implementing  the  decision?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  ad-hoc
 Grade  IV  officers  were  regularised  on
 the  4th  January,  1977.  The  abolition
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 of  Grade  IV,  is  under  the  considera
 tion  of  Govérnment

 (b)  Does  not  arise.
 J

 Investment  and  Capmoity  of  Soft

 5l5.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  tota]  capital  invested  in  the
 soft  drink  industries;

 (b)  the  licensed  capacity  of  the  soft
 -drink  industry;  and

 (०)  whether  it  is  fully  utilized,  if
 mot,  reasons  therefor?

 ft  THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  ..ouse.

 (b)  Approximate  capacity’  in  the
 organised  sector  js  756  million  bottles
 per  annum;  and

 (c)  The  capacity  has  not  been  fully
 utilised  during  the  last  three  to  four
 years  because  of  the  cost  of  soft

 drinks  and  the  restricted  demand.

 Congestion  in  Ports  ॥

 ,  ‘516.  SHRI  C.  छू  CHANDRAPPAN:
 Will  the  Minister  of  SHIPPING  AND
 ‘TRANSPORT  be  pleased  to  state:

 (a)  the  steps  Government  have  tak-
 en  to  divert  ships  carrying  fertilizers
 and  edible  oils  from  the  Ports  which
 are  facing  acute  congestion;  and

 (b)  in  view  of  genera]  congestion
 in  the  ports,  what  steps  Government
 intend  to  take  to  remove  this  conges-
 tion?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  With  a  view  to

 diverting  the.  bulk  .ea
 vege

 18,  intar~
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 level  are  being  held  from  time  to  time
 to  sort  out  the  various  problems  con-
 nected  with  the  unloading,  clearance
 from  the  ports,  etc.  Use  of  minor
 ports  is  being  made  for  handling  im-
 ported  fertilizerg  to  the  extent  possi-
 ble.

 (b)  A  Standing  Committee  with  re-
 presentatives  of  Shipping  and  Trans-
 port,  Railways  and  other  Ministries,
 Shipping  Corporation  of  India  and
 shipping  interests  has  been  constituted
 for  rationalised  distribution  of  cargo  at
 the  Major  Ports.

 पिछड़े  जिलों  में  विशेषर्ष  से

 जनागढ़,  जामनगर  तथा  राजकोट  में  कृषि

 उच्चोगों  की  स्थापना  करना

 5i7,  a  धर्म  सिह  भाई  पटेल  :

 क्या  उद्योग  मंत्री  यह  बताने  को  कृपा

 करेंगे  कि  :

 (क)  भारत  सरकार  ने  गुजरात  में

 ग्रौद्योगिक  रूप  से  पिछड़े  जिलों  के  लिए  जिला-

 वार  कौन-कौन  सी  कृषि  उद्योग  योजनाएं

 स्वीकृत  की  हैं  और  उनको  कब  स्त्रीकृति

 दो  गई,  प्रत्येक  योजना  पर  ग्रब  तक  कितना

 व्यय  किया  गया  है  श्रयवा  किया  जाना  है  ;

 (ख)  सरकार  का  विचार  जूनागढ़,
 राजकोट  तथा  जामनगर  मे,  जहां  मूंगफली,
 कपास,  अम  तथा  केलों  का  बाहुल्‍य  मैं

 उत्पादन  होता  है,  बड़ें  तथा  लघु  उद्योग

 स्थापित  करने  का  है  ;

 (ग)  यदि  हां,  तो  उन  स्थानों  के

 नाम  कया  हैं  जहां  ये  उद्योग  स्थापित  किये

 जायेंगे  श्रौर  उनका  स्वरूप  क्‍या  है  श्रौर  ये

 कब  स्थापित  किये  जायेंगे  शौर  उनमैं  कितनी

 पूंजी  लगाई  जानी  है  ;

 (घ)  यदि  नहों,  तो  उसके  क्या  कारण

 हैं;  श्रोर
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 (ड)  कया  इन  तीन  जिलों  में  उद्योगों

 झी  स्थापना  करने  के  लिए  कोई  कार्येक्रम

 तैयार  किया  गया  है  भोर  यदि  नहीं,  तो

 उसके  क्‍या  फारण  हैं भ्रौर  उक्त  कार्यक्रम

 कृब  तक  तैयार  किया  जायेगा  ;

 उद्योग  मंत्रालय  में  राज्य  मंत्रो  (कोमतो
 TAT  maa)  :  (क)  से  (३)  सूचना

 इक्टठो  की  जाज  है ब्रोर  सभा  पटल  पर

 रखदो  जाएगी।

 राजकोट  में  बन  रहे  डोजल  तेल  इजनों
 में  सुधार  के  लिये  सहायता

 518.  श्री  धर्म  सिह  भाई  पर्टल  :  क्‍या

 उद्योग  मंत्री  य  ह  बताने  की  कृपा  करेगेकि  :

 (क)  क्‍या  राजकोट  स्थित  प्रोटोटाइप

 ट्रेनिंग  सेंटर  को  राजकोट  तथा  गुजरात  के

 सोराष्ट्र  क्षेत्र  के  अन्य  शहरों  मैं  वन  रहें  डीजल

 तेल  इंजनों  में  सुध।र  करने  के  लिये  कोई
 वित्तीय  सहायता  दी  गई  है  अथवा  देने  का

 निर्णय  किया  गया  है  ;

 (ख)  यदि  हां,  तो  वर्ष  i978-79

 के  लिये  कितनों  राशि  की  तथा  किस  प्रकार

 की  वित्तीय  सहायता  दी  गई,  किस  तारीख

 को  दी  गई  और  यदि  दी  जानी  है  तो  वब

 तक  दी  जायेंगी  और  किस  प्रयोजन  के  लिये

 तथा  कितनी  राशि  को  सहयता  दी  जायेगी  ;

 (ग)  क्या  प्रोटोटाइप  ट्रेनिंग  सैन्टर  में

 कोई  विशिष्ट  चिन्ह  लगाने  की  व्यवस्था  की

 जायेगी  ताकि  राजकोट  तथा  गुजरात  राज्य

 के  सौराष्ट्र  क्षेत्र  के  अन्य  शहरों  मैं  बनने  वाले

 डीजल  तेल  इंधनों  का  सभी  राज्यों  मे  बैचा

 जा  सके  और  उन्हें  भूमि  'चिकास  बैंकों  से

 मान्यता  प्राप्त  न  सके  ;  ब्रौर

 (घ)  क्‍या  सरकार  का  छिचार  इस

 मामले  मैं  राजकोट  इंजीनियरिंग  एसोसिएशन
 से  कोई  सहयोग  नेने  का  है,  यदि  हां,  तो  उसका

 ब्यौरा  क्‍या  है  ;

 0  ये  BOF  8  66  :

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (बीमती  :
 झाभा  मयतो)  :  (क)  जी,  हां।

 (ख)  प्रोटोटाइप  विकास  शभौर

 प्रशिक्षण  को  मौजूदा  सुविधाप्ों  का  चिस्तार

 करने  और  जन्हु  जारी  रखने  की  दृष्टि  से,  जिससे

 वें  गुजरात  शोर  उसके  आसपास के  क्षेंत्रों

 के  विकासशील  डीजल  इंजन  बनाने  वाले  एककों
 की  और  ग्रच्छी  सेवा  कर  सकें,  भारत  सरकार

 द्वारा  प्रोटोटाई  डेवल्पमैंट  एण्डट्रेनिंग  सेन्टर  ,

 राजकोट  को  27-2-1978  को  20  लाख

 पये  की  राशि  मंजूर  की  गई  थी  जो  इस  राशि

 का  आंशिक  रूप  से  डीजल  इंजनों  का  थिकास

 फरने  ऑर  आंशिक  रूप  से  श्रन्य  कार्य  कलापों
 के  लियें  करेगा।

 (ग)  सुधारात्मक  तत्काल  कारंबाई

 करने  की  दष्टि  से  राष्ट्रीय  लघु  उद्योग  लिमिटेंड

 के  निदेशक  मण्डल  ने  एक  डीजल  इंजिन

 विकास  प्रयोगशाला  तथा  प्रोटोटाइप  डेवल्पमैंट

 एण्ड  ट्रेनिंग  सैंटर,  राजकोट  की  स्थापना

 करने  के  प्रस्ताव  के  लिए  सहमति  दे  दी  थी  ४

 प्रयोगगाला  को  संभरण  तथा  निपटान  के

 महानिदेशालय  बौर  निर्यात  निरीक्षण

 परीक्षण  ग्रादि  से  मान्यता  मिल  गई  है  श्रौर

 वह  भारतीय  मानक  संस्था  द्वारा  दी  गई

 मान्यता  के  अनुसार  एक  सृक्षम  परीक्षण

 केन्द्र  समझा  जाता  है  ।

 (घ)  जी,  हां,  राजकोट  इंजीनियरिंग

 एसोसिए शन  से  समय-समय  पर  परामर्श  किया

 जाता  है

 पोरबन्दर  वाणिज्य  मण्डल  द्वारा  जा  पर्नो

 का  दिया  जाना

 519.  श्री  धर्म  सिह  भाई  पटेल  :  क्‍या

 नौवहन  धौर  परिवहन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (फ)  क्‍या  गुजरात  के  सौराष्ट्र  क्षेत्र

 के  पोरबन्दर  वाणिज्य  मण्डल,  पोरबन्दर
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 को  शोर से  16 जून,  978 को  नौवहन  श्रौर

 बरिव  हून  मंत्रालय  में  राज्य  मंत्री  को  3

 मार्गों  बाला
 एक

 शापन  प्रस्तुत  किया  गया

 था,

 (व)  यदि  ।,  तो  प्रत्येक  मांग  का

 ब्योरा  कया  है  ,  भौर

 (ग)  उस  पर  केन्द्रीय  सरकार  भ्या

 गुजराव  सरकार  द्वारा  क्‍या  कार्यघाहोी
 करने  का  प्रस्ताव  है भौर  यह  कार्यवाही  कब

 ओर  किस  प्रकार  की  जाएगी  ?

 भोजहन  श्रौर  परिवहन  मंत्रालय  में

 प्रभारी  राज्य  मंत्री  (थो  सखांद  राम):  (क)
 जी  हां।

 (ब)  मांगवार  ब्यौरे,  नीचे  दिए  गए

 हैं  —

 l.  पोरबन्दर  पसन  को  खोलने  का  विन्नापन

 देना

 सरकार  को  पोरबन्दर  पत्तन  को  खोलने

 के  बारे  में  विदेशों  ममाचार  पत्रों  में  विज्ञापन

 देने  के  लिए  अवश्य  तत्काल  कदम  उठाने

 र्नाए।

 कांडला  पत्तत  जसी  विशेष  सुविधाएं
 इस  पत्तन  को  भो  दी  जा  शि  चाहिए  ताकि

 दम  पत्तन  पर  गअ्धिक्राधिक  माल  त्र  सके।

 2.  बम्बई  पत्तन से  स्टोमरों  को  भेजना

 इस  समय  बम्बई  पत्तन  में  लगभग  75

 स्टीमर  घाट  की  प्रतोक्षा  कर  रहेहैं  और  हमा रा
 यह  विचार  है  कि  उन  स्टीमरों  को  पोरबन्दर

 पत्तत  को  ओर  भेज  देता  चाहिए  ताकि  बम्बई

 पत्तन  में  भीड़  भाड़  कम  हो  सके  |

 3.  सारो  माल

 षाट  के  निकट  ऐसे  स्थान  की  सुविधा
 अयश्य  होती  चाहिए  जहां  सीमैंट,  बकसाईट

 नमक,  रसायन  दृत्यादि  भारी  माल  का

 १840  LS—6.

 संग्रह  किया  जा  सके  ताकि  जब  स्टीमर  पहुंचे
 तो  विलम्ब  किए  बिना  पोतलदान  किया

 जा  सके  t

 4.  पोरबन्दर  पतन  के  सिये  माल

 पत्तन  अब  तैयार  है,  परन्तु  सरकारी

 प्रतिबन्ध  क ेकारण  सीमैंट,  मूंगफली  का  संघ,

 हाथ  से  चुनी  हुई  मूंगफली  इत्यादि  हमारे
 सामान्व  माल  श्र्ब  निषिद्ध  मदें  हो  गई  हैं

 ताकि  उनका  निर्यात  नहों  सके  ।  इस

 समय,  सीर्मैंट,  तेल,  रसायन  इत्यादि  जिसका

 ग्रायात  सरकार  और भ्रद्धं-  सरकारी  संस्थाश्रों

 द्वारा  किया  जाता  है,  इसी  पत्तन  के  माध्यम

 से  आयात  की  जानी  चाहिए  i

 भारतीय  खाद्य  निगम  कई  विदेशी  वस्तुओं
 का  आयात  करता  है,  जो  इस  पत्तन  के

 जरिए  आयात  की  जानी  चाहिए।

 5.  यात्री  सेवा

 पहले  बम्वई,  वेरावल  पोरबन्दर,  श्ोखा

 से  यात्री  स्टीमर  सेवा  चालू  थी  शरीर  यात्रियों

 की  संख्या  तथा  छोटे  सामान  का  परिमाण

 भी  अधिक  रहता  था  ।  हम  सरकार  से

 अनुरोध  करते  हैं  कि  चह  इस  स्टीमर  सेवा

 को  फिर  से  चालू  करने  के  लिए  मामले  पर

 विचार  करे  ताकि  रेल  पर  भीड़-भाड़  को

 दूर  किया  जा  सके।

 6.  पोरबन्दर  में  माल-डिब्बों  ककी  कमी  ब्रौर

 कोयले  की  अ्रनुपलब्धि

 रेल  मंत्रालय  माल  डिब्बे  देने  की  स्थिति

 में  नहों  है,  जिसके  कारण  कोयले  के  अभाव

 मैं  उद्योगों  पर  प्रतिकूल  प्रभाव  पड़  रहा  है।

 इसलिए  इस  पत्तन  के  जरिए  कोयला  श्रचश्य

 लाया  जाए।

 7.  विशेष  रियायती  घाट  भाड़ा  प्रभार

 सरकार  को  विशेष  रियायती  घाटभाड़ा

 अवश्य  चालू  करना  चाहिए  ताकि  भ्रधिकाधिक

 माल  मिल  सके  |
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 8.  सुरक्षा

 पत्तन  क्षेत्र  में  सुरक्ष।  की  व्यवस्था  ग्रवश्य

 होनी  चाहिए  अर  मुख्य  द्वार  पर  एक  जांच

 चौकी  जरूर  हो  ताकि  माल  की  चोरी  न  ही  ।

 9.  कार्यालय  ह्लावास

 नोवहन  कंपनियों  के  लिए  कार्यालय

 आवास  निकासी  ऐजेन्टों  इत्यादि  बोर  देली-

 फोन  युविधाश्रों  की  व्यवस्था  अवश्य  की

 जानी  चाहिए  |

 10.  तेल  का  ग्रायात

 इस  समय,  तेल  का  आयात  कांडला  पत्तन

 से  किया  जा  रहा  है,  जो  इस  प्तन  को

 सौंप  देना  चाहिए

 LL.  परगसन  गोदाम

 पारगमन  माल  का  भंडारण  करने  के

 लिए  बड़े-बड़े  गोदामों  का  निर्माण  किया

 जाये  ।

 12  तेल  के  लिए  भंडार  टंक,]
 हु  =

 झायातित  तेल  के  भंडारण  की  बुधिधा
 अवश्य  प्रदान  की  जाए  |

 13.  बस  सेवा

 नया  फ्त्तन  शहर  से  काफी  दूर

 हैं।  इसलिए  नगर  बस  सेवा  प्रावश्वक  हैं।

 कृपया  व्यापार  और  उद्योग  के  लाभ  के

 लिए  उपरोक्त  समस्याद्ों  का  समाधान

 करने  के  लिए  तुरन्त  समुचित  व्यवस्था  करने

 की  कपा  करें  ।

 (ग)  बड़े  पत्तनों  &  नल  झन्य  पत्तनों  के
 विकास  का  उत्तरदायिन्तव  संबंधित  राज्य
 सरकार  का  है  :  ज्ञापन.  समचित
 कार्यवाई  के  लिए  राज्य  सरकार  को  भेजा
 गया  हैं।  जहाजों  को  एक  पत्तन  से  दसरे
 पत्तन  में  भेजना  जहाज  के  आकार
 पत्तत  पर  माल  चढ़ाने  उतारने  के;  लिए
 उपलब्ध  सुविधाओं  तथा  इसकी  स्वदेशी
 निकासो  इत्यादि  पर  निर्भर  करता  है  ।
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 Ferry  Services  over  River  Haeghly

 520.  SHRI  8.  K,  GHOSAL:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  there  are  any  schemes
 for  launching  ferry  services  over
 River  Hooghly  in  Calcutta  to  aug-
 ment  the  present  modes  of  transport
 in  the  city;

 (0)  whether  Government  have
 received  any  suggestion  in  this  regard
 from  Government  of  West  Bengal;
 and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (b).  The  Cen-

 trally  Sponsoreg  Scheme  of  the  Wev-
 ermmment  of  West  Bengal  for  running
 of  ferry  on  the  river  Hooghly  was
 sanctioned  jn  1974.  The  State  Gov-
 ernment  has  asked  for  sanction  for
 revised  estimate  for  the  Scheme.

 (ce)  The  Scheme  envisages  construc-
 tion  of  a  fixed  jetty  at  Howrah  side,  a

 floating  jetty  at  Caleutta  side  and  ac-
 quisition  of  suitable  passenger  vessels.

 Law  for  Declaration  of  Assets  by
 Public  Servants

 §2.  SHRI  F,  P.  GAEKWAD:  Will
 the  Minister  of  HOME  AFFAIRS  he
 pleased  to  state:

 (a)  whether  Government  contem-
 plate  enacting  a  law  for  the  declara-
 tion  of  assets  by  public  servants;

 (b)  if  so  whether  Government
 would  bring  necessary  legislation
 during  the  current  session;  and

 (c)  if  not,  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  No,  Sir.
 There  is  no  such  proposal  under  consi-
 deration.
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 (b)  Does  not  arise.

 (c)  The  declaration  of  assets  by  pub-
 lic  servants  is  regulateq  by  the  conduct
 rules  governing  them.

 Officers  belonging  to  S.C.  and  S.T.

 522,  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:.

 (a)  the  total  number  of  officers  at
 present  in  each  of  the  following  cadre
 of  services  and  out  of  them  how  many
 are  from  Scheduled  Castes  and  Sche-
 duled  Tribes;

 (i)  LAS.

 (ii)  LPS.

 (iii)  LFS.

 (iv)  Indian  Forest  Service

 (v)  in  each  of  the  Central  Ser-
 vices  Class  I  and  II  separately;

 (b)  how  many  reserved  posts  in
 the  above  Services  have  ‘been  dere-
 served  during  last  three  years  and
 filled  with  candidates  other  than  those
 of  Scheduled  Castes  or  Tribes;

 (c)  whether  Government  are  aware
 of  this  gross  injustice  accumulated  in
 the  form  of  backlog  of  services  which
 are  totally  denied  to  the  Scheduled
 Castes  and  Scheduled  Tribes;  and

 (d)  what  corrective  steps  Govern-
 ment  have  taken  so  far  to  wipe  out
 this  backlog  of  Services  due  to  Sche-
 duled  Castes  and  Scheduled  Tribes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  Ss.  D,  PATIL):  (a)  The  informa-
 tion  in  regard  to  three  All  India  Ser-
 vices  as  on  ]-l-978  is  as  under:

 Name  of  the  Scrviee

 (()  Indian  Administrative  Service

 Gi)  Indian  Police  Service

 (itr)  Indian  Forest  Service

 Number  of  Officers

 The  information  regarding  Central  Services  is  being  collected,

 (b)  Number  of  posts  dereserved  during  the  last  3  years:

 (i)  Indian  Administrative  Service

 (i)  Indian  Police  Service

 (ii)  Tndian  Forest  Service

 ‘Total  S.C.  ST.

 3538  333  68

 2098  488  69

 I94  61  34

 4  Sch.
 Tribes.

 NIL

 NIL

 (c)  and  (da).  There  ig  no  backlog  in
 the  recruitment  of  Scheduled  Castes
 candidates,

 During  the  last  three  years  no
 vacancies  reserved  for  the  Scheduled
 Caste  in  the  three  All  India  Services
 remained  unfilled.  However,  the  un-

 filled  reserved  vacancies  for  the  Sche-
 duleq  Castes/Scheduleg  Tribes,  if  any,
 in  a  particular  year  are  carried  for-
 warg  and  filled  on  the  basis  of  the  re-

 Sults  of  the  subsequent  examinations.
 Every  effort  is  made  to  enusre  that,  as
 far  as  possible,  no  reserved  vacancy  is

 dereserved.
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 मध्य  प्रदेश  सें  जनजाति  विकास  कार्कषम

 के  लिए  झावंटन

 523.  थ्री  सुखन्द्र  सह:  क्‍या  गह  मंत्री

 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  कन्द्राय  सरकार  ने  मध्य

 प्रदेश  में  जनजाति  विकास  कार्यक्रम  के

 लिये  एक  योजना  के श्रन्तर्गत  कुछ  धन-

 राशि  मंजूर  की  है;  श्रौर

 (ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा

 क्या  है  ?

 गृह  संत्रालय  सें  राज्य  मंत्री  (भो  धेनिक

 लाल  मच्डल) :  (क)  झोर  (ख).  वर्ष

 1978-79  के  लिए,  मध्य  प्रदेश  की

 जनजाति  उपयोजना  के  लिए  विभिन्न  कार्य-

 क्रमों  अर्थात्‌  कृषि,  बागवानी,  सिंचाई,

 सहकारिता  शिक्षा,  स्वास्थ्य,  पोषण  आदि

 के  लिए  राज्य  कोप  में  से  63.54  करोड़

 रुपये  के  परिव्यय  की  व्यवस्था  हैं  । इस  के

 अतिरिक्त  केन्द्रीय  सरकार  इन  कार्यक्रमों

 के  लिए  ig.46  करोड़  रुपये  की  विशेष

 केन्द्रीय  सहायता  देगी  ।  इस  आवंटन  में  से

 4.  6  करोड़  रुपए  की  पहली  किश्त  दी  जा

 चुकी  है.  ।

 Production  of  Films  by  Hindustan
 Photo  Film  Factory

 524.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  the  annual  production
 of  Hindustan  Photo  Film  Factory
 (HPF)  is  grossly  falling  short  of  the
 demand  of  the  black  and  white  posi-
 tive  film  by  the  film  industry;

 (b)  if  so,  the  production  figures  of
 the  last  three  years,  the  demand  by
 the  film  industry  and  the  exports,  if

 any;

 (९)  whether  Hindustan  Photo  Film
 has  acqued  a  monopoly  for  supplies
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 of  Geva  Colour  and  Orwo  Colour
 films  in  India;

 (d)  on  what  norms  the  price  of
 Jumbo  rolls  of  Geva  and  Orwo  are
 films  कर  the  distributors  to  the  film
 industry;

 (e)  whether  the  producers  of
 Indian  films  have  requested  Govern-
 ment  to  allow  them  direct  import  as
 it  will  be  cheaper  and  of  better  qua-
 lity  than  the  one  distributed  by
 Hindustan  Photo  Film;  and

 (f)  in  view  of  the  above  whether
 Government  propose  to  close  down
 Hindustan  Photo  Film  as  a  losing  con-
 @ern  and  redundant  organization?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b».
 HPF  has  been  meeting  the  full  demand
 and  Maintaining  adequate  stocks  of
 cine  positive  ang  cine  sound  negative
 (black  and  white)  films.  Its  produc-
 tion  of  these  items  during  the  last
 three  years  was  ag  follows:—

 Yeur  B&W  Posttire  Sound  Nevatve

 Iy75-76  1,558,438  30,266,

 1976-77  192,560.  38.549

 79776  185.070,  38.872

 There  was  never  any  shortage  of  these
 items  in  the  market  during  the  last
 three  years,

 Exports  of  cine  positive  and  cine
 sound  (B&W)  films  amounted  to
 Rs.  3.66  lakhs  in  977-78—there  being
 no  exports  in  the  earlier  years.

 (c)  Jumbo  rolls  of  Geva  and  Orwo
 colour  positive  films  are  being  import-
 ed  only  by  HPF.

 (d)  HPF  prices  the  material  based
 on  actual  conversion  cost  plus  a  fair
 margin,  The  distributors  when  they
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 import,  get  about  0  per  cent  margin
 On  tha  landed  cost.

 (e).  Representations  have  recently
 been  received  from  the  photo  film  in-
 dustry  stating  that  the  prices  of  cine
 colour  positive  converted  by  HPF  are
 higher  than  those  imported  in  finished
 form.  These  are,  therefore,  being
 looked  into.  However,  the  queStion  of
 quality  between  importeg  and  HPF
 converted  7008  does  not  arise  as  the
 wide  slock  used  to  make  the  rolls  is
 the  same.  Whether  converted  abroad
 and/or  by  HPF,  the  quality  of  the
 film  will  be  the  same.  It  may  be  men-
 tioned  that  the  complaint  leve)  of  this
 product  in  relation  to  HPF's  sales  was
 below  0.4  per  cent  in  1977,

 (f),  In  view  of  above,  closing  down
 HPF  does  not  arise.

 Uranium  Deposits

 525.  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  re-
 cently  Government  287४९  traced
 occurrences  of  Uranium  in  part  of
 Madhya  Pradesh,  Meghalaya  and
 Uimachal  Pradesh;

 (b)  if  so,  whether  surface  explora-
 tion,  core  drilling  and  underground
 development  has  been  undertaken  in
 the  potential  areas;

 (c)  the  estimated  quantity  of  the
 uranium  expected  from  the  new  loca-
 tions;  and

 (d)  whether  Government  have
 undertaken  such  exploration  in  other
 States  and  geologically  sensitive
 areas?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (9)  to  (d).  Yes  Sir.
 Exploration  by  way  of  core  drilling
 and/or  underground  development  for
 uranium  has  been  undertaken  in  parts
 of  Madhya  Pradesh,  Meghalaya  and
 Himachal  Pradesh,  as  also  in  other

 States.  Estimation  of  the  quantities
 of  uranium  in  these  deposits  is  in  pro-
 gress,

 T.V.  Glass  Bulbs

 526.  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  TV  Glass  Bulbs  are

 being  imported,  if  so,  value  and
 number  of  these  imported  bulbs
 during  the  last  three  years,  year-wise;

 (b)  whether  many  Indian  entre-
 preneurs  and  State  Government
 Undertakings  applied  to  Government
 to  manufacture  this  item  during  the
 last  three  years;

 (c)  whether  any  licence  to  manu-
 facture  TV  Glass  Bulbs  was  given
 and,  if  so,  when  and  to  whom;

 {d)  whether  Bharat  Electronics
 Limited  was  granted  8  licence  to
 manufacture  this  item  but  they  did
 not  find  it  economical,  if  so,  the  rea-
 sons  therefor;

 (e)  the  C.I.F.  value  of  each  of  the
 components  and  raw  materials  re-
 quired  to  assemble  a  T.V.  Tube  of  50
 C.M.  size  by  BEL;  and  the  CIF  price
 at  which  the  complete  TV  Tube  is
 being  imported;  and

 (f)  the  quantity  ang  CIF  value  of
 each  imported  Glass  part  used  in
 Electronic  Valves  and  Cathode  Ray
 Tubes  during  the  last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MAT;  ABHA  MAITI):  (a)  Yes,  Sir.
 The  information  regarding  value  and
 number  of  imported  T.V.  Glass  Bulbs
 (ie,  Shells)  is  being  collected  and  will
 be  laiqd  on  the  Table  of  the  House.

 (b)  Yes,  Sir.

 (०)  No  industrial  Licence  for  the
 manufacture  of  T.V.  Glass  Shells  has
 so  far  been  granted.
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 (d)  Bharat  Electronics  Limited  was
 also  not  grantea  the  licence  for  the
 manufacture  of  TV  Glass  Shells.

 (९)  and  (f).  The  information  is

 being  collected  and  will  be  laid  on  the
 Table  of  the  House,

 @xptndiiure  on  Entertainment  etc.

 by  the  Shipping  Corporation  of  India

 527.  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  during
 the  financial  year  1976-77,  the  Ship-
 ping  Corporation  of  India  spent  on  qd)
 Entertainment  about  Rs.  10,00,000/-
 (2)  Travelling  Expenses  Rs.
 6,00,000/-  (3)  Directors  Travel  about
 Rs.  5,00,000/-,  (4)  Telex-Telegram
 about  Rs.  1,00,00,000|-  and  (5)
 Telephone  about  Rs.  70,00,000.

 (b)  what  are  the  figures  of  expen-
 diture  on  each  of  the  above  items  for
 the  period  from  lst  April,  977  to  3ist
 March,  1978;

 (c)  whether  it  is  also  a  fact  that  the
 SCI  A/c  will  be  incurring  a  net  loss
 of  over  Rs.  5  crores  for  the  year
 1977-78;  and

 (d)  if  so,  what  steps  Government
 have  taken  to  curb  extravagant  ex-
 venditure  on  non-productive  items?

 Administratiy
 Expenses  :

 (a)  as  percentage
 of  cooperative  carnings

 (0)  as  p*rcentage  of
 operative  expenses

 Although  in  absolute  terms,  the  ex-
 penditure  has  gone  up  but  that  is  only
 to  be  expecteg  in  view  of  the  fact  that
 SCI  is  an  expending  organisation  and
 also  there  has  been  a  general  increase

 in  prices  over  this.  period  of  time.

 From  the  percentages  indicated  above,
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 THE  *  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  expenditure
 incurreq  by  the  Shipping  Corporation
 of  India  on  these  items  during  1976-77
 is  ag  follows:—

 (l)  Entertainment  Rs,  8,59,253;  (2)
 Travelling  expenses  Rs.  40,138,441;  (3)

 Directors’  Travelling  expenses
 Rs,  3,98,435;  (4)  Telex  and  _  telegrams
 Rs.  96,77,196;  and  (5)  Telephones  and
 Trunk  calls  Rs,  63,71,352.

 (b)  Accounts  for  financial  year  1977-
 78  have  not  been  finalised.  However,
 the  tentative  figures  booked  under  the
 above  items  is  ag  under:—(l)  Enter-
 tainment  Rs,  5.78  lakhs;  (2)  Travelling
 Expenses  Rs.  36.55  lakhs;  (3)  Directors’
 travelling  expenses  Rs.  4.48  lakhs;  (4)
 Telegrams  and  telexes  Rs.  93.85  lakhs;
 (5)  Telephones  and  trunk  calls  Rs.  58.82
 lakhs,  This  is  subject  to  changes  after
 the  accounts  have  been  finalised  and
 audited,

 (c)  Since  the  accounts  have  not  been
 finalised,  the  final  figures  are  not  avail-
 able.  However,  it  is  estimated  that
 the  loss  may  be  of  the  order  of  Rs.  8
 to  20  crores.

 (d)  An  analysis  of  Shipping  Corpo-
 rations’  administrative  overheads  re-
 veals  that  the  administrative  expenses
 as  a  percentage  of  operating  earnings
 as  well  as  operating  expenses  has  come
 down  as  follows:—

 1975-76  1976-77

 3048  3.30

 4092  4.5  6

 it  is  clear  that  expenditure  on  these

 items  is  not  extravagant.  However,

 SCI  has  been  specifically  instructed  to

 keep  a  continuoug  watch  on  items  2f

 non-essential  expenditure  and  to  effect

 maximum  economies  in  the  same,
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 Centtiraction  of  Compoter  Centre
 ia  New  Belhi

 538.  SHRI  D,  AMAT:  Will  the  Minis-
 ter  of  ELECTRONICS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 Norwegian  firm  has  signed  a  contract
 with  U.N.  Development  Programme
 for  the  construction  of  a  large  com-
 puter  centre  for  the  Indian  Govern-
 ment  in  New  Delhi;  and

 (०)  if  so,  the  details  of  the  pro-
 gramme?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  The

 Uniteq  Nations  Development  Pro-
 gramme  have  included  for  this  country
 a  preject  for  support  to  the  National
 Information  Centre.  They  have  made
 a  provision  of  4.39  million  dollars  for
 the  purchase  of  hardware  and  expenses
 On  training  of  our  technical  personnel.
 A  Norwegian  firm  has  been  appointed
 by  them  in  consultation  with  the  Gov-
 ernment  of  India  for  assisting  them  in
 the  technical  and  contractual  aspects  of
 the  execution  of  the  project,

 Fear  of  Southern  States  over  Language
 Question

 529,  SHRI  VAYALAR  RAVI:

 SHRI  DHARM  VIR  VASISHT:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased:

 (a)  whether  the  Chief  Ministers  of
 Southern  States  have  expressed  their
 fear  over  the  language  question;  and

 (b)  if  so,  the  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  It  has  come  to  the  notice  of  the
 Government  of  India  that  the  Chief
 Minister  of  Tamil  Nadu,  Andhra
 Pradesh,  Karnataka  and  Kerala  have
 expressed  certain  misgivings  regard-
 ing  the  official  language  policy  of  the
 Central  Government  in  a  meeting  held
 at  Madras  on  the  l6th  July,  1978.
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 (b)  The  Government  of  India  are
 of  the  opinion  that  these  apprehen-
 sions  88९  misplaced,  inasmuch  as
 according  to  the  Official  Languages
 Act,  1963,  as  amended  in  i967,  the
 use  of  English  will  continue  until
 resolutions  for  the  discontinuance  of
 the  use  of  the  Engilsh  language  have
 been  passed  by  the  legislatures  of
 all  the  States  which  have  not  adop-
 ted  Hindi  as  their  official  language
 and  until  after  considering  the  resolu-
 tions  aforesaid,  a  resolution  for  such
 discontinuance  ‘hag  been  passed  by
 each  House  of  Parliament.

 T.V.  Stationg  at  Patna

 530.  SHRI  RAMANAND  TIWARY:
 Wil]  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  262  on  the  29th  June,
 977  and  state:

 (a)  whether  Government  propose
 to  set  up  a  T.V.  Centre  at  Patna;

 (b)  if  so,  by  what  time;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI  (a)  to  (९).  There
 ig  no  proposal  to  start  a  TV
 Station  at  Patna.  A  TV  Transmit-
 ter  has  been  commissioned  at  Muzaf-
 farpur  on  14-6-1978  to  serve  parts  of
 North  Bihar.  It  is  not  possible  to  ex-
 tend  these  facilities  or  to  start  a  TV
 Station  at  Patna  due  to  constraints  on
 financial]  resources.

 Memorandam  regardizg  gelection  of
 newspapers  for  Government  adver-

 ¥isements

 53l.  SHRI  AMAR  ROY  PRADHAN:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  D.A.V.P.  had  issued  a
 Memorandum,  known  as_  ‘Prasad
 Memorandum’  during  emergency
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 period  for  selection  of  newspapers  for
 Government  adverstisements;  and

 (b)  if  so,  the  details  thereof;  and
 whether  it  is  still  in  force?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANT):  (a)  Yes  Sir.  This
 Ministry  issued  an  Office  Memoran-
 dum  on  23-6-1976  in  pursuance  of  a
 Cabinet  decision.

 {b)  The  Memorandum  among  other
 things  asked  al}  Ministries  to  direct
 all  Public  Sector  Undertakings  and
 other  organisations  under  their  juris-
 diction  to  follow  the  Media  List  and
 advertisement  rates  of  the  D.A.V.P.
 The  Memorandum  is  still  in  force  but
 the  matter  is  being  reviewegq  in  the
 light  of  recommendations  of  various
 Parliamentary  Committees.

 Demands  of  Employees  of  D.E.S.U.

 532.  SHRI  AMAR  ROY  PRADHAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have
 considered  the  demands  of  the  em-
 ployees  of  the  D.E.S.U.  submitted
 recently;  and

 (b)  if  so,  what  are  their  demands
 and  the  action  taken  by  Government
 in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  DESU  has  reported
 that  the  main  demands  of  the  em-
 ployees  relate  to  payment  of  arrears
 for  the  period  from  1-4-72  to  30-9-73
 on  account  of  revision  of  pay  scales
 and  assured  payment  of  ex-gratia
 every  year.  These  demands  were
 settled  as  a  result  of  an  agreement
 reached  between  DESU  management
 and  the  D.S.E.  workers  Union.  As  a
 the  D.S.E.  Workers’  Union,  the  de-
 mands,  such  as  increase  jn  cycle
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 allowance,  time  scale  prometions
 parity  in  giving  conveyance  aRew-
 ances,  implementation  of  Code  of
 Discipline,  withdrawa]  of  disciplinary
 cases  against  4  employees  and  the  re-
 maining  demands  are  to  be  disepseed
 mutually  and  settled.

 Escape  by  Dr.  Dharam  Teja

 533.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  O.P.  TYAGI;

 SHRI  RAGHAVJI:

 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Dr.  Dharam  Teja  left
 India  illegally  during  the  morth  of
 sune,  1978;

 (b)  if  so,  whether  any  fereign
 country  is  involved  in  his  going
 abroad;

 (c)  whether  any  inquiry  has  siace
 been  conducted  by  Government  iato
 this  matter:  and

 (d)  if  so,  the  details  in  this  regard?

 THE  MINISTER  OF  STATE  IN  TE
 MINISTRY  OF  HOME  AFFASRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  According  to  available  imfer-
 mation  Dr.  Teja  left  India  last  en
 22-7-1977  on  a  valid  passport.

 (b)  to  (0).  Do  not  arise.

 Export  of  technical  know-hew  by
 Khadi  and  Village  Industries  Com-

 mission

 534.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:

 Wil)  the  Minister  of  INDUSBRY  be

 pleased  to  state:

 (a)  whether  Khadi  and  Village
 Industries  Commission  have  made  a
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 break-through  in  the  export  of  techni-
 cal  know-how  of  its  village  industries
 sector  to  East  African  countries;  and

 (b)  if  so,  the  estimated  foreign
 exchange  likely  to  be  earned  as  a
 result  thereof?.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b).
 Yes,  Sir.  Khadi  and  Village  Indus-
 tries  Commission  has  exported  tech-
 nical  know-how  in  respect  of  village
 pottery,  hand-made  paper,  gobar  gas,
 lime,  ghani  oil  and  fruit  preservation
 to  Tanzania  and  deputed  its  techni-
 cal  personnel  there  for  varied  duri-
 tions.  Five  trainees  sponsored  by
 the  Government  of  Tanzania  are
 undergoing  training  in  training  cen-
 tres  run  by  the  Commission.  Five
 women  leaders  from  Ghana_  50
 underwent  training  in  various  village
 industries  in  the  Commission’s  train-
 ing  centres.  Technical  know-how
 abeut  new  model  charkhas  and  im-
 preved  looms  has  also  been  exported
 to  Ethiopia,  Mauratius  and  Laos.  It
 is,  however,  difficult  to  make  an  as-
 sessment  of  foreign  exchange  earn-
 ings  on  this  account,  ‘as  the  technical
 know-how:  is  made  available  under
 Development  Assistance  Programmes.

 Preference  in  Reoruitment  to  Govern-
 4  ment  Services

 535.  SHRI  S.  S.  SOMANI:  Will  the
 Mimister  of  ELECTRONICS  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  give  preference  jn  recruitment
 to  Government  services  to  the  youths
 who  suffered  Jail  terms  or  injuries  in
 connection  with  emergency  days  dur-
 ing  the  period  March,  974  to  1977;
 and

 (७)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MENISTRY  OF  HOME  AFFAIRS
 {SHRI  S.  D  PATIL):  (a)  There  is
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 no  proposal  under  the  consideration
 of  Government  in  thig  regard.

 (b)  Does  not  arise.

 Advanoed  Technology  in  Semi-conduc-
 tor  Devices  Developed  by  C.E.E.BI.

 536.  SHRI  S.  8.  SOMANI:  Will  the
 Minster  of  ELECTRONICS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Electronic  Engineering  Re-
 search  Institute  at  Pilani,  Rajasthan
 is  developing  advanced  technology  for
 semi-conductor  devices  under  a  Uniteg
 Nation  programme;  and

 (Lb)  whether  the  U.N.  has  made
 available  some  amounts  to  this  Insti-
 tute;  if  so,  the  details  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  The  total  amount  budgeted  by
 the  United  Nations  Development  Pre-
 gramme  (UNDP)  for  this  project  is
 9,97,213.  This  includes,  $4,66,660  for
 equipment,  $2,93,980  for  services  of
 equipment,  $2,05,955  for  fellowship  and

 training  facilities  and  $30,618  for  mis-
 cellaneous  expenses.

 Nagas  fire  on  Army  Patrol  near  Peasa®

 537.  SHRI  YAGYA  DATT  SHARMA:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleaseq  to  state;

 (a)  whether  8  group  of  under-
 ground  Nagas  fired  at  an  army  patrol
 near  Peasao  in  Tuensang  District  bor-
 dering  Burma  in  the  last  week  of
 May;

 (०)  if  so,  the  number  of  casualties
 on  both  sides;  and

 (c)  the  steps  taken  to  check  such
 incidents?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  An  Assam  Rifles  patrol  was  fired
 at  by  a  group  of  underground  Nagas
 near  Peasao  in  Tuensang  District  of
 Nagaland  in  the  last  week  of  May.

 4b)  There  was  no  report  of  casual-
 ties  on  either  side.

 ic)  Vigilance  al!  along  the  Indo-
 Bemna  border  in  Nagaland  and  Mani-
 pur  is  being  niaintained.

 Thermal  Power  Plant  in  Punjab

 338.  SHRI  YAGYA  DATT  SHARMA:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  Government  propose
 tc  instat  a  thermal  power  plant  in
 Punjab  to  meet  the  power  shortage:

 ib)  if  so,  the  location;  and

 (c)  the  details  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  7  RAMACHANDRAN):  (a)

 to  (०),  There  is  presently  no  power
 shortage  in  the  Punjab.  The  projects
 already  sanctioned  are  considered  ade-
 quate  to  meet  the  anticipated  growth
 in  power  demand  upto  1982-83.  For
 meeting  the  further  growth  in  power
 demand  for  the  period  1983-84  to  1988-
 89,  a  number  of  alternatives  including
 @  proposal  for  a  large  thermal  power
 plant  at  Ropar  are  under  examination.

 Production  Capacity  of  Art  Silk  Yarn
 in  the  Country

 539.  DR.  BALDEV  PRAKASH:
 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  the  total  capacity  of  art  silk
 yarn  production  in  the  country;

 (b)  whether  the  production  at  pre-
 sent  is  at  optimum  capacity;

 (c)  whether  the  amount  of  art  silk
 yarn  produced  meets  the  demand  of
 weaving  industry;  and
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 (d)  the  names  of  the  spinners  en-
 gaged  in  spinning  art  silk  fibre?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  The  total
 installed  capacity  in  the  country  fer
 production  of  art  silk  fibres  and  yarns
 is  about  3480.000  metric  tonnes’  per
 annum.

 {b)  About  98  per  cent  of  the  instal-
 led  capacity.

 (c)  No,  Sir,

 (d)  There  are  25  units  engaged  in
 the  manufacture  of  art  silk  filament
 varns.  The  spun  yarn  manufactured
 from  art  silk  fibres  is  either  pure  or
 blendeg  according  to  the  production
 programme  of  each  spinning  mill.
 The  number  of  mills  using  art  silk
 fibres  is  ag  under:

 (l)  Art  silk  Spinning  Mills—25

 (2)  Cotton  Spinning  Mills  327

 (3)  Cotton  Composite  Mills—289.

 T.V.  Station  at  Jullundur

 &40.  DR.  BALDEV  PRAKASH:

 CHOWDHRY  BALBIR
 SINGH:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  the  Television  Station
 at  Jullundur  is  going  to  be  opened  by
 the  end  of  this  year;

 (b)  whether  some  of  the  equip-
 ments  meant  to  be  installed  at  Jullun-
 dur  T.  V,  Centre  have  been  diverted
 to  Srinagar  T,  V.  Centre;  and

 (c)  if  so,  few  much  delay  in  start-
 ing  the  T.  V.  Centre  at  Jullundur  will
 be  caused  by  this  diversion?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  earlier  ex-
 Pectation  was  that  the  TV  Station  at
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 Jullundur  would  be  ready  by  the  end
 of  this  year.  However,  due  to  delay
 in  the  supply  of  many  essential  items
 of  equipment  by  the  manufacturers,
 the  Station  is  now  likely  to  be  com-
 missioned  by  March,  1979,

 (b)  No,  Sir.

 (c)  Doed  not  arise.

 नई  दिल्‍ली  नगर  पालिका  के  कमंचारियों

 द्वारा  हड़ताल

 54).  श्री  राजन्द  कुमार  शर्मा  :  क्‍या

 गृह  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्या  नई  दिल्‍ली  नगरपालिका  के

 बिजली  विभाग  के  कमंचास्यिों  ने  हाल

 »  में  अपनी  मांगों  के  समंथन  में  हडताल  की

 थी

 (@)  क्‍या  कमंचारियों  ने  तोड़-फोड़  की

 कारंवाइयां  की  थी  तथा  बिजलीधरों  की  क्षति

 पहुचाई  जिससे  लाखों  रुपयों  का  नुकसान

 हना  ;

 (ग)  इन  कार्रवाईयों  के  पीछे  क्‍या  मांगे

 थी  ;  श्रौर

 (घ)  उन  के  विरुद्ध  क्या  कानूनी  कार्यवाही
 की  गई  है  ?

 >
 गह  मंत्रालय  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल)  :  (क)  जी  हां,  श्रीमान्‌

 (a)  उप-केन्द्रों.  स्विचिंग  केन्द्रों,

 फोडिग  फिलर्स  श्रीर  सड़क  प्रकाश  व्यवस्था

 में  अनेक  प्रतिष्ठान  बाधित  पाये  गये  श्रीर

 काम  नहां  कर  रह  थे  ।  जब  ट्रांसफार्मर
 काम  कर  रहा  था  तो  ट्रांसफामंर  का  तेल

 निकालने  ब्र  हाई  टनशन  केवल  फीडिग

 ट्रांसफामंर  काटने  का  भी  प्रयास  किया

 गया  था  ।  एच०  टी०  के  बहुत  बड़ी  संख्या

 के  नामपट  तथा  मीडियम  वोल्टेज  स्विच-

 बोर्ड  हटा  दिए  गए  थे  उन'  के  चलाने  वाले

 हैंडल  निकाल  दिए  गए  थे  शरीर  अनेक

 फिडर  पिलर  पूर्णतः  ध्वस्त  कर  दिए  गए

 थे।

 (ग)  नई  दिल्ली  नगर  पालिका

 विद्युत्‌  प्रदाय  कर्मचार्री  संध  ने  24  मागें  की

 परन्तु  मुख्य  मांगें.  पं  l97I-72  के

 लिए  झनुग्रहपुवंक  अदायगी ,  ब्  «977-

 78  के  लिए  अनुग्रहपूर्वक  अदायगी,  बिजली

 करा  काम  करने  वाले  कमेचारियों  के  लिए

 पृथक  कक्ष  का  निर्माण  ,  बिना  लाग  बुक
 के  रखे  हुए  450  रुठ  प्रतिमाह  की  द२  से

 मोटर  साइकल/स्कूट*  भत्ते  की.  अदायगी

 तथा  i5  50  प्रति  माह  की  दर  से  साइकल

 भत्ते  की  अदायगी  तथा  विभागीय  पदोन्नति

 द्वारा  सहायक  अभियन्ता  [  (विद्युत)
 श्रेणी-2  के  पद  पर  कनिष्ठ  अभियन्ता

 (विद्युत)  |  की  पदोन्नति  से  सम्बन्धित  थी  ।

 (घ)  उन  संदिग्ध  व्यक्षित्तयों  क ेखिलाफ

 जो  तोड़-फोड  की  कारंबाई  में  शामिल  थे

 पुलिस  में  आपराधिक  मामलें  दर्ज  करा  दिए

 गए  थे  जिस  के  परिणामस्वरूप  2  व्यकित्त

 गिरफ्तार  किए  गए  ।  नई  दिल्‍ली  नगर

 पालिका  के  27  कमंचारियों  के

 खिलाफ  विभागीय  कारंवाई  भी  की  गई

 थी  |

 दिल्लो  दूरदर्शन  केन्द्र  से  लोकप्रिय  कार्यक्रम

 प्रस्तुत  कया  जाना

 542.  श्री  राजेन्द्र  कुमार  शर्मा  :  क्‍या

 सूचना  झोर  प्रसारण  मंत्र!  यह  बताने  की

 कृपा  :  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  यह  आश्वासन

 दिया  था  कि  दिल्‍ली  दूरदर्शन  केन्द्र  पर  अच्छी

 फिल्में  प्रौर  लोकप्रिय  कार्य  क्रम  प्रस्तुत  किए

 जाएंगे  ।

 (ख)  यदि  हां,  तो  वया  कारण  है  कि  भ्राम

 जनता  में  इस  बात  का  रोष  भ्रभी  भो  व्याप्त



 83  Written  Answers

 है  कि  दिल्‍ली  दूरदशेन  केन्द्र  पर  रुचिपू्ग

 कार्यक्रम  प्रसारित  नहीं  किए  जाते  हैं  ;  श्रीर

 (ग)  भविष्य  में  दूरदर्शन  पर  अधिक

 लोकप्रिय  कार्य क्रम  दिखाए  जाने  के  लिए

 सरकार  का  क्या  व्यवस्था  करने  का  विचार

 है  ?

 सूचना  ओर  प्रसारण  मंत्री  (श्री  लाल

 कृष्ण झडवाणी )  (क)  से  (ग)  दूरदर्शन

 द्वारा  टेलीकास्ट  किए  जाने  वाले  कार्यक्रमों

 के  प्रति  जनता  की  प्रतिक्रियाओं  की  सरकार

 को  जानकारी  है  ।  कार्यक्रमों  की  गुणवत्ता

 में  सुधार  करने  श्रौर  उत  को  आम  पसन्द  के

 अनुरूप  तेयार  करने  के  लिए  उपलब्ध  प्रसाधनों

 के  अन्दर  पू  रा  प्रयास  किया  ज।  रहा  है  /  परिव/र

 के  स,थ  देखने  योग्य  फिल्‍मों  सहित  केवल  अच्छे

 श्रोर  स्वस्थ  मनोरंजन  को  ही  प्रस्तुत  करन

 के  उद्देश्य  को  पूरा  करने  के  भी  प्रयास  किए

 जा  रहे  हैं  ।

 Production,  Despatches  and  Price  of
 Coal

 543.  SHRI  SHAMBHU  NATH

 TURVEDI:  Will  the  Minister  of
 ENERGY  be  pleased  to  state  the  com-
 parative  figure,  for  each  year  of  the
 eutput,  despatches  and  price  of  coal
 from  2  years  before  nationalisation  of
 coal  mines  and  the  succeeding  years
 thereafter?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  The
 Oeking  Coal  mines  were  nationalis-
 ed  with  effect  from  1-5-72  and  the
 nen  coking  coal  mines  with  effect  from
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 1-5-73.  The  figures  of  output  and  des-
 patches  from  1970-71  onwards  are  as
 follows:—

 (figures  in  million  tonnes)

 Year  Output  Despatches

 1970-71  72°95  62°  26

 I973-72  72°42  G5  52

 I972-73  77°22  70°76

 1973°74  78°07  68°  509

 '97-4°75  Ba  4  84°  88

 1975-76  99°  68  qi  60

 1976-77,  Lor"  0२  94°98

 1977-78  ror  06  99°  Ht

 978-79(P)  2  80  23°60
 ’  April-June)  (P).

 From  24-7-67  till  31-7-75  there  was
 no  statutory  control  on  price  of  coal.
 At  the  time  of  nationalisation  of  non
 coking  coal  mines,  the  average  pithead
 price  was  Rs.  37.42  per  tonne.  The
 average  price,  as  fixed  by  the  Central
 Govt.,  with  effect  from  1-4-74  was  R3.
 47.42  per  tonnes.  The  Centra]  Gov-
 ermment  revised  this  price  to  Rs.  64.92
 per  tonne  with  effect  from  1-7-75  and

 this  is  still  in  force.

 wer  प्रदेश  में  सात  कपड़ा सिनों  द्वारा  निर्वात

 के  लिए  निर्मित  कपड़ा

 544:  श्री  हुक्म  चन्द  कच्छवाय  :  क्का

 उद्योग  मंत्री  यह  वताने  की  क्ृप।  कनेगे  कि:

 (क)  वस्त्र  निगम  (मध्य  प्रदेश)  के  ्न्तंगत

 चलने  वाली,  सात  कपड़ा  मिलों  द्वारा  जनवरी,

 977  से  जून,  978  की  विधि  के  दौरान

 विदेशों  में  निर्यात  हेतु  किन-किन  किस्मों  के

 कपड़े  का  निर्माण  किया  गया  ;

 (ख)  उपयुक्त  ग्रवधि  के  दौर  न  इस  कपड़े
 को  किन-किन  देशों  को  कितनी  मात्रा  में  कितने

 मूल्य  का  किन  पार्टियों  द्वारा  बेचा  गया  है
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 शरीर  क्‍या  उनका  पूदा  भुगतान  ह. (:  तक  हो
 गया  है  और  यदि  नहीं,  तो  कितनी  राशि  किन

 पारियों  पर  लेना  बकाया  है  ;  प्रौर

 (ग)  क्‍या  निगम  द्वाटा  बेंचे  गये  कपड़े  को

 व्यापारियों  द्वारा  काफी  विलम्ब  से  उठाया

 गया  है  ब्रौर  यदि  हां,  तो  उसके  विलम्ब  शुल्क,
 £ ह 1  व्याज  और  परिवहन  पर  निगम  द्वारा
 कितना  व्यय  किया  गया  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रीमती
 श्राभा  मयती ) :  (क)  शोर!  (ग)  सुचना  इकट्ठी
 करके  प्रस्तुत  कर  दी  जयिगी  ।

 (4)  प्रश्न  के  इस  भाग  का  उत्तर

 प्रस्तुत  करना  सावजनिक  हित  में  नढीं  ह्ीग।  ।
 bf

 मध्य  प्रदेश  में  राष्ट्रीय  कपड़ा  निगम  के  श्रधोन
 सात  कड़ा  मिलों  सें  पड़ा  हुश्रा  परिष्कृत

 और  भ्रपरिष्कृत  लूज  कपड़े  का  भंडार

 545  श्रों  हुकम  चन्द  कछवाय  :  का

 उद्योग  मंत्री  सहूं  बताने  की  कया  करेंगे  कि  :

 (4)  जंनजरी,  l976  से  जून  978

 की  अवधि  के  दौरान  कपड़ा  निगम  द्वारा

 संचालित  मध्य  प्रदेश  की  सात  कपड़ा  मिलों

 मे  से  प्रत्येक  कपड़ा  मिल  के  पास  पर्प्कत
 AVS  wafer  लूज  कपड़े  का  पुृथक-पृथक
 कितना  भंद/र  जमा  था

 (ख)  उपर्युक्त  मिलों  में  से  प्रत्येक

 मिल  के  पास  इस  समय  कितनी  गांठ  कपड़े
 का  भंडार  है  ;

 (ग)  किन-किन  मिलों  का  कितना

 कपड़ा  किन-किन  व्यापारियों  को  अब  तक

 बेंचा  गया  भ्रौर  उसक।  श्रब  तक  कितना  भुगतान
 हो  चुका  है  प्रौर  कितनी  राशि  बकाया  है  )
 भ्रौर
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 (घ)  क्‍या  बचा  गया  कपड़ा  व्यापारियों

 द्वारा  न  उठाये  जाने  पर  वरक्ष  निगम  को  व।पस

 लेना  पड़।  श्रौर  यदि  हां,  ते।  इस  से  निगम  को

 व्याज,  परिवहन  व्यय,  विलम्ब  शुल्क  आ्रादि

 के  रूप  में  कितनी  राशि  का  भुगतान  करना

 पड़ा  2

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रोमती

 श्राप्ता  मयतो)  :  (ख)  30  जून  978  को

 प्रत्येक  मिल  के  पास  कपड़े  की  गांठों  का  जो

 भंडार  थ।,  वह  निम्न  प्रकार  है  —

 L.  न्यू  भोपाल  टैक्सटाईल  मिल्स  1783

 2.  स्वदेशी  वागटन  तथा

 फ्नोर  मिल्म  474]

 त्ति  होशा  मिल्स  4020

 4.  बुग्हानपुर  ताप्ती  मिल्स.  2259

 5.  इन्दौर  मालवा  युनाइटेड

 मिल्स  462I

 6.  वलह्याणमल  मिल्स  576

 7.  बंगाल  नागपुर  काटन  मिल्स  6553

 प्रश्न  के  भाग  (क),  (7)  और  (७)

 के  बारे  में  जानकारी  एकत्र  करके  दी  जा  सकती

 है  किन्तु  यह  लम्बी  चौड़ी  होगी  तथा  ऐसी

 जानकारी  एकत्र  करने  में  पर्याप्त  समय  लगेगा  I

 ऐसी  परिस्थितियों  में  माननीय  सदस्य  यदि

 कोई  विशेष  जानकारी  प्राप्त  करना  चाहें  तो

 उसका  उत्तर  दे  दिया  जायेगा  ।
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 राष्ट्रीय  कपड़ा  उद्योग  निगम  मध्य  प्रदेश

 द्वारा  बेचा  तया  /निर्यात  किया  गया  कपड़ा

 545.  श्री  हुकम  चन्द्र  कछबाय  :  क्‍या

 उद्योग  मंत्री  22  फरवरो,  «978

 के  झतारांकत  प्रश्न  संख्या  275  के

 उत्तर  के  सम्बन्ध  में यह  बनाने  की  कृपा  करेंगे

 कि;

 (क)  राप्ट्रीय.  कपड़ा  उद्योग  निगम,

 मध्य  प्रदेश  ने  जनवरी,  976  से  जून,
 978  के  दौरान  कितनी  मात्रा  तथा  किस-

 किस  किस्मका  और  कितनो  कीमत  का

 कपड़ा  बेचा  तथा  निर्यात  किया  आर

 उक्त  कपड़ा  करिन-फिन  पार्टियों  को

 बेचा  और  निर्यात  किया  गया  था  :

 (ख)  कपड़ा  उत्पादन  करने  वाली

 मित्रों  के  नाम  क्या  थ  और  किन-किन

 पारियों  के  माध्यम  से  किन-किनते  अ्वब-

 धियों  में  निर्यात  कियागया  था;

 (ग)  क्या  जिन  पार्टियों  को  कपड़े  का

 निर्वात  किया  गया  था  उन्होंने  ्र्मी  तक

 उसका  भुगतान  नहीं  किया  है  और

 यदि  हां,  तो  ऐसी  पार्टियों  के  नाम  क्‍या  हैं

 झौर  उन  पर  कितनी  राशि  वकाया  हैं
 और  वे  पाटियां  कब  तक  उक्त

 घन  राशि  का  भुगतान  कर  देंगी

 और

 (घ)  उन  पार्टियों  के  नाम  क्या

 हैं  जिन  के लिय  निगम  को  मिलों  से  उठाये

 गये  कपई  का  निर्याता  ने  करने  के  कारण,
 ब्याज.  क्रमीशन  ब्रीर  किरायों  क्रा  भार

 उठाना  पढ़ा  ?2

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रीमती
 ब्रामा  सकती)  :  (क)  से  (घ).

 मांगी  गई  जानकारी  लब्बरी-  चोटी  हे  तथा

 ऐसी  जानकारी  देने  में  पर्धाप्त  समथ  लगेगा

 ऐसी  परिस्थिति  में,  माननीथ  सदस्य  यदि

 कोई  तजिशणेब  जानकारी  प्राप्त  करना

 चाहे  तो  उसका  उत्तर  दे  दिया  जायेगा।
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 महाराष्ट्र  कर्ताटक  सोमा  विवाद

 547.  श्रो  केशवराव  घोंडगे :  क्‍या  गृह

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  महाराष्ट्र-कर्नाटक्क  सीमा

 विवाद  को  हल  करने  के  लिए  मम्बद्ध  राज्य

 सरकारों  ने  केन्द्र  सरकार  को  प्रस्ताव

 प्रस्तत  किये  है  ;

 (ख)  क्या  उक्त  सीमा  विवाद  के

 बारे  में  ७  जून.  1978 को  पर्ण  में  हुये

 जनता  पार्टी  के  पुर्ण  ग्रधिवेशन  में  एक

 संकल्प  पारित  किया  गया  तथा  केन्द्र

 को  सिफारिश  की  गई  थी:  और

 ग)  इस  विवाद  के  समाधान  के

 केन्द्रीय  सरकार  की  क्या  प्रति-

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री

 घनिक  लाल  मण्डल)  :  (क)  सरकार  द्वारा

 ग्रभी  हाल  में  किसी  राज्य  सरकार  से

 एस  कोई  प्रस्ताव  प्राप्त  नहीं  हुए  हैं।

 (ख)  ऐसा  कोई  संकल्प  सरकार  द्वारा

 प्राप्त.  किया  गया  प्रतीत  नहीं  होता।

 (ग)  केन्द्रीय  सरकार  कोई  समाधान

 थापना  नहीं  चहेगी  क्योंकि  उसका  दृष्टि-

 कोण  यह  हैकि  दो  राज्य  सरकारों  के  वीच

 केघल  उनके  परस्पर.  सहयोग  शौर

 सहमति  के  जरिये  ही  विवाद  का

 स्थाई  हल  निकल  सकता  है  7  केन्द्रीय

 सरकार  इन  सरकारों  कीएऐसा  समझौता

 कराने  में  सहायता  कर  सकती  द्
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 Writing  of  Confidential  Reports

 548,  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  existing  procedure  of
 writing  annual  confidential  reports  of
 Government  Servants  adopted  by  the
 previous  Government  provides  wide
 scope  to  the  reporting  officers  to  give
 undue  favour  to  certain  persons  which
 ultimately  affects  the  overall  efficiency
 of  Government  machinery:  and

 (b)  if  so,  the  steps  Government  are
 considering  to  eliminate  such  malprac-
 tices?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  No,  sir.
 The  procedure  of  writing  annual  con-
 fidential  reports  has  been  devised  to
 ensure  objectivity  of  appraisal  by
 Reporting  Officer,  after  taking  into
 account  the  recommendations  made
 by  the  Administrative  Reforms  Com-
 mission  and  after  consulting  the  vari-
 ous  administrative  Ministries.

 (b)  Does  not  arise.

 ‘Criteria  for  Promotion  to  Post  of

 549.  SHRI  RAM  MURTI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  refer
 ‘o  the  reply  given  to  Unstarred  Ques-
 tion  No.  7426  on  the  9th  April,  978
 and  Starred  Question  No.  05l  on  the
 l0th  May,  978  and  state:

 (a)  whether  the  Verghese  Commit-
 tee  has  suggested  a  single  cadre  for
 all  the  experts;

 (b)  if  so,  the  reasons  why  Produ-
 cers  are  not  called  for  interview  in
 the  departmental  promotions  for  the
 post  of  Station  Director  and  Assistant
 Station  Director  when  they  are  ex-
 perts;

 (c)  whether  Station  Directors  in
 the  All  India  Radio  are  being  given
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 continuous  promotions  departmentally
 although  they  do  not  have  any  special
 merits;

 (d)  if  so,  whether  Government  pro-
 pose  to  keep  in  abeyance  such  promo-
 tions  till  the  implementation  of  Ver-
 ghese  Committee  report  so  as  to
 give  justice  to  the  experts;  and

 (e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BR¢&VADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  The  Verghese
 Committee  recommendeg  five  separate
 cadres,  namely,  Programme,  Engineer-
 ing,  Finance,  Personnel  and  Informa-
 tion/  Audience  Research.  The  Cem-
 mittee  also  recommended  inter  alia
 that  programme  staff  including  staff
 artists  should  be  brought  under  a
 single  unified  cadre.

 (b)  A  decision  on  the  recommenda-
 tions  of  the  Verghese  Committee  is
 yet  to  be  taken.  At  present  produ-
 cers  cannot  be  considered  for  promo-
 tion  to  the  ranks  of  Assistant  Station
 Director  and  Station  Director  because
 under  the  Recuritment  Rules  they  are
 not  eligible  for  the  same.  Moreover,
 producers  have  their  own  channels  of
 promotion,  namely  that  of  Deputy
 Chief  Producer  and  Chief  Producer.

 (c)  No,  Sir.  Promotions  are  made
 in  accordance  with  the  recruitment
 rules.

 (d)  and  (e).  No,  Sir.  In  the  in-
 terest  of  work  it  wil]  not  be  proper  to

 keep  the  vacancies  unfilled.

 TA/DA  drawn  by  Officers  in  Andaman
 and  Nicobar  Islands

 550.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  total  number  of  days  the
 officers  i.e.  Heads  of  Department
 under  the  Union  Territory  of  Anda-
 man  and  Nicobar  Islands  including
 Chief  Commissioner  and  Secretaries
 were  present  in  the  Union  territory  of
 Andaman  and  Nicobar  Islands  since
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 March,  977  to  June,  978  and  the  Air  fares;  department-wise  showing
 tetal  number  of  days  they  were  out  of  duty  and  leave  separately?
 A,  and  N.  Islands’  either  on  leave  or
 Government  duty  Department  wise,
 separatel  on  leave  and  Government  THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 euiy  ‘ahd

 (SHRI  DHANIK  LAL  MANDAL):
 (b)  the  total  expenditure  incurred  (a)  and  (b).  A  statement  is  attach-

 in  the  shape  of  T.A./D.A.  or  Passage/  ed.

 Statement

 Tota!  number
 Designation  of  the  Officer  of  days  the  Officer  To  talxpendi  ture  in-

 waspre-  १४४७४  outofthe  A&N  curredon  T.A./D.A
 sent  in  the  Islands  Passage/Air  Fares
 Andaman  the  Officers  while

 and  -
 Nicobar  on  leave  on  duty  duty  leave

 Islands  Rs.  Rs.

 Chief  Commissioner.  375  45  67  21,885,  2,020

 Chief  Secretary.  .  I03  74  4934
 Development  Commissioner-cum-Develop

 ment  Secretary.  260  60  8  23,808  I9,0
 Finance  Secretary  .  302  97  88  10,233,  2.05¢)
 Judicial  Secretary  है  392  95  18,797
 Officer  on  Speciai  Duty  (Accounts:  316  36  6,703
 Chief  Conservator  of  Forests  and  Secretary

 (Forests)  मु  354  72  6i  1,353  3.640
 Principal  Engincer  and  Secretary  (PW)  44r  46  I0,242
 SD/Chief  Development-cum-Rehabilita

 tion  Commissioner  369  24  94  11,459,  I,0T0
 Deputy  Commissioner,  Andaman  District  365  5  lg  5,002

 casual
 leave)

 Deputy  Comaissianer,  Nicobar  District  406  76  5  Q.50I  2,075

 Agreement  petwee,  BHEL  and  West  have,  however.  approved  a  number  of
 German  Multinational  Scimens  collaboration  agreements  between

 BHEL,  and  firms  from  USSR,  USA,
 BAL.  SHRI  C.  K,  CHANDRAPPAN:  West  Germany,  Czechoslovakia,  etc.

 Wii  the  Minister  of  INDUSTRY  be  The  existing  collaboration  agreement
 pleared  to  state:  between  BHEL  and  Siemens  are  in

 G  respect  of:
 (a)  whether  Government  have  made  P

 any  agreement  with  West  German  (i)  High  Speed  Industrial  Drive
 multinational  Seimens  regarding  its  Turbines-agreement  signed  on  21-6-74.
 collaborations  with  BHEL;  ang

 (b)  if  so.  fhe  details  thereof?
 (ii)  Thyristor  Convertors,  Associ-

 ateq  Controls  and  Application  Engi-. THE  MINISTER  OF  STATE  IN  THE  neering  agreement  signed  on  28-7-
 MINISTRY  OF  INDUSTRY  (SHRI-  1975;
 MATI  ABHA  MAITI):  (a)  and  (b).
 There  is  no  agreement  between  Gov-  (iii)  Thyristor,  Power  Diodes  and
 ernment  and  Siemens  regarding  Col-  Mono-crystalline  Silicon—agreement
 laboration  with  BHEL.  Government  signed  on  28-10-1975;  and
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 (iv)  Large  Steam  Turbine  Gene-
 rators  from  200  to  000  MW—agree-
 ment  gigned  on  24-8-1976.

 ‘
 In  a  growing  organisation  like  that

 of  BHEL  the  search  for  new  technolo-
 gy  and  collaboration  ३8  a  continuous
 process  and  BHEL  are  negotiating  with
 Siemens  and  various  other  organisa-
 tions  towards  updating  their  technolo-
 gy.

 Joining  date  of  Technical  Assistants  in
 J.C.B.

 552.  SHRI  MAHI  LAL:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  9932  on  10-5-78  and
 state:

 (a)  the  date  on  which  the  2  Te-
 chnical  Assistants  (G.D.)  working  on

 stop-gap  basis  were  taken  in  J.C.B.;
 and

 (b)  the  reasons  for  not  giving  pri-
 vileges/relaxations  to  the  departmen-
 tal  employees  of  different  categories
 working  in  JCB  for  the  last  20  to  25
 years  as  has  been  given  to  the  above
 l2  stop-gap  Technical  Assistants
 (G.D.)  and  also  the  reasons  for  not
 taking  into  consideration  the  report
 of  the  study-team  which  was  sub-
 mitted  in  973  in  regard  thereto?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 dates  from  which  the  2  Technical
 Assistants  in  question  were  initially
 appointed  on  ad-hoc  basis  and  subse-
 quently  appointed  on  regular  basis  are
 given  below:

 Name  Date  of  appointment

 Ad-hoc  Regular

 (:)  Shri  S,  S.  Pun  8-10-1968  22-4-1978

 (2)  Shri  Satyapal  Rampal  g-30-.968  =  (22-4-1  978

 (3)  Shri  B.  8.  Marwah  g-0-968  22-4-1978

 (4)  Shri  H.  Ss.  Solanki  10-10-1968  22-4-1978

 (5)  Shri  H.  8.  Arora  I0-0-7968  22-4-1978

 (6)  Shri  J.  P.  Singh  26-10-1968  22-4-1  978

 (7)  Shri  २.  lon  Sharma  26-10-1968  22-4-1978

 (8)  Shri  H.  R.  Gupta  26-10-1968  =  22-4-1978

 (9)  Shri  J.  P.  Bhutani  26-10-1968  22-4-1978

 (r0)  Shri  S,  K.  Sen  26-10-1968  22-4-1978

 (tr)  Shri  K.  Surendran  18-11-1968  22-4-1978

 (12)  Shri  S.  5.  Kanwar  29-11-1968  22-4-1978

 (b)  The  above  mentioned  officials
 hag  put  in  satisfactory  service  for
 more  than  9  years  as  Technical  Assis-
 tants  (ad-hoc)  and,  therefore,  they
 deserved  special  consideration  for
 regularisation  by  relaxation  of  rules.
 There  are  no  other  employees  in  JCB
 who  were  appointed  in  higher  grade
 on  ad-hoc  basis  and  working  for  such
 340  L8—7  eh.

 a  long  period  who  coulg  be  allowed
 such  relxation.  Anyway  regularisa-
 tion  of  ad-hoc  appointment  by  relaxa-
 tion  could  be  considered  on  merit.

 There  are  other  cases  of  ad-hoc  ap-
 pointment  also.  In  the  recent  past,  ad-
 hoc  appointment  of  one  of  the  Depu-
 ty  Directors  was  regularised  under  the
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 recuritment
 post.

 rules  finalised  for  the

 There  are  ad-hoc  appointments  in
 other  group  ‘A’  posts  and  group  '8'
 Gazetted  posts  against  some  vacancies
 and  these  vacancies  are  proposed  to
 be  filléd  on  regular  basis  shortly.  Fur-
 ther  there  are  also  some  ad-hoc  ag-
 poinfments  in  group  ‘B’  Non-Gazeited
 posts  and  the  regular  incombents  for
 the  posts  will  be  selected  by  promotion
 after  the  relevant  recuritment  rules
 ate  modified  in  consultation  with
 UPSC.

 The  study  group  did  not  deal  with
 ad-hoc  appointments  in  JCB  and  regu-
 larisation  of  such  ad-hoc  appointments.

 Bevised  Pay  Scales  of  Heading  Staff
 of  JCB  Letter  Press

 553.  SHRI  MAHI  LAL:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  777  on  12-4-78  regard-
 ing  the  scale  of  pay  to  the  Reading
 Staff  of  JCB  Letter  Press,  and  state:

 (a)  whether  it  is  a  fact  that  the
 orders  to  revise  the  pay-scale  of  Rde,
 Gde.  I  and  Copy-holders  working  in
 JCB  Letter  Press  have  been  given
 with  immediate  effect;

 (b)  whether  it  is  also  a  fact  that
 these  employees  have  been  represen-
 ting  for  removing  the  anomaly  in  their
 pay-scales  since  January,  1974;  and

 (९)  if  so,  the  reasons  for  not  grant-
 img  revised  pay-scale  to  these  cate-
 gories  of  staff  since  lst  January,  1973,
 the  date  of  implementation  of  the
 ३70  Pay  Commission?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,

 Sir.

 (b)  Yes,  Sir.

 {c)  The  Pay  Commission  had  re-
 commended  pay  scales  of  Rs.  380—560
 and  Rs.  260—350  for  the  posts  of  Rea-
 der  Grade  ]  and  Copy  Holder  in  JCB.
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 Government  have  further  improved
 these  scales  te  Rs.  425—600  and  Rs.
 260—400  recently  after  considering
 their  representations,  As  this  is  fresh
 decision  taken  by  the  Government  and
 is  not  baseq  on  the  recommendations
 of  the  3rd  Pay  Commission,  it  has
 been  given  effect  from  the  date  of
 issue  of  Government  orders.

 Taking  over  of  the  Management  of
 Jaipur  Udyog  Limited

 554.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  5  INDUSTRY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  seve-
 79]  Members  of  Parliament  have
 urged  the  Minister  to  take  over  the
 Management  of  the  Jaipur  Udyog
 Limited;

 (b)  whether  the  said  company  has
 been  mismanaged  for  a  long  time;  and

 {c)  if  so,  the  details  thereof  and
 Government’s  reaction  to  their  de-
 mands?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 to  (c).  Jaipur  Udyog  Limited  is  li-
 censed  for  manufacture  of  cement  at
 Sawaimadhopur  in  the  State  of  Ra-
 jasthan  for  a  capacity  of  0  lakh  ton-
 nes  per  annum.  The  Company  closed
 down  production  during  the  period
 September,  975  to  April,  976  due

 to  financial  difficulties  and  had  sought
 the  assistance  of  the  Central  and
 State  Governments  for  restart  of  pro-
 duction.  The  mismanagement  of  the
 Company  related  broadly  to  continu-
 ed  fall  in  production  arising  out  of
 neglect  of  essential  preventive  main-
 tenance  and  repairs  over  a  number
 Of  years,  paucity  of  funds  due  to  di-
 version  through  their  ex-sole  selling
 agents  and  managerial  misdemean-
 ours  in  the  areas  of  sales,  purchases
 and  expenditure.  The  management
 had  also  pursued  policies  and  pract!-
 ces  inconsistent  with  the  interéests  of
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 the  company,  With  a  package  of  as-
 sistance  from  the  State  Government,
 Central  Govérnment  and  the  _  State
 Bank  of  India,  the  Company  restarted
 production  of  cement  from  the  end

 of  April,  1976,

 Representations  sponsored  by  Mem-
 bers  of  Parliament  have  been  made
 from  time  to.time  for  a  take  over  of
 the  management  of  the  company.  The
 policy  for  dealing  with  the  sick  indus-
 trial]  undertakings  has  been  to  work
 out  a  scheme  of  rehabilitation  under
 the  auspices  of  the  banks  and  the  finan-
 cial  institutions  themselves  and  assist
 in  effecting  such  changes  as  might  be
 considered  necessary  by  these  institu-
 tions  for  undertaking  the  rehabilita-
 tion.  The  rehabilitation  of  Jaipur
 Udyog  Limited  was  organized  on  this
 basis.  Out  of  the  l  Members  of  the
 reconstituted  Board  of  management,  7
 are  representatives  of  Centra]  Govern-
 ment,  State  Government,  State  Bank
 of  India  and  the  financial  institutions.
 The  working  of  the  company  is  con-
 stantly  reviewed  by  the  Government

 to  ensure  that  adequate  measures  as
 may  be  required  are  taken.

 Merger  of  Sick  Units  with  Healthy
 Units  of  big  Business  Houses

 555.  SHRI  K.  A.  RAJAN;  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  proposals  from  big  busi-
 ness  houses  for  merger  of  sick  units
 with  their  healthy  units;  and

 (b)  if  so,  the  details  thereof  and
 Government’s  decision  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 and  (b).  The  Specified  Authority  has
 80  far  received  seventeen  applications
 under  section  72A  of  the  Income-tax
 Act.  96l,  including  some  from  big
 business  houses.  A  statement  giving
 the  necessary  details,  is  enclosed,  The
 applications  are  being  processed’  in
 accordance  with  the  relevant  proce-
 dures.

 Statement

 ५.  Name  of  the  amalgamated  Name  of  the  amalgamating  Whether  Registered  under
 No.  Company  Company  the  M.R.T.P.  Act.

 I  2  3  4

 t  M/s.  Lakshmi  Mills  Co.  Ltd.  M/s.
 Coimbatore  (Taxtiles).  Mills

 Coimbatore  Cotton  Both  the  ccmpanies  are
 Ltd.,  Coimbatore.  registered  under  MRTP

 (Textile).  Act.

 2  M/s.  Chase  Bright  Steel  Ltd.,
 Bombay  (Bright  Steel  Bars).

 M/s.  Indian  Bright  Steel  Co.  No
 Ltd.,  Madras  (Bright  Steel

 Bars)

 3  M/s.  Duncan  Agro  Industries  Ltd.  M/s.  National  Tobacco  Co.  Both  the  companies  are
 Calcutta.  (Tea  and  Tobacco).

 4  M/s.  Crompton  Greaves  Ltd.,
 Bombay.  (Electric  motors).

 M/s.  Toshiba  Anand  Lamps
 Ltd.,  Ernakulam  (GLS

 Ltd.,  Calcutta.  (Cigarettes).  registered  under  MRTP
 Act.

 The  amalgamated  Co.  is
 registered  under  MRTP

 lamps).  Act.

 5  M/s.  Shalimar  Wires  Ltd.  Cal-  M/s.  Anil  Stee!  Wires  Ltd.,  No.
 cutta  (Steel  wires).  Calcutta.  (Steel  wirer)

 6  M/s.  Poysha  Industrial  Co.  Ltd.,  M/s.  Colridge  Ltd.,  Cal-  No.
 Calcutta  (Metal  containers).  cutta  (Collapsible  tubes)
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 I  2  3

 7.  Mls.Mahindraand  MahindraLtd.,  M/s.  International  Tractor  Both  are  registered  under

 I0

 I2

 T3

 Tg

 5S

 i6

 17

 Bombay.  (Jeeps).

 M's,  Dalmia  Ce  neit  Bharat  Ltd.,
 New  Dathi.  (C:ment)  |

 M!s.J.K.Synthetics  Ltde.  Kan-
 pur.  (Textiles).

 M/s.  Payen  Talbros  Ltd.,  New
 Delhi.  (Gaskets).

 M/s.  Phalton  Sugar  Works  Ltd.,
 Bombay.  (Sugar).

 M's.  M'cdowels  ani  Co.  Ltd.,
 Madras.  (Alcohol).

 M/s.  Raymond  Wollen  Mills  Ltd.,
 Bom  iy.  (W  olen  Textiles).

 M's.  Kimta  Sugar  Mills  Led,
 Au  iwavatinagar,  (Sizgar),

 M's.  Atlas  Cycle  Industries  Ltd.,
 Sonepat.  (Bicycles).

 M's,  Panyam  Cement  &  Minsral
 Industries  Ltd.,  Kurnool.  (Ce-
 m=-nt).

 M's.  Niva  Barat  Enterprises  Pvt.
 Ltd.,  Hyderabad-4.  (Export).

 Co.  (I)  Ltd.,  Bombay.
 (Tractors).

 M/s.  Telesound  India  Ltd.,  The  amalgamated  Co.
 Ballabgarh.  (Radios)

 M/s.  J.  K.  Steel  &  Industries
 Ltd.,  Kanpur.  (Steel  pro-
 ducts).

 M/s.  ALW  JansonLtd.,  New
 Delhi  (Shock  absorbers).

 M/s,  Havero  Industries  Ltd.,
 Bombay  (Dry  cells),

 M/!s.Hindustan  Polymers  Ltd.,
 Visakahapatnam  (Poly-
 mer  plastics).

 M/s.  K.  Iron  and  Steel  Both  the
 Indsutries,  Calcutta.  Iron
 and  Steel  item;)

 M/s,  Thirumurti  Mills  Ltd.,
 Udumalpet.  (Textiles).

 M/s.  Atlas  Auto  Industries
 Ltd.,  Sonepat  (Auto  ८५८०
 cles)  e

 M's.  Doccan  Wires  Ltd.,
 Bangalore.  (Wires).

 M/s.  Vijay  Darga  Cotton
 Trading  Ltd.,  Guntur.
 (Solvent  extraction),

 Both  the

 MRTP  Act.

 registered  under  MRTP
 Act.

 Both  the  companies  are
 re  istered  under  the

 RTP  Act.

 No.:

 No.

 Both  the  companies  are
 registered  under  MRTP

 Act.  §

 companies  are
 registered  under  १४४९७
 Ac:

 com
 npanice

 are
 registered  under  MRTP
 Act,  !

 No.

 No,

 ०.१

 556.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to

 Rate  of  ‘Indastrial  Growth

 estate:

 (a)  whether  a  series  of  package  po-
 licy  measures  have  been  planned  67
 Government  to  achieve  a  rate

 THE  MINISTER  OF
 THE  MINISTRY  OF
 (SHRIMATI  ABHA  MaAITI):

 Yes,  Sir.

 STATE  IN
 INDUSTRY

 (a)

 (b)  The  strategy  to  raise  the  rate
 of  growth  of

 of  ments:—
 growth  of  seven  to  eight  per  cent  in
 industrial  production  during  the  cur-
 rent  year;  and

 (b)  if  so,  the  details  thereof?

 (i)  Achievement  of  targets

 industrial  production
 consists  of  the  following  main  ele-

 al-
 ready  set  in  respect  of  crucial  in-
 dustries  like  power,  coal,  steel,  fer-

 i
 4  tilizers,  and  non-ferrous  metals;
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 (ii)  setting  higher  targets  of  out-
 put  in  respect  of  certain  major  in-
 dustries  where  demand  conditions
 justify  such  higher  output.  Among
 these  are:  |  papes,  cement,  commer-
 cial  vehicles,  wagons,  and  textiles
 produced  by  NTC  mills;

 (iii)  advance  planning  of  imports
 and  buffer  stocking  of  crucial  in-
 puts  in  order  to  ensure  that  pro-
 duction  in  industry  is  not  disrupt-
 ed  due  to  fall  in  production  of  one
 or  two  units;

 (iv)  constant  monitoring  and  co-
 ordination  with  a  view  to  ensuring
 that  targets  of  production  are  achi-
 eved,

 Steps  for  reduction  of  congestion  at

 Bombay  Port

 557.  SHRI  K,  A.  RAJAN;

 SHRI  YADVENDRA  DUTT:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 to  state:

 (a)  whether  it  is  a  fact  that  the
 congestion  at  Bombay  Port  has  reach-
 ed  alarming  proportions  during  the
 last  few  months;

 (b)  if  so,  what  are  the  details  and
 reasons  therefor;  and

 (c)  what  measures  are  being  taken
 to  reduce  the  congestion  at  this  port
 and  keep  the  situation  normal?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  It  is  a  fact  that
 due  to  various  reasons  Bombay  Port
 has  been  facing  congestion  over  the
 last  few  months.

 (b)  The  position  of  waiting  vessels
 for  berthing  is  ag  under:—

 I-t-7978  ,  .  4

 1-2-1978  7

 I-3-I978  .  .  .  4

 1-4-1978.  वि  376

 I-5-978  .  .  24

 I-6-978  मु  :  हे  go

 1-97-1978  .  .  .  30

 19-7-1978  न  ar

 The  main  reasons  for  current  con-
 gestion  at  Bombay  are  given  below:—

 (i)  No.  of  ships  entering  Bombay
 Port  has  been  increasing.

 (ii)  Increase  in  the  number  of
 bulk  carriers  for  fertilisers,  cement,
 edible  oil  which  take  long  time  in

 unloading.

 (iii)  Preference  of  user  agencies
 to  utilise  Bombay  Port  despite  its
 current  problems.

 (iv)  Restricted  hours  of  working
 by  pilots  and  berthing  masters.

 (v)  Labour  problems.

 (c)  Measures  taken  to  relieve  con-
 gestion  at  Bombay  include  diversion
 of  traffic  to  other  Ports,  rationalised
 distribution  of  cargo  at  various  Ma-
 jor  Ports,  mid-stream  unloading  into
 barges  wherever  it  is  feasible,  au-
 gumentation  of  strength  of  shore
 labour  and  improvement  of  the  clear-
 ing  facilities  by  rail  and  road.  Dis-
 cussions  also  have  been  held  with  the
 concerned  agencies  So  as  to  expedite
 unloading  and  clearance  of  cargo  in

 ports,

 Electrification  of  Villages

 558.  SHRI  C.  R.  MAHATA:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  the  number  of  villages  and
 rura]  areas  where  the  electrification
 has  not  so  far  been  done;  and

 .
 (b)  the  Government’s  reaction

 thereto?

 THE  MINISTER  OF  ENERGY
 (SHRI  7  RAMACHANDRAN):  (a).
 There  are  5,74,936  villages  in  India.
 Out  of  these  2,17,388  villages  (37.7
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 per  cent)  were  electrified  upto  3-3-
 1978.  State-wise  details  are  given

 fn  the  statement  enclosed.

 (b)  Government  lays  great  emphasis
 on  the  electrification  of  villages.  The
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 draft  Five-Year  Plan  978—83  provides
 for  an  allocation  of  Rs.  450  crores  for
 rural  electrification  in  the  country.
 This  is  in  addition  to  Rs,  300  crores
 which  is  expected  to  be  made  avail-
 able  from  financial  institutions.  The
 Plan  envisages’  electrification  of  one
 lakh  additional  villages.

 Statement

 Inhabited  Villages  Electrified—i97:  Census

 Si.  State
 No.

 Total  No.  Villages  %  villages
 of  electrified  electrified

 villages  as  on  as  on
 31-3-1978  3t-3-3¢78

 Andhra  Pradesh.  F -  है  27,221  4.652  (*)  53°8
 2  Assam  21,995  2,176  9°9
 3  Bihar  67.566  i8.€95  (ey  २7.7
 4  Gujarat  .  18,275,  8.92)  44°  4
 6  Haryana  6,731  6,731  I00°0
 6  Himachal  Pradesh  16,916  7.753  45°9
 7  Jammu  &  Kashmir  6,503  4.0I4  6:°7
 8  Kernataka  26.826  15,160  56°5
 9  Kerala  .268  1,224  96°  5

 0  Madhya  Pradesh  70.P&3  16,350  23°
 t:  Maharashtra  35,778  21,480  60:0
 i2  Manipur  1,949  235  r2°  I

 13  Meghalaya  4.583  396  86

 4  Nagaland  960  236  24°6
 t§  Orissa  46.992  14.161  30°
 6  Punjab  72°  788  12,126,  (4)  tooa

 V7  Rajasthan  33.305  I0.c09  30°7
 8  Sikkim  25  48  22°3
 i9  Tamil  Nadu  75.795  15.522  98  6

 20  Tripura  4.727  4lo  89
 a:  Uttar  Pradesh  112,561  35.¢26  Br
 22  West  Bengal  38.074  Ir.669  30°6

 ToTAat  (STATES)  5.7.25r  2.7F.794  3778

 Totat  (U.Ts.)  4.685  1,194,  2575

 Totat  (ALL-  TNpiA)  5575-936  =  2.17.388  77

 (*)—Figure  provisional.

 (+)-—62  villages  have  been  declared  uninhabited.
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 Inhabited  Villages  Electrified—ig7:  Census

 SL.  Union  Territories
 No.

 Total  No.  Villages  %  villages
 of  electrified  electrified

 villages  ason  as  on
 3-3-I978  31-3-1978

 .  A.  &N.  Islands  399  68  374

 2  Arunachal  Pradesh  2,973  770  (*)  3°97

 3  Chandigarh  26  26  I00°0

 4  D.  &N.  Haveli.  72  49  684

 s  Delhi  243  243  I00°6

 6  Goa,  Daman  &  Diu  409  346  84°  6

 7  Lakshadweep  l0  9  gor  ०

 8  Mizoram  229  70  (b)  44

 g  Pondicherry  333  333  I00°0

 Total  (७.  Ts.)  4,685  1194.  25°5

 (*)—Figures  provisional

 fbi—As  on  26-2-1978.

 Malpractices  in  Jute  Corporation  of
 India

 559.  SHRIMATI  AHILYA  P.  RAN-
 GNEKAR:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Jute
 Corporation  of  India  has  been  indulg-
 ing  in  various  malpractices  such  85
 down  grading  of  jute  at  the  time  of

 purchase,  underweighment,  deduction
 on  account  of  moisture  etc.;  and

 ('b)  if  so,  the  measures  Government
 have  taken  to  put  an  end  to  this  and
 the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)

 and  (b).  There  have  been  allegations
 ‘Of  such  malpractices  against  some  of
 the  functionaries  of  Jute  Corporation

 of  India  on  which  appropriate  action
 has  been  taken  by  J.C.I.  after  due
 investigation,  The  details  of  steps
 taken  to  stop  these  malpractices  are
 given  in  the  Statement  enclosed.

 Statement

 The  Jute  Corporation  of  India  make
 purchases  of  raw  jute  (a)  through  its
 own  Departmental  purchase  Centres
 (100  in  1977-78)  spread  over  the  jute
 growing  States  of  A.  P.,  Assam,
 Bihar,  Orissa,  West  Bengal  and  Tri-
 pura  and  (b)  through  the  marketing
 co-operatives  of  the  respective  States.
 The  jute  is  purchased  in  unassorted
 form  from  the  up-country  markets,
 including  village  hats,  at  prices  as
 fixed  by  the  Head  Office  in  Calcutta.  In
 view  of  the  nature  of  the  business
 and  the  scattereq  location  of  the  pur-
 chase  centres,  there  is  scope  for  the
 staff  to  indulge  in  malprctices  in  the
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 puichase  of  jute.  These  malpractices
 are  possible  in  the  following  areas:—

 lL  in  the  assessment  of  the  quality
 d..  and  moisture  condition  of  the

 a  unassorted  jute  brought  for
 sale.

 2  in  weigiment;
 3  in  payment  of  the  price  fixed;
 4  in  showing  preferred  treatment

 to  favourite  sellers  particular-
 ly  in  times  of  heavy  offers.

 2.  Preventive  Measures:

 Elaborate  procedures  have  been  laid
 down  with  a  view  to  preventing  mal-
 practices  in  the  above  areas.  Detailed
 records  of  the  names  of  the  sellers,
 assesseq  grade  composition  of  each
 lot  purchased,  basis  price,  the  total
 value  paid,  the  manner  of  payment
 (by  cheque  or  cash)  85  also  details

 of  weighment  etc,  are  required  to  be
 maintained.  The  above  details  are  to
 be  recorded  in  the  purchase  memo
 (intriplicate)  and  the  signature  of  the
 seller  or  LTI  is  to  be  obtained  be-
 fore  payment.  In  addition,  various  re-
 gisters  and  books  of  accounts  are  also
 maintained.  The  prices  of  various
 grades  of  jute  are  displayed  promi-
 nently  on  sufficiently  big  boards  to
 draw  the  attention  of  the  public.  Sam-
 ples  of  various  grades  of  jute  are
 displayed  so  as  to  help  the  sellers  to
 have  an  idea  of  the  quality  standards
 of  JCI  purchases.  Complaints-cum-
 suggestion  books  are  also  kept  at

 the  departmental  purchase  centres.
 The  field  staff  are  rotated  frequently
 in  order  that  they  might  not  estab-
 lish  undersirable  contracts  with  the
 jocal  traderg  or  among  themselves.

 3.  Supervision:

 With  a  view  to  ensuring  8  close

 watch,  purchase  centres  have  been

 grouped  under  l4  Regional  Offices
 headed  by  Regional  Managers  who

 inspect  one  or  more  of  the  centres

 practically  every  day  during  the  pur-
 chasing  season.  The  Regional  Mana-

 gers  are  also  instructed  to  keep  in

 touch  with  the  local  officials  as  well
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 as  public  workers.  They  submit  ins-
 pection  reports  regularly  to  the  head
 office  during  the  season.

 4,  Vigilance  Machinery;

 There  is  a  Vigilance  Cell  at  the
 head  office  headed  by  the  Secretary
 who  is  the  Chief  Vigilance  Officer.  He
 is  aided  by  a  full  time  senior  officer
 and  necessary  staff.  Their  function  is
 to  investigate  into  the  complaints  and
 advice  the  management  on  the  preven
 tive  and  punitive  steps  necessary  in
 respect  of  the  malpractices.

 Every  year  cases  of  complaints  are
 received  from  the  public,  Such  com-
 plaints  usually  relate  to  under  assess-
 ment  of  quality  and  lower  offers  of
 price  by  the  purchasing  staff.  Where-
 ver  adequate  evidence  is  found,  dis-
 ciplinary  action  is  taken  against  the
 persons  concerned.  According  to  re-
 ports  received  from  the  Corporation.
 some  time  back,  the  services  of  7  em-
 ployees  were  terminated  and  many
 others  were  shifted  to  less  sensitive
 areas.

 बिडला  39  को  लाइसेंस

 560.  श्री  विनायक  प्रसाद  यादव:

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (=)  क्‍या  जनता  सरकार  ने  दिसम्बर

 977  तक  एकाधिकारी  गुहों  को

 नये  उद्योग  स्थापित  करने  के  लिए  लगभग

 70.46  करोड़  रुपये  के  लाइसेंस  मंजूर

 किए  हैं  और  क्‍या  इनमें  से  पग्रधिकांश

 लाइसेंस  बिड़ला  ग्रुप  के  कंपनियों  को

 दिए  गए  हैं  श्रौर  उस  के  बाद  जें०  के०

 सिहानिया,  थापर,  श्री  टाटा  ओर  श्रीराम

 ग्रुप  की  कंपनियों  को  दिए  गए हैं ,

 (ख)  क्‍या  यह  भी  सच  है  कि  इन

 में  से  केवल  93.  79  करोड़  रुपए  से  नये

 उद्योग  खड़े  किए  जायेंगे  शौर  शेष  76.  67

 करोड़  रुपये  उन  के  पुराने  प्रतिष्ठानों  के

 विस्तार  पर ख़  किए  जायेंगे  ;  और
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 ४)

 (ग)  यदि  उपरोक्त  भाग  (५)  भोर

 (ख)  का  उत्तर  स्वोकारात्मक  है  तो  क्‍या

 उन  23  कंपनियों,  के  लाइसेंतों  का  ब्योरा

 बताने  वाला  विवरण  सभा  पटल  पर  रखा

 जायेगा  ।

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (धोमतो
 झाभा  सदतो)  (क)  से  (ग).  मांगी

 गई  जानकारों  सम्मववत:  एकाधिकार

 प्रतिवन्‍्धात्मक  व्यापार  ब्यघहार  प्रधि-

 नियम  के  उपबन्धों  के ध्रघीन  मंजूर  की  गई

 स्वोकृतियों  के  बारे  म  है।  कम्पती-

 कार्य  विभाग  ने  सूचित  किया  है  कि

 एक्राथिकार  प्रतिबन्धात्मक  व्यापार

 व्यवहार  (एम०  श्रार०  टी०  पी०)
 उपक्रपों  के  29  प्रस्तावों  को  जिनकी  कुल
 परियोजना  लागत  170.  78  करोड़  रुपये  हैं,

 (जैसा  कि  आवेदन  कर्त्ताश्नों  ने  अपने  झ्रावे दन
 पन्नों  से  सूत्र  किया  है)  जुलाई  से

 सितम्बर,  i978  के  दौरान  एकाधिकार
 प्रतिबन्धात्मक  व्यापर  व्यवहार  के  अधि-

 नियम  के  उपबन्धों  के झधघीन  स्वीकृतियां

 दी  गई  थी।  इन  स्वीकृतियों  के  व्यौरे  बताने

 घाला  एकविवरण  सभा  पटल  पर  रखा

 गया  है  ।  [प्रिन्यालय  में  रखा  गया।

 देखिए  संख्या  wazt-2409/78]

 Disfranchising  Smt.  Gandhi  for  violat.
 ing  provisions  of  the  Constitution

 56l.  SHRI  Y.  PL  SHASTRI:

 SHRI  SUKHENDRA  SINGH:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state  whether
 Government  propose  to  make  some
 legal  provisions  to  disfranchise  Mrs.
 Indira  Gandhi  who  has  been  found
 guilty  of  gross  violation  of  provisions
 of  the  Constitution  of  India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 No  such  decision  has  been  taken  by
 the  Government.
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 Growing  Tension  amang  tribals  and
 non-tribals  in  Meghalaya

 562.  SHRI  F  M.  MOHSIN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  tension
 is  growing  between  the  tribal  and  the
 non-tribal  population  of  Meghalaya;

 (b)  the  reasons  for  such
 and

 tension;

 (c)  the  remedial  steps  being  taken
 by  Central  Government  to  soothen
 the  feelings?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 According  to  the  information  receiv—
 ed  from  the  Government  of  Megha-
 laya,  some  tension  has  been  noticed.

 (b)  Tension  has  been  caused  by
 some  anti-social  elements  by  exploi-
 ting  regional  feelings.

 (९)  The  State  Government  have
 intimated  that  they  are  maintaining
 strict  vigilance  to  curb  anti-social
 activities.  The  Chief  Minister  and
 Deputy  Chief  Minister,  Meghalaya
 have  also  assured  the  State  Assembly
 that  the  interest  of  non-tribals  in
 Meghalaya  will  be  protected.  Central
 Government  is  also  keeping  a  close
 watch  over  the  situation.

 Statehood  for  Delhi

 563.  SHRI  F.  H.  MOHSIN:

 SHRI  RAMANAND  TIWARY:

 SHRI  CHITTA  BASU:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  the  Govern-
 ment  to  give  Statehood  to  Delhi;

 (b)  whether  the  statement  of  the
 Chief  Executive  Councillor  of  Delhi
 that  Delbi  would  get  Statehood  by
 August  this  year  is  correct;  and

 (c)  if  so,  the  detailg  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 {SHRI  DHANIK  LAL  MANDAL):  (a)
 ‘to  (c).  Government  have  decided  to
 Provide  a  legislative  Assembly  and  a
 ‘Council  of  Ministers  for  the  Union
 Territory  of  Delhi.  Necessary  legisla-
 tion  is  proposed  to  be  introduced  in

 -Parliament  shortly.

 Sri  Sailem  Project

 564.  SHRI  P.  RAJAGOPAL  NAI-
 ‘DU:  Will  the  Minister  of  ENERGY
 tbe  pleased  to  state:

 (a)  whether  any  amount  hag  been
 allotted  to  Sri  Sailem  Project  quring
 ‘Sixth  Five  Year  Plan;

 (b)  if  so,  the  amount;  and

 {c)  when  the  project  will  be  com-
 pleted?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)

 ‘to  (c).  The  Andhra  Pradesh  authori-
 ties  have  intimated  that  an  amount
 of  Rs.  430  crores  has  been  provided
 for  the  Srisailam  Project  in  the  cur-
 rent  Five  Year  Plan  period  1978-83.

 According  to  their  assessment,  the
 Stage  I  of  the  Project  is  expected  to
 be  completed  by  December,  1981.

 Manufacture  of  earth  moving  machines

 565.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  INDUS-

 “TRY  be  pleased  to  state:

 (a)  whether  Government  are  manu-

 facturing  earth  moving  machines;  and

 (b)  if  so,  the  centres  where  they
 ‘are  being  manufactured?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)

 and  (b).  The  following  Public  Sec-
 tor  Undertakings  are  manufacturing
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 Earth  Moving  machines.  Their  loca-
 tion  is  also  indicated  below:—

 (l)  M/s.  Bharat  Earth  Movers
 Ltd.,  Kolar  Gold  Feilds,  Ban-
 galore.

 (2)  M/s.  Heavy  Engineering  Cor-
 poration,  Ranchi.

 (3)  M/s.  Jessop  and
 Ltd.,  Calcutta,

 Company

 Collection  of  loans  given  by  Khadi  and
 Village  Industries

 566.  SHRI  P.  RAJAGOPAL  NAI-

 DU:  Will  the  Minister  of  INDUS-

 TRY  be  pleased  to  state:

 (a)  the  States  in  which  Lang  Reve-

 nue  Recovery  Act  is  being  applied  to

 collect  loans  given  by  Khadi  and

 Village  Industries  Commission/Boards;
 and

 (b)  whether  Government  will  advise

 the  States  to  apply  this  Act?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY

 (SHRIMATI  ABHA  MAITI):  (a)

 and  (b).  A  statutory  provision  al-

 readly  exists  in  Section  I9B(l)  of  the

 Khadi  and  Village  Industries  Commis-

 sion  Act,  956  (6l  of  1956),  which  ex-

 tends  to  the  whole  of  India  except  the

 States  of  Jammu  and  Kashmir  and

 Sikkim,  that  any  sum  payable  to  the

 Commission  under  any  agreement  ex-

 press  or  implied  or  otherwise  howso-

 ever,  may  be  recovered  in  the  same

 manner  as  an  arrear  of  land  revenue.

 Revenue  Recovery  Certificates  issued

 by  Collector  of  Bombay  Suburban

 District  in  which  the  Head  Office  of

 the  Commission  is  located,  are  being

 honoured  by  all  concerned  District

 Collectors  in  various  States.
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 qua  टेक्सटाइल  मिल,  सालोट  (पंजाब

 राज्य)  में सेया  से  हटापे गए
 ध्यमिक्

 567.  श्री!  मदन  तिवारी:  क्या

 उद्योग  मंत्रा  यह  बताते  को  कृपा  करेंगे  कि:

 (क)  इ्रापात  स्थिति  के  दौरान  सूरज

 टैक्सटाइल,  मिल,  मालोट  =  (पंजाब

 राज्य  )  में  कुल॒  कितने  श्रमिक  सेवा  से

 हटाये  गए  ;

 (ख)  क्या  राष्ट्रायकृत  कपड़ा  मिलों

 की  भांति  ही  इस  मिन  के  श्रमिक्रों  को

 सेवा  में  वहाल  कर  दिया  गया  है;

 (ग)  यदि  हां,  तो  उन्हें  कब  बहाल

 किया  गया,  और  यदि  नहीं  तो  इन्हें  क्व

 बहाल  किया  जायेगा;  और

 (4)  क्या  सेवा  से  हटाएं  गए  श्रमिकों

 के  विरद  ग्रपराधिक  मामने  दर्ज  करिए  गए

 थे  जो  ग्रभो  तक  निर्गयाधीन  हैं।

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (शरोमती

 आ्राभा  मयतो)  :  (क)  चोदह  ।

 (ख)  नो  कर्मचारियों  को  बह,ल  कर

 दिया  गया  है  |

 (ग)  पांच  कर्मचारी  8  जून,  977

 को  तथा  4  माचं,  978  को  बहाल  किये

 गये  थे।  एक  ग्रन्य  करमंवारी  जिसे  4  मार्च,

 978  की  मिल  में  द्राने  को  कहा  गया

 था  ग्रमी  तक  नहों  पहुंचा  है  |  30

 जुलाई,  1976  को  कारखाने  के  प्रवन्धक

 पर  हमला  करने  वाले  शेष  चार  कम  चारियो

 को  न्यायालय  ने  सिद्धरोष  करार  दे  दिया

 है  ।  शत:  उन्हें  सेवा  में  वापिस  नहीं  लिया

 गया  है  |

 (घ)  पांच  कमंचारियों  के  विरुद्ध  राज्य

 सरकार  द्वारा  अपराधिक  मामले  दर्ज

 किये  गये  थे  |  चार  कमंचारी  न्यायालय
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 द्वारा  'सिद्धदोतर  करार  दे  दिये  गये  हैं  शरीर

 कोई  भी  मामला  निलंबित  नहीं  है  ।

 Issue  of  Censorship  Certificate  to  the
 film  entltleqg  ‘Satyam  Shivam  Sunda-

 ram’

 568.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  when  the  film  ‘Satyam  Shivam
 Sundaram’  was  passed  by  the  Board
 of  Censors;

 (b)  are  the  Government  aware  that
 the  picture  has  8  number  of  scenes
 showing  nude  vulgar  poses;

 (९)  is  it  correct  that  kissing  has
 been  shown  clearly  on  the  screen;

 (d)  have  the  Government  laid  down

 any  guidelines  for  not  exhibiting
 vulgar  scenes  on  the  screen;

 (e)  if  so,  the  reasons  for  overlook-

 ing  them  in  passing  this  picture;  and

 (f)  steps  proposed  to  be  taken  to
 stop  the  exhibition  of  kissing  and  nude
 scenes  from  this  picture?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  film  ‘Sat-
 yam  Shivam  Sundaram’  was  certified
 by  the  Board  of  Film  Censors  on  22-3-
 1978,

 (b)  to  (f£).  The  Board  of  Film  Cen-
 sors  are  required  under  the  guide-
 lines  issued  to  them  to  ensure  that
 there  are  no  scenes  of  vulgarity,  ob-
 scenity  and  depravity  which  might
 offend  human  —  sensibilities.  Amorous
 scenes  and  shots  of  the  human  form,
 partially  exposed,  that  this  film  con-
 tains  were  not  considered  offensive
 to  such  sensibilities.  The  film  was
 certified  for  public  exhibition  restrict-
 ed  to  adults  only.
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 हथकरधा  क्षेत्र  में  जमता  धोतियों  तथा

 साड़ियों  का  उत्पाद

 569.  श्री झोम  प्रकाश  त्यागी  :  क्‍या

 उत्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  हथकरा  क्षेत्र  में  जनता  धोतियों

 तया  साड़ियों  के  उत्पादन  के  लिए  सरकार

 द्वारा  क्या  लक्ष्य  निश्चित  किए  गए  हैं  तथा

 ये  लक्ष्य  कहां  तक  पूरे  हुए  हैं;

 (@)  क्या  सरकार  का  विचार  इस

 क्षेत्र  को  घोतियों  तथा  साड़ियों  के  अलावा

 अन्य  किस्मों  के  कपड़ों  के  लिए  भो  कुछ
 विशेष  सुविधायें  प्रदान  करने  का  है;
 झोर

 (7)  यदि  हां,  तो  तत्सम्बन्धी  ब्योरा

 क्या  है  और  यदि  नहीं,  तो  इसके  क्या

 कारण  हैं?

 उद्योग  मंत्रालय  में  राज्य  मंत्रों  (श्ोमती
 झाझा  समयती  )  :  (क)  सरफार  द्वारा  मार्च,

 978  तक  हथकरधा  क्षेत्र  में  जनता

 घोतियों  तथा  साड़ियों  का  उत्पादन

 करने  के  लिए  i000  लाख  मीटर  का

 लक्ष्य  रखा  गया  था  i  मार्च,  1978

 के  प्रत्त  तक  820  लाख  नीटर  का

 उत्पादन  कर  लिया  गया  है

 (a)  a  (ग)  .  उत्पादन  का

 ग्रधिकांश  भाग  घोतियों  एवं  साड़ियों  के

 रूप  में  है  क्योंकि  प्रमुखत:  इनकी

 ही  भधिक  मांग  है  |  जनता  कपड़ा

 योजना  के  ब्रंतर्गत  बहुंत  ही  सीमित  रूप

 में  लृंगियों  का  उत्पादन  भी  किया  जाता

 है  ।  निम्न  एवं  उच्च  काउन्ट  की  प्रन्य

 किस्मों  को  शामिल  करने  पर  भी  थिचार

 किया  जा  रहा  है
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 Pension  to  dependents  of  DIR  &  MISA
 detenug  during  emergency

 570.  SHRI  YADVENDRA  DUTT:

 SHRI  D.  AMAT:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  any
 plan  or  scheme  to  give  pension  to  the
 dependents  of  the  DIR  and  MISA
 political  detenus  during  the  emer-
 gency;  and

 (b)  if  so,  brief  outline  of  the  plan
 or  scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Yes,  Sir.  There  are  two  schemes,  one
 for  the  dependents  of  MISA  detenus
 etc.  and  another  for  those  of  per-
 sons  arrested  under  DISIR,  who
 died  during  the  emergency.

 (b)  Details  of  the  schemes  are
 given  in  Statements  J]  and  II  respec-
 tively,  laid  on  the  Table  of  the  House.

 [Placed  in  Library.  See  No  LT—
 (2410/78).

 Numbe,  of  ships  lying  idle  at  Bombay
 Port

 57l.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to.  state
 whether  Bombay  Port  has  become  over
 congesteg  if  so,  the  number  of  ships
 lying  idle  and  the  number  of  days
 that  a  ship  takes  for  a  berth  to  be  al-
 lotted?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  There  has  been  con-

 gestion  at  Bombay  Port  for  the  past
 few  months,

 As  on  7  July,  1978,  2l  ships  were
 waiting  for  berthing  at  Bombay.  At
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 Princes  and  Victoria  Docks,  it  takes
 about  0  days  before  a  ship  gets  a
 berth  At  Indira  Dock  the  waiting
 period  is  around  5  weeks.

 Maharashtra  Bill  for  Providing
 Unemployment  Doles

 572.  SHRI  P.  K.  KODIYAN:

 DR.  BAPU  KALDATE:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  have  decided  not
 to  give  its  clearance  to  the  Bill  pass-
 ed  by  Maharashtra  Legislature  for
 providing  unemployment  doles;

 (b)  if  so,  the  reasons  therefor;

 (ce)  whether  Government’s  decision
 has  been  conveyed  to  State  Govern-
 ment;  and

 (d)  if  so,  what  is  the  State  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  Ss.  0.  PATIL):  (a)  to  (d).  The
 matter  is  under  consideration.

 Jute  stock  holdings  of  different  mills

 573.  SHRI  SUSHIL  KUMAR  DHA-
 RA:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Jute  Control  Order  issued  by  Central
 Government  in  December  3977  to

 |  bring  about  equilibrium  in  the  jute
 stock  holdings  of  different  mills,  has
 not  produced  its  desired  results,  par-
 ticularly  on  the  trading  position  of
 the  Jute  Corporation  of  India;  and

 (b)  if  so,  what  steps  Government
 have  taken  to  achieve  the  deaired
 results?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MAT]  ABHA  MAITI):  (a)  and  (b),  In
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 order  to  efsure  a  more  rational  distri-
 bution  of  the  available  supply  of  raw
 jute  amongst  mills,  the  Jute  Commis-
 sioner  had  issued  an  Order  on  9-l2-
 977  under  clauge  9  of  Jute  (Licensing
 870  Control)  Order,  96l,  girecting  all
 jute  mills  to  bring  down  their  stock
 holdings  of  raw  jute  to  8  weeks’  con-
 sumption  level  within  specified  dates.

 On  a  review  of  price  and  availabili-
 ty  situation,  this  statutory  limit  on
 maximum  stock  holdings  of  raw  jute
 by  mills  was  progressively  reduced  to
 4  weeks’  consumption  level.  As  a  re-
 sult  of  this  measure  qa  number  of  jute
 Mills  having  a  higher  level  of  stocks
 has  gradually  declineqg  and  mills
 having  lower  stocks  of  raw  jute  have
 generally  been  able  to  acquire  stocks
 from  market  to  suStain  their  produc-
 tion  of  jute  goods.  This  measure  has

 nothing  to  do  with  improving  trading
 activities  of  Jute  Corporation  of  India.

 Official  Opening  of  Haldia  Port

 574.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  official  opening  of
 the  Haldia  Port  which  started  trial  run
 in  February,  977  has  not  been  done
 as  yet;

 (b)  if  so,  the  reasons  therefor  and
 the  action  Government  are  taking  to
 make  the  port  fully  navigable  upto
 the  declared  level:

 (०)  whether  Government  are  aware
 that  a  huge  amount  is  being  wasted
 on  demurrage  charges  for  enormous
 gelay  in  unloading  the  accumulated
 ships  in  few  other  ports;  and

 (d)  the  action  Government  are  ac-
 tively  considering  to  improve  the  Hal-
 dia  port  and  to  reduce  Govern-
 ment  expenditure  on  demurrage?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  There  bas  been  00
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 official  opening  ceremony  for  the  com-

 missioning  of  the  Haldia  Dock  Sys-
 tem,  since  all  the  facilities  contemplat-
 ed  for  Haldia  are  not  yet  operational.
 However,  the  Ore,  Coal  and  general
 cargo  berths  at  Haldia  have  been  in
 operation  since  28-2-i977.

 (०)  To  achieve  the  declared  navig-
 able  depths,  dredging  of  the  shipping
 channel  leading  to  Haldia  was  started
 in  3973  and  has  been  continuing  since
 then,  Extensive  river  training  works
 have  been  undertaken  in  the  actuary.
 The  recommendations  of  Indian  and
 foreign  experts  On  improving  the
 depths  of  the  channel  are  currently
 being  studied  by  the  Calcutta  Port
 Trust,

 (c)  and  (d).  Government  are  aware
 of  the  losses  to  the  economy  resulting
 from  delays  in  unloading  ships  in  the
 ports.  Measure;  under  consideration
 to  tackle  this  situation  include  diver-
 sion  of  traffic  to  other  ports,  mid-
 Stream  unloading  into  barges  where-
 ver  it  is  feasible,  augmentation  of  ‘he
 strength  of  shore  labour  350  improve-
 ment  of  the  clearing  facilities  by  rail
 and  road.  Discussions  also  have  been
 held  at  the  highest  level  with  concern-
 ed  agencies  like  Railways,  State  Trad-
 ing  Corporation  and  others  to  expedite
 the  unloading  and  clearance  of  cargo
 in  ports.

 Durgapur-Caleutta  Highway

 575.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleaseq  to  state:

 (a)  whether  Government  are  aware
 that  the  very  important  long  awaiting
 DurgapurCalcutta  Highway  has  not
 shown  any  appreciable  progress  during
 the  last  five  years  in  spite  of  land  ac-
 quisition  and  other  formalities  having
 been  completed  long  back;

 (0)  the  reasons  for  so  much  delay;
 and

 (९)  when  it  is  expected  to  be  com
 pleted?
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 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (०).  Presum
 ably  the  Hon'ble  Member  is  referring
 to  Calcutta-Palsit  Section  of  Durge-
 pur  Calcutta  Expressway  nationalised
 as  part  of  N.H.  2  in  July,  1975,  It  has
 not  been  possible  to  take  up  work  on
 this  Section  due  to  constraints  on  fin-
 ancial  resources  as  the  project  is  ex-
 pected  to  need  a  heavy  investment.
 Its  taking  up  and  completion  would
 depend  upon  the  availability  of  funds.

 Action  on  Report  of  Shah  Commission

 576.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  what  are  the  duties  of  a  Special
 Officer,  who  has  been  appointed  as
 head  of  the  Special  Cell  in  C.B.I,
 which  has  been  set  up  to  prosecute
 Mrs.  Indira  Gandhi;

 (b)  why  no  action  has  been  taken
 so  far  on  the  report  of  Shah  Com-
 mission,  which  was  received  by  the
 Government  a  few  months  back;

 (c)  what  is  the  opinion  of  the  Law
 Ministry  over  each  recommendation
 of  Shah  Commission  Report  about
 Mrs,  Gandhi;

 (d)  what  specific  steps  Government
 propose  to  take  to  remove  the  impres-
 sion  of  the  people  that  the  Govern-
 ment  has  been  reluctant  to  take  any
 action  on  it;  and

 (e)  the  names  of  the  Officers  against
 whom  Government  propose  to  _—itake
 departmenta]  as  well  as  criminal
 action?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 A  Special  Investigating  Unit  hag  been
 set  up  in  the  CBI  to  inquire/investi-
 gate,  deal  with  and  take  all  other  neces-
 Safty  action  in  relation  to  cases  requir-
 ing  enquiries/investigation  arising  out



 22I  Written  Answers  ASADHA  28,  900  (SAKA)  Written  Answers

 of  the  Report  submitted  by  the  Com-
 mission  of  Inquiry  headed  by  Shri
 Justice  J,  ध्  Shah  and  all  matters  re-
 lated  thereto  or  coming  to  notice  during
 such  enquiries/investigationg  and  all
 such  cases/matters  as  may  be  referred
 to  this  Unit  for  enquiry/investigation
 by  Government  from  time  to  time.
 This  unit  will  function  under  the  con-
 trol  and  supervision  of  the  special
 Director,  CBI.

 (b)  to  (ad).  It  is  incorrect  to  say
 that  Government  has  been  reluctant  to

 take  action  on  the  reports  of  the  Shah
 Commission.  Six  First  Information
 Reports  have  been  registered  on  10-7-
 1978.  Administrative  and  other  action
 i,  being  taken  in  accordance  with  the
 rules  and  administrative  processes
 after  examination  of  each  individual
 case.  Opinion  of  the  Law  Ministry  in
 the  caseg  where  they  were  consulted
 cannot  be  discloseg  in  public  interest.

 (e)  This  can  only  be  decided  afte~
 the  investigations  into  the  cases  regis-
 tered  on  the  basis  of  the  reports  of  the
 Shah  Commission  are  completed.

 Overtime  Expenses  in  Hindustan
 Aeronautics

 577.  SHRI  KANWAR  LAL  GUPTA:
 Wil)  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  what  specific  steps  have  been
 taken  by  Government  to  reduce  the
 expenses  on  overtime  in  Hindustan
 Aeronautics;

 (b)  how  much  money  has  been  paid
 overtime  during  1977-78;

 (c)  is  it  a  fact  that  the  target  of
 production  has  not  been  achieved  in

 any  year  in  Hindustan  Aeronautics
 on  gccount  of  lack  of  supervision  by

 igthe  officers;  and

 (d)  what  specific  steps  Government
 Propose  to  take  to  see  that  the  target
 of  production  is  achieved  and  the
 cost  of  production  is  reduced  in  each
 case?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 SHER  SINGH):  (a)  Incentive  schemes
 have  been  introduced  to  improve  pro-
 ductivity.  This  has  resulteg  in  reduc-
 ing  overtime  payments,

 (b)  Rs.  74  lakhs  approximately.

 (c)  An  examination  of  the  perfor-
 mance  of  HAL  during  the  last  3  years.
 Shows  that  the  target  of  production
 have  been,  by  and  large  achieved  ex-
 cept  in  respect  of  MiG-2]  aircraft
 during  1975-76  and  1977-78;  and  Ajeet.
 aircraft  during  1976-77.

 The  shortfall  in  1975-76  was  due  to.
 the  organisational  deficiencies  in  the
 Nasik  Division  and  in  1977-78  was  due
 to  labour  trouble  in  the  Division.  The
 shortfall  in  Ajeet  production  was  Jue
 to  development  problems.

 (9)  The  organisational  deficiencies
 of  Nasik  Division  have  been  made  up
 due  to  various  improvements  effected
 in  the  production  planning,  procure-
 ment,  management  information  sys-
 tem,  and  other  areas  on  tHe  basis  of
 the  recommendations  of  a  committee
 set  up  by  the  Government.  The  deve-
 lopment  problems  in  respect  of  Ajeet:
 aircraft  are  being  overcome  and  the
 target  during  1977-78  has  been  met.

 Measures  both  administrative  and
 legislative  are  being  introduced  in
 order  to  stream  jine  productivity  and
 the  industrial  relations  between:
 labour  and  management.

 Abolition  of  Privy  Purves:

 578.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  leased  to  state:

 (8)  the  amount  Saved  by  Govern-
 ment  on  account  of  the  abolition  of

 Privy  purses;

 (b)  whether  it  ia  a  fact  thet  some:
 money  is  even  now  being  paid  to  some
 Rajag  and  Nawabs  in  one  form  or
 the  other;
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 (c)  if  so,  the  names  of  such  Rajas
 and  Nawabs  and  the  amount  paid  to
 each  of  them  in  each  year:  and

 (d)  the  reasons  for  paying  the
 money  to  the  aforesaid  Rajas  and
 .Nawabs  now?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  HOME  AFFAIRS  (SHRI
 DHANIK  LAL  MANDAL):  (a)  and  (b).
 A  total  amount  of  Rs.  4.67  crores  was
 paid  annually  to  the  Rulers  of  former
 Indian  States  at  the  time  of  the  com-
 mencement  of  the  Constitution  (26th
 Amendment)  Act,  97l,  which  abolish-
 @€d  privy  purses.  However,  to  enable
 the  former  rulers  to  adjust  themselves

 ‘to  the  changeq  circumstances  and  to
 mitigate  hardship,  the  Government  of
 India  decided  to  make  er-gratia  lump-

 sum  cash  payment  to  them.  So  far,
 ‘an  amount  of  Rs.  0.26  crores  has  been
 sanctioned  to  27l  out  of  276  former
 rulers  during  the  years  974  to  978
 (upto  4th  July,  1978).  The  payment
 in  respect  of  the  remaining  five  cases
 amounting  to  about  Rs.  2]  lakhs  is  stul

 ‘to  be  disbursed.  No  other  payment
 das  been  made  to  these  former  rulers.

 dc)  and  (d).  Doeg  not  arise.

 डुरदशंत  के  परिवहन  यूनिट  के  कार्यकरण

 को  जांच

 579.  थ्री  टो०  एस०  नेगी:  क्या

 सुथना  शोर  प्रवारण  मंत्री  22  मार्च,

 978%  ग्रतारांकित  प्रश्न  संख्या  4049

 के  उत्तर  के  मंत्रंध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  दृरदशेंन  के  परिवहन

 वूनिट  के  मामले  में  जिसके  बारे  में  पहले
 22  जून,  977  को  प्रश्न  पूछा  गया  था,

 कार्यवाही  पूरी  हो  चुको  है  ;

 (ख)  क्‍या  यह  सच  है  कि  दोषी

 अधिकारियों  को  बचाने  शौर  कछ  निर्दोष

 अधिकारियों  को  फंपा  लेने  की  दृष्टि  से
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 इस  मामले  में  जानबूक्ष  कर  देरी  की  गई

 है;  शौर

 (ग)  भध्रान्तम  कार्यवाही  पूरी  करने  में

 कितना  समय  लगेगा  झौर  यदि  यह  पूरी

 हो  गई  है,  इसके  क्‍या  निष्कर्ष  निकले?

 सूचना  शोर  प्रसारण  मंत्री  (शो  साल

 ह्ष्रण  श्रडवाणो) :  (क)  इस  मामले  में

 विभागीय  कार्यवाहियों  के  बारे  में  कारंवाई

 चालू  हैं।

 (ख):  जी,  नहीं  ।

 (घ)  कार्यवाहियों  को  शीघ्र  पूरा

 करने  के  प्रयास  किप  जा  रहे  हैं,  किन्तु

 कोई  विशिष्ट  नहीं  दी

 जा  सकती  क्योंकि  नियमों  मे  निर्धारित

 विस्तृत  प्रक्रिपा  का  अनुसरण  किया  जाना

 है  ।

 समथ-प्तीमा

 Police  Firings

 580,  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  HOME  AFFAIRS.  be
 pleased  to  state:

 (a)  how  many  times  the  _  police
 resorted  to  firing  ang  the  number  of
 persons  who  were  killed  and  wound-
 ed  in  different  States  from  Novem-
 ber,  977  to  June,  1978;  and

 ri
 (b)  the  reasons  for  each  incident  of

 firing?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  The  information  is  being
 collected  from  all  the  States/Union
 Territories  and  would  be  laid  on  the
 Table  of  the  House  as  soon  ag  it  is
 received.
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 Scheme  of  Food-grain  Lightering
 Operations

 661.  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  it  is  qa  fact  that  the
 then  Secretary  of  Ministry  of  Ship-
 ping  and  Transport  approved  a  scheme
 of  foodgrain  lightering  operations
 proposed  by  the  Central  Inland
 Water  Transport  Corporation  in
 January,  976  despite  the  fact  that
 the  same  scheme  was  rejected  by  the
 Board  of  Directors;  and

 (b)  if  so,  the  reasons  thereof?
 Py

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 (CHAND  RAM):  (a)  The  proposal
 of  the  Central  Inland  Water  Transport
 Corporation  Ltd.,  Calcutta  for  grain
 lightering  operations  was  approved
 by  the  Board  of  Directors  of  the  Cor-
 poration  in  January,  976  by  circula-
 tion.  The  Corporation  also  sent  a  telex
 message  to  this  Ministry  for  approval
 of  the  broad  details  of  the  above

 scheme,  with  some  modifications,  and
 the  approval  to  the  same  was  commu-
 nicated.

 (b)  Does  not  arise.

 CLA.  Activities

 582.  SHRI  F.  P.  GAEKWAD:  Will
 ne  Minister  of  HOME  AFFAIRS  be
 leased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  a  press  report
 in  free  press  Journal  on  29th  May,
 878  that  ‘Mahesh  Yogi’  is  involved
 in  CIA  activities;

 (b)  whether  it  is  a  fact  that  ‘Ma-
 harshi  Mahesh  Yogi’  was  involved,  as
 alleged,  in  planting  of  the  nuclear
 device  at  Nanda  Devi;
 540  LS—¢

 (c)  whether  foreign  Intelligence
 agents,  in  the  garb  of  the  Yogi's  dis-
 ciples,  are  found  indulging  in  intelli-
 gence  work  in  Himalaya  region  as
 alleged;  and

 (d)  if  so,  in  view  of  (a),  (b)  and  (०)
 whether  Government  propose  to  keep
 an  eye  on  the  activities  of  the  Yogi
 and  his  disciples  in  the  interest  of  the
 security  of  this  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.

 (b)  and  (c).  Government  have  no
 such  information  with  them.

 (d)  Constant  vigilance  is  being
 maintained  keeping  in  view  the  inter-
 ests  of  national  security.

 Report  on  Guidelines  for  Block  Leve?
 Planning

 583.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  PLANNING  be  pleased
 to  refer  to  reply  given  to  Starred
 Question  No.  33  on  7507  March,  978
 re:  integrated  development  project  for
 villageg  and  state:

 (a)  whether  the  working  group  con-
 stituted  by  the  Planning  Commission
 to  draw  up  detailed  guidelines  for
 Block  Level  Planning  has  submitted
 its  report;

 (b)  if  so,  what  are  the  details  there-
 of;  and  i  lab

 (c)  what  action  has  been  taken  or
 is  being  taken  on  the  report?

 THE  PRIME  MINISTER
 MORARJI  DESAI):

 (SHRI
 (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House  [Placed  in  Library.  See
 No.  LT-242/78).

 (c)  The  report  is  under  examination,



 227  Written  Answers

 Retrenchment  im  the  British  India

 Cnrpuration  Lid,  Kanper

 584.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  British  India  Cor-
 poration  Ltd.,  Kanpur,  Copper  seller
 Branch  was  taken  over  by  the  Central
 Government  on  23rd  May,  1969;

 (b)  if  so,  the  terms  and  conditions
 entered  jnto  with  the  company  ip  re-
 sard_  to  the  conditions  affecting  the

 aff;

 (c)  whether  the  agreement  entered
 into  with  the  compaty  staff  contains
 provisions  that  the  employees  whose
 names  were  on  the  pay  roll  on  23rd
 May,  969  were  to  be  retained;

 (d)  the  number  of  staff  working
 priop  to  the  take  over  on  23rd  May,
 969  with  attesteq  copy  of  pay  roll  or
 attendance  register,  persons  dis-

 chargeq  together  with  the  present
 day  staff  position;

 (e)  whether  744  persons  were  _  dis-
 charged  by  the  then  managing  direc-

 tor;

 (f)  whether  a  huge  number  of  per-
 sons  were  appointed  later  on  the  pre-
 sent  day  staff  position  being  3500  leav-
 ing  the  old  _  retrenched  permanent
 staff;

 (g)  the  reasons  for  retrenchment,
 non-appointment  of  retrenched  per-

 manent  staff  in  the  later  appointments
 together  with  the  Ministry  thinking

 to  institute  an  inquiry  into  the  circum.
 stances  and  punish  the  guilty  officers;

 and

 (h)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 The  Cooper  Allen  and  North  West
 Tennery  Branches  of  the  British  India
 Corporation  Limited,  Kanpur,  were
 taken  over  with  effect  from  23rd
 May,  1969,  by  the  Tannery  and  Foot-
 wear  Corporation  of  India  Limited,  a
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 new  Company  promoted  by  the  Cen-
 tral  Government.

 (b)  Extracts  from:  the  agreement
 dateq  22nd  May,  969  concluded  bet-
 ween  the  British  India  Corporation  and
 the  Tannery  and  Footwear  Corpora-
 tion  of  India  relating  to  the  conditions
 affecting  the  employees  of  the  two
 Branches  are  given  in  the  Statement
 attached.

 (c)  No,  Sir.

 (d)  The  total  number  of  persons  on
 the  pay  rolls  of  these  two  Branches
 as  on  2270  May,  969  was  2590.  Out
 of  this,  the  Tannery  and  Footwear
 Corporation  of  India  took  over  935
 persons.  Attested  copy  of  pay  rolls
 of  these  persons  and  list  of  persons
 retrenched  or  discharged  are  being
 obtained  from  the  British  India  Cor-
 poration  and  will  be  laid  on  the  Table
 of  the  House.

 (e)  655  persons  who  were  not  ab-
 sorbed  by  the  Tannery  and  Footwear
 Corporation  of  India,  were  retrenched
 by  or  retired/resigneg  from  the  Bri-
 tish  India  Corporation.

 (f)  to  (h).  Tannery  and  Footwear
 Corporation  of  India  had  made  addi-
 tional  recruitment  of  persons  from
 time  to  time  after  23rd  May,  969  by
 open  competition  through  advertise-
 ments  or  under  Compulsory  Notifica-
 tion  Vacancies  Act.  No  discrimination
 was  made  against  the  retrenched
 persons  at  the  time  of  fresh  recruit-
 ments.  In  fact,  a  few  persons  who
 were  not  absorbed  earlier  were  rec-
 ruited  by  the  Tannery  and  Footwear
 Corporation  of  India  subsequently.  The
 number  of  persons  employed  in  the.
 Corporation  during  June,  1978,  wa
 302l.  In  view  of  this  position,  Govern.
 ment  have  no  proposal  to  institute  an
 inquiry  into  the  matter.

 Statement

 This  AGREEMENT  made  the
 twentysecond  day  of  May  in  the  year
 One  thousand  nine  hundred  anq  sixty
 nine  BETWEEN  THE  BRITISH  INDIA
 CORPORATION,  LIMITED,  a  com-
 pany  incorporated  under  the  Indian
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 Companies  Act,  1913,  and  having  its
 Registered  Office  at  Sutherland  House,
 Kanpur  (hereinafter  called  “The  ven-
 dor’)  one  the  one  part  and  THE  TAN-
 NERY  AND  FOOTWEAR  CORPORA-
 TION  OF  INDIA  LIMITED  a  company
 incorporated  under  the  Companies
 Act,  1956,  and  having  its  Registered
 Office  at  13/399,  Civil  Lines,  Kanpur
 (hereinafter  called  “The  Vendee”)  on
 the  other  part.

 *  *  »

 (3)(A)  The  Vendee  agrees  that  it
 will  take  over  such  of  the  employees
 now  employed  under  the  Vendor  as
 the  Vendee  may,  in  its  absolute  dis-
 cretion,  consider  necessary  for  its  pur-
 pose  (hereinafter  referred  to  ag  “the
 Saiqg  employees”).  The  employees  so
 taken  over  shall  enjoy  continuity  of
 service  which  ghall  not  be  deemed  to
 be  interrupted  by  the  transfer.  In  the
 event  of  subsequen;  retrenchment,  the
 said  employees  shal]  be  entitled  to
 receive  in  accordance  with  law  com-
 pensation  from  the  Vendee  on  the
 basis  that  their  services  have  been
 continuous  and  wuniterrupted.  The
 employees  so  taken  over  shall  also  be
 entitled  to  receive  from  the  Vendee
 gratuity  earned  by  them  and  benefits
 of  accrued  leave  to  which  they  may
 be  entitled.  All  other  dues  of  the  said
 employees  in  respect  of  or  arising  out
 of  their  employment  under  the  Ven-

 dor,  payable  upto  the  date  of  taking
 over  shall  be  paid  by  the  Vendor  and
 the  Vendee  shall  have  no  Jiability  on
 any  account  in  respect  thereof.

 (B)  The  Vendee  will  communicate
 to  the  Vendor  no;  later  than  the  23rd
 May,  969  which  of  the  employees  of
 the  Vendor  the  Vendee  would  take
 over.  The  salaries  and  wages  of  the
 employeen  so  taken  over  ghall  be  paid
 by  the  Vendee  from  the  date  on  which
 the  names  of  the  employees  to  be
 taken  over  by  the  Vendee  are  com-
 municated  to  the  Vendor.

 (C)  The  services  of  all  employees  of
 the  Vendor  who  are  not  taken  over  by
 the  Vendee  shall  be  terminated  by
 the  Vendor  and  all  their  legal  dues

 shall  be  paid  by  the  Vendor  and  the
 Vendee  shal]  have  no  liability  in  re-
 gard  to  such  dueg  and  other  liabilities.

 *  *  *

 (l3)  All  the  dues  and  _  liabilities
 whatsoever  and  outgoings  relating  to
 the  properties  agreed  tg  be  sold  in-
 cluding  the  dueg  of  Employees’  Pro-
 vident  Fund,  Employees’  State  Insu-

 rance,  Sales  Tax,  Income  Tax,  Elec-
 tricity,  Water  Charges,  Municipal
 Taxes,  Property  Taxes,  Telephone
 Charges,  salaries,  wages,  gratuity,  etc.,
 accruing  due  upto  the  date  of  hand-

 ing  over,  except  in  so  far  as  such  lia-
 bilities  are  specifically  taken  over  by
 the  Vendee  under  these  presents,  shall
 be  borne  by  the  Vendor  and  the  Vendee
 shall  not  be  liable  for  the  same  and
 shall  be  entitled  to  recover  the  same
 from  the  Vendor  in  case  the  Vendee
 has  to  meet  any  such  liability.  Simi-
 larly  all  liabilities  on  the  above  ac-
 counts  accruing  after  the  23rd  May,
 3969  payable  under  these  presents
 shall  be  borne  by  the  Vendee  and
 the  Vendor  will  be  entitled  to  be  re-
 bimursed  by  the  Vendee  of  any  such
 payments  or  expenses  if  recovered
 from  the  Vendor.

 “किस्सा  कुर्सों  का
 '
 मामले  के  जांच  भ्रधिकारो

 के  पुत्र  को  मुत्यु

 585.  क्रो  दयारास  शाक्य  :  क्या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  “किस्सा  कुर्सी  का”  मामले

 की  जांच  करने  पाले  केन्द्रीय  जांच  ब्पूरो  के

 सुपरिन्‍्टेंडेंट  के  पत्र  को  अज्ञात  व्यक्ततियों  द्वारा

 चलाई  जा  रही  एक  जीप  ने  घायल  कर

 दिया  था  और  उसकी  मृत्यु  हो  गई  थीं  ;

 (ख)  वंया  यह  सच  है  कि  इस  घटना  के

 पीछे  कुछ  राजनीतिक  व्यक्तियों  का  हाथ  हैं;
 और

 (ग)  इस  मामले  में  सरकार  द्वारा  की

 गई  जांच  के  क्‍या  परिणाम  निकले  और

 सम्बन्धित  प्रधिकारियों  के  विर्द्ध  क्या

 कार्यवाही  की  गई  है  ?
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 गह  मंत्रालय  में  राज्य  मंत्री  (घी

 घनिकलाल  सणष्डल)  :  (क)  से  (ग):
 l2-5-978  को  एम७  एबेन्पु  पर  केन्द्रीय

 जांच  ब्यूरो  के  एक  अधिकारी  के  पुत्र  को  एक

 जोप  ने  टक्कर  मार  कर  गिरा  दियाथा।

 उसको  सफदरजंग  प्रस्पताल  में  भर्ती  कराया

 अया  जहां  15-5-78 को चोटों के कारण 8  को  चोटों  के  का  रण
 उस  की  मृत्यु  हो  गई  थी  ।  भा०द०्सं०

 279/304-ए  के  अन्तगंत  एक  मामला

 एफ०  ग्राई०  अआर०  406  /पुलिस  थाना  भ्रार०

 के०  पुरम  में  दज  किया  गया  था।

 दुर्घटना  में  अन्तग्रंसस  जोप  को  i5-5-78

 को  खोज  लिया  गया  था  झौरड्ाईवर  ने

 l6—-5-78  को  आत्मसमर्पण  कर  दिया  था।

 दो  धन्य  व्यक्तियों  को  भी  जो  जीप  में  यात्रा

 कर  रहे  थे  20/202/279/304—-To

 के  अन्तगत  i6-5-78  कौ  गिरफ्तार

 कर  लिया  गया  थी।  अब  तक  की  गई  जांच

 से  किसी  घोखा  घड़ी  का  पता  नहीं  लगता

 है  mY

 Compensation  Claimed  by  Elgin  Mills
 Kanpur

 586.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state.

 (a)  whether  the  proprietors  of  the
 Elgin  Mills,  Kanpur  have  claimed
 compensation  from  the  Insurance
 Companies  for  650  cotton  bales  which
 were  stated  to  have  caught  fire  on  the
 llth-2  May,  1978;

 (b)  whether  the  claim  has  been  pre-
 pareq  by  them  for  650  bales  while
 there  number  was  less;  and

 (c)  if  so,  whether  the  matter  will  be
 investigated  and  the’  estimated  loss
 suffered  on  this  account?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI);  (a)  and
 (b).  An  assessment  of  the  damage  to
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 stocks  of  cotton  ag  g  result  of  fire
 in  Elgin  Mills  during  the  night  of  li-
 i2th  May,  978  showed  that  685  bales
 of  cotton  had  been  affected.  The  value
 of  cotton  was  placed  at  Rs.  11,089,000.
 The  surveyor,  of  the  insurance  com-
 pany  namely,  Orienta]  General  Insu-
 rance  Company  assessed  the  loss  at
 47.5  per  cent  of  the  value  of  cotton,
 on  the  basig  that  the  remaining  52.6
 per  cent  of  the  stocks  could  be  salva-
 ged.  It  is  on  that  basis  that  the  mill
 management  has  filed  with  the  insus
 rance  company  a_  claim  _  for
 Rs.  5,26,890.  It  is  not  correct  that
 claim  hag  been  filed  for  the  full  value
 of  685  bales  which  were  affected  by
 fire.

 (c)  Does  not  arise.

 झ्राकाशवाणों  में  नियमित  नियक्तिय

 587.  श्रो  मवाब  सिह  चौहान  :  क्‍या

 सुचना  शौर  प्रसारण  मंत्री  22  मार्च,  978

 के  प्रतारांकित  प्रश्न  संख्या  4050  के  उत्तर

 के  संबंध  मे  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  तदर्थ  नियुक्ततियों  के  बारे  में  जो

 ग्राश्याशन  उक्त  प्रश्न  के  उत्तर  में  दिया

 गया  था,  उस  पर  क्या  कार्यचाही  की  गई  है;

 (ख  )  जो  व्यक्ति  तदर्थ  रुप  में  कार्य  कर

 रहे  हैं  उन  को  नियमित  न  करने  या  उनके

 स्थान  पर  नियमित  नियुक्तियां  न  करने  के

 क्या  कारण  हैं;

 (ग)  यद्यपि  एक  वर्ष  से  प्रधिक  समय

 व्यतीत  हो चुका  है  ,  तो  भी  बार-बार

 इस  सम्बन्ध  में  पूछे  जाने  और  प्राश्वासन

 दिये  जाने  क ेबायजुद  कोई  कार्यवाही  न  क  रने

 के  क्या  कारण  हैं;  शरीर

 (घ)  कार्यवाही  कब  तक

 जायेगी  ?
 पूरी  हो
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 सूचना  धौर  प्रसारण  मंत्री  (ओ  साल

 wen  अछयाणी)  :  (क)  एक  विवरण  सदन

 की  मेज  पर  रख  दिया  गया  है।  [प्रन्यालय

 में  रखा  गया  |  देखि।  संख्या  एल०  टी०

 2412/78)  केन्द्रीय  सूचना  सेवा  के  पदों

 शौर  समूह  पग  श्रौर  'घ'  के  पदों  के

 बारे  में  सूचना  एकलित  की  जा  रही  है
 श्लौर  उसको  सदन  की  मेज  पर  रख  दिया

 जापेगा  ।

 (ख)  से  (घ) .  जेसा  कि  विवरण  क

 कालम  5में  दी  गई  सूचना  से  पता  चलेगा,

 कछ  नियुक्तियों  को  न्यायालय  मामलों  के

 निपटान  होने  तक  तदर्थ  माना  जा  रहा  हैं  ।

 कुछ  पदों  के  मामले  में,  नियमित  नियुक्तियां
 करने  के  लिए  विभागीय  पदोन्नति  समितियों

 की  बैठकें  बलाने  के  लिए  कदम  पहले  ही

 उठाए  जा  चुके  हैं  ।  शष  मामलों  म,

 विभागीय  पदोग्नति  समितियों  की  बैठकें  हो

 चुको  है  और  निर्यामत  नियुक्तियं  शीघ्र  ही

 किए  जाने  की  उम्मीद  है  या  मामले  भर्ती

 नियमों  में  संशोधन  होने  तक  लम्बित

 हैं  ।  जब  कि  इन  नियुक्तियों  को  नियमित

 आधार  पर  यथा  शीघ्र  करने  के  लिए  सभी

 संभव  कदम  उठाए  जा  रहे  हैं  तो  भी  कोई

 समय  सीमा  निश्चित  करना  संभव  नहीं

 है।

 यर्गोज  समिति  के  प्रतियेदन  को  क्रियान्विति

 588.  श्री  नवाब  सिह  योहान  :  क्या

 सूचना  शौर  प्रसारण  मंत्री  यह  बताने  की

 कपा  करेंगे  कि  :

 (क)  क्या  वर्गीज  समिति  क्रे  प्रतिवेदन

 पर  निकट  भविष्य  में  कायंवाही  की  जायगी;

 (ख)  क्‍या  वर्गीज  समिति  ने  झ्राकाशवाणी  में

 एक  हो  संवर्ग  की  सिफारिश  की  है  जिससे

 प्रनुबन्ध  पर  काम  करने  वाले  प्रोड्यूसर  ग्रौर

 प्रोग्राम
 एग्जीक्यूटिव  तथा  ए०एस०  &

 6  खींचातानी  रहती  है  चह  दूर  हो
 सके  ;

 (ग)  यदि  हां,  तो  नियमित  ब्रधिकारियों

 यथा  केन्द्र  निदेशक  भ्रादि  की  विभागीय

 पदोन्‍नतियां  फरने  के  क्या  कारण  हैं;

 (घ  नए  पद  बना  कर  प्रोशबसरों
 को,  जो  विशेषज्ञ  होते  हैं,  घिभागीय  पदो-

 नन्‍नतियां  न  देने  के  क्‍या  कारण  हैं  ;  और

 (ड:)  ष्या  सरकार  का  थिचार  निर्यामत

 ग्रधिकारियों  की  विभागीय  पदोन्‍्मतियां  रोक

 कर  प्रोड्यूसरों  को  तकाल  पदोन्‍नतियां

 देने  का  है  ?

 सूचना  झौर  प्रसारण  मंत्री  (श्री  साल

 कृष्ण.  प्रड़्बाणी)  :  (क)  से  3).
 वर्गीज  समिति  की  रिपोर्ट,  जो  सरकार

 के  घिचाराधीन  है,  में  पांच  झलग  संवर्गों

 की  सिफारिश  की  गई  है  और  उस  में.

 ग्रन्य  बातों  क ेसाथ  साथ  यह  सुसाव  दिया  गया

 है  कि  स्टाफ  आह्िस्ट  प्रस्तावित  'श्राकाश

 भारती”  के  निय॑मित  कमंचारी  बनाए  जांए

 जब  तक  उन  निर्णयों,  जो  वर्गीज  समिति

 की  रिपोर्ट  पर  लिए  जाएं,  की  रोशनों  में

 वतेमान  नीति  में  कोई  परिघतंन  नहीं

 होता,  तब  तक  खाली  स्थानों  को  धतंमान

 भर्ती  नियमों  के  अनुसार  भरा  जाना  है।

 प्रोड्यसरों  को  मः्व  विभागीय  पदोन्‍नतियां  देने

 के  लिए  नए  पदों  का  सूजन  करना  संभव

 नहीं  होगा  ।  नियमित  वरि-ठ  5  शर्सा-क

 पदों  को  खाली  रखना  भी  काम  के  हित  में

 नहीं  होगा  ।  किसी  भी  स्थिति  में,  नियमित

 ग्रश्चिकारियों  को  पदोष्नतियों  को  रोकने  मांत्र

 मे;  प्रोड्यूसरो,  को  पदशतियां  तहीं'  म्ल

 सकेंगी  1
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 fer  ferret  योजना

 589.  शो नजाथ सिह  लोहान :  =

 यह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कपा  हिन्दी  शिक्षण  योजना  में

 संयुक्त  निदेशक  का  पद  इसी  योजना  में

 उपनिदेशक  को  पदोन्नति  कर  के  भरा  गया

 है;  शौर

 (ख)  क्‍या  स  अधिकारी  को  अन्य

 उप-निदेशकों  को  भांति  संगठन  व  पद्धति

 का  कोई  झोपचारिक  प्रशिक्षण  दिया  गया  है  ?

 गृह  सचास्व्य  सें  राज्य  मंत्रो  (ओ  धनिक

 लाल  मण्डल)  :  (क)  जी,  हां  I

 (ख)  जी,  हां  i

 हिन्दो  शिक्षण  योजना  के  प्राशक्षण  केस

 590.  शी  नवाब  सिह  चोहान :

 क्या  गह  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  हिन्दी  शिक्षण  योजना'  के  दिल्‍ली

 स्थित  विभिन्न  प्रशिक्षण  केन्द्रों  में  जनवरी,

 l978A  प्रारम्भ  होने  वाले  सत्र  में  कल

 कितने  प्रशिक्षार्थी  भर्ती  किये  गये  हैं  ,

 (ख)  क्‍या  यह  सच  है  कि  उक्त  सत्र

 में  ऐसे  श्रौद्योग्क  कर्मचारी  भी  विभिन्‍न

 पाठ्यक्रमों  में  भर्ती  किये  गये  हैं  ;  जिन  पर

 हिन्दी  शिक्षण  योजना  लागू  नहीं  होती  ;

 (ग)  क्‍या  उक्त  प्रकार  के  कमंचारियों

 को  विभिन्‍न  हिन्दी  कक्षाओं  की  संख्या  बढ़ाने

 झर  पहले  से  ही  तदर्थ  श्राघार  पर  नियुवत

 हिन्दी  प्रशिक्षकों  को  सेवा  में  लगाये  रखने

 की  दृष्टि  से  भर्ती  किया  है  ;  और
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 (4)  यदि  हां,  तो  इस  प्रकार  किये

 जा  रहे  सार्वजनिक  धन  के  ध्पव्यय  को

 रोकने  के  लिये  उचित  कार्यवाही  न  किये

 जाने  के  क्या  कारण  हैं  ?

 गह  मंत्रालय  में  राज्य  मंत्रो  (भो  धनिक

 साल  मण्डल)  :(क)  297

 (ख)  जी,  नहीं  t

 (ग)  जी,  नहीं  1

 (घ)  प्रश्न  नहीं  उठता  ।

 Recommendation  of  Bhatt  Committee
 te  grant  Legislative  Protection  to

 Small  Scale  Sector

 591.  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  o5¢  INDUS.
 TRY  be  pleased  to  state:

 (a)  whether  Government  have  fur-
 ther  expanded  the  list  of  items  reserv-
 ed  for  small  scale  sector  and  what  is
 the  latest  position;

 (b)  whether  Government  are  active-
 ly  considering  recommendations  of
 the  Bhatt  Committee  to  grant  legisla-
 tive  protection  to  areas  of  production
 covered  by  the  small  scale  sector;  and

 (c)  whether  Government  propose  to
 introduce  a  Smal!  Industries  Reserva-
 tion  Act  in  the  current  session  of
 Parliament?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Yes,
 Sir.  The  number  of  items  in  the  re-
 classified  list  which  was  issued  on
 April  26,  978  stood  at  807.

 (b)  Yes,  Sir.

 (c)  No,  Sir.
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 Tribal  Developmen;  in  gixt,  Pian

 502.  SHRI  K'  PRADHANI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleaseg  to  state:

 (a)  the  strategy  of  Government  for
 the  Tribal  Developynent  during  the
 Sixth  Plan;

 (9)  whether  it  is  the  same  strategy
 of  Fifth  Plan  o,  different  one;  and
 if  so,  in  which  respect;  and

 (c)  whether  there  is  a  proposal  to
 spend  fore  money  on  Tribal  Deve-
 lopment;  and  jf  so,  to  what  extent?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c).  In  the  medium  term  plan  978
 —83  it  is  proposed  to  substantially
 consolidate  the  gains  of  protective
 measures  initiated  during  the  Fifth
 Plan.  The  Social  Services,  particu-
 larly  Education,  in  the  tribal  areas
 did  not  claim  due  priority  during  the
 Fifth  Plan.  It  has,  therefore,  been
 decided  to  correct  thig  imbalance  and
 accord  higher  priority  to  Education
 and  other  social  services.  Full  emp-
 loyment  has  also  been  accepted  as  an
 equally  important  objective  of  the
 new  Plan.

 The  sub-plan  area  is  proposed  to
 be  extended  during  978—83  to  smal-
 ler  areas  which  may  have  more  than
 ten  thousand  population  and_  tribal
 concentration  of  50  per  cent  or  above.
 It  ig  expected  that  a  substantial  addi-
 tional  tribal  population  will  be  cover-
 ed  under  this  programme,

 )  The  Special  Centra]  assistance  to
 the  Tribal  Sub-Plans  for  the  year  978
 —83  has  been  kept  at  Rs.  350  crores
 ag  against  Rs.  90  crores  during  the
 Fifth  Plan.  The  State  Governments
 have  also  been  requested  to  give  a
 higher  weightage  in  allocation  for  the
 Triba]  Sub-Plans  areas  in  their  State
 Plang  proposals  for  978—83.  It  has
 also  been  decided  that  a  specific  pro-
 vision  should  be  made  for  tribal  areas

 in  each  Ministry’s  Plan  for  978—83
 which  should  be  related  to  the  deve-
 lopment  of  tribal  areag  in  their  sec-
 tors.  These  outlays  will  be  shown  se-
 parately  in  the  budget  of  Central  Mi-
 nistries  and  will  be  earmarked.  It  is,
 therefore,  expected  that  now  there
 will  be  a  substantial  step  up  in  the
 financial  outlayg  for  the  tribal  areas

 Widening  of  National  Highway  No.  43

 593.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)whether  National  Highway  No.  43
 from  Tejpore  tg  Seseea  (Ghat  Area)  is
 sufficient  in  width  accarding  to  the
 specifications  of  the  National  Highway:

 (0)  if  not,  the  reasons  for  7०८
 widening  it  to  make  the  vehicle  traffic
 easy;

 (c)  whether  Government  of  Onssa
 has  approacheg  Centra]  Government
 in  his  regard;  and

 (d)  if  so,  when  this  is  going  to  be
 done?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  Section  of
 N.  H.  43  from  Jaypore  (not  Tetpore)
 to  Sunki  (not  Seseea)  is  having  a
 single  lane  carriageway  (l0  to  12  ft.).
 So  far  this  has  been  considered  ade-
 quate  for  the  existing  traffic  require-
 ments.

 (b)  Doeg  not  arise.

 (०)  and  (da).  The  Government  of
 Orissa  had  submitted  some  proposals
 in  974  for  widening  the  carriageway
 to  two  lanes  in  certain  stretches  of
 N.  H.  43  including  Ghat  portion.
 These  could  not  be  considered  for
 sanction  then  due  to  financial  strin-
 gency  at  that  time.  However,  the
 work  of  widening  the  carriageway  in
 this  section  is  being  considered  for

 inclusion  in  the  current  5  years  plan.
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 Preblems  faced  by  Nee-Buddhists

 594.  DR.  BAPU  KALDATE:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to.  state:

 (a)  whether.  Government  have
 received  a  letter  signed  by  some  Mem-
 bers  of  Parliament  on  the  difficulties
 and  problems  faced  by  Neo-Buddhists;

 (b)  -if  so,  whether  Government  have
 taken  any  action  thereon;  and

 (c)  the  details  of  the  action  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 {a)  to  (c).  Representations  are  being
 received  from  time  to  time  from  many
 persons  including  Members  of  Parlia-
 ment  regarding  the  difficulties  and
 problems  faced  by  the  Neo-Buddhists.
 The  Government  of  India  have  ex-
 tended  certain  facilities  like  grant  of
 post-matric  scholarships  ang  overseas
 scholarships,  girls’  hostels,  etc.,  to  the

 Neo-Buddhists,  -

 Porwigners’  activities  in  Maliwada
 Project,  Aurangabad

 595:  DR.  BAPU  KALDATE:

 SHRIMATI  MRINAL  GORE:

 SHRIMATI  PARVATHI
 KRISHNAN:

 SHRI  MN.  GOVINDAN
 NAIR:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  Government  have
 taken  note  of  an  article  published  in
 Marathwada,  Aurangabad,  dateg  the
 5th  June,  978  regarding  the  activities
 of  some  foreigners  jn  Maliwada  Pro-
 ject,  Aurangabad;

 (b)  whether  it  is  a  fact  that  Gov-
 errrment  have  served  notices  on  these
 foreigners  to  leave  the  country;  and

 (c)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  STATE:  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  article  has  not  come  to  ‘the
 notice  of  Government.

 (by  and  (९).  Some  foreigners  who
 had  come  on  tourist  visas  had  taken
 up  work  with  the  Maliwada  Project,
 Aurangabad  and  applied  for  permission
 to  remain  in  India  for  this  purpose.
 Since  this  was  in  contravention  of  the
 terms  of  the  visa,  they  have  been  ser-
 ved  with  notices  to  leave  the  country.

 State  contributiong  for  Industrial
 Centres

 596.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  pro-
 posed  to  start  district  industrie
 centres  all  over  the  country;

 (b)  whether  these  centres  are  to
 be  financeq  by  the  Central  contribu-
 tions;

 (c)  whether  any  contributions  are

 being  made  by  State  Governments;

 (d)  whether  these  Centres  would  be
 Mmanageg  by  the  State  Industries
 Departments;  and

 (e)  what  arrangement  has  been
 made  to  run  these  centres  threugh
 less  State  interference?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Yes,
 Sir.

 (७)  Yes.  A  non-recurring  grant  up
 to  Rs.  5  lakhs  per  District  Industries
 Centre  will]  be  provided  by  the  Central
 Government  for  construction  of  the
 District  Industries  Centre  office  build-
 ing,  for  meeting  expenditure  on  furni-
 ture  fixtures,  office  equipment,  vehi-
 cles,  etc.  In  addition  to  this,  an  an-
 nual  recurring  establishment  expendi-
 ture  to  the  extent  of  75  per  cent  of
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 the  actual  expenditure  upto  a  maxi-
 mum  of  Rs,  3.75  lakhs  per  District  In-
 dustries  Centre  will  be  provideq  by
 the  Central  Government.

 (c)  Yes,  Sir.  The  State  Govern-
 ments  will  incur  25  per  cent  of  the
 recurring  establishment  expenditure
 per  District  Industries  Centre.  They
 will  also  provide  land  for  office  build-
 ing  of  the  District  Industries  Centre.

 (d)  -Yes,  Sir.

 (e)  The  scheme  is  a  centrally  spon-
 sored  scheme  which  ig  to  be  imple-
 mented  by  the  State  Governments.  The
 Development  Comm-.issioner,  Small
 Scale  Industries.  Government  of  India
 will  monitor  the  progress  of  the
 scheme.

 जिला  झोशोगिक  कन्द्रों  का  खोला  जान।

 597.  श्री  घन  सिह  ठाक्र  :  क्या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (  क)  देश  में  उद्योगों  के विकास  के  लिथ

 जिला  स्तर  पर  अब  तक  कितने  केन्द्र  खोले

 जा  चुके  हैं;

 (ख)  इन  केन्द्रों  की  राज्यवार  और

 जिलाघार  संख्या  क्‍या  है  ;  और

 (ग)  श्रौद्योगिकोकरण  के  विकास  की

 दिशा  में  इन  केन्द्रों  मैं  कया  प्रगति  हुई  है

 शौर  इन  केन्द्रों  की सहायता  से  कितने

 और  कोन-कौन  से  उद्योग  श्रब  तक  स्थापित

 किये  जा  चुके  हैं  और  कहां  कहां  पर  ?

 उद्योग  मंत्र।लय  में  राज्य  मंत्रों  (अमतो

 झाभा  मयति  ):  (क)  सरकार ने  देश  में

 उंद्योगों  का घधिकास  करने  के  लिये  श्रमी  तक

 212  जिला  उद्योग  केन्द्रों  के  खोले  जाने

 की  स्वोकृति  दी  है  4
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 (ख)  राज्यवार  तथाः  जिलाबार  एक

 किधवरण  सभा  पटल  पर  रखा  गया  है  ।

 [घ्िन्यालय  में  रखा  गय।  |  देंखिए  संख्या

 ,एल०  Zo—  2413/78)

 (ग)  चूंकि  हाल  ही  में  मई,  978

 ये  केन्द्र  आरम्भ  किये  गये  थे,  इस  कार्यक्रम  के

 फलस्थरूप  जिला  में  हुई  श्रौद्योगिकीकरण

 की  प्रगति  बताना  बहत  ही  समय  पब  है  1

 Guidelines  to  West  Benga)  on  Five
 Year  Plans

 598.  SHRI  AGHAN  SINGH  THA-
 KUR:  Will  the  Minister  of  PLANN-
 ING  be  pleased  to  state:

 (ay  whether  West  Bengal  Govern-
 ment  propose  to  ignore  the  guidelines
 that  the  Planning  Commission  has
 issued  to  the  State  on  the  preparation
 of  Five  Year  Plans;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard  and  how  Govern-
 ment  propose  to  settle  such  issues  of
 fay  reaching  importance?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Modernisation  of  three  ‘wings  of  the
 Defence  Services

 599.  SHRI  AGHAN  SINGH  THA-
 KUR:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 modernise  all  the  three  wings  of  Indian
 Military  service;  ang

 (b)  if  so,  the  expenditure  likely  te
 be  involved  and  the  items  likely  to
 be  purchased  and.  replaced?
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 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM):  (a)  and

 (b).  Modernisation  of  the  organisa-
 tional  structure,  training  arrangements,

 weapons  and  equipment,  etc.,  of  the

 Armed  Forces  ig  a  continuous  process
 and  is  undertaken  from  time  to  time
 in  the  light  of  Defence  needs,  the

 development,  in  our  general  security

 environment,  scientific  and  technologi-
 cal  advanceg  made,  and  as  part  of

 essential  replacement  and  _replenish-
 ment  programmes.  We  have  been  able

 to  achieve  some  progress  in  this  be-

 half  and  further  steps  are  in  hand.

 The  Annual  Report  and  the  Budget

 proposals  laid  before  the  House  indi-

 cate  some  details.  For  reasons  which

 will,  no  doubt,  be  appreciated,  it  would

 not  be  in  the  public  interest  to  dis-

 close  further  details.

 जिखुत  वश्वोजता  के  लिये  महाराष्ट्र  को

 चिसोय  सहायता

 600.  श्यो  हरो  झंकर  महल  :  क्‍या

 उर्जा  मंत्रो  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  गत  तीत  वर्षों  के  दौरान

 महाराष्ट्र  सरकार  ने  किन-किन  विद्युत  परि-

 योजनाभों  के  लिए  केन्द्रीय.  वित्तीय

 सहायता  की  मांग  की  है  और  ऐसी

 परियोजनाझों  के  लिए  कितनी  राशि  की  मांग

 की  गई  है;

 (ख)  इस  बारे  में  सरकार  को  क्‍या  प्रति-

 ज़्या  है;  और

 (ग)  इन  परियोजनाझ्रो  के  कार्य  मैं

 कितनी  प्रगति  हुई  है  ?
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 wat  शंती  (  जौ  पी०  रामखभान)  :

 (क)  महाराष्ट्र  राज्य  बिजसी  बो  ने

 केन्द्रीय  सरकार  से  धनुरोध  किया  हैं  कि

 राज्य  में  गैसटर्बाइन  यूनिटों  की  प्रतिध्कापना

 के  वित्त  पोषण  के  लिए,  राज्य  की  योजना  से

 बाहर  केन्द्रीय  सहायता  प्रदान  की  जाय  t

 सेटों  का  धायात  करनें  संबंधी  टेंडरों  को

 तथा  प्रन्य  शर्तों  को धन्तिम  रूप द  देने

 के  बाद  ही,  विदेशी  मुद्रा  तथा  ठपयों  दोनों

 ही  रूप  में  परियोजना  की  लागत

 निश्चित  रूप  से  जानी  जा  सकेगी।  कितनो

 सहायता  की  पश्रावश्यकता  है  उसकी

 मात्रा  सुनिश्चित  तोर  पर  नहीं  बतायी

 गई  है  परन्तु  रुपयों  के  रूप  भें  होने  वाले

 व्यय  को  तथा  विदेशी  मुद्रा  की  लागतों  को

 पूरा  करने  के  सिये  ऋण  दिए  जाने  के  संबंध

 में प्रार्थना  की  गई  है  ।

 (ख)  महाराष्ट्र  सरकार/विजती  बोर्ड

 के  ग्रत्रोध  के  संबंध  में  सरकार  को  राय

 का  अमो  ग्रन्तिम  रूप  नहों  दियागया  है  +

 तथापि,  सामान्यत:  सभी  चिद्युत  परि-

 योजनाओं  को  धन  राज्य  की  योजना  से

 दिया  जाता  है  जिधके  लिए  मारत  सरकार

 द्वारा  एकमुश्व  केन्द्रीय  सहायता  दी  जाती

 है  |

 (ग)  गैस  टर्बाइतों  के  लिए  महाराष्ट्र

 राज्य  बिजली  बोड  ने  श्रभी  पश्रार्डर  नहीं

 दिए.  हैं।  उन्होंने,  ईधन  की  उप-

 लब्ध्ता  के  प्राघार  पर,  60-  60  मेगावाट

 की  2  यूनिटों  की  प्रतिष्ठापन  संबंधी

 अपने  पहले  के  प्रस्ताव  को  हाल  ही  में

 संशोधित  करके  चार  यूनिटों  का  प्रस्ताव

 किया  है  3
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 32  brs.

 RE  ADJOURNMENT  MOTION

 SHRI  VASANT  SATHE  (Akola):
 On:  a  point  of  order,  Sir,  under  rule
 376.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  There  is  no  business
 before  the  House.

 MR.  SPEAKER:  I  have  overruled
 the  adjournment  motion  you  have
 given  notice  of.  I  have  informed  you.

 SHRI  JYOTIRMOY  BOSU.  You  can-
 not  have  double  standards.  Yesterday
 you  allowed  Mr.  Stephen  to  read  out
 under  proviso  2  of  rule  60....

 MR.  SPEAKER:  Yesterday,  the
 matter  was  totally  discussed.  It  is

 open  to  the  Speaker  to  rejected  it  out-
 right.

 SHRI  JYOTIRMOY  BOSU:  You
 must  follow  a  standard.  You  cannot
 be  partial.  (Interruptions)

 MR.  SPEAKER:  This  question  was
 thoroughly  discussed.

 SHRI  JYOTIRMOY  BOSU:  The  ex-
 Lt.  Governor,  Mr.  Kishan  Chand,  has
 been  murdered.  The  police  are  trying
 to  bring  out  the  facts.  You  must  al-
 low  me  under  rule  60....

 MR.  SPEAKER:  It  is  for  me  to  de-
 cide.  whether  I  should  allow  under
 rule  60.  It  is  not  for  you  to  compel
 me....  (Interruptions)

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Don't  you  think  that  the
 matter  regarding  the  murder  of  ex-
 Lt.  Governor,  Mr.  Kishan  Chand,  is
 of  great  importance  to  everybody?
 You  must  allow  it  to  be  raised  in  the

 House.  There  is  a  mystery  about  it.

 MR.  SPEAKER:  The  _  reason  for
 the  rejection  is  that  the  matter  is
 under  investigation.

 SHRI  JYOTIRMOY  BOSU:  You  are
 ajlowing  irrelevant  and  bogus  ad-
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 journmént  motion...  (Interruptions)
 You  allow  me  to  read  out  the  ad-
 journment  motion...

 MR.  SPEAKER:  No.  The  rule  is.
 very  clear,

 SHRI  JYOTIRMOY  BOSU:  Day
 before  yesterday,  you  violated  rule
 199.  We  had  it  yesterday  also.  You
 allowed  Mr.  Stephen....

 MR.  SPEAKER:  It  is  only  when  the
 Speaker  wants  to  be  clear.  This  is  a.
 matter  not  to  be  cleared.

 SHRI  JYOTIRMOY  BOSU:  I  would’
 like  to  ask  you  one  question.

 MR,  SPEAKER:  I  am  not  answer-
 ing  any  question.  I  am  not  on  the
 Treasury  Benches;  I  am  the  Speaker.

 SHR]  JYOTIRMOY  BOSU:  On  a:
 point  of  order.

 MR.  SPEAKER:  What  is  the  rule?

 SHRI  JYOTIRMOY  BOSU:  Your.
 Assistant  came  and  told  me  that  the
 inquiry  is  going  on  and,  therefore,  the.
 adjournment  motion  ig  not  being  ad-
 mitted.  That  shows  that  you  are  not
 in  possesSion  of  full  facts.  Here,  rule
 60,  proviso  2,  comes  in.

 MR.  SPEAKER:  It  is  for  me  to  de~
 cide.

 SHRI  JYOTIRMOY  BOSU:  What
 does  rule  60,  proviso  2,  gay?  It  says:.

 “Provided  further  that  where  the
 Speaker  is  not  in  poasession  of  full’
 facts  about  the  matter  mentioned:
 therein,  he  may  before  giving  or  re-.
 fusing  his  consent  reag  the  notice.
 of  the  motion....”

 MR.  SPEAKER:  I  am  in  possession
 of  ful]  facts.

 SHRI  JYOTIRMOY  BOSU:  How
 can  you  say  that?

 MR.  SPEAKER:  You  cannot  decide.
 whether  I  am  in  possession  of  full
 facts  or  not.
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 SHRI  JYOTIRMOY  BOSU:  Your
 Assistant  communicated  to  me  that  an

 inquiry  is  going  on  and,  theréfore,  the
 _permission  is  being  witheld.  That
 ‘establishes  that  you  are  not  in  posses-
 :Sion  of  full  facts....(nterruptions)

 MR.  SPEAKER:  No  recording  here.
 after.

 SHR]  JYOTIRMOY  BOSU:**(In-
 terruption)  **

 “MR.  SPEAKER:  I  cannot  be  dictat-
 ‘ed  by  anybody.  In  the  case  of  an
 adjournment  motion,  it  is  upto  the
 Speaker  to  reject  it.  I  am  in  posses-
 Sion  of  full  facts.  It  is  for  me  to
 place  it  before  the  House  or  not.  I

 have  not  placed  jt  before  the  House.
 You  cannot  place  it  before  the  House.

 SHRI  JYOTIRMOY  BOSU:  I  am  on
 .a  point  of  order.  Let  me  make  out
 my  case.  Let’  it  be  clearly  under-
 stood.

 MR.  SPEAKER:  You  can  only  read
 -out  rule  60,  not  the  facts.

 SHRI  JYOTIRMOY  BOSU:  I  will
 give  the  facts.

 MR.  SPEAKER:  You  cannot  dictate
 to  the  Speaker.  There  should  be  an
 orderly  House.  I  am  on  the  ground
 that  investigation  is  still  going  on.

 SHRI  JYOTIRMOY  BOSU:  You  are
 not  acting  impartially.

 MR.  SPEAKER:  Everybody  thinks,
 -when  it  goes  against  him,  the  Speaker
 is  not  impartial.

 SHRI  SAUGATA  ROY:  Do  you
 think  that  the  alleged  suicide  of  ex-
 Lt.  Governor  jS  not  an  important  mat-
 ter,  whether  there  is  a  mystery  about
 it?

 MR.  SPEAKER:  Even  in  important
 matters,  there  are  certain  norms.  When
 an  investigation  is  going  on,  the
 House  should  not  discuss  it.

 JULY  19,  978  ment  Motion  248

 SHRI  JYOTIRMOY  BOSU:  I  am  on
 a  point  of  order....(Interruptions)

 MR.  SPEAKER:  You  have  been
 .on  the  point  of  order  all  the  time.

 SHRI  JYOTIRMOY  BOSU:  Your
 Secretariat  Assistant  conveyed  to  me
 your  decision  regarding  admission  ef
 adjournment  motion.

 (Interruptions)

 MR.  SPEAKER:  This  is  a  matter  of
 my  decision.  Whether  I  have  full  facts
 or  not,  jt  is  not  for  you  to  say  that
 I  have  full  facts  or  not.

 SHRI  JYOTIRMOY  BOSU:  Whether
 you  have  already  communicateg  it.

 MR.  SPEAKER:  Yes,  I_  have  al-
 ready  communicated  it.  The  investi-
 gation  is  going  on.

 SHRI  JYOTIRMOY  BOSU:  Yow  are
 not  in  possession  of  full  facts.  That
 is  the  case.

 (Interruptions)

 MR.  SPEAKER:
 accept  this  suggestion.

 SHRI  JYOTIRMOY  BOSU:  You  are
 not  in  possession  of  full  facts.  That
 is  an  undisputed  matter.  Now  the
 rule  clearly  provides  for  a  situation
 like  this.  Rule  60,  proviso  (2)  says:

 I  am  unable  to

 “Provided  further  that  where  the
 Speaker  js  not  in  possession  of  full
 facts  abaut  the  matter  mentioned

 the  rein.  !

 (Interruptions)

 MR.  SPEAKER:  I  am_  not  allowing
 the  facts.

 (Interruptions)

 Mr.  Bosu,  I  have  repeatedly  told
 you  whether  I  am  in  possession  of
 the  full  facts  or  not,  it  is  not  for
 you  to  decide:  it  is  not  for  you  io
 say  whether  I  am  in  possession  of
 full  facts  or  not.  I  have  disallowed
 it.  Do  not  record.

 (Interruptions)  **

 **Not  recorded.



 249  Re.  Pt.  of  Order

 te  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  After  the  ruling
 of  the  Speaker,  you  should  not  go  om
 like  this.  You  can  find  out  other
 method  of  bringing  it  up,  if  you  like.

 (Interruptions)

 This  is  not  correct.

 (interruptions)

 MR.  SPEAKER:  We  are  familiar
 with  the  rules.  Do  not  unnecessarily
 discuss  it.

 (Interruptions)

 RE  POINT  OF  ORDER

 SHRI  VASANT  SATHE  (Akola):
 The  other  day,  the  Leader  of  the  op-
 position  and  the  Leader  of  th  House,
 while  replying  between  two  business
 matters—Sir,  a  specific  demand  was
 sonde  about  the  correspondence  bet-
 ween  the  ex-Home  Minister  and  the

 Primme  Minister......

 (Interruptions)

 I  am  on  a  point  of  order.  Please  lis-
 ten.

 (Interruptions)
 You  yourself  have  observed  that
 under  rule  199,  it  ०००७  not  be  done.
 There  are  other  means  under  which..,

 (Interruptions)

 You  have  advised  that  there  are  rules,
 ways  of  doing  it.

 (Interruptions)

 I  have  given  notices  on  this  subject
 under  Rules  377,  184,  Y70  and  193.  Sir,
 I  have  exhausted  every  single  rule  for
 bringing  this  matter  of  questioning
 the  order....

 MR.  SPEAKER:  This  is  not  a
 point  of  order.

 SHRI  VASANT  SATHE:  Of  the
 Prime  Minister  by  ex-Home  Minister.
 This  is  a  matter  of  importance.  How
 can  the  Government  go  on  if  a  Home
 Minister  questions......

 (Interruptions)
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 MR.  SPEAKER:  The  point  of  order
 may  be  raised  in  relation  to  the  busie
 ness  before  the  House.  This  is  not
 before  the  House.

 (Interruptions)

 b {
 SHRI  VASANT  SATHE:  I  would

 like  to  know  from  you—we  are  agitat-
 ing;  the  whole  country  is  agitating,
 you  know  about  it—we  are  entitled  to
 know  wal  has  happened  to  that
 serious  charge  of  corruption  levelled
 by  the  ex-Home  Minister  against  not
 only  the  Prime  Minister  but  of  other
 Ministers.  What  has  happened  to-
 that?

 MR.  SPEAKER:  That  is  not  @
 point  of  order.

 SHRI  VASANT  SATHE:  We  want
 that  correspondence  to  be  placed  on
 the  Table  of  the  House.  Let  the
 Prime  Minister  assure  us  that  that
 correspondence  will  be  placed  on  the
 Table  of  the  House.  You  cannot  gag
 us;  you  cannot  shut  us  out.

 MR.  SPEAKER:  WHo  can  shut
 you  out?

 SHRI  VASANT  SATHE:  ‘ou  ‘tai-
 not.  You  are  deliberately  trying  to.
 shut  me.  I  have  sought  every  forum.
 (Interruptions)

 You  may  recall  what  happened
 whe,  Mr.  L.  N.  Mishra’s  case  was
 there.  These  very  people  were  ask-
 ing  for  those  papers  to  be  laid  on  the.
 Table  of  the  House.

 MR.  SPEAKER:  This  is  no  point  of
 order.

 SHRI  VASANT  SATHE:  How  are
 you  going  to  allow  this?  ‘You  reject-
 ed  my  Adjournment  Motion  yesterday...
 You  are  rejecting  Call-Attention..
 You  are  rejecting  the  notice  under.
 rule  377.  Here  is  the  notice  that  I
 had  given  under  rule  377.  What  are:
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 you  intending  to  do?  You  have  to
 guide  us,  tell  us.  (Interruptions)

 We  are  not  going  to  sit  down  unless
 the  Prime  Minister  or  the  Government
 cooperates  to  give  this  correspondence.
 (Interruptions)

 SHRI  C.  M.  STEPHEN  (Idukki):
 This  matter  comes  as  a  point  of  order
 under  these  circumstances.  I  am  ris-
 ing  on  a  point  of  order.  (Interrup-

 tions)

 SHRI  VASANT  SATHE:  I  have
 done  everything  under  the  rules.  You
 have  to  decide.  You  cannot  shut  us
 out.

 SHRI  C.  M.  STEPHEN:  I  am  ona
 point  of  order.

 MR.  SPEAKER:  Mr.  Sathe's  point
 «of  order  has  already  been  overruled
 because  that  is  not  a  point  of  order.
 It  may  be  that  he  may  come  and  ask
 us  why  this  has  not  been  selected.

 SHRI  C.  M.  STEPHEN:  I  am  not
 on  that.  Iam  on  8  different  matter
 altogether.

 MR.  SPEAKER:  Then  I  must  hear
 Mr.  Ravi  first.  He  had  risen  on  a
 point  of  order.

 SHRI  VASANT  SATHE:  You  sug-
 gest,  Sir,  what  is  the  method  to  be
 followed.  I  will  obey  you.  But  if

 you  want  to  shut  us  out,  then  we  will
 not  sit  down.  You  tell  us,  Sir.  Let  the
 Government  tell  us.  You  tell  us  how
 you  are  going  to  allow  this.  I  will

 -obey  you.  (Interruptions)

 श्री  उपग्रसेंन  (  देवरिया  ):  अध्यक्ष  महो-
 दय,  मेरा  व्यचस्था  का  प्रन्‍न  है  |  ये  लोग

 रोज़  सदन  का  ढाई  घंटा  समव  वर्बाद

 करते  हैं  ।  इस  तरह  से  कैसे  काम  चलेगा  ?

 (श्यवधान  )

 MR.  SPEAKER:  Do  not  record  any-
 thing.

 (Interruptions)  *
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 MR.  SPEAKER:  Let  me  make  it
 plain  to  the  Hon.  Members  that  no
 threat  will  deter  me.  I  have  said  that
 I  will  certainly  go  according  to  the

 rules,  according  to  my  interpretation,
 subject  to  any  resolution  in  the  House.
 Therefore,  there  is  no  use  making  a
 threat.  I  am  selecting  Calling  Atten-
 tion  notices  according  to  what  I
 consider  to  be  important.  I  am  to  de-
 cide  about  it.

 (Interruptions)  *

 SHRI  C.  M.  STEPHEN:  Sir,  I  want
 to  make  a  submission.  The  whole
 thing  is  here....

 MR.  SPEAKER:  Yes?

 SHRI  ए  M.  STEPHEN:  You
 permitted  the  Prime  Minister  to  make
 a  statement.  I  am  seeking  to  make  a
 submission.  The  whole  point,  you
 will  kindly  understand,  is  this:  the
 issue  projects  out  of  the  proceedings
 of  the  other  day.  The  other  day  I
 stated,  after  you  permitted  me....
 (Interruptions).  I  had  your  permis-

 Sion  and  I  am  _  standing  here....
 (Interruptions)  I  have  got  the  floor

 of  the  House?  I  am  70  yielding
 now.  My  point  of  order  comes  under
 this.  I  said  on  that  day:

 “...the  Prime  Minister....must
 tell  us  the  reasons  why  they  were
 eased  out  of  the  Ministeries.  This
 is  a  very  important  matter;  national
 issues  are  involved....I  demand
 the  Prime  Minister  to  tell  us  the
 truth  nothing  but  the  truth  and
 the  whole  truth  about  this.”

 You  gave  a  ruling;  under  Rule  199,
 two  demands  have  been  put  forward.
 One,  the  Minister  must  make....(In-
 terruptions)  It  is  for  you  to  decide
 whether  this  js  a  point  of  order  or  not.
 You  gave  a  ruling  and  the  ruling  was
 eee  Interruptions)

 SHR]  SAMAR  GUHA  (Contai):*

 (Interruptions)  *  *

 *Not  recorded.
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 MR.  SPEAKER:  The  difficulty  will
 arise  that  if  the  reporter  records
 yours,  others  will  object  and  if  he  re-
 ‘cords  others’,  you  will  object.  I  am
 not  allowing  anybody

 SHRI  C.  M.  STEPHEN:  You  gave
 me  the  floor;  I  am  raising  a  very  vital
 point.

 MR.  SPEAKER:  What  is  the  point
 of  order?

 SHRI  C.  M.  STEPHEN:  Unless  I
 spell  out,  how  do  you  get  that?

 MR.  SPEAKER:  You  said  that  I  have
 made  a  commitment.....  (Intérrup-
 tions)  He  says  I  have  made  a  commit-
 ment;  therefore,  I  am  asking  him  to
 show  me  that.  According  to  me,  I
 have  not  made  that  commitment.

 Let  him  show  that  to  me.

 SHRI  JYOTIRMOY  BOSU:  Under
 what  rule  are  you  permitting  him?

 (Interruptions)

 SHRI  C  M.  STEPHEN:  I  an.  in
 possession  of  the  House.  They  can
 interrupt,  but  J  am  in  possession  of
 the  House.  I  will  tel)  you  when  I
 get  the  House  back.  I  am  jn  posses-

 sion  of  the  House  to-day.  They  can
 interrupt.

 (Interruptions)

 SHRI  VASANT  SATHE:  Why  are
 you  afraid  of  truth?.

 (Interruptions)

 MR.  SPEAKER:  I  have  _  allowed
 Mr.  Stephen  to  point  out....  (Inter-
 Tuptions)  He  has  said  that  I  have
 made  a  commitment  and  I  am  asking
 him  to  point  out  the  cammitment.

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  Under  what  Rule  are  you  al-
 lowing?

 SHRI  A,  BALA  PAJANOR  (Pondi-
 cherry):  Now  this  is  a  problem  for
 us....

 (Interruptions)
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 SHRI  SAMAR  GUHA:  Under  what
 rule  are  you  permitting  him?  If  the
 House  is  convinced,  you  can  certainly
 permit  hin.  But  he  cannot  get  up
 and  say  anything  he  wants

 MR.  SPEAKER:  When  an  hon.
 Member  says  that  the  Speaker  has
 made  a  commitment—of  course,  I  do
 not  recollect  having  made  any  com-
 mitment—I  must  allow  him  an  oppor-
 tunity  to  show  me  the  commitment  I
 am  said  to  have  made.

 SHRI  SAMAR  GUHA:  [If  you  can-
 not  recollect,  you  can  consult  the  re-
 cord.

 MR.  SPEAKER:  I  am  only  asking
 him  to  point  out  the  record....

 (Interruptions)

 SHRI  SAMAR  GUHA:  He  can  do
 that  in  your  Chamber,  not  here.

 MR.  SPEAKER:  I  see  no  difficulty
 in  asking  him  to  point  out  the  com-
 mitment  instead  of  my  seeing  the  re-
 cord.  है]

 SHRI  SAMAR  GUHA:  He  can  do
 it  m  your  Chamber.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Can
 a  Member  at  any  time  stand  up  and
 say  you  have  made  a  commitment?

 MR.  SPEAKER:  He  says  that  I
 have  made  it  yesterday.  I  am  asking
 him  to  point  out  the  commitment.  [
 do  not  recollect  having  made  any
 commitment.

 SHRI  8,  BALA  PAJANOR:  Whe-
 ther  there  is  a  commitment  or  not,  I
 want  to  help  you  in  conducting  the
 House.  I  am  not  bothered  about  any
 commitment.  |  want  to  submit  to  you
 that  the  tape-record  cannot  record
 the  proceedings,  the  short-hand-writ-
 ers  also  cannot  take  gown  the  pro-
 ceedings  when  members  speak  simul-
 taneously.  But  we  want  to  see  the
 proceedings  of  the  House  next  day
 and  want  to  be  enlightened.  So  [
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 Swggest  to  you  that  because  the  tape-
 records  cannot  do  it.  let  us  have  some
 cine  camera  set  up  here  to  take  the
 entire  proceeding,  and  show  to  us.

 SHI  VASANT  SATHE:  Their  Chief
 Minister  has  got  all  the  parapherna-
 lia,  cameras  and  all  that.  Let  them
 fire;  gtart  it  in  Tamil  Nadu.  After-
 wards,  we  can  follow,

 MR.  SPEAKER:  I  have  permitted
 Mr.  Stephen  only  to  point  out  the
 commitment  and  nothing  else.

 SHRI  C.  M.  STEPHEN:  I  did  not
 use  the  word  ‘commitment’  at  all..
 (laterruptions).

 MR.  SPEAKER:  Mr.  Bosu,  I  have
 permitted  him  to  point  out  the  com-
 mitment,  only  commitment  and  no-
 thing  more.

 SHRI  C.  M.  STEPHEN:  Let  it  be
 corrected.  I  did  not  use  the  word
 commitment  at  all.  i  did  not  use  the
 word  commitment.

 (Interruptions)

 MR.  SPEAKER:  If  you  say  there
 is  no  commitment,  then....

 SHRI  C.  M.  STEPHEN:  I  have  got
 a  point  to  make  and  you  have  permit-
 ted  me.  I  am  not  here  to  say  ag  you
 say.  I  am  pointing  out  a  particular
 thing  from  out  of  the  proceedings.
 (Interruptions).

 SHRI  VASANT  SATHE:  I  will  beg
 of  the  Prime  Minister  to  tell  us  whe-
 ther  he  is  going  to  place  the  corres-
 pondence  (Interruptions)  on  the  table
 of  the  Ifouse.

 That  concerns  not  only  Shri  Charan
 Singh  and  Morarji  Bhai  but  it  con-
 cefns  the  whole  country.  It  concerns
 the  whole  House.**

 (Interruptions)
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 I  would  therefore,  say,  on  this  issue
 you  cannot  be  partisan  to  the  Gevern-
 ment.

 MR.  SPEAKER:  Everybody  thinks
 that  I  am  partisan  to  the  other.

 SHRI  VASANT  SATHE:  We  are
 willing  to  co-operate  with  you.

 MR.  SPEAKER:  Everybody  says
 that  he  is  co-operating  with  me.  But  I
 know  the  type  of  co-operation  I  am
 getting.

 (Interruptions)

 SHRI  VASANT  SATHE:  The  short
 Point  is  we  are  using  every  rule.  Under
 the  rules  I  have  given  notice.

 MR.  SPEAKER:  You  have  men-
 tioned  jt  a  hundred  times.

 SHRI  VASANT  SATHE:  But  you
 have  not  replied.

 MR,  SPEAKER:  I  am  not  required
 to  reply  here.

 SHRI  VASANT  SATHE:  Then  what
 can  you  do.  You  must  tell  us  how
 are  you  going  to  dispose  of  this?

 MR.  SPEAKER:  I  have  to  dispose
 of.

 SHRI  VASANT  SATHE:  Can  I
 bring  this......  (Interruptions)

 MR.  SPEAKER:  If  you  have  any-
 thing  you  come  to  my  chamber  and
 discuss  the  matter  with  me.

 SHRI  VASANT  SATHE:  I  am  wil-
 ling  to  sit  with  you  and  the  Prime
 Minister.  I  am  willing  to  sit  with  you
 in  your  chamber.

 (Interrupt  ions  ).

 शो  नाथ  सिह  ( दोसा):  अन्डर  रूल*  378,
 मेरा  व्यवस्था  का  प्रश्न  है  i...

 (Interruptions)

 **Expunged  as  ordered  by  the  Chair.
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 SPEAKER:  Eyerybody  is  on
 a  point  pasate:

 (Interruptions)

 SREAKER:  They  are  also  on
 a  point  of  order

 (Interruptions)

 MR.  SPEAKER:  I  am  on  my  legs.

 This  matter  has  been.  discussed  suffi-
 ciently.  If  Mr  Sethe  comes  and  dis-
 cusseg  the  matter  in  my  chamber.  I
 shall  certainly  discuss  with  him

 (Interruptions)

 MR.  SREAKER:  Shri  Vayalar  Ravi
 has  some....  (Intetruptions)

 SHRI  C.  M.  STEPHEN:  No,  no.  I
 am  in  possession  of  the  House.  What
 is  this  going  on?  I  am  in  possession
 of  the  House  on  a  point  of  order.

 MR.  SPEAKER:  What  is  the  point
 eof  order?

 SHRI  C.  M.  STEPHEN:  The  point
 of  order  is  that  Constitution  is  violat-
 ed.  This  is  the  point  of  order.  The  Gov-
 ernment  is  being  run  in  violation  of  the
 Constitution.  The  House  is  being  run
 in  violation  of  the  Constitution.

 MR.  SPEAKER:  Kindly  come  to  a
 point  of  order.

 SHRI  C.  M.  STEPHEN:  The  point
 of  order  is  in  violation  of  the  Consti-
 tution.

 MR.  SPEAKER:  Please  come  to
 that.

 SHRI  C.  M.  STEPHEN:  I  am  com-
 ing.

 MR.  SPEAKER:  It  must  be  a  mat-
 ter  before  the  House. wry

 SHRI  C.  M.  STEPHEN:  A  point  of
 ‘order  shall  relate  to  the  interpreta
 tion  or  enforcemeny-of!  these.  tules  or
 atch  Articles  ef  the  Constitution  as
 regulate  the  business  of  ting  House  arid
 shall  raise  a  question

 052
 ९  within

 द...  Légititance”  Uf  the
 phe
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 MR.  SPEAKER;  Before  that  you
 come  to  sub  clause  (2).

 SHRI  फ  24.  STEPHEN:  Therefore,
 you  gaye  permission  and  I  am  in
 possession  of  the  House.  I  am  on  this

 fundamental.  thing.  ‘The  fundamental
 thing  is,  when  the  Speaker  gives  the
 floor  of  the  House,  to  a  Member  does
 he  give  permission  or  not

 MR.  SPEAKER:  The  point  of  order
 must  be  raised  in  relation  to  the
 business  before  the  Hotse

 SHRI  C.  M.  STEPHEN:  You  say,
 there  is  no  business  before  the  House
 If  that  is  the  interpretation,  my  point
 of  order  arises.  In  between  two  busi-
 nesses,  a  point  of  order  can  be  raised.

 MR.  SPEAKER:  Under  which  rule?

 I  can  give SHRI  C.  M.  STEPHEN:
 you  the  rule.

 MR.  SPEAKER:  Please  give  me  the
 rule.  Yt  must  be  only  within  the
 rule.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  There  is  no  Point
 of  Order.

 MR  SPEAKER:  I  am  hearing  him.

 SHRI  C.  M.  STEPHEN:  The  rule
 is:  :

 “A  point  of  order  may  be  raised
 in  relation  to  the-  business  before
 the  House  at  the  moment:.  Provid-
 ed  that  the  Speaker  may  permit  a
 Member  to  gaise.:a:  point  of  order
 during  the  interval  between  the  ter-
 mination  of  one  item  of  business  and
 the.  commencemene  of  another,  if  it
 relates  to  spaijtenance  of  order  in,
 or:  :atrangement  .of  -buainess.  before
 the  House.”

 This  is  the  matter  I  am  raising  in
 between  two  businesses.  LS  o

 Therefore,  Sir,  a  point  of  order  can
 be  raised.  re  :  पु

 ‘You  permitted  me  to  raise  the  point
 of  order.  You  please  hear  me.  {bap
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 you  decide  whether  the  point  of  order
 is  valid  or  not.  (Intervuptions)  If  the
 Speaker  cannot  carry  out  his  order
 on  the  floor  of  the  House,  everything
 else  goes.  You  gave  me  the  floor.
 You  please  hear  me.

 MR.  SPEAKER:  Mr.  Stephen,  I
 gave  you  the  floor  to  raise  a  point  of
 order.  A  point  of  order  must  be  in
 relation  to  the  business  of  the  House.
 Even  in-between,  it  must  relate  to
 the  business  of  the  House.  Please  read
 it.  sew  ढ

 SHR]  0.  M.  STEPHEN:  This  is  the
 proviso  to  the  other.  Rule  376(2)
 says:—

 “A  point  of  order  may  be  raised
 in  relation  to  the  business  before
 the  House  at  the  moment,”

 Then,  there  is  an  exception  to  this—

 “Provided  that  the  Speaker
 may..”  2  ad  +  1a  om

 Thereforé,  this  is  the  position  which
 is  accepted.

 MR.  SPEAKER:  Point  of  order
 arising  out  of  the  business  of  the
 House,  maintenance  of  order  in,  or,
 arrangement  of  business  before  the
 House.  awit  Sl...  mee

 SHRI  C.  M.  STEPHEN:  The  most
 important  thing  is  this:  You  allowed
 me  the  floor.  Left  me  complete.  It  is
 within  my  right  to  complete  my  sub-
 mission.  I  have  an  experience  in  this.
 Once  you  allow  me,  somebody  else
 gets  up  and  3898  something.  I  am  not
 going  to  be  coweq  down  by  this.  I
 will  have  my  full  say.  (Interruptions)

 MR.  SPEAKER:  It  is  upto  me  to
 say  whether  it  is  maintainable  or
 not.  I  cannot  allow  both  of  you  simul-
 taneously.

 SHR]  SAMAB  GUHA:  There  ig  no
 business  before  the  House.  If  you
 allow  him  to  speak,  everybody  can
 wpeak.
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 MR.  SPEAKER:  Let  me  hear  the
 point  of  order.

 (Interruption)

 SHRI  C.  M.  STEPHEN:  I  don’t  want
 to  shout  that  way.

 SHRI  SAMAR  GUHA:  How  can
 you  allow  him?

 MR.  SPEAKER:  Mr.  Samar  Guha,
 kindly  hear  me.  You  are  all  senior
 Members.  I  seek  your  assistance  in
 conducting  the  House.  If  all  of  you
 take  upon  yourselves  the  responsibi-
 lity  of  deciding  the  matter,  nothing
 will....  (Interruptions)  I  am  on  my
 legs.  J]  have  permitted  Mr.  Stephen
 to  raise  a  point  of  order.  I  have  poin-
 ted  out  to  him  the  limitation.  He  says
 that  he  does  not  come  within  the  limi-
 tation.  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  You  go
 through  the  Book.

 MR.  SPEAKER:  |  have  got  the  book
 here.

 SHRI  SAMAR  GUHA:  I  want  to
 make  a  submission.  The  matter  is
 very  simple.  A  point  of  order  cannot
 arise  out  of  no  order,

 (Interruptions)  ee er"

 MR.  SPEAKER:  After  finishing  the
 point  of  order,  if  necessary.  I  shall
 call  you.  You  are  arguing  something.
 which  is....

 SHRI  SAMAR  GUHA:  A  point  of
 order  cannot  arise  out  of  nothing.
 There  is  no  business.  It  ig  the  prac
 tice.  Are  you  going  to  sey  uP  a  new
 precedent?

 MR,  SPEAKER:  I  cannot  understand
 thia.

 SHRI  SAMAR  GUHA:  There  rust
 be  some  order.  Out  of  the  business  a

 point  of  order  can  arise.  There  is
 no  business.  There  is  nothing  in  the
 House.  Out  of  bhue  bow  can  a  point
 of  order  arise?

 MR,  SPEAKER:  This  is  what  I  am
 pointing  out  to  him.  oe
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 SHRI  SAMAR  GUHA:  Why  he
 makes  charges.  against  Government
 and  he  ig  trying  to  create....(Inter-
 ruptions)  if  you  allow  that....  (In-
 terruptions)

 SHR]  VASANT  SATHE:  I  am  not
 making  allegations.  I  am  only  want-
 ing  to  enquire  into  the  charges  made

 by  the  Minister.  (Interruptions)  .

 MR.  SPEAKER:  Do  you  really  help
 Me  to  conduct  the  proceedings?  This
 is  not  the  way  to  help.

 SHRI  SAMAR  GUHA:  I  want  to
 help  you.  Why  you  allow  anybody
 to  make  any  accusation  when  there
 is  no  business  in  the  House.  How  can

 he  raise  qa  point  of  order?  (Interrup-

 tions)  *  .  ost).
 ‘  SHRI  VASANT  SATHE:**

 MR.  SPEAKER:  I  am_  expunging
 this:  I  have  allowed  Mr.  Stephen.  I
 am  not  allowing  anybody  until  he

 finishes.  (Interruptions).  I  shall  see
 that  it  does  not  go  into  the  records.

 SHRI  C.  M.  STEPHEN:  Sir,  the
 point  I  am  making  is  this.  (Interrup-
 tions)

 MR.  SPEAKER:  I  have  not  called
 you.  Kindly  follow  the  procedure.  I
 have  allowed  him  to  point  out  the
 point  of  order.  (Interruptions)  After
 I  hear  him.  If  necessary  I  shal]  hear
 you.

 SHRI  C.  M.  STEPHEN:  They  can-
 not  manage.  Nobody  listens.  The
 Leader  of  the  House  ig  helpless.  What

 )  is  happening  here?

 SHRI  JYOTIRMOY  BOSU:  rose.

 MR.  SPEAKER:  Mr.  Bosu,  I  am
 merely  on  the  question  whether  there
 is  any  point  of  order.  I  can  hear  you
 after  hearing  him.  Please  take  your
 seat.  Mr.  Stephen.

 SHR]  [on  M.  STEPHEN:  Now,  Sir,
 the  point  is  this.  It  arises  out  of  the
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 proceedings  on  the  previous  day.  With
 your  permission,  I  made  certain  sub-
 missiong  here  on  the  7th.

 MR.  SPEAKER:  Nothing  except
 what  Mr.  Stephen  says  will  go  on  re-
 cord.  ३०.६  ०७

 (Interruptions)  *९*

 SHRI  C.  M.  STEPHEN:  Well,  Sir,
 undey  your  permission  I  made  in  all
 responsibility  three  demandg  here.  One
 was  that  the  ministers  should  make
 a  statement.  Secong  was  that  the
 Prime  Minister  must  make  a  state-
 ment  and  third  wag  that  the  corres-
 pondence  should  come  forth.  On  these
 three  demands  you  gave  thig  ruling:

 “Mr.  Stephen  has  raised  the  ques-
 tion  that  the  word  ‘may’  in  99  must
 be  read  as  ‘shall’,  Under  certain
 circumstances,  the  word  ‘may’  may
 have  to  be  read  as  ‘shall’.  But  so
 far  as  the  rule  ig  concerned,  it  has
 already  been  interpreted  by  the  pre-
 vious  Speaker,  the  word  ‘may’  shall
 not  be  read  as  ‘shall’.  Therefore,  I
 cannot  permit  any  debate  on  this
 matter;  nor  am  I  compelling  the  Mi-
 nisters  to  make  a  statement.  It  js
 open  to  the  Ministers  either  to  make
 a  statement  or  not  to  make  a  state-
 ment.”

 Now,  I  rise  on  a  point  of  order  for
 enforcement  of  Rule  199.

 (Interruptions)

 SHR]  SAMAR  GUHA:  Mr.  Speaker
 I  want  to  know  under  what  rule  are
 you  permitting  him  to  raise  the  point
 of  order.  There  is  no  basis.  Sir,  in
 future  we  will  not  be  able  to  conduct
 the  proceedings  of  the  House.  ]  am
 willing  to  cooperate.  But  my  experi-
 ence  is  that  such  a  kind  of  point  of
 ‘order  was  never  allowed  in  the  last
 few  Lok  Sabhas.  There  is  no  order,
 nothing.  He  is  not  quoting  any  rule
 according  to  which  he  could  raise  the
 point  of  order.

 **Expunged  ag  ordered  by  the  Chair.
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 SPEAKER:  A  point  of  order

 gan  be  disallowed  after  hegring  it

 SHRI  SAMAR  GUHA:  I  am  not
 Oppmed  to  it.  But  he  must  have  a
 proper  time,  proper  way,  proper  man-
 ner,  proper  place  and  according  to  the
 proper  rule  he  shaulg  raise  the  point
 of  order.  Out  of  the  blue  how  can
 he  raise  a  point  of  order?  If  you  al-
 low  him  now  to  raise  a  point  of  order,
 then  everybody  can  raise  the  point
 af  order  under  some  plea  or  other.  I
 have  a  point  of  order  now.  Under
 this  plea,  I  can  bring  anything.  I  can
 bring  in  politics  after  flinging  my  ac-
 cusation.  It  will  go  optside  and  then
 you  will  give  your  ruling.  The  mis-
 chief  is  already  done.  (Interruptions)

 MR.  SPEAKER:  Mr.  Guha,  you  are
 a  senior  Member....

 SHRI  SAMAR  GUHA:  Because  I
 am  a  senior  Member,  I  have  been
 able  to  see....  (Interruptions)

 MR.  SPEAKER:  The  point  of  order
 can  be  disallowed  only  after  hearing
 it

 SHRI  C.  M.  STEPHEN:  I  am  sorry
 about  tthat  statement  of  yours,  You
 have  said  that  the  point  of  order  can
 be  disallowed  only  after  hearing  it
 You  ceuld  have  said  that  the  point  of
 order  ould  be  decideg  after  hearing
 it.  But  you  have  said  that  the  point
 of  order  could  be  disallowed  only  after
 hearing  it.

 MB.  SPEAKER:  You  should  not  be
 ajarined  of  what  Mr.  Guha  had  raised
 He  wanted  me  not  to  allow  it.  Then  I
 said  that  {  could  disallow  a  point  of
 order  after  hearing  it,  not  before  hear-

 ing
 it.  You  must  see  the  context  in

 ch  that  observation  was  made.

 SHBI  C.  M.  STEPHEN:  May  I  com-
 piste  now?  Noy,  with  t  to  this
 gour  ruling  was  this  Rs  oe Truptions)

 SHRI  SAMAR  GUHA:  But  how
 san  you  allow  him  to  raise  a  point  of
 order?
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 MR.  SPEAKER:  I  have  decided
 (Interruptions)

 SHRI  SAMAR  GUHA:  Why  have
 you  permitteg  him  to  raise  this....?

 MR.  SPEAKER:  Mr.  Guha,  are  you
 ‘aking  over  my  responsibility?

 SHRI  SAMAR  GUHA:  Sir,  yester-
 day  you  permitted  him  to  raise  the
 point  according  to  rule  499  but  how
 ig  that  rule  99  applicable  today?  You
 allowed  him  yesterday  on  a  certain
 basis.  Certainly  you  allowed  him  to
 raise  this  point  yesterday.

 MR.  SPEAKER:  The  difficulty  is
 once  you  begin,  you  are  unable  to  end
 it.

 SHRI  SAMAR  GUHA:  I  am  ready
 to  end  it.  But  I  woulg  like  to  put  one
 simple  question.

 MR.  SPEAKER:  I  have  not  called
 upon  you.  (Interruptions).

 SHRI  SAMAR  GUHA:  If  things  go
 out  of  gear......  (Interruptions)  I
 have  the  right  to  point  it  out.

 MR.  SPEAKER:  No,  I  have  not  cal-
 led  upon  you.

 | - १-8: 58  SAMAR  GUHA:  Under  which
 rule  you  are  calling  him?  Sir,  you
 remember  everybody  can  claim
 (Interruptions)......

 In  the  name  of  point
 accuSation  can  be  made.

 of  order,  any

 MR.  SPEAKER:  I  have  not  allowed
 him  to  make  any  accusation.  He  is
 merely  poinitng  out  certain  commit-
 ments.  J  am  supposed  to  have  made
 He  hag  not  made  any  accusation  up
 fill  now

 SHRI  C.  M.  STEPHEN:  They  are
 not  alfowing  me  to  speak

 MR.  SPEAKER:  Both  the  sideg  are
 @etermiped  pet  to  follow  the  rules.

 SHRI  JYOTIRMOY  BOSU:  Mr.
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 MR.  SPEAKER:  Mr.  Bosu,  I  have
 told  you  already.

 DR.  ‘SUSHILA  NAYAR  (Jhansi):
 On  a  point  of  order....  (Interrup-

 tions).
 SHRI  ०.  M.  STEPHEN:  See  that

 lady;  she  is  on  the  pane!  of  chairmen
 _¢*  (Interruptions)  Now  therefore
 with  respect  to  this  I  am  saying  that
 you  gave  this  ruling.  You  ruled  out
 one  demand  of  mine....

 DR,  SUBRAMANIAM  SWAMY
 (Bombay  North-East):  Under  which
 rule  are  you  allowing  to  speak?

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur):  He  cannot  speak....
 (Interruptions)

 MR.  SPEAKER:  If  the  attempt  is  to
 hold  up  the  proceedings,  by  all  means
 go  on.  I  want  to  conduct  the  pro-
 ceedings.

 DR.  SUSHILA  NAYAR:  I  am  ris-
 ing  on  a  point  of  order.

 MR.  SPEAKER:  You  are  on  the
 panel]  of  Chairmen.  He  ls_  already
 on  a  point  of  order....

 (Interruptions)

 MR.  SPEAKER:  Nobody  is  willing
 to  obey  order.  I  am  not  going  to  hear
 anybody  until  ]  finish  hearing  him.

 DR.  SUSHILA  NAYAR:  He  is  rais-
 ing  a  point  of  order  on  your  ruling.
 Under  the  rules,  Speaker's  ruling  can-
 not  be  questioned.

 (Interruptions)

 MR.  SPEAKER:  Until  I  finish  hear-
 ing  him  I  will  not  hear  anyone  else.
 I  must  finish  hearing  him.

 (Interruptions)

 SHRI  VASANT  SATHE:  I  am  not
 saying  there  is  conspiracy;  they  are
 saying.

 (Interruptions)

 MR.  SPEAKER:  Inter-session  has
 given  you  a  Jot  of  energy.

 AN  HON.  MEMBER:  It  is  ]  O'clock
 now.  7
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 MR.  SPEAKER:  I  think  you  ali  re-
 quire  lunch  now.  So  we  adjourn  for
 Lunch  till  2  O’clock.

 3  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  House  re-assembled  after  Lunch
 at  two  minutes  past  Fourteen  of  the

 Clock

 (Mr.  SPEAKER  in  the  Chair]

 RE.  POINT  OF  ORDER—Contd.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  I  have  written  to  you
 that  I  want  to  raise  a  point  of  order;
 even  if  it  is,  after  Stephen’s  I  do  not
 mind.

 MR.  SPEAKER:  Let  me_  express
 my  views.  I  would  appeal  to  the
 House  to  have  a  quiet  proceedings.
 The  House  seems  to  be  in  a  tension
 and  therefore  it  is  necessary  that  we
 should  bring  upon.  ourselves  the  ut-
 most  restraint  in  this  matter.  I  do
 value  the  advice  of  all  the  Members
 on  the  manner  of  conducting  the  pro-
 ceedings,  but  that  should  be  done
 outside  the  House  and  not  in  the
 House.  In  the  House,  you  must  allow
 me  to  conduct  the  proceedings.  I  am
 sure,  Mr.  Bagri  will  agree  with  me.

 SHRI  JYOTIRMOY  BOSU:  I  have
 a  point  of  order,

 MR.  SPEAKER:
 after  Mr.  Stephen.

 I  will  hear  you

 SHRI  Cc  M.  STEPHEN:  I  was  say-
 ing  that  I  was  making  reference  to
 the  ruling  you  gave.  Out  of  the  three
 demands  I]  made  vwiz.,  aM  the  ex-Min-
 isterg  making  a  statement,  (2)  under
 conventions  and  under  the  Constitu-
 tion  the  Prifne  Minister  must  tell  the
 House  and  (8)  the  correspohdénce
 which  has  passed  between  the  Prinie



 267  Re.  Pt.  of  Order

 {Shri  C.  M.  Stephen)

 Minister  ang  the  Home  Minister  in  his
 Official  capacity  and  asking  for  the
 Tesignation  must  be  placed  on  the
 Table  of  the  House.  With  respect
 to  that  you  gave  your  ruling  that  the
 ex-Ministers  cannot  be  compelled  to
 make  a  statement,  that  means,  with
 respect  to  the  other  two  demands,  you
 have  not  overruled  those  demands,
 which  means,  according  to  me,  you
 may  agree  to  disagree—those  demands
 of  mine  have  been  accepteq  by  you.
 Three  demands  were  put  forward.
 One  was  over-ruled  ang  the  others
 remaining  not  over-ruled  means  that
 those  two  demands  have  been  accep-
 ted  by  you.  Two  questions  are  there.
 You  raised  two  questions.  how  it  be-
 comes  a  point  of  order  and  secondly
 as  a  point  of  order  how  it  ig  valid.  It
 becomes  a  point  of  order  because  this
 is  the  only  time  I  have  got  to  raise  it.
 My  contention  is,  the  statement  by
 the  Prime  Minister,  if  at  all,  must  be
 made  now  between  the  question  hour
 and  the  next  item.  Conventions  will
 show  that  whenever  the  Prime  Minis-
 ter  makes  a  statement,  he  makes  a
 statement  immediately  after  the  ques-
 tion  hour.  Introduction  of  ministers
 takes  place  jmmediately  after  the
 question  hour.  If  introduction  of
 ministers  takes  place  immediately
 after  the  question  hour,  the  announce-
 ment  of  the  quitting  of  the  ministers
 also  has  got  to  take  place  immediately
 after  the  question  hour.  Therefore,  I
 atm  raising  this  on  the  basis  that  in
 the  ofder  of  precedence,  the  statement
 by  the  Prime  Minister  has  to  come
 now.  This  is  the  only  occasion  I  can
 raise  it.  That  is  how  it  becomes  a
 Point  of  order.

 I  have  asked  the  Prime  Minister  to
 make  a  statement  under  the  Consti-
 tution.  The  relationship  ig  between

 this  House  and  the  Council  of  Minis-
 ters  led  by  the  Prime  Minister.  If
 the  Council  of  Ministers  is  not  there,
 the  House  does  not  function  at  all.  We
 do-not  know  who  the  Council  of
 Ministers  today  are.  I  made  the  point,
 thig  House  juridically  does  not  know
 who  the  Council  of  Ministers  are  and
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 the  Prime  Minister  is  ultimately  ans-
 werable  to  this  House.  When  a  mem-
 ber  demands  that  the  Prime  Minis-
 ter  should  come  and  tell  us  who  his
 Council  of  Ministers  are,  the  question
 is  whether  the  Prime  Minister  must
 tell  ug  or  not.  Ig  a  minister  has
 quitted,  the  question  is  whether  he
 should  answer  us  as  to  why  he  has
 quitted.  With  whom  am  I  to  deal,  I
 do  not  know.  That  is  being  evaded.
 If  the  Council  of  Ministers  in  the  full
 knowledge  of  the  House  does  not  func-
 tion,  it  amounts  to  a  break-down  of
 the  Constitution,  because  the  adminis-
 tration  does  not  function.  The  Pre-
 sident  can  function  only  on  the  advice
 of  the  Council  of  Ministers,  The  Coun-
 cil  of  Ministers  are  answerable  to  the
 House.  We  do  not  know  who  _  the
 Council  of  Ministers  are.  We  make
 the  demands,  “You  tell  ug  who  the
 Council  of  Ministers  are’.  The  Prime
 Minister  does  not  make  the  demand.
 Therefore,  the  question  is  one  of  very
 fundamental  importance.  If  the  minis-
 ters  have  resigned,  this  Hottse  must
 know  how.  It  has  got  to  be  explain-
 ed.  It  is  in  that  context  that  I]  say,
 “You  will  not  be  able  to  tell  us  who
 the  Council  of  Ministers  are  and  how
 they  have  left  unless  you  place  on  the
 Table  of  the  House  all  the  letters
 which  are  covered  by  this  whole  cor-
 respondence”.  Otherwise,  we  cannot
 proceed.  The  House  cannot  proceed.

 Before  I  close,  I  want  to  make  one
 more  statement.  The  position  now  to-
 day  before  you  is,  I  submit,  you  can-
 not  interpret  the  ruling  you  have
 given.  You  can  give  a  ruling.  Once
 given,  a  ruling  is  a  ruling  and  it  can
 be  interpreted  only  by  the  House.  The
 tuling  given  by  you  is  that
 ex-Ministers  need  not  make  a
 statement.  My  interpretation  of
 the  ruling  that  you  have  ruled
 that  the  Prime  Minister  must
 make  a  statement  and  must  pro-
 duce  the  letters.  This  is  your  rul-
 ing.  J  repeat  you  have  no  jurisdiction
 to  interpret  the  ruling.  This  House
 alone  has  the  power  to  interpret  the
 ruling.  Going  by  the  ruling,  the
 Prime  Minister  hag  to  make  a  state-
 ment  and  produce  the  letters  before
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 the  House.  Otherwise,  it  must  be
 deemed  that  the  Constitution  has  bro-
 ken  .down,  there  is  no  Council  of  Mi-
 nisters  functioning  and  the  House
 comes  to  a  standstill.  This  is  the
 point  of  order  ]  raise.  Therefore,  this
 is  a  point  of  order  and  as  a  point  of
 order  it  is  sustainable  in  essence.  In
 both  these  senses  it  has  got  to  be
 approached.  I  will  appeal  to  you  to
 hold  over  the  functioning  of  the  House
 until  the  Prime  Minister  is  called.
 One  word  more  and  I  have  done.  I
 Submit  that  if  the  letters  are  not  pro-
 duced  today,  I  suspect  the  letters  will
 be  tampered  with  and  will  be  replaced.
 Therefore,  the  letters  must  be  produc-
 ed  today.  Otherwise,  manipulation
 will  take  place.  They  are  meeting
 together  and  confabulating  and  new
 letters  may  come.  That  must  not  hap-
 pen.  (Interruptions).

 SHRI  KRISHAN  KANT  (Chandi-
 garh):  I  would  like  to  know  whether
 you  are  giving  a  ruling  on  that  or  you
 would  like  to  hear  us.

 MR.  SPEAKER:  I  am  giving  a  rul-
 ing  only.  I  must  dispose  of  it.  On
 that  point  of  order  there  is  no  debate
 allowed.

 Mr.  Stephen  has  raised  a  point  of
 order  contending  that  my  ruling  of
 day  before  yesterday  has  allowed  his
 derr-and  for  the  making  of  a  statement
 by  the  Prime  Minister  and  for  pro-
 ducing  the  correspondence  that  passed
 between  Shri  Charan  Singh  ang  the
 Prime  Minister.  On  Monday  (7th),
 I  merely  permitted  Mr.  Stephen  to
 make  an  enquiry  or  demand  _  under
 Rule  199,

 SHRI  JYOTIRMOY  BOSU:  That
 igs  quite  outside  the  scope  of  that.
 (Interruptions).

 MR.  SPEAKER:  Rule  99  merely
 confines  itself  to  making  of  a  state-
 ment  by  a  Minister  who  has  resigned.

 ‘It  does  not  cover  any  other  thing.  If
 Mr.  Stephen  had  made  any  other  de-
 mands  excepting  those  falling  within
 Rule  199,  those  qemands  were  imper-

 missible  under  Rule  199.  Therefore,
 I  confined  my  order  only  to  the  mate-
 rial  relevant  for  the  purpose  of  Rule
 199.  My  order  does  not  deal  with  it,
 nor  could  it  deal  with  his  other  two
 demands.  Therefore,  I  do  not  think
 that  order  has  given  rise  to  the  point
 of  order  raised  by  Mr.  Stephen.  Fur-
 ther,  the  contention  raised  by  Mr.  Ste-
 phen  is  completely  barred  by  sub-rule
 (2)  of  Rule  376.  Hence  the-  point
 raised  is  overruled.  (Interruptions)

 Mr.  Sathe  on  a  point  of  order  raised
 a  contention  that  in  the  arrangement
 of  business  J  should  have  given  pre-
 ference  to  his  various  motions  whici,
 he  says,  he  hag  submitted  to  the  Sec-
 retary.  The  matter  is  under  my  con-
 sideration  and  therefore.  at  present
 no  point  of  order  arises.  (Interrup-
 tions).

 4.4  hrs.

 RE.  QUESTION  OF  PRIVILEGE

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Sir,  this  is  in  respect  of  Direc-
 tion  No.  2  (vi)  regarding  the  question
 of  breach  of  privilege.  I  am  not  go-
 ing  into  the  subject  matter  of  the
 question  of  privilege  for  which  I  have
 given  notice  under  Rule  222.

 There  is  a  precedent  in  this  House.
 Earlier  the  Speaker  had  given  ruling
 on  a  privilege  motion  moved  by  hon.
 Member,  Shri  Gauri  Shankar  Rai.  It
 was  never  even  discussed.  Straight-
 away  it  was  sent  to  the  Privileges
 Committee.  But  here  also  this  is  on
 the  same  pattern.  In  Mr.  Shakdher’s
 book,  it  is  clearly  stated  on  page  238:

 “It  is  a  breach  of  privilege  and
 ‘contempt  of  the  House  to  make
 speeches,  or  to  print  or  publish  any
 libels  reflecting  on.  the  character  or
 proceedings  of  the  House  or  its  com-
 mittees,  or  on  any  Member  of  the



 {Shri  Vayalar  Ravi]

 House  for  or  relating  to  his  chrrac-
 ter  or  conduct  as  a  Member  of  Par-
 liament.”

 So  my  privilege  motion  is  against  at-
 tributing  motives  gnd  questioning  the
 character  of  Mr.  K.  ए,  Unnikrishnan,
 an  hon.  Member  of  this  House  by  the
 former  Home  Minister  and  Member  of
 this  House,  Shri  Charan  Singh.  Ag  I
 pointed  out  earlier,  he  can  very  well
 resort,  under  rule  357,  to  make  a  per-
 g90nal  observation,  in  respect  of  what-
 ever  observation  was  made  by  Mr.
 Unnikrishnan.  But  here,  Mr.  Charan
 Singh  never  denied  the  charge....
 (Interruptions).

 MR.  SPEAKER:  It  ig  a  well-estab-
 lished  convention  and  an  accepted
 thing  that  when  a  privilege  motion  is
 against  a  sitting  Member  of  the  House,
 we  call  for  the  comments  of  the  ait-

 ting  Member  before  we  decide.  In  the
 matter  of  a  sitting  Member,  it  is  a
 well-established  convention,  that  we
 call  for  his  comments.

 SHRI  K.  LAKKAPPA  (Tumkur):
 You  call  him  here.  Let  him  explain.

 MR,  SPEAKER:  I  have  said  in  the
 beginning  that  all  advice  should  be
 given  outside  the  House.  Anyway,  it
 ia  a  well-established  convention.  I
 have  called  for  the  commentg  of  the
 Member;  and  the  matter  will  be  decid-
 ed  thereafter.  (Interruptions).

 After  hearing,  i.e.,  if  necessary.

 SHRI  VAYALAR  RAVI:  It  is  a
 very  serious  matter.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  I  am  on  a  point  of  order,
 under  rule  357,  relating  to  the  privi-
 lege  issue  raised  by  Mr,  Vayalar  Ravi.
 There  is  scope,  under  the  rules,  for
 making  a  personal  explanation  by  any
 Member,  if  any  complaint  about  him,
 or  againg,  him,  ig  made.  But  in  this
 case,  the  Member  hag  committed  the
 effrontery  of  going  outside  the  precin-
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 cts  of  the  House  and  making  a:  state-
 ment  to  the  Press.  It  ig  a  most  serious
 matter.

 MR.  SPEAKER:  That  ig  why  I  have
 called  for  his  comments.

 SHR]  SAUGATA  ROY:  You  can
 call  Mr.  Charan  Singh;  you  can  re-
 primand  him.  You  can  call  for  an
 explanation.  You  can  immediately
 give  a  ruling  on  that  matter.

 MR.  SPEAKER:  No,  no.

 SHRI  SAUGATA  ROY:  He  is  cal-
 ling  it  ‘motivated’.

 MR.  SPEAKER:  That  is  why  I
 have  called  for  comments.

 SHRI  K.  P.  UNNIKRISHNAN  (Ba-
 dagara):  Will  you  allow  8  clarifica-
 tion  from  me?  I  am  the  aggrieved  per-
 son  in  the  Motion,  given  by  my  friend.
 I  have  also  given  a  notice.

 MR.  SPEAKER:  Yes;  you  have  also
 given  a  notice.

 SHRI  K.  P.  UNNIKRISHNAN:  Wuen
 Mr.  Stephen  was  speaking  the  other
 day,  I  had  put  a  pointed  question—
 whether  his  leader,  Mrs.  Gandhi  was
 sending  her  emissary  Chaudhri  Bassi
 Lal  to  Chaudhri  Charan  Singh.  [I
 had  said  only  thig  much.  He  also
 approvingly  replied  that  he  Wag  seeing
 other  persons  also.  This  is  what  hap-
 pened.  Chaudhrj  Charan  Singh  nas
 neither  denieg  it,  nor  has  he  said  any-
 thing.  But  at  the  same  time,  he  has
 chosen  to  cast  aspersions.  So,  I  am
 an  aggrieved  party.

 MR  SPEAKER:  |  have  called  for
 his  comments.

 SHRI  K.  P.  UNNIKRISHNAN:  80,
 you  must  take  it  as  a  very  serious
 Matter.

 MR.  SPEAKER:  Undoubtedly.

 SHRI  K.  ह  UNNIKRISHNAN:  I
 hope  you  wil]  give  Me  an  appropriate
 opportumity.
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 RE.  ADJOURNMENT  MOTION—
 Contd,

 x
 SHR]  JYOTIRMOY  BOSU:  My

 point  of  order  arises  out  of  an  obser-
 vation  that  fell  from  your  mouth  this
 r.orning.  Thig  is  in  connection  with
 the  adjournment  motion  that  I  have
 given,  concerning  the  death  of  Shr
 Krishan  Chand,  ex-Lt.  Governor  of
 Delhi.  Although  it  is  now  more  than
 a  week,  his  wrist  watch  and  the  pair
 of  glasses  have  still  remained  untrac-
 ed;  from  the  well  where  he  was—he
 jumped  in,  as  it  has  come  to  Us  all.
 There  is  no  injury  to  his  body  and
 there  are  several  other  things.  I  am
 not  going  into  those  things.  You  made
 an  observation  that  the  matter  is  be-
 ing  enquired  into;  and,  therefore,  you
 have  withheld  your  permission.  I  am
 drawing  your  attention  to  rule  41(2),
 sub-rule  (xxi)  which  says:

 “it  shall  not  ordinarily  ask  for
 information  on  matters  which  ४7९
 under  consideration  of  a  Parliarr.en-
 tary  Committee....”

 and  to  rule  41(2)  sub-rule  (xxii)
 which  says:

 “it  shall  not  ordinarily  ask  about
 matters  pending  before  any  statu-
 tory  tribunal  or  statutory  authority
 performing  any  judicial  or  quasi-
 judicia]  functions  or  any  cOmmission
 or  court  of  enquiry  appointed  to  en-
 quire  into,  or  investigate,  any  mat-
 ter  but  may  refer  to  matters  con-
 cerned  with  procedure  or  subject  or
 stage  of  enquiry,  if  it  ig  not  likely

 to  prejudice  the  consideration  of  the
 matter  by  the  tribunal  or  commis-
 sion  or  court  of  enquiry.”

 This  matter  is  only  under  investi-
 gation  by  the  Police.  Therefore,  this
 House  has  every  right  to  enquire,  dis-
 cuss  and  debate  on  this  happening,  be-
 cause  now  even  a  section  of  the  Police
 force,  and  many  of  us,  are  strongly
 of  the  opinion—and  we  have  a  serious
 apprehension—that  this  person  has
 been  murdered  because  he  hag  reveal-
 ed  his  desire  that  he  will  make  a  clean
 breast  of  all  that  bed  happened  dur-
 ing  the  Emergency.  That  is  why  he
 has  been  done  away  with,  by  those
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 who  ere  responsible  for....  (Interrup-
 tions).  This  has  gone  to  the  Crime
 Branch.  I  would  like  to  request  you
 to  reconsider  the  decision,  since  this
 is  a  very  gerious  matter.  You  can
 take  the  sense  of  the  House.  This  mat-
 ter  should  come  up  to  the  House.  To
 morrow  I  will  again  give  notice  and
 I  would  ré€quest  you  to  accept  my
 notice,

 MR.  SPEAKER:  Rule  41,  on  which
 Shri  Bosu  relied  upon,  relates  to  :he
 admission  of  questions;  it  hag  nothing
 tg  do  with  the  admission  of  adjourn-
 ment  motions.

 SHRI  JYOTIRMOY  BOSU:  It  is  a
 serious  matter.

 MR.  SPEAKER:  Of  course,  it  is  a
 serious  matter.  In  the  matter  of  ad-
 journment  motions,  I  always  take  the
 most  serious  view  of  the  matter.  As
 the  enquiry  is  going  on,  it  will  not  be
 proper  to  interfere  at  this  stage.  There-

 fore,  my  ruling  stands.

 SHRI  JYOTIRMOY  BOSU:  I  pro-
 test.  Under  what  rule?

 MR.  SPEAKER:  It  is  no  good  pro-
 testing.

 SHRI  JYOTIRMOY  BOSU:  Can  you
 show  me  in  the  rule  book  any  provi-
 sion  that  authorises  you  to  give  such
 a  ruling?

 MR.  SPEAKER:  I  have  heard  you.
 You  must  accept  the  ruling  of  the
 Chair.

 RE.  POINT  OF  ORDER—Contd.

 थी  कंजर  लाल  गुप्त  :  प्रध्यक्ष  महोदय,
 मेरा  प्वाएंट  श्राफ  भझाडेर,  लीडर  आफ

 दि  झ्रषोजिशन  ने  जो  प्थाएंट  झ्राफ

 झाड र  उठाया  था,  खास  तौर  से  शिस्ट

 सम्डे  ने  जो

 ि

 fe  WTS  अाइर  उठाया  था,

 उस  के  संचंधे  में  ।  सिस्टर  साठ  ने

 झपना  प्वॉइंट  झाफे  झार्डर  उठाते  समय
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 i  श्री  कंवर  लाल  गुप्त]

 बहुत  सारे  एलीगेशंस  प्राइम  मिनिस्टर  पर

 लगाए  और  आपके  बारे  में  भी  कहा

 MR.  SPEAKER:  I  have  already  de-
 .  cided  it,

 SHRI  KANWAR  LAL  GUPTA:
 Kindly  listen  to  me.  Give  me  two
 minutes.  I  will  not  take  more  than
 two  minutes.  A  defamatory  _  state-
 ment....

 MR.  SPEAKER:  I  have  expunged
 al]  those  remarks.

 SHRI  VASANT  SATHE:  I  have  not
 rmade  any  allegations  against  you,  I

 have  not  made  any  allegations  against
 the  Prime  Minister.  All  I  have  said

 was  that  Shri  Charan  Singh  has  made
 certain  allegations.

 MR.  SPEAKER:  You  are  trying  to
 “bring  in  what  I  have  expunged  from

 the  records.  Your  submission  will
 bring  in  what  I  have  expunged,  all
 the  derogatory  remarks,  either  from
 one  side  or  the  other  side.

 SHRI  KANWAR  LAL  GUPTA:  Now
 _J  will  come  to  Shri  Stephen.

 SHRI  VASANT  SATHE:  Sir,  how
 do  you  gay  you  have  expunged  the  re-
 marks  which  I  have  made?

 MR.  SPEAKER:  I  have  never  said
 that.  I  have  expunged  all  derogatory
 ‘remarks.  That  is  all  what  I  have
 -gaid.  If  there  is  any  derogatory  re-
 mark,  it  has  been  expunged.  If  you
 have  rade  any  derogatory  remark,  it
 has  been  expunged.

 SHRI  VASANT  SATHE:  Sir,  he  has
 said  I  made  derogatory  remarks,  and
 you  said  they  have  been  expunged.

 ‘This  will  mean  that  I  had:  made  dero-
 ‘gatory  remarks,

 MR.  SPEAKER:  Please  read_  the
 proceedings.

 SHRI  VASANT  SATHE:  I  have  not
 ‘made  any.  derogatory  remarks.  All  I
 -Said  wag  that  Shri  Charan  Singh....
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 MR.  SPEAKER:  No,  I  am  not  al-
 lowing  it.  I  have  not  allowed  you.

 SHRI  VASANT  SATHE:  You  have
 Said  you  have  expunged  the  remarks
 I  have  made.

 MR.  SPEAKER:  Whatever  deroga-
 tory  remarks  have  been  made  by  any
 Member  of  the  House,  I  have  not  said
 who,  they  have  been  expunged.

 SHRI  VASANT
 about  me?

 SATHE:  What

 MR.  SPEAKER:  That  is  what  I  have
 said.

 SHRI  VASANT  SATHE:  His  _  re-
 mark  was  that  I  have  made  deroga-
 tory  remarks  and  you  said  they  have
 been  expunged.

 MR.  SPEAKER:  If  he  has  made  any
 derogatory  remarks,  I  will  look  into
 it.

 SHRI  VASANT  SATHE:  This  _  is
 not  something  which  you  do  not  know.
 Shri  Kanwar  Lal  Gupta  in  terms  said
 that  Shri  Sathe  has  made  derogatory
 remarks.  That  remark  must  be  ex-
 punged.

 MR.  SPEAKER:  Yes.

 SHRI  KANWAR  LAL  GUPTA:  How
 can  you  expunge  it?  I¢  you  expunge
 it....

 MR.  SPEAKER:  Mr.  Sathe  by  him-
 self  did  not  make  any  remarks  at  all.
 He  quoted  some  remarks  of  somebody
 else.  Even  that  has  been  expunged.

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 he  has  said....

 MR.  SPEAKER:  Please  read  _  the
 proceedings;  it  is  not  there.

 SHRI  KANWAR  LAL  GUPTA:
 You  should  ensure  that  all  the  defa-
 matory  remarks,  if  any,  will  be  ex-
 punged.

 MR.  SPEAKER:  Including  anyone
 hy  you.
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 SHRI  VASANT  SATHE:  It  is  not
 a  presumption.  Sir,  all  defamatory
 remarks  he  ig  making  also  must  be
 expunged.  He  must  also  be  expung-
 ed.

 SHRI  KANWAR  LAL  GUPTA:
 Shri  Stephen  just  two  minutes  before
 has  said  that  he  has  got  every  doubt
 that  the  correspondence  would  be  re-
 placed  and  will  be  changed.  This  is
 unparliamentary.  He  ig  seeing  the
 mirror  of  hig  own  President.

 MR.  SPEAKER:  This  is  not  a  point
 of  order.  There  is  no  point  of  order.

 tt  कंवर  लाल  गुप्त  :  डिफामेटरी

 'रिमाकंम  उन्होंने  किए  हैं  क्या  इंदिरा

 गांधी  का  मुंह  वह  देख  रहे  हैं?

 फ््सी  भी  प्रधान  मंत्रों  के  बारे  में  यह

 कहना  कि  वह

 MR.  SPEAKER:  What  is  this  at-
 tempt  to  hold  up  the  proceedings?  ३
 expect  some  co-operation  from:  hon.
 Members.  I  have  definitely  said  that
 so  far  Mr.  Sathe  is  concerned,  I  have
 gone  through  the  proceedings.  He
 merely  quoted  somebody,  even  that
 has  been  expunged.

 SHRI  VASANT  SATHE:  Why?

 MR.  SPEAKER:  Because  it  implied
 something.

 SHRI  VASANT  SATHE:  Why  have
 you  expunged  something  which  I  quo-
 ted?  Are  you  going  to  expunge  his
 public  statement,  the  written  state-
 ment  of  resignation  of  Raj  Narain?
 Then,  what  are  you  expunging?  Don’t
 try  to  push  something  under  the  car-
 pet.  Because  you  try  to  hide  it  by
 way  of  expunction,  will  the  world  not
 know?

 SHRI  kK.  LAKKAPPA  (Tumkur):
 With  your  permission,  I  would  like  to
 say  that  under  rule  377  and  also  call-
 ing  attention,  I  have  given  notice  of
 the  R.S.S.  people  being....**

 MR.  SPEAKER:  Don’t  record.

 Papers  laid  '27

 SHRI  C.  M.  STEPHEN:  Unfortu-
 nately,  on  the  point  [  raised  you  have
 not  given  a  ruling.

 MR.  SPEAKER:  I  have  given  my
 ruling.  If  you  are  not  satisfied...

 SHRI  C.  M.  STEPHEN:  The  sub- stantive  point  I  raised  is  that  under
 the  Constitution  the  Prime  Minister must  make  a  statement.

 MR.  SPEAKER:  That  does  not
 arise.  '

 SHRI  C.  M.  STEPHEN:  You  kindly
 listen  to  me.

 MR.  SPEAKER:  I  have  listened  to
 you  completely.  I  have  not  called
 you.  I  have  given  my  ruling.  You
 have  also  a  responsibility  to  co-ope-
 rate  with  me.

 SHRI  C.  M.
 Article  75

 STEPHEN:  Under

 MR.  SPEAKER:  That  is  not  the
 proceeding  before  the  House  today.
 Therefore,  J  am  not  allowing  you.
 Please  co-operate.

 SHRI  C.  M.  STEPHEN:  I  may
 have  to  raise  it  again  tomorrow.  You
 give  a  ruling  on  this.

 MR.  SPEAKER:  Not  today.

 4.29  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NavaAL  CEREMONIAL  CONDITIONS  OF
 SERVICE  AND  MISCELLANEOUS  (AMEND-

 MENT)  REGULATIONS,  1978.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SINGH):  On  behalf

 of  Shri  Jagjivan  Ram,  |  beg  to  lay
 on  the  Table  a  copy  of  the  Naval
 Ceremonial  Conditions  of  Service  and
 Miscellaneous  (Amendment)  Regula-
 tions,  978  (Hindi  and  English  ver-
 Bions),  published  in  Notification  No.
 S.R.O.  83  in  Gazette  of  India  dated

 ~

 **Not  recorded.
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 the  l7th  June,  978  under  section  85
 of  the  Navy  Act,  ‘1957.  [Placed  in
 Library.  See  No.  LT-2389/78]

 REPporT  OF  COMMITTEE  FOR  DRAFTING
 LEGISLATION  FOR  SMALL-SCALE  INDUS-

 TRIES

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  I

 beg  to  lay  on  the  Table  a  copy  of  the
 Report  (Hindi  and  English  versions)
 of  the  Committee  for  drafting  Legis-
 lation  for  Small  Scale  Industries—
 August,  1972.  [Placed  in  Library.  See
 No.  LT-2390/78).

 AGREEMENT  BETWEEN  CENTRAL  GOVERN-
 MENT  AND  GOVERNMENT  OF  MADHYA
 PRADESH  re.  NATIONAL  HIGHWaAyYs  AND

 REVIEW  AND  REPORT  OF  DREDGING
 CORPORATION  OF  INDIA

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  I  beg  to  lay  on  the
 Table:—

 (l)  A  ९८097  of  the  Agreement
 dated  the  3lst  March,  978  (Hindi
 and  English  version)  entered  jnto
 between  the  Central  Government
 and  the  Government  of  the  State
 of  Madhya  Pradesh  in  respect  of
 the  development  and  maintenance

 or  road  links  of  National  Highways
 situated  in  the  State  of  Madhya
 Pradesh,  under  section  0  of  the
 National  Highways  Act,  1956.  [Plac-
 ed  in  Library.  See  No.  LT-239/78].

 (2)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section
 €l9A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Dredging
 Corporation  of  India  Limited  New
 Delhi  for  the  year  1976-77.

 (ii)  Annual  Report  of  the  Dread-
 ging  Corporation  of  India  Limited,
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 New  Delhi,  for  the  year  1976-77
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comp-
 troller  and  Auditor  General  there-
 on.

 [Placed  in  Library.
 2392/78].

 See  No.  LT-

 Notifications  under  Delhi  Police
 Ordinance,  and  under  Central  Indus-
 trial  Security  Force  Act.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  I
 beg  to  lay  on  the  Table:—

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  7  of  the
 Delhi  Police  Ordinance,  978:—

 (i)  S.  0.  422(E)  published  in
 Gazette  of  India  dated  the  lst
 July,  978  regarding  certain  pow-
 ers  of  the  Commissioner  of  Police
 in  relation  to  Delhi.

 {ii}  8.  0.  423(E)  published  in
 Gazette  of  India  dated  the  lst
 July,  978  regarding  certain
 powers  of  the  Police  Officers  in  re-
 lation  to  the  areas  in  Delhi.

 [Placed  in  Library.  See  No.  LT-
 2393/78.)

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  22  of  the  Central  Industriak
 Security  Force  Act,  968:—

 (i)  The  Central  Industrial  Sec-
 urity  Force  (Amendment)  Rules,
 978  published  in  Notification  No.
 G.S.R.  697  in  Gazette  of  India
 dated  the  3rd  June,  1978.

 (ii)  The  Centra]  Industrial  Se-
 curity  Force  (Second  Amend-
 ment)  Rules,  1978,  published  in
 Notification  No.  S.  0.  3648  in
 Gazette  of  India  dated  the  ३009
 June,  1978.

 [Placed  in  Library.  See  No.  LT-
 2394/78.)
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 NOTIFICATIONS  UNDER  ALL-INDIA  SER-
 vices  Act

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  Notifications  (Hindi  and  English
 versions)  under  sub-section  (2)  of
 section  98  of  the  All  India  Services
 Act,  95l:—  का

 (l)  The  Indian  Forest  Service
 (Appointment  by  Promotion)  Amen-
 dment  Regulations,  1977,  published
 in  Notification  No,  G.S.R.  584  in
 Gazette  of  India  dated  the  6th  May,
 1978.

 (2)  The  Indian  Forest  Service
 (Pay)  Third  Amendment  Rules,
 1978,  published  in  Notification  No.
 G.S.R.  696  in  Gazette  of  India  dated
 the  3rd  June,  1978.

 (3)  The  Indian  Administrative
 Service  (Appointment  by  Promo-
 tion)  Amendment  Regulations,  1978,
 published  in  Notification  No.
 G.S.R.  730  in  Gazette  of  India  dat-
 ed  the  0th  June,  1978.

 (4)  The  All  India  Services  (Dis-
 cipline  and  Appeal)  Amendment
 Rules,  1978  published  in  Notifica-
 tion  No.  G.S.R.  753  in  Gazette  of
 India  dated  the  17th  June,  978

 (5)  The  Indian  Adminisrative
 Service  (Appointment  by  Promo-
 tion)  Second  Amendment  Regula-
 tions,  1978,  published  in  Notifica-
 tion  No.  G.S.R.  755  in  Gazette  cf
 India  dated  the  l7th  June,  1978.

 (6)  The  Indian  Police  Service  (Ap-
 pointment  by  Promotion)  Amend-
 ment  Regulations,  978  published
 in  Notification  No.  G.S.R.  756  in
 Gazette  of  India  dated  the  17th
 June  1978.

 (7)  The  Indian  Forest  Service

 (Appointment
 by

 Promotion)  Se-
 cond  Amendmen  Regulations,  1978
 published  ip  N

 ye  pe
 ny  No.  G&.R

 957  in
 a

 India  dated  1ith
 dune,  4
 [Placed  ia  Library.  See  No.  LT-

 9905/98:)  ee  GRR
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 NOTIFICATION  UNDER  CENTRAL  EXCISA
 AND  SALT  ACT  AND  UNDER  SMUGGLERS
 AND  FOREIGN  EXCHAN@E_MANIPULATORS

 (FORFEITURE  OF  PROPERTY)  ACT.

 THE  MINISTER  OR  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table—  eae,  £2

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  38  of  the
 Central  Excises  and  Salt  Act,  944:—

 (i)  The  Central  Excise  (Tenth
 Amendment)  Rules,  1978,  publish-
 ed  in  Notification  No.  G.S.R.  332
 (E)  in  Gazette  of  India  dated  the
 22nd  June,  1978.

 (ii)  The  Central  Excise  (Ele-
 venth  Amendment)  Rules,  1978,
 published  in  Notification  No.
 G.S.R.  855(E)  in  Gazette  of
 India  dated  the  4th  July,  1978.

 (Placed  in  Library.  See  No.  LT-
 2396/78.)

 (2)  A  copy  of  the  Smugglers  and
 Foreign  Exchange  Manipulators
 Appellate  Tribunal  for  Forfeited
 Property)  Rules,  977  (Hindi  and
 English  versions)  publisheq  in
 Notification  No.  S.O.  79(E)  in
 Gazette  of  India  dated  the  l8th
 February,  977  together  with  a  cor-
 rigendum  thereto  published  in  Noti-
 fication  No.  S.O.  250(E)  (English
 version)  and  S.0.  25l(E)  (Hindi
 version)  under  sub-section  (3)  of
 section  26  of  the  Smugglers  and
 Foreign  Exchange  Manipulators
 (Forfeiture  of  Property)  Act,  976
 [Placed  in  Library.  See  No.  LT-

 2397/78.)

 SHEI  8,  P.  MANDAL  (Madhepura)
 rose—

 MR  SPEAKER  On  what  point
 -afe  you  rising?

 SHRI  B.  P.  MANDAL:  I  want  to
 submit  only  one  thing.  When  all  the

 Members  are  equal,  when  the  rule

 cleatly
 gays  that  points  of  order  will

 be  raised  on  something  that  is.  going
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 On,  how  is  it  that  one  Member  has
 been  alowed  to  take  two  hours  of
 the  time  of  the  House?

 MR,  SPEAKER:  This  is  not  a  point
 of  order.  Another  Member  is  now
 taking  more  time.

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  I  have  written  to  you
 Opn  item  No.  8  of  the  Order  Paper.

 The  Smugglers  and  Foreign  Ex-
 change  Manipujators’  (Forfeiture  of
 Property)  Act,  1976,  was  passed  by
 this  House  in  March,  976  and  it  was
 gazetted  on  25th  June,  1976.  Then
 the  rules  were  made.  Bectuse  this
 is  a  very  important  legislation,  even  at
 that  time,  if  you  go  through  the  de-
 bates  you  will  find,  many  Members
 had  expressed  a  keen  desire  that  this
 should  come  into  force  immediately
 and  that  steps  should  be  taken.
 The  previous  Government  dig  not  do
 it.  I  do  not  want  to  cast  aspersions,
 but  it  is  now  welj  know  as  the  Maruti
 Inquiry  is  going  on,  that  Bakhia  is
 one  of  the  benamidars  of  Maruti.
 Now,  this  is  continuing.  My  allega-
 tion  is  that  this  was  gazetted  on  380
 February,  977  but  the  present  Gov-
 ernment  did  not  also  cansider  it  pro-
 per  to  come  before  the  House  during
 the  last  four  sessions.  Now,  they  have
 come  forward  even  without  offering
 any  explanation  for  the  delay.  This
 is  a  serious  matter.  When  allegations
 have  also  been  made  by  the  former
 Home  Minister  and  many  Members
 belonging  to  his  party  that  there  is  a
 powerful  lobby  even  in  the  present
 Government  associated  with  some
 Rew  smugglers  or  old  smugglers,  it  is
 very  important  that  you  should  call
 upon  this  Minister  to  give  an  explana-
 tion  and  also  see  that  these  rules  are
 properly  presented.  We  have  been
 urging  repeatedly  from  both  sides  that
 the  delay  should  be  explained.  I
 request  you  to  pull  up  this  Minister.

 MR,  SPEAKER:  Mr.  Minister,  do
 you  have  any  explanation  to  offer?
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 SHRI  ZULFIQUARULLAHB:.  I:  shall
 submit  the  explanation  tomorrow,

 MR.  SPEAKER:  The.  rule.  is  that
 you  should  give  the  explanttion  along
 with  the  papers  that  are  to.  be.  laid.
 Now,  I  am  submitting  it.  before  the:
 Committee.  You  give  your  explanation
 to  the  Committee.

 SHRI  MANORANJAN.  BHAKTA
 (Andaman  and  Nicobar  Islands):  I
 have  given  notice  of  a  calling  gtten-
 tion  because  in  Delhi  three  Junior
 Engineers  are  on  hunger  strike  be-
 fore  the  residence  of  the  Minister  of”
 Works  &  Housing.  He  is  not:  meeting
 them.  This  is  a  very  important  thing.

 MR.  SPEAKER:
 important.

 I  know  what_-is:

 4.32  hrs.

 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC  IMPOR-

 TANCE

 REPORTED  DAMAGE  TO  CROPS  BY  LOCUST
 INVASION

 att  सनोशाम  बागढ़ी  (  मय्रा):  प्रध्यक्ष

 जी,  मैं  अविलम्बनीय  लोक  महत्व  के  निम्न

 विषय  की  झोर  कृषि  ध्रौर  सिंचाई  मंत्री

 का  ध्यान  दिलाता  हूं  पश्रौर  प्रार्थना:

 करता  हूं  कि  वें  इस  बारे  में  एक  यवतथ्य

 द्दः

 “टिडडी  दल  के  हमले  श्रौर  उस  से  देश  में

 फसलों  की  क्षति  के  समाखार  a]

 4.33  hrs.

 (Mr.  Deputy-SretaxrR  in  the  Chair]

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  This
 year  a  few  exotic  locust  swarms  in-.
 vaded  India  from  the  West  fn  the
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 second  week  of  June,  978  and  rapi-
 dly  spread  over  to  the  interior  of
 Gujarat,  Rejasthan  and  Haryana.

 wt  weft  we  बामह़ी  :  प्रष्यक्ष  जो,  मैंने

 हिन्दी  में  दिया  है  भौर  यह  बिलायती  लोग

 खड़े  हो  कर  प्रंप्रेजी  में  बोल  रहे  हैं  ।  भाप

 पंजाबी  में  हो  बोलिये  ।

 SHRI  SURJIT  SINGH  BARNALA:
 This  year  a  few  exotic  locust....

 att  मनी  राम  बा  गड़ी  :  मुझे  सख्त  एतराज

 है  कि  इस  बयान  के  श्रंदर  प्रंग्रेज्ी  को

 बढावा  मिल  रहा  है  जोकि  जाने  वाली

 भाषा  है,  झौर  हिन्दी  जो  प्राने  वाली

 भाषा  है  उसका  प्रपमान  किया  जा

 रहा  है  ।

 (Interruptions)

 st  सुरजोीत  सिह  बरनाला  :  बागड़ो  जी

 के  गुस्सा  होने  के  लिये  कोई  बात  नहीं  थो,

 मैं  बता  देता  हुंकि  इस  साल  बाहर  से

 टिड्डी  दलों  ने  हिन्दुस्तान  पर  हमला  किया

 है  ।  जो  बाहर  से  टिइ्डी  दलों  का  हमला

 हुआ  वह  गुजरात,  राजस्थान  झौर  हरि-

 याणा  के  कुछ  इलाकों  में  हुआ  |  कुछ
 छोटे  दलों  में  टिड्॒डी  दल  £ (-  गये

 ग्रौर  पंजाब  के  कुछ  जिलों  भटिन्डा,

 फरीदकोट  व  फ़िरोज़पुर  में  पहुंच  गये  जून,
 978%  झाखिर  में  ।  यह  जो  टिड्डी

 दलों  की  मृवमेंट  थी,  इसमें  कोई  बढ़ोतरी

 नहीं  हुई  है  बल्कि  कभी  भाई  है
 लेकिन  कई  जगहों  से  ऐसी  इतिला

 मिली  है  जहां  कि  इन्होंने  झंडे  भी  दिये  हैं।

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order-

 please.  Please  fake  your  seat.
 There  is  no  use  of  generating  heat
 on  this.  He  ig  free  to  answer  either
 in  English  or  in  Hindi,  as  he  likes.

 id

 |  But  because  Mr.  Bagri  is  the  questio-

 ner,  he  is  answering  in  Hindi.

 SHRI  SURJIT  SINGH  BARNALA!:
 I  am  answering  in  both  the  langueges.
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 जो  एक्शन  हमने  लिया,  उस के  बारेमें
 भी  बताता  हूं  |  जैसे  ही  फरवरी-मार्ण,
 978  में  एफ०  ए०  झो०  से  इतिलां

 मिली  कि  कुछ  ऐसी  संभांषना  है  कि

 हिन्दुस्तान  में  कुछ  टिड्डी  दल  भा  सकते  हैं,  ,

 हमने  इस  पर  प्रमल  करना  श्रू  किया

 हमने  उन  स्टेट्स  में  जहां  कि  इन  के  झाने

 के  बारे  में  मासूम  हा  था  कि  यहां
 भायेंगे,  वहां  कुछ  इतिला  की  कि  यह
 झफ़ीका  के  कुछ  हिस्सों  से,  जिसको  कि

 हान  झाफ  प्रफोका  कहते  हैं,  सकदी

 पझरेबिया  श्रौर  नार्थ  यमन  में  टिड्डी  दल

 मे  अग्रंड  दिये  हैं  प्रौर  बहुत  बड़ी  तादाद  में

 वहां  से  इन  के  श्राने  की  उम्मीद  है  t  उन

 स्टेट्स  को  हमने  सावधान  क्या  1

 मिनिस्ट्री  भाफ  एग्रीकल्चर  के  आफिसर्स

 की  एक  टीम  धहां  भेजी  गई  |  उसे  लोकस्ट

 घानिग  प्रार्गेनाइड्ेशने  की  तैयारी  की

 वरीफिकेशन  के  लिये  भेजा  गया  कि  वह
 देख  कि  वहां  पर  टिडडी  दल  के  हमल  से  लड़ने
 के  लिये  पैस्टीसाइड्स  ,  व्होकल्स  शौर  दूसरे
 इक्विपमेंट  वर्गरा  एवलेबल  हैं  कि  नहीं  ।

 पाकिस्तान  सरकार  के  साथ  भीः  कांट्रेक्टस

 एस्टैबलिश  किये  गये  क्योंकि  ख्याल  था  फि

 पाकिस्तान  के  इलाके  से  होफर  टिड्डी
 दल  झा  सकता  है  I  उनके  साथ  भी  बात

 चीत  इसलिये  की  गई

 गधनेमेंट  भाफ  इंडिया  के  एक  सीनियर

 ग्राफिसर  अप्रैल,  978  में  एफ०ए०प्रो०

 कमीशन  का  एक  से  शन  झटड  करने  के

 लिये  तेहरान  पहुंचे  ताकि  डेंजर्ट  लोकस्ट

 को  साय  वेस्ट  एशिया  में  ही  रोका  जा

 सकें ।  झफगानिस्तान,  ईरान  झौर  पाकिस्तान

 ने  भी  उस  कान्फरेंस  में  हिस्सा  लिया  #

 एफ०  ए०  झो०  को  कहा  गया  कि  हमें

 सारी  इतिला  देते  रहो  1  हमें  इसिलः
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 (ri  सुरजोत  सिह  दरनाला]

 फैमब्वी  भी  रडी  कि  झमीका  छओर  सऊदी

 अ्रेदिया  में  टिडडी  दल  क्यो  क्या  स्थिति

 है।  हमने  भपको,  झम्बैकोज  को  भो  कहा  कि

 टिड्ब्यों  के  बढ़ते  तथा  प्रन्‍्य  देशों  द्वारा

 उन  पट  कंट्रोल  के  लिये  किये  गये  उपायों

 को  हमें  सूचना  दें  |  हमकी  क्‌  छ  इसिला  बहां
 से  मिली  भी  ऊंड्रोल  अपरेशन्ज  भी

 किये  गये  ।  इसके  ब्यरे में  थोड़ा  में  जोर

 देना  चाहता  हूं  कि-जसे  ही  जून  के  दूसरे

 हफ्ते  में  टिडडी  दल  का  पता  लगा,  उसी  बकत  से

 कंद्रोल  ग्रत्त  रेशन्श  शुरू  कर  दिये  गये-।  लोकस्ट

 वानिंग  झाताइड्ेशन  झोर  जो  राज्य

 इस  से  इफैक्टेड  थे  उन्होंवे  इस  टिड्डो  दल

 के  हमले  को  रोकते  के  लिये  काफो  काम

 किया  ।

 लोकस्ट  वानिंग  झार्वेनाइजेशन  का

 सारा  स्टाफ  जो  कि  छुट्टी  पर  था,
 उत  की  छुट्टी  कैंसल  की  गई  झोर  सब

 को  फिर  से  ज्यादा  से  जथादा  मदद

 हासिल  करने  के  लिये  काम  पर  लगाया

 गया  I

 जैसा  कि  मैंने  पहले  ग्रज॑  किथा  हिन्दु-
 स्वान  और  पाकिस्तान  के  बोच  प्लान्ट

 ब्रोटेकशन  एडवाइजत  के  लेवल  पर  बाई-

 ब्रेंटटल  टाक्स  हुई  ।  उसमें  उन्होंने.  कुछ

 कुंपउला  लिया  है  ।  उन्होंने  कहा  कि
 लाकस्ट  का  हमला  कहां  हो  रहा  है।

 जब  भी  उन्हें  मालूम  ह्प्रा  वह  बतलायेंगे  |

 मैंने  राजस्थान  श्रौर  गुजरात  के

 चोक  भिमिस्टर्ज  को  जबिटिठयां  लिछी  हैं  कि

 इतर  चैकेंब  का  मुकाबला  करने  के

 लिए  सब  रोसोर्सेंड  को  म्राबिलाइज़  किया

 जाने  शौर  इप  में  कंवायतों,  वालस्टेरी  नान-

 अत्फिनल  प्रत्गंकाइडे  तन्‍्ड़  घौर  एश्क्रेशनल

 इम्प्टोटबू क्‍न्‍्ड  को  मदद  ली  जाने,  ताकि

 लोगों  को  इप  बारे  हों  एज्केट  किया

 जाड़े  कि  र्ड्डो  कष्स्को  कीशे  ख़त्म

 fem  जा  सकता  है  |

 JULY.  19,  3978  to  crops  i
 aad

 28  8
 )

 स्ट्रेट  गढ़ढ़ेकंट्त,,  ने.  नोरूपटट  कंट्रोल  के  कास.

 को  को  छिदता  के  कत्  शुर  खिमा  है  |

 इस  बारे-में  शिहडक्ल्ड  बेज्  ऐरियांज  में

 डिस्ट्रिकक.  एडमिनिस्यृहत-  को  सावधान

 कर.  दिवागया  है  ।

 i8-7-78  की  जो  स्थिति  है,  उस

 के  बारेमें  मैं  भज  करूंगा  कि  लोकस्ट्स
 को  भौर  कोई  फ़ेस  मृवेट  दिखर्श  नहीं
 दी  है  ।  लेकिन  ऐसा  पता  कला

 है  कि  उन्होंने  कहीं  रेगिस्तान  में-

 राजस्थान  शौर  गुगनसत  में  किसी

 जश्नह--प्रंडे  दिये  हैं  शौर  वहां  से  नई  टिह्ियां
 पैदा  हो  कर  भला  रही:  हैं।  हम  उन  को

 लॉकेट  करने  भौर  उन्हें  खत्म  करने  की

 कोशिश  कर  रहे  हैं।

 अभी  तक  फ़सल  के  किसी  बहुत  बड़

 नुक्सान  का  पता  नहीं  चला  है

 हरिय्राणा  के  हिसार  जिले  में  महज  चार

 एकड़  नई  काटन  क्राप  को  नुक्सान

 हुआ  है  >टिडियां  उस  कोखा  गई

 हैं  7  यह  कोशिश  की  जा  रहो  है  कि  हर

 तरह  से  उन  की  रोक  थाम  की  जाये

 बोर  काफ़ी  हद  तक  हम  इसमें  काम-

 याब  भी  हुए  हैं।

 श्यो  गी  राम  बागढड़ी  :  उपाध्यक्ष

 महोदय,  कृषि  मंत्री  जी  ने  टिड्डा  दल  के

 बारे  में  जो  जबाब  दिया  है,  उस  से  ऐसा

 मालूम  होता  है  कि  इस  बारे

 में  पूरी  तरह  से  जांच  नहीं  हुई  है,
 जिससे  किसान  को  फ़ायदा  हो  I

 उन्होंने  बताया  है  कि  टिड॒डी  दल,
 किस  तादाद  में  झौर  किस  सिम्त  से

 ष््ाया  और  किस  कर्ह  से  उसको  रोक-
 थाम  कोंगई  ।  न  इस  के  बावजूद

 डिड  दन  हरिपाण।  प्रौर  पंजूब  में

 हो  कया  कर  उससे  बहुत  गुक्सान
 किया  |  सुबाल यह यहं  हैं  ,कि

 जिन  लोगों
 का

 नुक्सान  उन्हें  क्या  मुग्रावज्ञा

 हो  1.  हमारे  ह;  1  पुन
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 है  कि  जब  1कसान  पर  परपात्त  ग्राती  है,
 जब  वह  तबाह  होता  है,  तो  उसका

 इलाज  तलाश  किया  जाता  है  I

 बाढ़  हो,  या  टिड्डी  दल  का  हमला  हो,
 या  किसान  को  भावों  में  लटा  जाता

 हो,  "5ब  वह  तबाह  होता  है,  तो  उस

 की  मातमपूुर्सी  में  ्आांसु  बहाये  आते  हैं,
 लेकिन  पहले  से  इस  तरह  का  इलाज

 नहीं  किया  जाता  हैकि  किसान  को

 बचाया  जाये।

 मंत्री  महोदय  ने  कहा  है  कि  टिड्डी
 दल  राजस्थान  की  तरफ़  से  अ्ाया  हैँ  |

 मैं  यह  जानना  चाहता  हूं  कि  किस  की

 लापरदाही  की  वजह  मे  वह  राजस्थान

 से  हरियाणा  ग्रौर  पंजाब  में  द खिल

 हुआ  t  यह  स्प्व्य  गहीं  है  कि  सिर्फ़

 चार एकड  फ़्ल  का  नक्सान  ह्य  है
 पंजाब  और  हरियाण।  में  बहुत  नुक्सान

 हुआ  है  |  हस्थाणा  ओर  पंभ्ाव  में

 भी  टिट्टियों  ने  उच्च  रखे  हैं।  यह

 ताज्जुब  की  बात  है  कि  टिडुडी  दल

 आया  शरीर  उत्त  ने  चिनवा  जं।  की  तरह
 ब्र्त  रखे  खा,  उस  ने  एक  दाना  भा

 नही  खाया,  ब्रौर  सिफ  हस्थिण।  में
 जार  एक.  फ़्ल  को  खास!  ;  इस

 लिए  मैं  समझता  हूं  कि  मंत्री  महोदय  का
 जबाब  सी  सूचना  पर  आधारित  नहीं
 है  ।  मुझे  मालम  है  कि  टिटड्डियों  ने

 हरियागा,  पंआब.  और  राजन्थान  में
 बच्चे  दियेहैँ  ।  मंत्री  महोदय  ठोस  जवाब

 दें  कि  उस  के  लिए  केन्द्र  क्या  कर  रहा  है  ।

 टिड्डिथों  को  कंट्रोल  करने  के  लिये  केन्द्र

 ने  सफ़  दो  हवाई  जहाज़  भेजे  हैं  श्रौर

 एक  आफ़ितर  की  ड्यूटी  लगाई  है  |

 बहु  भझ्राफ़िसर  कोई  साधू-संत  तो  नहीं

 है  कि  वह  शभ्रकेला  टिड्डी  दल  को

 खत्म  कर  देगा  ।  मैं  समझता  हूं  कि

 केन्द्र  ने  फ्रपने  कर्तव्य  का  पूरी  तरह

 पालन  नहीं  किया  है  |  बाढ़  या  किसी

 झोर  पक्‍्रापत्ति  से  किसान  का  जो  नुक्सान

 तक
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 होता  है,  वह  राष्ट्र  का  नुकसान  है,  शरीर

 राष्ट्र  के नुकसान  की  पृति  रुूरकार  या

 समचे  राष्ट्र  को  करनी  चाहिये  ।

 एक  किसान  वर्ग  या  एक  इलाके  का  किसान:

 नहीं  करेगा  ।  अगर  इस  आधार  को  मान

 कर  चलते  हैं  तो  क्‍या  मंत्री  महोदय
 श्राज  यह  बयान  देंगे  कि  जहां  टिहो
 दल  के  द्वारा  नुक्सान  हुआ  है  उम्म
 की  पूति  होगी  ?

 दूसरे,  जो  श्र्ब  बच्चे  निकले  हैं  वया  उनको

 फोजी  सतह  के  ऊपर  तबाह  करने
 का  काम  किया  जायगा  ?  एक  दो

 हवाई  जहाज  तो  मंत्रियों  बे  दौरे  में  ही
 चले  जाते  हैं।  उस  से  कुछ  होने  घाला

 नहीं  है  इस  के  ऊपर  मंत्री  जी  सफाई  से
 बयान  दें  !

 श्री  सुरजीत  सिह  बरनाला  :  ये  लोकस्ट्स
 कहां  से श्  गईं,  कसि  तरह  से  हिन्दुस्तान
 में  दाखिल  हुई  इसके  बारे  में ते,  मैने

 कुछ  बताया  कि  ये  अपने  देश  में  वैदा

 नहीं  हुई  ?  यहां  से  बत  दूर  हवार्त  श्राफ

 ग्रफ्रोफा  मे  पैदा  हुईं  जहां  पर  आपस

 लड़ाई  लगी  हुई  है  सोमालिया  और

 इधियोपिया  की  ।  वह  आपस  में  लड़ने
 में  लगे  हुए  थे  और  थे  टिट्ठी  वहां  पैदा

 हो  रहा  थीं,  इन  को  वह  संभाल  नहीं  सके  ।

 वहां  से  इन्होंने  इधर  उधर  मार्च  करता  शुरू
 किया  ।  कुछ  यमन  के  हिस्से  में  ञ्  गए,

 कुछ  अरेबिया  में  ञ्  गए।  घहां  भी
 बच्चे  दिए  |  चहां से  इस  तरफ  को  उस  ने
 मार्च  किया  (व्यवधान  )
 नसबन्दी  उनकी  नहीं  हो  सकती  t  ....

 (व्यवधान  )

 भारत  में  कहां  से  शा गई ,  इस  के  बारे

 में  यह  बताया  कि  कुछ  गुजरात में  से  प्राईं,

 कुछ  समुद्र  के ऊपर  से  भी श्राई हैं ।  शब

 कहां  कहां  से  श्रा  गई,  इसका  कूछ  झन्दाज्ञा

 सगाना  मुश्किल  है  क्‍योंकि  हर  जगह
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 [श्री  स्रजोत  सिंह  वरनाला]

 आदमी  मौजूद  नहों  हैं  और  साथ  में

 जो  भारत  का  इलाका  लगा  हुमा  है

 चह  बहुत  बड़ा  डेजटे  एरिया  है,  धहां  पर

 पता  नहीं  लगता  कि  किस  वक्त  झा  गईं,

 कहां  से झरा  गईं,  किस  जगह  से  एन्टर

 हो  गई  ।  कौन  सा  सवा  कहां  से  ञ्

 गया  यह  पता  नहीं  लगाया  जा  सकता।

 लेकिन  यह  इत्तिला  है  कि  गुजरात

 में  से  जा  स्वाम्स  कुछ  ग्राए  थे,  कुछ  वहीं

 फल  गए,  क्‌्ठ  कंट्रोल  हा  गए,  मार

 गए  ।  कुछ  वहां  से  राजस्थान  के  एरिया

 में  आ  गए  झौर  वहां  फल  गए।  वहां

 एक  स्वार्म  से  कई  स्वार्म  बन  गए।  वहां

 से  कुछ  हरयाणा  में  पहुंचे  हैं  ऑर  वहां  से

 पंजाब  के  हिस्से  में  पहुंचे  हैं।

 अब  उन  को  मारने  के  लिए  वह  कहते

 हैं  कि  दो  जहाज  से  काम  नहीं  चलेगा  ।

 लेकिन  ये  महज  जहाज  से  नहीं  मारी

 जातीं  ।  जहाज  का  इस्तेमाल  तब  किया

 जाता  है.  जब  बहुत  बड़ी  तादाद  में

 स्वाम  होते  हैं  और  जहाज  बहुत  लो

 फ्लाइंग  कर  के  उत् के  ऊपर  दवाई  छिड़कते

 हैं  ताउपसे  बहुत  काफी  नुकसान  हो  जाता

 है  या  यह  पता  लग.  जाय  कि  इस

 एरिया  में  जहां  पर  ग्राबादी  नहीं  है,  डेजर्ट

 एरिया  में,  यहां  पर  अंडे  दे  दिए  है  ग्रोर

 उत  से  वहां  पर  बच्चे  पैदा  हो रहे  हैं
 उस  वकत  भी  जहाज  से  छिड़काव  करने

 से  कुछ  फायदा  होजाता  हैं  ।  तोइन

 स्टेटयथ  को  जहां  जहां  जिस  सामान

 को  जहूरत  पड़ी  वह  सामात  हम  ने  भेजा

 है  ।  जेंत  कि  हरियाने  की  बात  वह
 कर  रहे  थे,  हरथाना  में  पावर  डस्टर

 भी  दिए  हैं,  हैंड-डस्टर  भी  दिए  हैं,  हैंड
 श्रापरेटते  और  स्प्रेयसे  भी  उन  को  सप्लाई

 किए  हैं  -  जिस  भी  सामान  को  उनको

 जरूरत  थी  वह  सामान  दिया  है  ।

 इसी  तरह  से  राजस्थान  में  दो  एयर-
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 ऋक्र+ट्स  सेंट्रल  डायरेक्टर  श्राफ  एपग्रिकल्चर

 एविएशन  के  जोधपुर  शौर  जंसलमेर

 एरिया  में  स्प्रेइंग  के  लिए  भेज  हैं  जहां
 कि  झाबादी  बहुत  कम  है  श्रौ८  लोग

 इतने  मुहैया  नहं।  होते  कि  उन  को  कंट्रोल
 कर  सर्के  |  इसी  तरह  गुजरात  में  भी

 जहां  जहां  जरहूरत  पड़ी  पाघर  डस्टर

 श्रौर  बेहिकिल्स  उन  को  दिए  हैं  उन्होंने  छः

 वेहिकिल्स  मांगे  थे,  वह  उन  को  द  दिए  100

 टन  बी०  एच०  सी०  उन  को  दिया  है  ॥

 बी०  एच०  सी०  या  शरीर  जिस  दवा  की  उनको

 जरूरत  पड़ी  घह  उनको  दी  गई  ।  हमारी
 कोशिश  है  कि  जहां  हमें  पता  चल  जाय  कि

 यहां  अंडे  दिए  हैं  शौंर  बच्चे  बदा  हो  रहे  हैं

 वहां  उन  को  फौरन  खत्म  कर  दें  |

 अगर  कोई  ऐसी  इत्तिला  उन  के

 पास  हो  तो  हमें  दें  बड।  खुशी  सझे

 ताकि  हम  उप्षमें  कुछ  सहायता  कर

 सके  ।  उन  को  खत्म  करते  में  ।

 करो  सनो  राम  बागड़ो:  मेने  एक  सवाल

 किया  था  कि  किसान  का  जो  नुकसान  हुषा  है
 उसका  मुझ्रावज्ञा  देंगे  ?  किसान  का

 नुकसान  राष्ट्र  का  नुकसान  है  t  उसका

 मुग्राघजा  घह  देंगे  ?

 श्री  सुरजीत  सिह  बरनाला  :  जो  इत्तिला

 ऑ्राई  थी  स्टेट्स  की  तरफ  से  वह  मैंने  अर्ज  कर

 दी  ।  अभी  हमारे  पास  हरयाने  से  मामूली

 नुकसान  की  इत्तिला  आई  है,  और  कहीं
 से  नहीं  आई  है  |  दूसरो  इत्तिला

 ग्राएणा  तो  उस  के  बारे  में  देखा  जायगा

 श्रो  मनो  राम  बागड़ी  :  श्रष्पक्ष  महोदय,

 यह  बुनियादी  सवाल  है  कि  हिन्दुस्तान
 के  किसान  का नुकसान  राष्ट्र  का  नुक्सान  हैँ
 प्रौर  राष्ट्र  के  स्तर  पर  उसकी  पूर्ति
 की  जायगी  या  सिफ  क्सान  को  ही

 सुगतना  पड़ेगा  ?
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 SHR]  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  This  plague  of  lo-
 cust  is  causing  devastation  in  certain
 parts  of  the  world,  especially  in  Ethio-
 pia,  and  jt  threatens  to  sweep  across
 to  tthe  other  areas,  including  India.

 The  Food  and  Agriculture  Organisa-
 tion  have  admitted  that  this  is  the
 first  stage  of  plague—they  have  des-
 cribed  this  as  ‘plague’.  In  the  Horn

 of  Africa,  50  swarms  of  locusts  were
 apprehended  and  they  are  crossing
 over  to  Arabia,  India  and  Pakistan.
 It  is  the  biggest  locust  invasion  in  5
 years  during  which  period  it
 remained  dormant.  In  Ethiopia  33
 Swarms  are  causing  devastation.  The
 desert  area  that  we  have  here,  espe-
 cially  with  moisture,  is  very  suitable
 for  breeding.  That  is  why  I  am  parti-
 ‘cularly  anxious  that  this  Government
 should  set  up  an  organisation  and
 mobilise  all  the  resources  necessary  to
 prevent  breeding  of  locusts:  otherwise
 they  will  demolish  all  that  we  aave
 been  able  to  create  in  the  last  25  years.

 There  is  a  locust  cycle  each  of  5
 to  7  years  duration.  About  4.000  hec-
 tares  of  cotton  were  devastated  by
 this  in  1962.  Swarms  of  locusts,  con-
 taining  billions  of  locusts  are  located
 in  the  horns  of  Africa.  The  apprehen-
 sion  is  that  5  nationg;  including
 India,  could  become  victims  and,  so,
 immediate  control  is  called  for.
 Somalia  has  already  77  swarms.
 Fourteen  swarms  have  been  sighted
 in  Barmer  and  fifteen  in  Jaisalmer.
 The  swarms  are  said  to  have  entered
 India  both  by  land  and_  through
 sea  routes  and  are  likely  to
 penetrate  deep  into  the  country.
 After  the  rainyseason,  the  situa-
 tion  is  likely  to  become  worse  and  will
 undo  decades  of  hard  work  in  the  field
 of  agriculture.  So,  Government  should
 haul  itself  into  preparedness  to  see,
 firstly,  that  there  is  prevention  and,
 secondly,  there  is  adequate  mechanism
 for  control.  The  General  Insurance
 Corporation  should  also  come  into  the
 Picture  and  insure  the  crop  in  those
 areas  where  thesé  things  are  apore-
 hénded.

 a
 ASADHA  28,  900  (SAKA)  to  crops  by  locusts  294

 (CA)

 The  Desert  Locust  Control  Or-
 ganisation  ig  inadequate  and  is
 adequate  supply  of  pesticides,  vehicles
 and  equipments.  The  single  swarm
 spread  over  an  area  of  400  kilometres
 is  now  threatening  to  settle  over  Nar-
 khana  area.  A  locust  can  lay  200  to
 800  eggs  at  a  time  and  rain-fall  im-
 mensely  helps  breeding.  The  egg  in
 moist  sand  in  the  desert  should  be
 destroyed  at  sight.

 Contacts  should  be  established  with
 the  Government  of  Pakistan  and  other
 neighbouring  affected  countries  for  co-
 ordinating  the  fight.  It  has  not  been
 done  on  proper  lines.

 I  would  like  the  Minister  to  en-
 lighten  us  on  the  following  noints
 The  first  is  whether  a  Joint  Council
 will  be  constituted,  since  this  is  a
 very  serious  menace.

 Again,  in  April  1978,  the  l3th  ses-
 sion  of  the  FAO  Commission  for  Con-
 trolling  Desert  Locust  in  South  East
 Asia  was  held  in  Tehran.  What  was
 the  outcome  and  what  is  the  benefit
 we  have  derived  out  of  it?

 We  would  also  like  to  know  what  is
 the  staff  strength  of  the  Desert  Locust
 Control  Organisation  and  the  Locust
 Warning  Organisation.  If  necessary,
 the  Army,  Para-military  forces,  the
 Air  Force  and  all  available  resources
 should  be  deployed  to  nip  it  in  the  bud.
 We  also  want  students  to  be  mobilis-
 ed  to  fight  this  menace.  Otherwise,  it
 may  bring  devastation  to  certain  parts
 of  the  country.

 We  want  details  of  quantities  of
 pesticides  (Dieldrim.  which  is  manu-
 factured  from  the  exhaust  of  jeep  and
 aircraft),  chemicals,  insecticides,  vehi-
 cles,  equipment  etc.  that  have  so  far
 been  supplied  to  combat  this  menace.

 We  also  want  to  know  what  were
 the  decisions  taken  in  the  bilateral
 talks  between  India  and  Pakistan
 which  took  place  at  the  level  of  Plant
 Protection  Advisers  to  discuss  the  co-
 operation  strategy.  How  much  of  that
 has  been  implemented?

 So  far,  whet  action  has  been  takes
 by  the  Locust  Warning  Organisation



 295  Reported  damage

 [Shri  Jyotirmoy  Bosu]

 which  is  responsible  for  control  at
 locust?  Has  the  work  been  unified  in
 the  Directorate  of  Plant  Protection?

 In  reply  to  Starred  Question  No.
 558  dated  3-4-1978  it  was  stated  tbut
 senior  officers  of  the  Ministry  were  to
 visit  scheduled  desert  locust  areas:  has
 this  been  done?  What  special  steps
 have  been  taken?  Has  any  report  been
 submitted?  If  so,  the  same  should  be
 laid  on  the  Table  of  the  House.

 We  would  also  like  to  know  what
 are  the  Reports  received  from  Indian
 Embassies  in  locust  affected  areas  with
 Tegard  to  breeding  and  movement  cf
 locusts  in  those  areas.

 What  steps  have  been  taken  7९5
 cently  to  streamline  the  information
 and  monetary  system?  Is  the  Govern-
 ment  planning  to  mobilise  the  youth
 and  student  community  to  fight  this
 menace?  And  what  are  the  gnide-
 lines  that  have  been  issued  by  the
 Government?

 It  seems  Government  of  India
 have  been  caught  unprepared  and  they
 are  not  realising  that  years  of  hard
 work  of  the  peasantry  could  be  demo-
 lished  in  no  time  by  the  locust  inva-
 sion.  Once  the  locust  is  air-borne,  it
 is  uncontrollable.  Therefore,  they
 must  be  killed  while  they  are  still  on
 the  ground  in  the  egg  stage  or  in  ‘heir
 infancy.

 A  great  stretch  of  the  world  is  trad‘-
 tionally  vulnerable  to  the  desert
 locust—50  countries  from  the  Atlantic
 coast  to  Afirca  and  to  the  Himalayas,
 This  is  a  serious  danger.

 SHRI  SURJIT  SINGH  BARNALA:
 As  I  have  submitted  earlier,  the  ger-
 Mination  of  these  swarms  took  place
 in  the  desert  area  and  could  not  be
 controlled  due  to  various  reasons.
 There  were  rains  also  in  that  desert
 area  and,  therefore,  it  was  easy  for
 them  to  lay  the  eggs.  It  has  to  hore
 4  hole  in  the  sand  and  then  lay___—  the
 eggs.  <After  some  time,  the  eggs
 Mature  trto  locusts  again.
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 As  soon  as  we  received  intimation
 that  the  locust  swarm  is  heading  to-
 wards  India,  we  started  making  pre-
 parations.  As  has  been  mentioned  hy
 the  hon,  Member  also,  we  did  not  have
 this  menace  in  our  country  for  the  last
 15-16  years.  The  machinery  that  had
 been  organised  earlier  for  Aghting  out
 the  locust  menace  had  become  weak.
 At  least  I  thought  that  they  might  not
 be  in  the  same  tip-top  fashion.  So,  ध डिन्ट
 working  of  the  Locust  Warning
 Organization  was  gone  into  again.  I
 sent  my  officers  to  make  a  checking

 of  the  vehicles  with  them.  They  480
 vehicles  since  long  and  they  were
 operating  in  some  areas,  and  some  of
 them  must  have  gone  out  of  order.
 Some  other  machines  also  must  have
 gone  out  of  order.  A  hasty  checking
 was  made  of  the  appartus  that  was
 being  made  use  of  by  them  and  also
 the  pesticides  and  other  chemicals  re-
 quired  for  this  purpose.  Whenever  any
 deficiency  was  seen,  the  material  was
 made  available.

 It  has  been  asked  that  I  should  say
 something  about  the  Locust  Warning
 Organization,  what  typo  of  organiza-
 tion  is  this.  We  have  the  Directorate
 of  Plant  Protection,  Quarantine  und
 Storage,  which  is  dealing  with  this
 matter.  There  is  the  Director,  Locust
 Control  and  Plant  Protection  Advisor,
 Dr.  8.  N.  Banerjee.  Then,  the  Assistant
 Director,  Locust  Control  is  Dr.  VW.  ्
 Venkatesh.  They  have  141  technical
 personnel,  8  senior  administrative  and
 transport  staff  and  73  general  service
 staff.

 SHRI  JYOTIRMOY  BOSU:  Too  in-
 adequate.

 SHRI  SURJIT  SINGH  BARNAT.X:
 Of  course,  we  feel  that  it  is  not  ade-
 quate.

 Then,  they  have  heavy  vehicles:  47,
 light  vehicles:  91,  in  general  machi-
 nery—power  sprayers:  72,  power
 dusters:  158,  hand  dusters:  8,128,  hand
 and  foot  sprayers  :  48  and  exhaust
 0०226  sprayers  :  18,  Then,  they  have
 some  wireless  sets  and  spray  aircrafts.
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 For  example,  they  have  3  helicopters
 in  public  sector,  8  in  private  sector;
 fixed  wing  32  in  public  sector,  2  in
 private  sector.  Then,  we  have  the
 quantities  of  insecticides  also,  these  are
 mentioned  in  this  long  list.

 We  have  made  necessory  =  artaupge-
 Inents  whereve:  it  was  required.
 have  taken  the  help  of  various  orga-
 nizations  available.  As  has  been  sug-
 gested  by  my  hon.  friend,  we  have  al-
 ready  enlisted  the  support  of  Defence,
 BSF,  Communications  etc.  These  Ferae
 partments  have  been  asked  to  assist
 us  wherever  that  is  required.  There
 are  some  areas,  where  there  is  abso-
 lutely  no  population,  but  there  may
 be  some  checkposts  of  BSF,  Defence
 or  Communications,  We  have  asked
 them  to  inform  us  of  any  situation  that
 develops  in  that  area.  Thus,  we  are
 making  the  best  efforts  to  control  the
 menace  before  it  spreads
 15  hrs.

 att  ava  सिह  (दोसा)  :  उपाध्यक्ष

 महोदय,  पिछने  सत्र  मे  भी  मेंने  एक  छप्रान

 ब्रा कर्षण  प्रस्ताव  के  ज्ञरिये  यह  चेतावनी  दो

 थी,  बल्कि  ्प  समस्या  को  उठाने  का  प्रयत्न

 किया  था,  लेकिन  उमस  सम्  मौका  नहीं  दिया

 गया  ।  उध  के  बाद  मैने  नियम  377  के  तेहत

 इस  मामले  को  उठाया  था  शोर  कृषि  मंत्री  जो

 का  पान  इस  और  दिलाया  था  ।  उस  समय

 फरवरी-मार्च  के  महीने  में  करोड़ों  की  संख्या

 में  टिड्डा  दल  भारत  की  ओर  बड़  रहें  थे  ।

 और  जपा  उत  समय  मैने  बताया  था  कि

 इन  टिट्लो  दलों  की  संख्या  एक  किलोमीटर

 में  400  से  800  लाख  तक  थो  अर  इयो-
 पिया  ओर  साोम।लिधा  को  तरफ़  से  ये  टिड्डा
 दल  भारत  को  ओर  बड़  रहे  थे  और  जैसा

 कि  मंत्रों  महोदय  ने  बताया  कि  वे  आपस  में

 लड़ाई  लड़ते  रहें  थे,  वहां  इन्तान  मरते  रहे
 और  टिड्डी  दल  पैदा  होते  रहें  ।  यह  मामला

 उन  का  श्रपना  श्रांतरिक  मामला  है  लेकिन

 यदि  उस  समय  हम  ने  इस  मामले  को  संयुक्त

 राष्ट्र  संबर  के  सामने  रर्खा  होता  श्रौर  विश्व

 के  पैमाने  पर  इस  की  रोकथाम  के  लिए  कोई

 (CA)

 प्रयत्न  किया  होता,  तो  ग्राज  यह  स्थिति  न

 होती  ओर  भारी  संख्या  में  इस  बार  टिड्डों
 दल  न  आते  -  956  श्र  i962  म  जो

 टिंहों  दल  आये  थे,  उन  की  संख्या  कम  थी
 सकिम  उप  कन  संख्या  के  बावजूद  उप  समय

 इबोपिया  में 1. 07  कल्चर  ह: द: ज  ग्रताज  उतने

 टिई।  दनो  ने  नप्ट  कर  दिया  था  ।

 इन  टिड्ढो  दन  का  जब  हमारे  भारत  में

 आगमन  हाता
 है,  तो  राजस्थान  अर  गुजरात

 में  हो  कर  वे  दूसरे  प्रान्तों  में  प्रवेग  करते  हैं  ।

 राजस्थान  एक  ऐसा  इनाका  है  जहां  पर

 मीलों  तक  गांव  होते  हैं  जौर  घहां  पर  बिल्कुल
 रेगिस्तान  है  |  वहां  पर  इस  तरह  के  किती

 संगठत  की  व्यवस्था  की  जाए  या  सेना  को

 मदद  ली  जाए,  तभी  टिड्ड।  दलों  का  सक़ाया

 हो  सकता  है  र  उन  को  समाप्त  किया  जा

 सकता  है  ।  इस  समथ  जा  टिट्ठंं  दल  भा

 रहें  हैं  लगभग  55  टिह  दल  हमारे  भारतवर्ष

 में  प्रवेश  कर  चुके  हैं  ग्रोर  एक  दल  में  लगभग

 3  लाख  से  5  लाख  तक  टिड्डिग्रों  की  संख्या

 होती  है  ।  मंत्री  महोदथ  ने  भ्रभी  बताया  कि

 ब््मी  तक  कोई  नुकसान  नहीं  हुमा  है  भौर

 हम  ने  पहले  से  प्रशास  शुरू  कर  दिये  हैं  t  में

 मंत्री  महोदय  से  निवेदन  करना  चाहता

 हूं  कि  टिट्ठी  दलों  ने  भारत  में  प्रवेश  करने  का

 समय  ग़लत  चुता  ।  यदि  वे  975  में  भ्राते,
 तो  उस  समथ  संजय  गांधी  का  परिवार

 निवानन  कार्यक्रम  चल  रहा  था  और  उस

 समथ  उन  की  भो  नसबन्दी  हा  जाती  तो

 टिड्डी  दलों  की  इतनी  संख्या  न  होती  1  लेकिन

 इस  समथ  क्योंकि  परिघार  नियोजन  का

 श्रभियान  नहीं  चल  रहा  है,  इसलिए  टिड्डी
 दल  भारी  संख्या  में  अंडे  दे  सकते  हैं  और  उन

 की  संख्या  को  रोकते  की  जी  व्यवस्था  है,

 वह  बिल्कुल  नाक/मथाब  रही  है  |  अगर

 टिह्टो  दलों  कों  समाप्त  करने  की  ठीक

 व्यवस्था  की  जाती,  तता  राजस्थान  से  श्रागे

 वे  नहीं  बढ़  पात  लेकिन  जैसा  कि  स्त्रीकार

 किया  गया  है  हरियाणा,  पंजाब  शरीर  दिल्ली

 की  सरहूदों  में  भी  टिट्ठी  दलों  के  शाने  फी
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 संभावना  बढ़  रही  है  झभौर  अंड  देने  से  उन

 की  संझुपा  भी  बढ़  रही  है  ।  इसलिए  मेरा

 कहना  यह  है  कि  यदि  बहुत  बड़े  पैमाने  पर

 टिड्डी  दलों  को  समाप्त  करने  की  व्यवस्था

 सहीं  की  गई,  उन  को  भरते  की  व्यवस्था

 गहीं  की  गई,  तो  इस  बार  हमा रे  कृषि  खाद्यान्नों

 का  इतना  ज्यादा  नुकसान  हो  जाएगा  कि

 962  जैसी  स्थिति  हमारे  सामने  फिर  ञ्

 जाएगी  जबकि  अनाज  का  निर्यात  करने  की

 स्थिति  में  हम  इस  समय  हैं  -  962  4

 बहत  सारा  अनाज  हमें  ्रायात  करना

 पड़ा  था  ।  अगर  इन  टिट्टो  दलों  को  नष्ट

 नहीं  किया  गया,  ती  बहुत  बड़े  पैमाने  पर
 हमें  फिर  अनाज  आ्रायात  करना  पड़ेगा  ।

 आपने  कहा  है  कि  हम  न  कुछ  राज्य  सरकारों  का

 इस  के  लिए  सहायता  दी  है  लेकिन  जैसा  मुझे
 पता  चला  है  राजस्थान  सरकार  इस  बारे  में

 कुछ  प्रयत्न  कर  रही  है  लेकिन  उस  के  जो

 प्रयत्न  हैं,  वे  पर्याप्त  नहीं  हैं  ।  केन्द्रीय  सरकार

 की  और  से  यदि  बड़े  पैमाने  पर  संयुक्त  राष्ट्र
 संघ  से  कुछ  सहायता  मांगी  जाए,  तो  इस  दिशा

 में  कुछ  हो  सकता  है  ।  मुझ  तो  ऐसा  लगता

 है  कि  संयुक्त  राष्ट्र  संघ  से  आप  ने  अभी  तक

 इस  काम  के  लिए  कोई  सहायता  नहीं  मांगी

 है  ।  मैं  जानना  चाहता  हूं  कि  क्या  आपने

 संपुक्त  राष्ट्र  संघ  से  कोई  इसके  बारे  में

 सहायता  मांगी  है  ?  समाचारपत्रों  में  पढ़ने
 को  मिलता  है  कि  संयुक्त  राष्ट्र
 संघ  या  उसकी  एजेंसियां  उन  देशों  को  जहां
 पर  इन  टिड्डी  दलों  ने  नुकसान  किया  है,

 कुछ  सहायता  दे  रही  हैं,  टिड्डी  दलों  को

 समाप्त  करने  में  सहयोग  कर  रही  हैं  ।  मैं  जावना

 चाहता  हुं  कि  कया  आपने  इस  तरह  का  कोई

 प्रस्ताव  संयुक्त  राष्ट्र  संघ  या  उसकी  एजेंसियों
 के  सामने  किया  है  और  उन  से  सहायता  की

 मांग  को  है  ?

 भारी  संझुया  में  इनका  आक्रमण  इस

 बार  हुआ  है।  ये  टिट्टी  दल  कई  तरह  के  द्वोते  हूँ  V
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 कई  टिड्डियां  पीले  रंग  की  होती  हैं  कई  दुसरे
 रंगों  की  होती  हैं  -  भलग  अलग  प्रकार  की

 होने  से  जो  नुक्सान  ये  करती  हैं  वे  भी  भलग

 अलग  प्रकार  का  होता  है।  यह  एक  गम्भीर

 चुनौती  है  जिस  का  सामना  हम  ने  करना  है।'
 लें  जानता  च्गहता  हूं  कि  बया  सब  से  अधिक
 प्राथमिकता  आप  इन  टिड्डी  दलों  का  सफाया

 करने  में  देंगे  ?  भागे  आप  इसके  बारे  में  कौन

 से  कदम  उठाने  जा  रहें  हैं  इस  पर  भी  शाप

 रोशनी  डालें  ।  शब  तक  अपके  द्वारा  जो
 कदम  उठाए  गए  हैं  वे  श्रसफल  नहीं  तो

 झ्रांशिक  रूप  से  ही  आपको  उन  में  सफलता

 मिल  पाई  है  ये  जो  टिंट्ठी  दल  बढ़  रहे  हैं
 इनको  बड़न  से  रोकने  के  लिए  आप  कौन  से

 नए  उपाय  करने  जा  रहे  हैं  ?

 इस  समस्या  का  कोई  स्थार्यी  हल  भी

 निकाला  जाना  चाहिये  ।  जिन  देशों  से  ये

 दल  आए  हैं  क्‍या  ाप  इन  सभी  देशों  के

 प्रतिनिश्चियों  की  एक  बैठक  बुलाएंगे  और

 उस  ब्रैठक  में  इन  टिड्डी  दलों  की  रोकथाम

 करने  के  लिए,  इनका  सफाया  करने  के  लिए
 ताकि  भविष्य  में  ये  कभी  पैदा  ही  न  हों,  कोई

 दल  निकालने  की  कोशिश  करेगे  ?

 श्री  सुरजोत  सिह  बरनाला  :  फरवरी-

 मार्च  में  एफ०ए०“श्रो०  ने  हम  को  इुइत्तिला
 दी  थी  कि  टिड्डी  दलों  के  हिन्दुस्तान  को  और

 शाने  की  सम्भावना  है  |  हम  ने  तभी  से  कुछ
 प्रयास  करना  शुरू  फ्र  दिया  था  |  धहां  जा

 कर  इनको  हम  रोक  तो  नहीं  सकते  थ॑

 अपने  देश  में  आने  से  ।  झ्ाने  के  बाद  ही  इस
 में  हम  कुछ  कारंबाई  कर  सकते  थे  ।  उसके

 लिए  हमने  तैयारी  शुरू  कर  दी  थी  पहले  से

 ही  t  जो  हमारी  मशीनरी  थी  जो  बहुत  देर

 से  पड़ी  हुई  थी  उसको  दुबारा  इस्तेमाल  करने

 के  लिए  तैयार  किया  गया  1  आउट  पोस्ट्स

 बहुत  सी  बनी  ह  ई  हैं  ज॑से  चैक  पोस्टस  होती  हैं

 बी०एस०एफ०  की,  फौज  की,  उसी  तरह  से

 इनकी  बहुत  सी  भाउट  पोस्टस  बनी  हुई  हैं  ।

 वे  सारी  तकरीबन  राजस्थान  एरिया  में  हैं
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 a  जोधपुर  सकिल  में  है,  बीकानेर  में  है,

 बाड़मेर  में  है।  पाकिस्तन  की  सरहद  के  साथ

 साथ  थे  जा  लगती  हैं  ।  चूंकि  उधर  से  श्राने  का

 खयाल  होता  है  इसलिए  इनको  गदरा  रोड,

 सम,  जसनपेर,  रामगढ़,  मोहतगढ़,  बालोतरा,

 जालौर  गआ्रादि  नें  स्थापित  क्या  गया  है।
 34  के  करीब  ये  श्राउट  पास्टस  हैं  जहां  पर

 लोग  तैनात  रहते  हैं  ।  उनके  पास  कुछ  बी-

 हिकलल्‍्ज  भी  होते  हैं  ताकि  वे  इधर  उधर  जा

 कर  चैक  कर  सके  समय  समय  पर  ।  उनको

 तैयार  किया  गया  पूरे  तीर  से  |  उनके  घास्ते

 दवाइयों  बर्गर  का  इंतज,म  किया  गया  ।

 इस  तरह  से  सब  इंतज्ञाम  मुकम्मल  किए  गए  ।

 जैसा  आपने  बताया  हम  यहां  पर  इनकों
 कर्टेन  नहीं  कर  सकते  हैं  ।  जा  लोकस्ट  झा

 गए  उनको  वहां  राजस्थान  में  ही  खत्म  कर

 देना  चाहिये  और  इसकी  कोशिश  हुई  है  ।

 वहीं  राजस्थान  में  ही  ये  खत्म  हा  जाएं

 इसका  प्रयास  किया  गया  है  1  इसके  लिए

 वहां  सरकार  को  लिखा  i  धहां  पर  जो  डिपार्ट-

 मैट  बता  हुआ  है  या  हमारा  जो  डिपार्टमेंट

 है  उस  पर  ही  हम  निर्भर  नहीं  रहे  हैं  ।  इस  मे

 सभो  का  इनवाल्वमैंट  हो  इसकी  हमने  कीशिश

 की  है  ।  पंचायतों  को  इनघाल्व्र  करने  की

 कोशिश  को  है  ।  स्कूलों,  कालेजों  आ्रादि  के

 बच्चों  को  इनवाल्व  करने  को  कोशिश  की

 है  ।  सब  का  इनवाल्वमेंट  हमें  चाहिये  ।  हमने

 बुलिस  को,  फौज  को,  एयर  फोसं  को,  बी०

 एस०एक०  |को  सब  को  लिखा  है  ॥.  वे  जो

 भी  इस  काम  में  हमारी  मदद  कर  सकते  हैं

 कर,  हमें  इत्तिला  दे  सकते  हैं  तो  दें  और

 जिस  तरीके  से  मदद  कर  सकते  हैं  मदद  करे

 हम  श्पनी  मशीनरी  को  जितना  यूज़  कर

 सकते  हैं  करने  की  कोशिश  कर  रहें  हैं  ।

 बहुत  सी  जगहों  पर  उनको  नष्ट  कर  दिया

 गया  है  शौर  यही  वजह  है  कि  वे  इतनी

 तादाद  म  फैल  नहीं  सकी  हैं।  बहुत  से  जो  टिड्ढी
 दल  भ्रा  गए  थे  श्रौर  छोटे  छोट  दलों  में  बंट

 गए  थे  उनका  पीछा  किया  गया  झौर  पंडे  देने
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 से  पहले  ही  घर  कर  उनको  नष्ट  किया  गया  |

 हमारा  प्रयास  जारी  है  शौर  हम  धार  फुटिंग
 पर  इसको  कर  रहे  हैं।  ऐसा  नहीं  है  कि

 इस  तरफ़  ध्यान  नहीं  है  d  मेरा  ख्याल  है  कि

 यह  बहुत  बड़ी  तादाद  में  फैल  जायें,  जैसा

 ऐफ०ए०ओआ।०  ने  कहा  है  कि  यह  प्लेग  की

 शक्ल  शायद  धारण  कर  जाये  मुल्कों  .में  t

 उनका  ख्याल  है  कि  अफ़रीका  में  पीले  प्लेग  की

 शक्ल  भ्रख्तियार  कर  सकती  हैं  ।  तो  हमारी
 कोशिश  है  कि  इस  देश  में  जो  आ  गई  हैं  उनको

 खत्म  कर  दिया  जाय  ताकि  बहुन  ज्यादा

 नुकसान  हमारा  न  कर  सके  ।

 श्री  नाथ्‌  सिह  :  मैंने  जो  संयुवत  राष्ट्र
 संघ  से  मदद  लेने  के  के  बारे  में  कहा  था  उसका

 जलाव  मती
 जी  ने  नहीं  दिया  है

 we
 श्री  सुरजीत  सिंह  बरनाला  :  संयुक्त

 राष्ट्र  संघ  के  बारे  में  मैं  कहूं  कि  उनसे  हमने
 पैसा  नहीं  मांगा  ।  हम  उनसे  इत्तला  लते  हैं
 और  हमें  दूसरे  मुल्कों  के  साथ  बातचीत

 कर  के  बतायें  ताकि  कोई  जाइंट  एफ़्ड  कर

 सकें  इनको  खत्म  करने  के  लिए  ।  ऐसी  ह
 उनसे  मदद  ले  रहे  हैं,  पैसे  घगैरहू  की  मद_

 नहीं  ले  रहें  हैं  t  @

 rs  *

 b

 5.2  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 TWENTIETH  REPORT

 at  रास  दिलास  पासवान

 (हाजी१२)  :  उपाध्यक्ष  महोदय,  मैं  गेर-

 सरकारो  सदस्यों  के  विधेयकों  तथा  संकत्पों

 सम्बन्धी  समिति  का  बीसवां  प्रतिवेदन  प्रस्तुत

 करता  हूं  ।
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 5.23  hrs.
 ELECTION  TO  COMMITTEE

 CENTRAL  ADVISORY  COMMITTEE  FOR  THE
 NaTIONAL  CapDET  CORPS.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  On  behalf  of  Shri  Jag-
 jivan  Ram,  I  beg  to  move  the  follow-
 ing:

 “That  in  pursuance  of  Section  12
 (l)  of  the  National  Cadet  Corps
 Act,  1948,  the  members  of  this  House
 do  proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  from  among  themselves
 to  serve  as  members  of  the  Central
 Advisory  Committee  for  the  National
 Cadet  Corps  for  a  term  of  one  year
 from  the  date  of  election,  subject  .to
 the  othter  provisions  of  the  said  Act
 and  the  Rules  made  thereunder.”

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  in  pursuance  of  Section  2
 (l)  of  the  National  Cadet  Corps  Act,
 1948,  the  members  of  this  House  do
 proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  members
 from  among  themselves  to  serve  as
 members  of  the  Central  Advisory
 Committee  for  the  National  Cadet
 Corps  for  a  term  of  one  year  from
 the  date  of  election,  subject  to  the
 other  provisions  of  the  said  Act  and
 the  Rules  made  thereunder.”

 The  motion  was  adopted.

 345.45  hres.

 MATTERS  UNDER  RULE  377

 (i)  REPORTED  DISTRESS  SALE  OF  WHEAT
 BY  FARMERS  TO  WHOLESALE  TRADERS

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Sir,  as  was  the  record  yield
 of  sugar-cane  the  bumper  wheat  crop
 in  U.P.  this  season  has  proved  to  be
 as  counter  productive  to  farmers.
 Farmers  have  been  making  distress
 Sale  ef  wheat  to  wholesale  traders,
 there  being  no  adequate  facilities  to
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 sell  their  produce  to  FCI  State  or  co-
 operative  procurement  agencies.  Far-
 mers  have  tu  undergo  a  harassing  ex-
 perience  at  the  hands  of  FCI  or  the
 State  Government  procurement  agents
 many  of  whom  are  in  league  with  local
 traders.  Their  produce  is  under-graded
 by  the  procuring  agencies  on  various
 pretexts.  The  farmers  are  forced  to
 turn  to  the  traders,  who  oflen  buy
 their  stocks  at  prices  far  below  the
 minimum  support  price.  The  whole-
 salers  then  sell  this  wheat  to  the  FCI
 or  the  State  agency  after  some  clean-
 ing.  This  is  going  on  wnabated.  Even
 the  Agriculture  Ministry  official  admit-
 ted  that  the  U.P.  farmers  were  facing
 a  marketing  problem.

 I,  therefore,  urge  upon  the  Govt.  to
 increase  purchasing  centre  of  FCI  with
 the  screening  facilities  adequately  and
 persuade  the  State  Govt.  to  develop
 its  Mandis  adequately  to  cope  with
 the  bumper  crop.  J  also  demand  that
 FCI  or  the  State  Govt.  procurement
 agency  should  purchase  wheat  and
 other  agricultural  produce  at  weekly
 village  hats  or  mandis.

 (ii)  GROUND-NUT  OIL  IMPORTED  BY
 S.T.C.  HAVING  BECOME  UNFIT  FOR

 HUMAN  CONSUMPTION

 है. ह  श्री  निमंत  1८. है  जैन  (सिवनी)  :  उपा-

 ध्य्क्ष  महोदय,  राज्य  सरकारों  की  ओर  से

 सावंजनिक  वितरण  के  लिये  राज्य  व्यापार

 निगम  ने  गत  वर्ष  ग्रक्धूबर  माह  में  4  करोड़

 रु०  कीमत  का  जो  7,000TH  मूंगफली  का

 तेल  विदेशों  से  आयात  किया  था  वह  बाजार

 में  नहीं  पहुंच  सका  आर  उसमे  5  करोड़  रु०

 से  भ्रधिक  की  क्षति  हुयी  है  |

 तेल  की  पूति  की  समस्या  जब  गंभोर  थी

 उस  समय  उसे  हल  करने  एवं  त्योहारों  की

 झ्रवश्यक  मांग  को  पूर्ण  करने  के  लिये  इस  तेल

 का  झायात  किया  गया  था  t  तेल  भारत  में

 पहंचे  9  माह  गुजर  चुके  किन्तु  वहू  उप-

 भोक्ताओं  तक  नहीं  पहुच  सका  ।  तेल  इतना

 रूराब  हो  चुका  है  कि  चह  मनुष्यों  के  खाने

 लायक  नहीं  रह  गया  है  ।
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 fats  ने  यह  44  8,250  रु०  टन  की

 दर  से  खरीदा  था  परन्तु  राज्य  सरकारों  ने

 तेल  उठाने  से  इन्कार  वार  दिया  है  क्‍योंकि

 उनके  लिप  परि  की  निगम  की

 मूल्य  शर्तें  संतापजनझ  नहीं  हैं  a  इस

 इनक. रो  का  एक  erooy  यह  भो  है  किइस

 बोच  बाजार  में  तेल  के  भाव  काफी  कम  हूं

 गये  हैं  -  इसके  अलावा  तेल  की  किस्म  से  भी

 राज्यों  को  संतोष  नहीं  है  ।

 तमिलनाडु  एवं  महाराष्ट्र  के  तेल

 उत्पादकों  ने  व्यापारियों  को  उक्त  तेल  के

 विक्रय  पर  आपत्ति  की  थो,  क्योंकि  उनका

 दावा  था  कि  यह  तेल  तमिलनाइई  एवं  महा-

 राष्ट्र  को  खत  के  लि4  बुलाया  गया  था।

 उनका  तर्क  था  कि  शुद्ध  करने  के  लिये  यह  तेल

 उन्हें  दिया  जाये  ।  निगम  ने  इसे  स्वोकार

 नहीं  किया  |

 तेल  का  भंडार  बम्बई  में  ही  पड़ा  है,
 जिसम  निगम  की  भारी  राशि  फंपी  है  |  अब

 सेल  की  हालत  यह  हा  गयी  है  कि  वह  खाने

 लायक  नहीं  रह  गया है  |  ग्रच्छी  तरह  उसे  जब

 तक  साफ  नहीं  किया  जाता  वह  खाने  योग्य

 नहीं  हागा  ।  ee

 वर्तमान  में  तेल  का  भाव  6,900  रुपये

 टन  है  ।  इस  प्रकार  मूल्य  में  भंडारण  शुल्क
 एवं  बीमा  शुल्क  मिलाकर  3,000  रुपये

 प्रति  टन  का  अंतर  झाता  है  I  ara  की

 स्थिति  में  उध्षमें  कुल  5  करोड़  का  घाटा  हो

 रहा  है  |  मेरा  नित्रेदन  है  कि  सरकार  इसकी

 झोर  ध्यान  दे  ।

 (iii)  MISBEHAVIOUR  OF  SCOOTER  DRIVERS
 XN  DELHI  AND  UNHELPFUL  ATTITUDE  OF
 THE  POLICE

 SHRI  A.  K.  ROY  (Dhanbad):  I  had
 .a  bitter  experience  at  New  Delhi  sta-
 tion  today  morning  (Tuesday)  when
 I  got  down  from  the  Rajdhani  Express
 and  tried  to  get  00९  scooter  at  the
 stand  to  attend  the  Parliament  in  time.
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 I  found  the  scooter  stand  had  turned
 into  a  forum  of  free  enterprise  and  the
 drivers  were  openly  bargaining  and
 choosing  amongst  the  passengers  and

 I  was  denied  any  lift.  I  found  also  one
 ‘leader’  of  the  stand  openly  insulting
 and  demoralising  passengers  who  dared
 to  point  out  some  rules.  Failing  to  get
 a  scooter  in  the  ‘open  market’  I  app-
 roached  the  police  outpost  there  and
 the  person  there  instead  of  helping
 us  started  cross-examining  us  in  a  way
 bordering  misbehaving.  At  last  when
 I  disclosed  my  identity  one  police  offi-
 cial  who  was  on  scooter  suddenly
 caught  hold  of  one  driver  who  kept
 his  scooter  at  the  corner  of  the  station
 and  not  in  the  stand  and  asked  him
 to  take  me  to  my  destination  which
 showed  that  the  scarcity  of  convey-
 ance  in  the  station  had  been  artificial-
 ly  created  in  connivance  with  the
 police.

 Being  an  M.P.  I  got  this.  privilege
 but  most  of  the  passengers  are  not  for-
 tunately  M.Ps  and  so  they.  were  to
 surrender  helplessly  to  the  mercy  of  the
 taxi  and  scooter  drivers.  Delhi  is  the
 capital  of  India  where  people  from  all
 corners  of  the  country  and  even  from
 abroad  cOme  and  if  at  the  very  entry
 they  face  a  virtual  lawlessness,  inti-
 midation  and  harassment,  they  would
 go  only  with  impression  that  Emer-
 gency  is  the  only  answer  to  India’s
 malady.

 (iv)  REPORTED  STRIKE  BY  LAWYERS  OF
 Tis  Hazarr  Courts,  DELHI

 att  भोम  प्रकाह  त्यागो  =  (बहराइच):
 उपाष्पक्ष  महोदय,  मैं  श्राज  खास  तीर  से

 गृह  मंत्री  का  ध्यान  झ्ाकृष्ट  करने  के

 लिये  खड़ा  हुमा  हूं।

 I5  जुलाई,  978  को  तीसहज़ारी

 कचहैरी  के  एक  वकील  श्री  श्रम  प्रकाश  शर्मा

 किसी  झगड़े  के  सम्बन्ध  में  पहाड़गंज,  नई

 दिल्ली  पुलिस  स्टेशन  गये,  परन्तु  धहां  पर

 उनकी  बात  सुनने  के  बजाय  घहां  के  एस०

 एच ०  शो  तथा  सब-इन्सपैक्टर  पुलिस  ने

 उन  के  साथ  दुव्यवहार  किया  भोर
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 श्री  प्रोम  प्रकाश  त्यागी]

 उन्हें  वहां  डिटेन  कर  के  रख  लिया  ।  यह

 व्यधहार  पुलिस  कानून  के  सकंथा  विरुद्ध  है

 झौर  पुलिस  को  तानाशाही  का  द्योत्तक  है  ।

 इसके  फलस्थरूप  तीसहजारी  के  वकीलों

 की  एक  बैठक  हई  और  सर्वंसम्मति  से  उनकी

 एसोसियेशन  ने  हड़ताल  करने  का

 निश्चय  किया  गौर  कल  से  वहां  हड़ताल

 चालू  हो  गई  है।  कार  का  समस्त  काम

 ठप्प  हो  गया  है  और  पटियाला  हाउस,

 नई  दिल्ली  में  जो  कोर्ट  है,

 में  भी  कोई  काम  नहीं  हुआ  ।  उदाहरण.  के

 तौर  पर  मैं  कहना  चाहता  हूं  कि  कल

 जो  कचहैरी  में  वहां  पर  हजारों.  आदमी

 गये,  वह  सब  वहां  पहुंचकर  वापिस

 इस  कचहैरी

 चले  गये,  क्योंकि  कोई  वकील  वहां  पर  नहीं

 था  |  कल  वहां  3  इम्पोर्टेन्ट  केसेज़  थे,

 एक  किस्सा  कर्सी  का,  सुन्दर  डाकू  वाला

 केस  और  शाह  कमीणन  का  जो  केस  था

 इस  में  संजय  गांधी  वहां  सब  पहुंचे

 हुए  थे  लेकिन  लोगों  ने  कचहरी  में  जाकर

 देखा,  उनका  एडवोकेट  नहीं  पहुंचा  और

 बह  वहां  बोले  और  तारीख  लेली

 एडवोकेट्स  ने  घोषणा  की  है  कि  पुलिस

 का  जवाब  असंतोबजनक  है  ।  उन  क्री

 हड़ताल  कल  भी  जारी  रहेगी  |  मैं

 सरकार  से  अनुरोध  करता  हूं  कि

 वह  तुरन्त  इस  झोर  ध्यान  दे  कर

 इस  हड़ताल  को  समाप्त  करायें,  पुलिस

 की  ज्यादती  के  मामले की  विशेष  रूप  से  जांच

 कराय  शौर  साथ  ही  इस  समय  पुलिस  का  जो

 व्यवहार  है,  उस  में  सुधार  करें,  ताकि

 चह  जनता  के  साथ  सही  व्यवहार  करे  ।

 JULY  19,  978  308

 5.2lhrs.

 MAINTENANCE  OF  INTERNAL
 SECURITY  (REPEAL)  BILL—Contd.

 MR.  DEPUTY-SPEAKER:  We  shall
 now  continue  the  discussion  on  the
 Maintenance  of  Internal  Security
 (Repeal)  Bill.  Shri  Saugata  Roy  was
 on  his  legs  yesterday.  He  is  absent.  He
 hag  finished  probably.  Dr.  Ramji
 Singh.

 att  राम  किशन  (भरतपुर  ):  उपा-

 ध्यक्ष  महोदय,  कन  मुझे  चेयर  की  ओर  से

 बताया  गया  था  कि  श्री  सौगत  राय  के  बाद

 मेरा  नाम  है  |  मैं  जानना  चाहता  हूं
 कि  मेरा  नाम  वहां  से  कैस  हटा  दिया

 गया  है  t

 उपाध्यक्ष  महोदय  :  मेरे  पास  ऐसा

 कोई  आझ्रांडंर  नहीं  है

 श्री  राम  किशत  कल  सभापति

 महोदय,  श्री  शेजवलकर  ने  बताया  था  कि

 मेरा  नाम  श्री  सीगतराय  के  वाद  है श्रीर

 मुझे  उन  के  बाद  बुलाया  जायेगा  ।

 उपाध्यक्ष  महोदय  :  मुझे  पता  नहीं  है
 --डा०  रामजी  सिंह  |

 डा०  राम  जी  सिह  (  भागलपुर  ):
 उपाध्यक्ष  महोदय,  इस  सदन  में  सरकार  की

 ओर  से  मीसा  कानून  कोनिरस्त  करने

 के  लिए  एक  विधेयक  रखा  गया  है,

 यह  किसी  भी  स्वतंत्नता  प्रेमी  के  लिए  एक

 ह्ष  का  विषय  है  ।  गांधी  ने  रोलेट

 एक्ट  का  विरोध  किया  था  श्रौर  उस  के

 खिलाफ़  आन्दोलन  चलाया  था  t  कहा

 जाता  है  कि  मीसा  कानून  रोलट  एक्ट

 से  सीगुना  ज्यादा  बुरा  था।  इसलिए

 यह  सौभाग्य  कीबात  है  कि  सम्पूर्ण  सदन

 इस  लालस  ला”  को  निरस्त  करने

 के  लिए  श्राज  एकमत  है  1
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 950a8  जब  प्रिवंटिव  डिटेंशन  एक्ट
 को  सरदार  पटेल  ने  इस  सदन  में  रखा

 था  ,  तो  वह  तीन  रात  तक  नहीं  सो  सके  थे  ।

 उन्होंने  वह  कानून  इस  लिये  लाया  था,  क्‍योंकि

 उस  समय  विभाजन  के  पश्चात  हिन्दुस्तान
 की  परिस्थिति  बड़ी  खराब  थी  ।

 लेकिन  उस  के  बाद  कांग्रेसी  सरकार  ने

 शौकिया  तौर  पर  प्रिवेंटिष  डिटरेंगन  एक्ट
 को  हिन्दुस्तान  की  छाती  पर  रख  दिया

 शरीर  चौदह  बची  तक  उसको  रखे  रही  |

 यह  नहीं,  उस  के  बाद  मीसा  काननम
 उस  को  अयद  कर  दिया  गया  t

 जब  1971  म  मीसा  कानून  की  और

 भी  परिपुष्ट  विया  जाने  लगा  था,  तो

 केवल  श्री  णर्माम  अहमद  को  छाडकर  सभी

 सदस्यों  ने  वहा  कि  मसा  कानून  जरूर

 सोण्पी०्झाई०  के  भी  बन्धु
 सब  के  सब  तालियां  बजा  कर  मीरा  कानून
 को  पास  करने  में  लगे  हुए  थे  ।  लेकिन

 उस  समय  श्रटल  जी  ने,  जोंउस  समय

 बिरोधी  दल  में  थे,  प्रिवेंटिव  डिटेशन

 ब्रौीर  मीसा  कानून  का  घिरोध  किया

 था  ।  उन्होंने  स्पष्ट  कहा  था  कि  इस

 स्रमय  देश  में  ऐसी  स्थिति  नहीं  है,  जिस

 में  इस  प्रकार  के  कानून  की  आवश्यकता  हो  ।

 उन्होंने  मीसा  की  अस्वीकृति  के  लिए  सदन

 में  प्रस्ताव  रखाथा  ।

 जो  सरकार  कहती  थी  कि  हम  प्रजा-

 तंत्र  के  कायल  हैं,  उस  सरकार  ने

 स्थतंत्नता-प्रेमियों  के  वचनों  की  श्रोर

 ध्यान  नहीं  दिया  -  जब  श्रीके०  एम०

 मुंशी  को  श्रमरीका  में  पूछा  गया  कि

 झाप  के  जैसे  प्रजातांत्रिक  देश  में,  जो

 दुनिया  का  सब  से  बड़ा  प्रजातांविक  देश  है,

 इस  प्रकार  का  श्रप्रजातांब्रिक  कानून
 क्यों  लाया  गया,  तो  उन्होंने  केवल  यह

 कहा  कि  यह  एफ  “एडमिनिस्ट्रेटिव  नेसे-

 सिटी
 ”

 हैं  ।  लेकिन  झाज  जनता  सरकार

 ब्यक्तति  की  स्वतंन्त्रता  की  लड़ाई  को  एक

 ASADHA  28,  900  (SAKA)  (Repeal)  Bill  3I0

 नया  बिजयी  यश  दे  रही  हैं  ।  इस  लिए
 प्राज  हम  सब  के  लिये  यह  एक  खुशी  का

 दिन  है  ।

 जब  भमीसा  कानून  का  संशोधन

 हो  रहा  था,  तो  कांग्रेस  के  दिग्गजों  और

 सी०  पी०  श्राई०  करे  बन्धुओं  ने  मीसा

 कानून  का  विरोध  नहीं  किया

 था  ओर  किसी  भी  सज्जन  ने  मीसा  के

 “मिसयूज  की  बात  नहीं  रखी  थी  ।  उन  क।

 साहस  कहां  चला  गया  था  कि  उनमें

 से  किसी  ने  मीसा  कानून  का  विरोध

 नहीं  किया  ?  इसलिए  झ्राज  जनता

 सरकार  का  बधाई  िलनी  चाहिए।

 उप  ध्यक्ष  महोदय,  मीसा  कानून
 ग्रतितिक  है  |  जब  संयुकत  राष्ट्रसंध  में

 मानव  अधिकार  में  मनुष्य  की  स्वतंत्रता

 का  अधिकार  दिया  गया  है  तो  कोई

 संसद  या  कोई  कानून  जब  व्यकित्त  के

 उस  अधिकार  का  अपहरण  करता  है
 तो  वह  मानव  अधिकार  के  साथ

 विश्दासघात  करता  है  इसलिए
 मीसा  कानून  हरग्िज़  नहीं  रहना  चाहिए

 यह  असंवैधानिक  भी  है  |  जेठमलानी

 साहब  यहां  बे  हए  हैं  ।  वह  जानते  हैं
 कि  संविधान  के  घोषणापत्र  में,  उसके

 प्रिए  म्बल  में  स्वतंतता  और  समता  लिखा

 हुआ  है।  हमने  उस  स्वतंत्रता  को  कब्र

 में  दफना  दिया  था  इस  श्रांशुका  कानून
 झौर  प्रिवेंटिध  डिटेंशन  ऐक्ट  के  द्वारा

 झौर  लोग  यह  कहते  हैं  या  जो  26एवं

 l9  धारा  है  उस  के  भी  खिलाफ  पड़ता  है  t

 लेकिन  सब  से  बड़ी  बात  तो  यह  है  कि

 कहते  हैं  कि कानून  झौर  व्यघस्था  के  लिए,

 परिस्थिति  को  संभालने  के  लिए  श्रांशुका

 कानून  चाहिए  या  प्रिवेंटिच  डिटेंशन  ऐक्ट

 चाहिए  ।  मैं  जहुत  नम्रता  के  साथ  कहना

 चाहता  हूं  कि  जो  प्रशासन  झ्रक्षम  होता  है
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 [sto  रामजी!  सिंह]

 वही  सामान्य  तावन  के  द्वारा  शासन  नहीं
 कर  पाता  है।  जा  eT  ग्रक्षम

 होगा,  भ्र  होगा,  अकुगल  होगा  बढ़ी

 इस  प्रकार  के  खोफनाक  काजून  का

 जो  नागरिक  ब्रधिकार  कख  Re

 इस्तेमाल  कर  सकता  है  इतलिए  कहा  है

 “ट  इज  ऐन  एलिबो  फर  क ष्प्दात  एण्ड

 मिवरून  |  ग्राज  तक  जिले  सरकार  4

 श्राशुका  कानून  और  प्रिज्रें देव  डिटेंगन

 ऐक्ट  से  शासन  किया  है  वह  ग्रक्षम

 और  अकुगल  सरकार  रहा
 है  ।  इवो

 प्रकार  के  कानून  से  प्रजातांत्रिक  देंश  में

 सचमुत॒  तानाशाहां  का  आविर्भाव  होता

 है  श्ौर हम  ने  इसका  नजारा  देख  लिया  है  ।

 जमंती  म  भी  देखा  है  झ्र  हिन्दुस्तान  में  भी

 देखा  है  ।  इपी  आशुंता  कातून  की

 सीडी  पर  चढ़  कर  इंदिरा  जी  ने  प्रजा-

 तंत्र  को ध्वस्त  कर  के  तानाशाह  यहां
 वैदा  कर  दो  थी  t  ..(व्यवधान  )..
 साठे  साहब  तो  इस  म।मले  में  ऑ्राज हमारे  सथ

 हैं  क्योंकि  दवी  कानूत  को  नष्ट  करने  के  बाद

 झ्ाज  घह  हम  को  कितनी  भीगालियां  देंगे,

 हम  उन  को  सचमृच  मोसा  के  कानूत  में

 बन्द  नहीं  करेंगे  ।  इवोलि  बह  तो  हमें

 -घघाई  देंगे

 सचमुच  में  यह  कानून  बिल हुल
 अप्रजतांत्रिक  &  |  उस  समव  माननाथ

 श्रटल  जी.  ने  यह  कहा  था  क्रि

 यह  प्रांयुका  कानून  ऐसा  हैं  कि  जहां

 न  वकीन  है,  नदलील  है,  र न

 अपील  है  ।  9  महीने  हुकमदेवभाई
 के  साथ  भुझ  भी  मित्ता  के  अन्दर  जजों  में

 रहने  का  सौभाग्य  हुग्रा  था  ।  वहां  न

 कोई  वकील  हमेंमिल  सकता  था,  न

 कोई  दलील  हमारी  चल  रहो  थी  और

 न  कहीं  पर  हम  श्रपील  कर  सकते  थे  ।  इपौलिए

 ऐसा  कानून  जो  प्रजातंत्न  की  हत्या  करता

 है  उस  को  उठाने  के  लिए  झाज  हमारा
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 गृह  विभाग  जोग्मागें  बढ  रहा  है  उस

 के  जिए  वह  बधाई  का  पात्र  है  1

 बड़े  बड़े  कातलदां  कहते  हैं  कि  जहां

 हैबियस  कारपस  नहीं  है  घहां  डेथोक्रेपी  नहीं

 है  ।  सचपुव  में  मैंने  देखा  कि  इस  के  माध्यम

 से  हैवियस  कारपत  नहीं  रह  गया  था  ।

 इपोलिए  हमें  मान  लेना  चाहिए  कि  जय  से

 यह  कानूत्न  भारतवर्ष  में  ला  ह्प्रा
 था  उत  समय  से  भारत  च  में  प्रजा-

 तंत्र  नहीं  था  |  यह  बिल्कुल  एक

 कायूती  बात  है  |

 जो  भी  उम् सम्  के लोग  यह  कहते
 थे  कियू०  के०  में,  यू० एस०  ए०में  श्रौर

 ग्रास्ट्र  लिया  में  भी  इप  तरह  के  कातून  हैं,
 उन  को  यह  देखता  चाहिए  कि  क्रितती

 बार  वहां  यह  इप्तेमाल  हुम्ना  है  शरीर

 किस  परिस्थिति  में  इस्तेमाल  हुभ्आा है  |

 मैं  निवेदन  कहा  कि  यह  जो  मिसा  का

 कहून  है,  इत  के  ज,  रए  फ्राममिप्॒त  रूत

 टुमिधारूत  की श्रोर  हम  बढ़े  थे।  श्राज

 कहा  जाता  है  कि  हमारे  कातून  के

 झ्रन्तगंत  जोथधिवटनकारी  और  विध्य॑  तकारी

 शक्तियत्रां  हैं  उनका  नियमत  करते  का  कोई
 प्रावव्षाना  नहीं  है  1  लेकिन  हमारे
 नियम  बनाने  चालों  ने  कानूत  के  अंदर

 काफी  इप  के  प्रधान  रखे  हैं  श्ोर  वह
 प्रावधात  हमारे  कानून  में  मौजूद  हैं  ।

 लेकिन  जब्र  हमारा  प्रशासन  प्रक्षम

 होता  है,  तब  मीता  जैसे  और  प्रित्रेंटिव
 डिटेंगन  एक्ट  जैसे  ग्रापातकालीन

 कानून  की  इच्छा  करता  है  ।  श्गर

 सक्षम  प्रशासन  हमारा  रहेगा  तो

 हमारे  जो  नियम  हैं  ओर  हमारा  जो

 ग्राई०  पी०  सो०  श्रोर  सी०पग्रार०पी०सो०

 है  उत  के  श्न्दर  जो  नियम  शोर  कानून

 हैं  उन  के  जरिए  चह  देश  में  व्यवस्था

 और  प्रशापन  को  कायम  रख  सकता  है  |

 ड्मलिए  वास्तव  में  श्राज  हमारे  लिए  यह

 वड़ो  खुशी  का  दिन  है  t  मैं  उनध्यक्ष
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 महोदय,  ,  इसके  लिए  ग्रापकों  ओर  गृहविभाग
 को  बधाई  देता  हूं  किप्राज  इस  काले

 कानून  का  हिन्दुस्तान  की  प्रजातांब्िक

 घरती  से  समल  उच्छेद  किया  जा  रहा  है।

 MR.  DEPUTY-SPEAKER:  The  Bill
 was  allotted  only  2  hours  and  we  are
 left  with  just  40  minutes.  But  the  list
 of  speakers  is  a  big  one—32  more  spea-
 kers.  I  think  we  will  have  to  extend
 the  time,  I  suggest  we  extend  it  by
 one  more  hour.  I  think  the  House
 agrees  with  it.  Shri  Mayathevar.

 SHRI  K.  MAYATHEVAR  (Dindigul):
 Sir,  I  welcome  this  MISA  Repeal  Bill.
 So  far  as  My  party  is  concerned,  al-
 though  we  extend  our  welcome  to  this

 *Bill,  our  appreciation  is  not  in  toto.
 We  partly  welcome  it.  The  Janata
 Government  could  not  repeal  it  in  toto
 directly,  We  are  repealing  the  Bill
 indirectly.  In  ofher  words,  we  are
 only  partly  repealing  the  Bill  because
 it  is  needless  to  say  that  MISA  is  still
 continuing  in  the  form  of  Preventive
 Detention.  So  far  as  the  present  situa-
 tion  prevailing  inside  the  House  js  con-
 cerned,  I  have  been  watching  it  for  the
 last  two  days—today  and  yesterday—
 and  jokingly  or  in  comedy,  I  say.
 MISA  is  very  essential  at  least  to  con-
 trol  this  House.  Emergency  ig  essen-
 tial  or  inevitable  for  the  purpose  of

 maintaining  law  and  order  inside  the
 House.

 MR.  DEPUTY-SPEAKER:  I  will  be
 the  beneficiary!

 SHR]  K.  MAYATHEVAR:  You  will
 behaving  no  headache!  We  must

 ‘understand  our  responsibilities  towards
 our  country.  This  House  _  is  the
 supreme  body  which  is  answerable  to
 the  entire  nation,  Therefore  we
 should  not  shout  and  we  should  con-
 centrate  our  attention  on  useful  and
 fruitful  things  for  the  country,

 A,  !  said,  this  Prevesntive  Detention
 is  continuing  in  the  Cr.  P.  C.  This
 Preventive  Detention  Act  was  mainly
 used  against  political  leaders.  In
 other  words,  political  opponents  were
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 suppressed  and  arrested  under  the
 Preventive  Detention  Act  from  952
 onwards  in  Tamilnadu  and  Kerala,  In
 Kerala,  Mr.  A,  K.  Gopalan  was  victi-
 mised  under  this  Act.  Even  his  counsel

 wag  not  allowed  to  interview  him
 when  he  was  put  in  jail  in  Kerala
 under  this  Act.  The  same  thing  hap-
 pened  during  the  regime  of  Mr.  Kama-
 raj  in  Tamilnadu.  Mr.  Kamaraj  ar-
 rested  his  political  opponent,  Mr.
 Muthuramalinga  Thevar,  who  was  8
 famoug  leader.  Mr,  Chitta  Basu  and
 Our  communist  comrades  know  him,
 Mr,  Muthuramalinga  Thevar  was  ar-
 rested  under  the  Preventive  Detention
 Act  mainly  because  of  political  vin-
 dictiveness.  Why  I  am  explaining  all}
 this  background  is  that  the  Janata
 Government  should  not  use  the  Preven-
 tive  Detention  Act  tomorrow  against
 Mrs.  Indira  Gandhi,  although  MISA
 Was  used  without  any  moral  justificat-
 ion  against  J.P,  the  present  Prime
 Minister,  Home  Mininster  and  50
 many  ministers  and  leaders  during  the
 emergency.  That  ig  not  advisable  and
 that  will  not  be  welcomed  by  my
 party.  Therefore,  the  same  mistake,
 the  same  illegality,  the  same  atrocity,
 should  not  be  repeated  by  the  Janata
 Government  in  future  by  using  the
 weapons  which  js  in  the  name  of  Pre-
 ventive  Detention  Act.

 By  dropping  the  Maintenance  of
 Interna]  Security  Act  we  do  not  have
 any  law  to  control  the  smugglers.  The
 COFEPOSA  is  there  of  course.  But
 COFEPOSA  is  there  of  course.  But
 trol  the  smugglers.  This  COFEPOSA
 is  an  incompetent  law  or  incompetent
 enactment  or  Act  to  control  the
 hoarders  or  profiteers  or  anti-social
 elements  in  this  country.  Therefore,
 by  letting  loose  all  smugglers  by  lift-
 ing  this  MISA  you  are  having  a  bitter
 experience  that  people  are  feeling  that
 the  prices  are  going  up  and  you  are
 unable  to  arrest  any  hoarders  or  pro-
 fiteers  or  blackmarketeers  in  this
 country.  Therefore,  to  control  all  these
 kinds  of  anti-social  elements  in  this’
 country  and  arrest  the  price  level,  you
 must  have  certain  enactments  or  cer-
 tain  laws.  You  are  letting  loose  all
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 these  maneaters  and  tigers  and  you
 -are  crying  that  prices  are  going  up.
 We  were  having  the  fruits  or  benefits

 -during  the  time  of  Emergency  as  also
 certain  disadvantages.  At  the  time  of
 Emergency  we  were  gaining  in  foreign
 exchange.  The  foreign  exchange  gain-

 -ed  was  unprecedented.  It  was  recover-
 ed  and  recouped  fully,  but  now  it  is
 going  backwards.  YOu  should  not  al-
 low  it  to  go  backward  in  future  by
 letting  loose  the  smugglers  in  the

 ‘country  in  the  name  of  liberty  and  in
 the  name  of  individual  freedom,

 Tomorrow  all  the  people  of  Tamil
 Nadu  or  South  India  may  agitate  for
 their  right  of  language,  for  their  eco-
 nomic  freedom,  for  their  social  free-
 dom  or  freedom  of  language.  For  that.
 I  request  the  Government  that  they
 should  not  vindictively  use  the  Pre-
 ventive  Detention  Act  on_  those
 people  who  are  going  ६0  agi-

 -tate  or  who  are  agitating  inside  and
 ‘outside  the  House  for  safeguarding
 the  mother-tongue  of  Tamil]  Nadu  and
 South  Indian  languages.  This  was
 used  by  Jawaharlal  Nehru  during  the
 time  of  late  revered  leader  ‘Anna’,  th
 great  leader  who  founded  the  D.M.K.
 Party  in  Tamil  Nadu.  Now.  my  lea-
 der,  MGR  is  the  follower  of  the  late
 leader  ‘Anna’.  He  ic  following  the
 same  policy  of  safeguarding  the  Tami!
 Janguage  and  Dravidian  culture.  In
 the  Advisory  Board  you  should  appoint
 High  Court  Judges  and  Chief  Justices
 of  High  Courts.  It  is  stated  in  the
 Act  itself,  Section  5()  or  5(2),  in  the
 printed  paper  provided  to  us,  that  a
 detenue  has  got  no  fundamental  right
 to  be  represented  by  Counsel.  That
 should  not  be  because  when  there  is
 no  right  to  move  either  the  Supreme
 Court  under  Article  32  of  the  Indian
 Constitution  or  the  High  Court  under
 Article  226  of  the  Indian  Constitution,
 you  must  provide  the  fundamental

 right  or  opportunity  to  be  heard  be-
 fore  thé  Board  through  the  lawyer.
 Suppose  there  is  a  certain  detenue
 who  doés  not  know  ABC  of  law.  Sup-
 pose  I  am  arrested  or  ny  brother  Mr,
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 Bala  Pajanor  is  arrested  or  some  other
 Members  are  arrested,  we  can  argue
 the  cases  very  well  legally  before  the
 Advisory  Board,  but  some  leader  who
 May  be  greater  or  bigger  than  a  law-
 yer,  may  not  be  knowing  law.  There-
 fore,  he  must  be  given  an  opportunity
 and  a  right  to  be  represented  by  a
 counsel  in  the  Advisory  Board.  That
 right  is  not  guaranteed  or  provided  for
 under  the  provisions  of  this  Act.  This
 may  be  considered  favourably  by  ‘he
 Government.

 A  right  should  be  given  to  challenge
 the  Preventive  Detention  Act  or
 grounds  of  mala  fide.  Even  if  this  is
 not  challenged  on  grounds  of  mala
 fide,  it  amounts  to  another  MISA—
 if  not  a  mini-MISA,  an  original  MISA.
 Therefore  I  plead  for  people,  political  ‘

 parties  and  politicians  and  say  that
 you  must  provide  for  a  fundamental
 right  to  challenge  this  Preventive  De-
 tention  Act  and  the  arrest  of  the  de-
 tenu  on  grounds  of  mala  fide,  If  they
 create  enmity  and  religious  feelings,
 it  is  an  offence  under  certain  provi-
 sions  of  the  law,  ie.,  under  this  Act,
 vide  Section  4(3)  (b)  in  page  3  of  the
 material  supplied  to  us.

 We  are  having  a  secular  Govern-
 ment,  from  the  time  of  inception  of  the
 Indian  Constitution.  It  means  that  it
 is  above  religion.  It  is  neither  irreli-
 gious  nor  anti-religious.  Therefore,
 We  are  above  religion.  That  is  why
 we  are  allowing  all  religions—Hindu,
 Muslim  and  Christian  and  other—to
 preach  their  religions.  Whenever
 therse  is  trouble,  we  cannot  arrest
 people  under  this  Act.  In  Madras
 City,  I  have  come  across  many  reli--
 gioug  persons  preaching  against  Hiri,
 duism,  व  don’t  want  to  name  them.  A
 certain  set  of  people  are  preaching
 against  Hindu  religion.  Such  people
 cannot  be  arrested  because  our  State
 is  secular.  Such  an  arrest  will  be  re-
 pugnant  to  the  fundamental  rights
 guaranteed  in  Chapter  III  of  the
 Indian  Constitution,

 Then,  creating  chaos  and  community
 feelings  is  an  offence  punishable  under
 this  law.  This  ig  also  violative  of  and
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 contrary  to  the  fundamental  rights
 under  Chapter  III  and  Article  ॥7  of  the
 Constitution,  Article  6()  provides
 for  backward  classes  pleading  with  the
 Government  for  improvement.  Article
 7  guarantees  all  rights  and  benefit
 and  protection  to  Saqheduled  Castes
 and  Scheduled  Tribes.  Therefore,
 when  we  are  allowing  these  Articles
 to  continue  in  Chapter  II]  of  the  Cons-
 titution,  we  cannot  say  that  there
 should  not  be  any  creation  of  feelings.
 Therefore,  these  things  also  are  not  in
 accordance  with  the  protection  given
 in  the  Constitution.

 Finally,  I  have  to  say  that:  our
 learned  friend  Mr,  Vajpayee  when  he
 was  sitting  as  an  Opposition  leader,
 Was  advocating  the  manufacture  of
 atom  bomb.  He  is  now  the  External
 Affairs  Minister  and  he  now  says:
 “No,  we  cannot  make  the  atom  bony.”
 (Interruptions)  We  should  not  talk
 something  irresponsible  while  we  sit

 in  the  Opposition  benches  and  when
 we  come  to  sit  in  the  Treasury  ben-
 ches,  we  should  not  change  the  entire
 Policy,  that  is,  in  toto.  We  must  be
 responsible  both  when  we  are  sitting
 in  the  Opposition  as  well  as  when  we
 are  in  the  Treasury  benches.  Why  7
 am  pointing  this  out  is  this.  You
 are  attacking  MISA  00  per  cent.  In
 your  election  manifesto  itself  you  told
 the  country,  told  the  nation  that  if  you
 are  voted  to  power,  if  you  are  given
 the  seat  of  Government,  deposing  the
 Congress  Government  of  Shrimati
 Indira  Gandhi,  you  will  be  eliminating
 the  entire  MISA  itself.  But  now  you
 are  allowing  a  mini  MISA  to  continuc.
 That  is  why  I  am  extending  my  party's
 partial  support  to  this  Bill  to  that
 extent.  To  the  extent  of  your  reviving
 the  personal  liberty  of  the  people  of
 India,  I  welcome  it  partly.

 Finally,  I  thank  you,  Sir,  for  g'ving
 me  this  opportunity.

 tt  शाम  किशत  (भरतपुर)  :  मीसा  को

 जनता  सरकार  प्रौर  जनता  पार्टी  जो  समाप्त

 करने  जा  रहो  है  इतके  लिए  वह  धन्यवाद

 'को  पात्र  है  ।
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 जिस  संदर्भ  में  जनता  सरकार  बनी  थी

 श्रौर  जिस  प्रतिक्रिया  के  फलस्वरूप  वह  सत्ता

 में  आई  थी  अगर  उसकी  निष्ठा  लौकतंत्  में

 नहीं  होती  तो  बह  इसको  उन्हीं  लंगों  के

 खिलाफ  इस्तेमाल  कर  सकती  थी  जिन्होंने

 इसका  इस्तेमाल  उसके  खिलाफ  किया  था  ॥

 उन  लोगों  का  वह  इसी  मीसा  मे  बन्द  कर

 सकती  थी  जिन्होंने  लोकतंत्र  को  समाप्त

 किया  था  ।  आप  दुनिया  के  इतिहास  को

 उठा  कर  देखे  ।  जब  जब  किसी  सरकार  का

 किसी  क्रान्ति  के  फलस्वरय  परिषतंन  होता
 आया  है  तो  जो  पहले  लोग  हैं  उनके  बिलाफ

 उन्हीं  हथियारों  का  प्रयाग  किया  गया  है,

 उन्ही  हथियारों  का  उनको  शिकार  बनाया

 गया  है  जिन  के  वे  शिकार  बत  थे  -  लेकिन

 चूंकि  हम  लोग  सम्पूर्ण  रूप  से  प्रजातंव्रबादी

 हैं  हमने  मीसा  को  समाप्त  करने  का  प्रपने

 घोषणापत्र  में  वादा  किया  था  और  उसी  के

 झ्नुसार  हम  अब  अपने  वादे  को  पूरा  कर  रहें

 हैं  ।  यह  इतिहास  में  अपने  आप  ये  एक
 अनोखी  घटना  है  -  कांग्रेस  के  सदस्य  अब

 भी  कहते  हैं  कि  जनता  पार्टी  किसी  दबाव  में

 ञ्  कर  मीस।  को  समाप्त  कर  रही  है  ।  वे

 श्रपनी  स्वतंत्र  राय  रखने  का  भ्रधिकार  रखते

 हैं  i  लेकिन  मेहर  बानी  करके  वे  इतिहास  को

 उठा  कर  देखे  कि  दुनिया  में  कया  कभी  ऐसा

 हआ  है  ग्रौर  जिस  प्रकार  का  काम  जनता

 सरकार  कर  रही  है  किसी  सरकार  ने  किया

 है  ?  हमने  देश  में  लोकतंत्र  की  पुनःस्थापना
 की  है  |  जनता  सरकार  विपरीत  परिस्थितियों

 मे  कटुता  के  वातावरण  में  अस्तित्व  में  शाई

 थी।  फिर  भी  उसने  इस  हथियार  का

 उनके  खिलाफ  उपयोग  नहीं  किया  जिन्होंने

 उनको  बिताफ  इक  इस्तेमाल  किया  था  I

 जिन्होंने  लोकतंत्र  को  समाप्त  कर  दिया

 था,  हजारों  परिवारों  को  नष्ट  कर  दिया

 था,  लाखों  लोगों  की  नागरिक  स्वतंत्रताओं

 का  झपहरण  किया  था  उनके  खिलाफ  हमने

 इस  हवियार  का  उपयोग  नहीं  किया  ।
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 कल  कांप्रेस  के  माननीय  सदस्य  कह

 रहें  थे  कि  मीसा  के  उपयोग  के  कारण  देश  में

 कीमत  घटी  थी,  नीचे  भाई  थीं।  उनकी  इस

 रात  को  सुन  कर  मुझे  बहुत  ताज्जुब  हा  I

 548  hrs.

 fSERI  N.  K.  SHEJWALKAR  in  the  Chair]

 झगर  ऐपी  बात  है  तो  हमें  साफ  तौर  पर

 कहता  चाहित  कि  आवातकाल  और  ताना-

 शाही  हमारे  देश  के  लिए  उपथुक्त  व्यवस्था

 है।  वे  यह  कहते  तो  एक  विचारधारा  का

 जे  समर्थन  करते  |  लेकिन  जब  वह  यह  कहते

 हैं  कि  मीपा  को  वजह  से  कीमतें  कम  हुई  तो

 मैं  केवल  उनको  यह  याद  दिला  देना  चाहता

 हूं  कि  वह  देखें  कि  हमारे  देश  में  कीमतों  का

 ट्रेंड  क्‍या  रहा  है  ?  सितम्बर  74  म  हमारे
 देश  में  34  परसेंट  इनक्लेशन  था  |  जब

 झ्रापातकाल  लागू  हम्ना  उससे  पहले  ही  कीमतें

 कम  हातो  शुरू  हा  गई  थों  |  आपातकाल  के

 बाद  निश्चित  रूप  से  कुछ  चीजों  को  कीमतें

 कम  हुईं  ग्रोर  छः  महाने  तक  नीच  गईं  ।  लेकिन

 उसके  बाद  कीमतें  बढ़नों  शुरू  हो  गई  थी  I

 आपातकाल  के  कारण  न  वे  घटी  ग्रोर  न  बढ़ीं  ।

 मात्र  76  से  मार्च  77  तक  आपातकाल  के

 दोरान  मीसा  के  रहते  हग  कीमतों  में  3

 प्रतिशत  की  बड़ातरी  हुई  |  में  कहना  चाहता

 हूं  कि  जा  माननाव  सदस्प  कीमतों  के  साथ

 इपकी  जाड़ते  हैं  उनके  मन  में  तानाणाही
 सरकार  के  समर्थन  की  भावना  है  यह  चीज़
 उनको  स्वीकार  कर  लेनी  चाहिये  ।  कीमतों

 सें  इसको  उनको  नहीं  जोड़ना  चाहिये  ।

 जिस  किसी  देश  में  तानाशाही  स्थापित

 होती  हूं  वहां  शुरू  शुरू  में  कीमतें  कम  हो  जाती

 हैं  ।  पाकिस्तान  में  अयूब  श्राएं  उस  समय

 “कोमने  कम  ह्  बर्मा  में  ने थिन  आए,  कीमतें
 घटी  ।  इ  डोनेशिया  में  सुहातों  आए,  कीमतें

 कुछ  कम  हुईं  -  लेकिन  यह  चीज़  थोड़े  दिन  तक

 ही  रह  पाती  है  I  मैं  कहना  चाहता  हुं  कि  जब

 तक  सम्पूर्ण  व्यवस्था  को  नहीं  बदला  जाएगा,

 पूंजीवादी  प्रमांज  जब  तक  रहेगा  तब  तक
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 कीमतों  की  लूट  निरंतर  जारी  रहेंगी,  किसी

 भी  तके  से  इसको  समझाया  या  सिद्ध  नहीं
 किया  जा  सफता  है  ।  तक  से  सादित  नहीं
 किया  जा  सकता  है।  एक  बात  श्रीर है  जब  देश

 में  कीमतों  मं  गिरावट  झ्ायी  थी  तब  आपका

 ध्यान  होगा  कि  खेती  की  उत्पादित  स्तुद्मों
 की  कीमतें  घटीं  थीं,  न  कि  कारखाने  की

 उत्पादित  धस्तुओं  की  ।  उस  समय  खेती  से

 उत्पादित  घस्तुओं  की  कीमतें  27  से  50.

 परसेंट  तक  घटी  थीं  ।  बाजरा,  ज्वार  की

 कीमतें  घटी  थीं,  लेकिन  कारखाने  में  उत्पा-

 दित  धस्तुओं  की  कीमतों  में  केवल  0.8

 प्रतिशत  की  कमी  झायी  थी  ।  इसलिए  आज

 जो  कांग्रेसी  सदस्य  तानाशाही  का  रुमर्थन

 करते  हैं  उनको  याद  रखना  चाहिये  कि  ताना-

 शाही  व्यवस्था  न  समाज  को  रोटी  दे  रुवती

 है,  न  कीमतों  को  घटा  सकती  है  |  चह  तो

 क्षणिक  दौर  होता  है  जो  दुनिया  में  सभी

 जगह  देखने  को  मिलता  है  ।

 यह  कहा  जाता  है  कि  हमारे  देश  में

 ग्रव्यवस्था  है,  चोर  बाजारी  बढ़  ग्ही  है,

 'श्रप्टाचार  बढ़  रहा  है  |  यह  बात  बित्कुल  रही
 है  ।  इस  वक्‍त  देश  की  हालत  अच्छी  नहीं  है  t

 लेकिन  इससे  भीसा  का  क्‍या  सम्बन्ध  है?
 सरकार  की  जो  प्रशासनिक  व्यवस्था  है,  जो

 कानून  हैं  उन  पर  ठीक  से  और  ईमानदारी

 से  अमल  हो  तो  व्यवस्था  को  सुधारा  जा  सकता

 है  अगर  कोई  हथियार  किसी  के  हाथ  में

 देंगे  तो  उसके  उपयोग  और  दुरुपयोग  करने

 का  अधिकार  उसे  हमेशा  रहता  है  ।  इसलिये

 ऐसा  कभी  नहीं  सोचना  चाहिये  कि  देश  में

 लोकतांत्रिक  व्यवस्था  समाप्त  हो  जाये  ।

 श्राज  हमारे  देश  में  चोर  बाजारियों

 झोर  जमाखोरों  का  हौसला  बढ़  रहा  है,  देश

 में  विषमतायें  बढ़  रही  हैं।  सरक।र  ने  इनको
 समाप्त  नहीं  किया  तो  तानाशाही  दुबारा
 श्र  सकती  है  -  तानाशाही  मीसा  की  धजह

 से  नहीं  श्रायी  बल्कि  हमारे  देश  में  ग्रोथ  रेंट

 कम  है,  विषमतायें  बढ़  रही  हैं,  झगर  इन

 दोनों  को  ठीक  नहीं  किया  तो  श्राप  चाहे  मीसाः
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 रखें  या  समाप्त  कर  दें,  तानाशाही  को  नहीं
 रोक  सकते  ।  967  में  कांग्रेस,  जब  संयुक्त
 कांग्रेस  थी,  वह  पराजित  हो  गई  थी  ।  लेकिन

 चूंकि  उस  समय  देश  में  गरीबी  थी,  श्रकाल

 था,  भुबमरी  थी  श्रोमती  इन्दिरा  गांधी  ने

 गरीबी  हटाने  का  नारा  दे  कर  सत्ता  में  आने

 को  उनको  अवसर  दे  दिया  था।  ग्राज  प्रगर

 हमने  व्यवस्था  को  नहीं  सुधारा,  अगर  खेत

 मज़दूरों  की  हालत  को  नहीं  सुधारा,  हमने

 मज़दूरों  के  हितों  को  ठीक  नहीं  किया,  हमने

 चोर  वाजारियों  को  नहीं  रोका  तो  श्रीमती

 इन्दिरा  गांधी,  आज  जनता  ने  उनको  चाहें
 कितता  ही  कंडेम  कर  दिया  हो,  किसी  श्र

 दूसरे  नारे  से  वापस  ञ्  सकती  हैं  ।  अ्रसल  में

 तानाणाही  को  अगर  रोकना  है  तो  जो  ताना-

 शाही  का  केन्द्र  है  पूंजीवाद,  उसको  समाप्त

 करना  पड़ेगा,  वियमता  को  मिटाना  होगा,
 देश  में  विकास  दर  को  बड़ाना  पड़ेगा  ।  असली

 सवालों  के  बारे  में  जब  तक  नहीं  सोचगे  तब

 तक  बोच  के  रास्ते  से  कोई  समस्या  हल  होने
 वाली  नहीं  है  ।

 कल  मानतीय  मोहासन  साहव  कह  रहे
 थे  कि  चुनाव  लड़  लो  |  चह  चुनाव  को  मीसा

 पर  लड़ना  चाहते  हैं  -  अगर  उनमें  यह  साहस

 है  कि  केवल  सीसा  पर  श्रौर  इस  मुद्द  पर

 चुनाव  लड़ें  तो  में  पार्टी  की  तरफ़  से  आश्चर्य

 नहीं  करता,  लेकिन  इस  पर  आज  वह

 चुनाव  लड़  सकते  हैं  इससे  चुनावों  का  कोई

 फंसला  होने  वाला  नहीं  है  ।  श्रो  मती

 इन्दिरा  गांधी  को  जो  सहारा  मिला  है  वह
 जनता  पार्टी  की  आथिक  असफलताओं  का

 सहारा  मिला  है  |  वह  कोई  कांग्रेस  के  लोगों

 से  प्रेम  हो  गया  है  ऐसी  बात  नहीं  है।  न  वह
 श्रीमती  इन्दिरा  गांधी  को  भूलेन  कांग्रेस

 के  राज्य  को  भूले,  लेकिन  जिस  प्रक्रिप्रा  के

 स्वरूप  उन्हें  हटाया  था  उस्ती  हमारी  निष्क्रियता

 के  स्वरूप  श्रीमती  इन्दिरा  गांधी  शक्ति  ग्रहण
 कर  रहो  हैं  ।  में  जनता  पार्टी  से  और  खास

 'तौर  से  उन  लोगों  से  जो  समता  और  लोक-

 स्तंत्र  में  विश्वास  करते  हैं  निवेदन  करता  हूं
 2540  L.S.—iI.
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 कि  श्रमी  समय  है  हमें  संभल  जाना  चाहिये  ।

 हमें  पूंजीवाद  पर,  काले  धन  पर  और  ग्रामीणों

 की  स्थिति  सुधारने  पर  एकदम  ढमला  करना

 चाहिये  प्रन्यथा  हालत  हमारे  काबू  से  बाहर
 निकल  जायगी  ।  इन  चीज़ों  पर  हमें  सोचना

 चाहिये  |  संधिघान  में  जब  संशोधन  हो  तो

 निश्चित  तौर  पर  एसी  व्यवस्था  करें  जिससे

 हमारे  देश  म  लोकतंत्र  को  कभो  खतरा  न

 हो  ।  लेकिन  हमारे  कहने  से  सारी  बातें  नहीं

 हो  पायेंगी

 एक  वात  और  कहना  चाहता  हूं  |  ग्राम

 तौर  पर  यहां  जिक्र  किथा  जाता  है  कि  हमारे
 देश  में  अव्यवस्था  हो  गई  है  इमरजेंसी  के

 बाद  |  जिन  लोगों  ने  क्रान्ति  का  पाठ  पढ़ा  है,
 में  यह  नहीं  कहता  कि  यह  कोई  बहुत  बड़ी

 ऋत्ति  थी,  लेकिन  30  साल  का  शासन

 बदलने  में  और  जिन  हालात  म  हमने  सरकार

 को  बदला  था,  वह  निश्चित  क्रान्ति  थी  ।  और

 जब  क्रान्तियां  होतो  हैं  तो  सारी  दुनिया  में

 कुछ  समय  के  लिये  अन्यवस्थायें  पैदा  हो  जातो

 हैं।  जब  रूस  में  कऋ्रान्ति  हुई  तो  कुछ  दिनों  तक

 व्यवस्था  नहीं  रही  थी,  चीन  में  भी  क्रान्ति

 के  बाद  कुछ  समय  तक  व्यवस्था  नहीं  रही  थी,

 श्रौर  क्यूबा  र्म  भी  नहीं  रही  थी  ।  इसलिये

 इससे  हम  घबरायें  नहीं  I  जो  पुराने  लोग  हैं,
 जो  बेस्टेड  इंटरेस्ट  वाले  लोग  हैं  वह  देश  में

 भ्रव्यवस्था  पैदा  करेगे  ।  जिन  लोगों  ने  इमर-

 जेंसी  में  फ़ायदा  उठाया  है  बह  पूंजीपति
 और  वह  तत्व  देश में  श्रन्यवस्था  पैदा  करेंगे

 यह  बिल्कुल  एक  क्षणिक  स्थिति  है,  इससे

 हम  घबराना  नहीं  चाहिये  श्र  लोकतंत्र  के

 बारे  में  शक  नहीं  करना  चाहिये,  लेकिन  हमारी

 दृष्टि  ओर  दृष्टिकोण  साफ  होना  चाहिये  ।

 हमारा  कार्यक्रम  इस  प्रकार  का  होना  चाहिये
 जिससे  जिन  कारणों  से  तानाशाही  को  जन्म

 मिलता  है,  उनको  समाप्त  कर  दिया  जाये  t

 हम  मीसा  को  समाप्त  करने  जा  रहे

 हैं  ।  हमारी  तरफ  से  हमारे  प्रवक्‍ता,  हमारे

 दल  के  नेता  ओर  जनता  पार्टी  सरकार  के

 जो  श्रघ्रिकारी  हैं,  उनके  अक्सर  बयान  आते
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 हैं  कि  हमारे  देश  को  भय-मुक्त  हो  जाना

 चाहिये,  डर  निकल  जाना  चाहिये  मन  से  ।

 मैं  एक  बात  कहना  चाहता  हुं  कि  दुनिया
 में  मनुष्य  समाज  श्ौर  जाति  का  जब  से

 जन्म  ा  है,  इतिहास  में  जब  तक  उसका

 लेख  होगा,  वह  दो  चीजों  से  प्रभावी  होती

 रही  है,  या  तो  राज्य  से  या  धर्म  से  डरती

 रही  है  ।  इंडस्ट्रियलाइजेशन,  औद्योगिक

 सभ्यता  के  विकास  के  बाद  धर्म  का  डर  तो

 दुनिया  से  समाप्त  होता  जा  रहा  है  चह

 होगा  भी,  उसको  रोका  नहीं  जा  सकता,
 लेकिन  झगर  राज्य  का  डर  भी  समाप्त

 हो  गया,  डर  क्रिस  के  लिये,  कानून  मानने

 वाले  नागरिक्रों  के  लिये  मन  में  डर  होना

 चाहिये  ।  लेकिन  आज  तो  हालत  यह  हो  गई

 है  कि  चोर-वाजारी  करने  वाले,  तस्करी  करने

 वाले  निडर  हो  गये  हैं,  ग्रामीण  जमीन  के

 मालिक  निडर  हो  गये  हैं,  वह  भूमिहीनों  को

 वेदखल  कर  रहे  हैं  -  इतको  निडर  (करने  का

 मतलब  हमारा  उन  लोगों  को  निडर  करन

 का  है  जो  कानून  का  पालन  करते  हैं  ।  लेकिन

 जो  कानून  ताड़ते  हैं,  समाज-विरोधी  लोग  हैं
 उनके  खिलाफ  सख्त  कार्यवाही  करनी  चाहिये,
 उसमे  झिझक  और  डर  नहीं  होना  चाहिये  ।

 हमारे  ऊपर  कई  प्रकार  के  प्रभाव  आ  सकते

 हैं,  लकिन  हमें  समाज  विरोधी  तत्व  के

 खिलाफ  कार्यवाही  करनी  चाहिये  ।  तभी  हम
 देश  के  लोकतंत्र  की  रक्षा  कर  सकेंगे  |  लोकतंत्र

 की  रक्षा  केवल  लोकतंत्र  रटने  से  या  उसका

 जाप  करन  से  नहीं  होगी,  हमें  उन  कारणों

 को  समाप्त  करना  होगा  जिनसे  लोकतंत्र

 समाप्त  हो  जाता  है

 मैं  इन्हीं  शब्दों  क ेसाथ  जनता  सरकार
 शौर  जनता  पार्टो  को  दोवारा  मुबारकब्राद
 देना  चाहता  हूं  ।  खासतौर  से  मैं  कांग्रेसी

 मित्रों  से  निवेदन  करूंगा  कि  वह  थोड़ा  सा

 धीरज  रखें,  घवरायें  नहीं  ।  उनको  राज्य  में

 झाने  की  बड़ी  आतुरता  है,  लेकिन  30  साल
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 के  इतिहास  में  नजर  घुमा  कर  देखें  कि  चह

 दुनिया  में  हिन्दुस्तान  को  छोड़कर  कहां  गये

 हैं  ।  श्राज  सारा  यू०एन०औ०  का  चार्ट  उठा

 लीजिये,  विषमता,  गन्दगी  झर  गरीबी

 म  आज  हिन्दुस्तान  सबसे  नीचे  है  फिर  भी

 ग्राप  इस  हाउस  में  इस  तरफ  किसलिए  श्राना

 चाहते  हैं  ?

 मुझे  ताज्जूब  है  कि  जनता  पार्टी  ने  इन

 दिनों  में  ग्राथिक  कार्यक्रम  तेज़ी  से  लाग्‌  नहीं

 किये,  पूंजीवाद  के  खिलाफ  सभ्त  कार्यवाही

 नहीं  की  इसलिये  जो  दूसरी  पार्टियां  हैं  उनको

 बोलने  की  हिम्मत  हो  गई  है  ।  उन्होंने  जो

 पिछले  सालों  में  काम  क्य  हैं  उनके  लिए
 जनता  ने  उनका  जो  सरकार  से  हटाया  है,

 यह  काफी  नहीं  है,  उन्होंने  जो  कायंवाही  की

 है,  उसके  लिय  उन्हें  निरन्तर  दंड  मिलेगा  ।

 यह  दंड  उन्हें  तब  मिलेगा  जब  जनता  पार्टी

 की  नीतियां  समाजवादी  और  समतामूलक

 होंगी  |

 इन्हीं  शद्दों  के  साथ  में  अपनी  बात

 समाप्त  करता  हुं  ।

 श्यो  डी.  जी०  गवई  (बुलडाना)  :

 सभापति  महोदय  मेरा  एक
 व्यवस्था  का  प्रश्त  है।  इस  सदन  में  सब

 ग्र्पों  को  न्याय  दिया  जाता  है,  हर  ग्रुप  को

 बोलने  के  लिये  वुलाया  जाता  है.  लेकिन  हमारा

 एक  श्राल  इंडिया  का  ग्रुप  है  रिपब्लिकन

 पार्टी,  हमको  किसी  डिबेट  में  नहीं  बुलाया
 जाता  है  1  हम  दो  सदस्य  हैं,  किसी  को  भी

 नहीं  बुलाया  जाता  है.  हमारा  कोई  नाम  नहीं
 लिया  जाता  ।

 MR,  CHAIRMAN:  I  assure  you  that
 your  name  wil]  be  called,

 PROF.  P.  G  MAVALANKAR
 (Gandhinagar):  Mr.  Chairman,  Sir,  at

 the.  qutset,  I  would  like  to  congratu-
 late  the  Janata  Government  for  bring-
 ing  forward  this  Bill.  Although  they
 came  somewhat  Jate—I  wish  they  had
 done  it  not  just  gratefully  as  my
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 friend,  Mr,  Saugata  Roy  wanted  to
 say,  but  more  honestly  and  sincerely
 soon  after  in  March  977—I  warmly
 welcome  this  because  it  is  an  honest,
 full,  serious  ang  sincere  implementa-
 tion  of  one  important  part  of  the  elec-
 tion  manifesto  of  the  Janata  Party
 where  they  had  said  ‘MISA  will  be
 repealed’.  I  welcome  it  for  all  those
 reasons.

 Sir,  it  is  not  unknown  to  this  House
 and  to  this  country  how  MISA  was
 piloted  ang  got  passed  repeatedly  by
 Government  after  Government,  begin-
 ning  from  1950,  first  in  the  name  of
 Preventive  Detention  Act,  and  then
 in  the  name  of  MISA.  It  has  indeed

 ya  sordid  history  to  recount.  There
 “was  the  PDA  beginning  from  the  days

 of  the  late  revered  Sardar  Patel,  in
 1950,  within  a  month  of  the  new
 Constitution.  But  Sardar  Patel  was
 at  least  apologetic.  Within  46  years
 Mrs.  Gandhi  came  to  power  and  she
 was  not  only  not  apologetic,  she  and
 her  supporters  were  absolutely  jubi-
 lant  over  the  fact  that  MISA  was  an
 essential  Act  for  the  governing  of
 this  country.

 6  hrs.

 *  In  1975,  in  this  very  House,  my
 hon.  friends  sitting  on  my  right—I
 respect  them  as  friends—they  were
 jeering  at  us.  When  we  were  reépeat-
 edly  asking  questions,  when  we  were
 opposing  the  Bill,  they  were  saying
 that  the  MISA  amendment  was  only
 for  sumgglers.  When  we  said  that  we
 were  opposed  to  that,  even  for  smug-

 glers  because  the  smugglers  also  must
 <now  why  they  were  detained,
 we  were  told,  “Are  you  for  the
 fundamental  right  of  smugglers?”  व्‌
 still  remember  those  echoes.  We
 told  them,  we  were  not  for  smugglers,
 but  we  were  not  sure  that  in  the
 name  of  smugglers,  they  will  not
 arrest  one  day  all  their  political  op-
 ponents.  It  came  to  be  true  within  a
 matter  of  one  year.

 I  am  glad,  many  Congress  members
 ®Te  today  honestly  repenting  for  what
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 they  had  done,  We  do  not  go  on
 jeering  at  them.  Let  them  repent  if
 they  really  feel  so.

 The  MISA  was  piloted  from  the
 beginning  in  the  name  of  PDA,  from
 950  to  1969.  Every  year,  this  was
 being  passed.  In  1969,  it  lapsed,  be-
 cause  the  then  Congress  Government
 had  no  majority.  In  1971,  when  the
 Congress  party  and  Mrs.  Gandhi  got
 a  thumping  majority,  they  brought  in
 the  MISA.  It  became  an  Act  on  2nd
 July,  97l.  In  September,  1974,  an
 amendment  was  brought  in  apparent-
 ly  for  smugglers,  and  then  started  the
 blackest  history  possible  of  the  MISA,
 in  the  democratic  history  of  the
 world.  From  975  onwards,  in  one
 year,  there  were  four  Amendments—
 Mr.  Vasant  Sathe  will  recall  with  re-
 gret—I  hope—between  June  29  and
 July  15,  two  Ordinances  came;  on
 October  36  and  November  YY,  two
 more  Ordinances  came.  It  was  my
 privilege  to  oppose  that  in  July,  1975.
 We  were  in  8  captive  Parliament
 then.  We  spoke  freely,  but  the  coun-
 trymen  outside  did  not  know  what
 we  Were  talking.  We  opposed  it  all
 the  same.

 Again,  on  22nd  January,  1976,  when
 the  earstwhile  Congress  President,
 Shri  Brahmananda  Reddy,  was  the
 Home  Minister,  this  Bill  came  up  for
 discussion.  I  do  not  like  to  repeat
 what  J  said.  One  should  not  hear
 one’s  own  voice  continuously,  But  I
 cannot  resist  the  temptation  of  quoting
 at  least  one  part  of  what  I  said  in
 1976.  This  is  what  I  said  on  Janu-
 ary  22,  1976:

 “My  worst  fears  have  thus  come
 true.  Sir,  let  me  say  at  the  outset:
 this  draconian,  dangerous  and  dirty
 Piece  of  legislation  has  given  a

 death  blow  to  all  norms  of  decency
 and  to  all  civil  and  political  liber-

 ties  and  freedoms  of  individual)  citi-
 zens  of  this  country.”

 That  story  began  with  shamelessness
 and  nekedness,  We  were  already  on
 the  7088  to  tyranny.  I  am  glad  that
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 this  Jawless  law  is  gone.  I  am  happy
 that  Shri  Dhanik  Lal  Mandal,  the
 Minister  of  State  in  the  Ministry  of
 Home  Affairs,  and  the  Prime  Minister
 who  is  in-charge  of  the  Home  port-
 folio,  at  least  have  come  to  believe
 and  tell  us,  the  Parliament,  the  coun-
 try  and  the  world  that  we  can  depend
 on  an  effective  Government  without
 the  MISA.  I  tell  you,  Sir,  it  is  a  test
 of  this  Government,  ang  not  only  of
 this  Government  but  also  of  this
 Parliament,  of  all  of  us,  not  only  all
 of  us  but  of  all  the  people  in  the
 country.  When  we  say,  that  MISA
 must  go,  when  we  say  that  political
 dissent  must  not  perish,  we  also  must
 remember  that  political  dissent  must
 be  channelised  through  democratic
 and  peaceful  forms.  It  must  never
 become  violent,  chaotic,  disorderly
 and  disruptive.  If  we  do  that,  we
 will  be  inviting  the  Government—it
 may  be  any  Government—to  bring
 back  new  forms  of  MISA  or  new
 forms  of  draconian  law.

 The  fact  is  that  MISA  has  become
 a  dirty  word,  not  only  a  dirty  word
 but  it  has  become  a  word  with  the
 connotation  of  torture,  brutality.  coer-
 cion,  illegality,  immorality,  detention
 without  trial  for  months  and  years
 and  so  on  and  so  forth.  I  am  Sorry
 to  say  that  even  after  15  months  of
 the  Janata  Government,  although  I
 am  glad  the  Janata  Government  has
 not  used  the  MISA  from  977  onwards
 for  detaining  any  political  opponent,
 the  fact  remains  that  still  a  large
 number  of  political  dissenters  are
 lying  in  jail.  I  am  not  saying  that  all
 of  them  should  be  released  immediate-
 ly.  By  passing  this  Bill)  however,  we
 are  morally  obliged  now  to  review
 the  cases  of  all  those  detenue  in  jail
 who  have  been  kept  without  any  trial.
 Unless  the  State  is  convinced,  on
 substantial  grounds,  acceptable  to
 judiciary,  not  to  the  Government  of
 the  day,  that  those  people  are  for  viol-
 ence,  for  creating  chaotic  conditions,
 for  disturbing  the  law  and  order  and
 they  are  a  threat  to  the  security  of
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 the  State,  all  of  them  wil,  have  to
 be  released  one  by  one.  I  say  this
 became  ‘Freedom’  is  an  Article  of
 Faith,

 Now,  Sir,  I  would  say  one  or  two
 more  things  before  I  sit  down,  and
 that  is,  by  this  MISA  Repeal  Bill,  the
 emergency  aberration  is  removed.  It
 is  a  good  riddance  and  a  welcome  re-
 lief.  But,  as  I  said,  if  freedom  js  an
 article  of  faith  for  us,  then  let  us
 honour  it  and  implement  jt  with  all
 the  force  at  our  command.  Let  us
 now  take  a  firm  resolve  that  we  shall
 behave  responsibly,  constructively,
 openly,  fearlessly  and  always  demo-
 cratically  to  express  our  dissent  in  a
 manner  which  will  not  bring  in  any
 kind  of  disturbance  and  difficulty  for
 any  future  Government  including  the
 present  Government.  If  we  do  that,
 then  I  want  to  suggest  one  thing.  Mr.
 Chairman,  and  that  is  this.  I  want
 to  warn  all  of  us  concerned,  meaning
 the  Government.  the  Opposition,  the
 Parliament  and  the  country  at  large
 and  the  Press  that  we  should  not  do
 anything  jn  terms  of  exciting  and
 ecouraging  violent,  fascist,  authorita-
 rian  tendencies  in  this  country,  be-
 cause  if  you  and  ]  talk  that  way  in
 this  Parliament,  and  the  Press  jn  their
 writings  and  the  public  at  the  plat-
 forms  and  the  citizens  in  their  meet-
 ings  go  on  talking  irresponsibly  and
 violently,  then  jt  is  again  a  subtle  and
 invisible  invitation  to  MISA.  We  do
 not  want  that.  That  is  why  I  say  that
 freedom  has  become  an  article  of  faith
 with  us,  because  civil]  liberty,  civil
 rights  and  right  to  privacy,  my  own
 right  to  individuality  are  important.  4

 Only  the  other  day  or  perhaps  this
 morning,  I  read  a  news  item  that
 a  certain  Congress  Member,  may  be
 Congress  or  Congress(I)  Member,  I
 do  not  know  to  which  congress  he
 belongs;  but  even  if  he  belongs  to
 Congress  (I)  I  do  not  mind;  when  he
 and  his  party  were  in  power,  they
 misbehaved  with  us  and  we  have  8
 right  to  say  that  they  misbehaved
 with  us,  ang  yet  he  complained  that
 even  private  telephones  were  tapped.
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 329  M.LS.A.

 I  would  say  that  no  telephone  should
 be  tapped  and  the  privacy  should  not
 be  assaulted  because  that  is  one  of
 the  most  important  fundamental  rights
 enshrined  in  our  Constitution.  I  agree
 with  him  that  the  right  to  privacy  is
 important  and  sacred.  But,  then,  if
 we  want  to  have  that,  the  responsi-
 bility  is  all  the  more  great,  and  that
 increased  responsibility  is  something
 which  |  want  to  take  liberty  to  em-
 phasise  in  this  debate.  The  repeal  of
 MISA  is  not  merely  in  words,  not
 just  the  reassertion  of  the  article  of
 faith  in  freedom  and  democracy,  but
 it  also  further  implies  that  it  is  an
 article  of  faith  in  terms  of  our  de-
 mocratic  responsibility,

 Finally,  I  would  say  that  many
 I  do  not

 know  whether  all  of  them  are  effec-
 tive  enough  or  not.  Mr.  Mandal  will
 be  able  to  tell  us  whether  the  present
 ordinary  laws  are  effective  enough  to
 deal  with  anti-social  elements,  econo-
 mic  offenders,  smugglers,  tax  evaders,
 dodgers,  traitors  and  those  who  want
 to  disloge  this  Government  or  any
 Government  for  that  matter,  whether
 it  is  in  the  States  or  at  the  federal
 level.  The  point  js  that  if  ordinary
 laws  are  proved  inadequate,  please
 come  to  us  with  amendments,  explain

 amendments  are
 needed,  explain  to  us  why  you  want
 more  powers  than  those  ordinary  laws
 and  so  on.  But  for  heavens  sake,  do
 not  use  MISA  again  under  any  pre-
 text  and  in  any  form,  because  that  is
 the  surest  way  of  leading  the  country
 to  dictatorship  and  authoritarianism.
 Therefore,  I  want  to  conclude  by  say-
 ing  that  if  laws  are  ineffective,  amend
 them,  tighten  them,  but  do  not  dream
 of  MISA  which  has  become  a  dirty
 word,  because  detention  without  trial,
 the  phenomenon  of  politica]  prisoners,
 political  dissenters,  these  are  not  very
 happy  phrases  in  any  democratic
 dictionary,  in  any  democratic  practice.

 With  these  words,  Sir,  I,  therefore,
 conclude  by  saying  that  when  vio-
 lence,  crimes,  unsocial  acts,  economic
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 offences,  tax  dodging  and  authorita-
 rian  tendencies  are  coming  on  the
 horizon,  then  when  we  are  repealing
 this  MISA  Bill,  rightly  so,  we  should
 be  all  the  more  careful  and  vigilant’
 that  all]  these  ugly  signs  on  the  hori-
 zon  are  not  allowed  to  grow  in  any
 manner.  When  we  do  all  this,  only
 then  we  shall  be  able  to  deliver  the
 goods  effectively  anq  meaningfully.

 Mr.  Chairman,  Sir,  I  am  grateful  to
 you  for  allowing  me  to  speak  on  this
 very  important  subject,  because  I
 had  spoken  on  this  very  subject  of
 MISA  in  the  last  Parliament  and  had
 criticised  it  more  than  once,  when-
 ever  the  then  Government  brought
 MISA  in  one  form  or  the  other  with

 a  series  of  amendments  one  after  an-
 other  making  it  more  and  more  strin-
 gent.  Therefore,  it  was  right  for  me
 to  speak  today  and  welcome  this  re-
 peal  of  MISA  by  the  Janata  Govern-
 ment  even  though  they  are  some-
 what  late  in  doing  it.  I  only  hope
 that  the  Janata  Government  will  be

 on  the  right  path  jin  functioning  more
 effectively,  more  responsibly  and  that
 this  Parliament  also  will  become  more
 responsible  in  assisting  the  Govern-
 ment  to  perform  its  functions  in  con-
 formity  with  the  fundamental  rights
 and  freedom  of  the  citizen.  Then
 alone  we  shall  go  ahead  on  the  right
 path  of  public  vigilance,  public  opi-
 nion,  public  behaviour  and  normal
 democratic  standards  of  freedom  and
 civil  liberty.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  Mr.  Chairman,
 Sir,  I  welcome  the  repeal  of  the  Main-
 tenance  of  Internal  Security  Act.  I
 welcome  it  now  formally.  Really  the
 Spirit  of  repeal  has  been  given  effect
 to  from  the  day  the  Janata  Party
 came  to  power  in  India.  So,  my
 welcoming  this  now  is  only  a  formal
 one.  Not  only  I  but  the  entire  House,
 nay,  the  entire  nation  congratulates
 the  Janata  Government  for  repealing
 this  Act  which  was  extremely  bad,  as
 the  previous  speakers  have  already
 stated.  I  very  attentively  listened  to
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 the  speeches  of  Shri  Kanwar  Lal
 Gupta  and  Prof,  Mavalankar,  and  I
 fully  accept  and  share  their  sugges-
 tions  and  apprehensions,  because
 while  saying  that  the  MISA  is  a
 nuisance,  a  danger,  to  the  country,
 they  have  said  that,  if  Government
 do  not  take  care  to  maintain  peace
 and  law  ang  order  in  the  country,
 then  that  will  be  another  danger.
 They  have,  therefore,  given  certain
 suggestions,  they  have  expressed
 their  mind,  and  I  am  sure  that  Govern-
 ment  will  do  accordingly.

 Coming  to  the  purpose  of  a  special
 law  like  MISA,  I  think,  as  our  society
 is  today,  though  it  may  not  be  named
 as  MISA,  still  some  sort  of  a  special
 law  is  necessary  for  maintaining  law
 ang  order  in  the  country  in  the
 abnormal  situations,  Whether  such  a
 situation  arose  or  not,  the  Congress
 Government,  under  the  leadership  of
 Shrimati  Indira  Gandhi,  passed  this
 law  and  the  Congress  people  support-
 ed  it  only  to  fulfil  their  inordinate
 designs  of  being  in  the  Government
 for  year,  together,  for  ages  together;
 therefore,  they  gid  not  object  to  such
 alaw.  If  we  dive  deep  into  the
 intentions  and  actions  of  Shrimati
 Indira  Gandhi,  it  will  be  seen  that  she
 had  the  intention  of  establishing
 family  rule  in  India,  that  is,  Shrimati
 Indira  Gandhi  woulg  remain  in  power
 till  her  last  day  and  thereafter  her
 son,  Sanjay  Gandhi,  and  thereafter
 her  grandson,  Rahul.  The  person—
 Shri  Sanjay—who  was  never  a  poli-
 tician,  was  all  at  once  brought  to  the
 political  atmosphere.  Rahul,  the
 grandson,  who  was  nine  years  then—
 now  he  wil]  be  ten  years—was  made
 the  leader  of  the  children  in  India.
 This  means  that  Mrs.  Indira  Gandhi
 had  an  inordinate  gesire  to  estabYfsh
 family  rule,  due  to  which  she  was
 genuinely  sincere  about  passing  and
 executing  such  a  law.  Our  Congress
 friends  were  then  entirely  with  her,
 because  they  thought  that,  with  her
 influence,  they  could  become  MPs,
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 Ministers  and  other  such  dignitaries.
 With  this  intention  they  supported
 her,  but  some  Congressmen  finally
 became  dissatisfied  with  her  and
 with  such  a  law,  and  today  they  are  *

 willing  to  nullify  the  passing  of  such
 a  law  because  they  have  found  out
 that  she  was  going  to  establish  family
 Tule.  So,  they  became  dissatisfied—I
 am  not  going  to  name  the  petsons
 who  became  dissatisfied—and  the
 closest  friends  of  Shrimati  Indira
 Gandhi  became  her  enemies  when
 Sanjay  Gandhi  was  brought  to  the
 political  fore-front  and  was  sent  to  go
 round  different  States  and  the  Chief
 Ministers  of  all  the  State  Govern-
 ments  were  required  to  welcome  him
 by  spending  lakhs  of  rupees  for  his  |
 welcome.  I  am  not  going  to  give  the
 names  of  such  Chief  Ministers:  (there.
 are  three  or  four  in  number)  who
 saw  that  it  was  for  this  purpose  that
 the  MISA  was  enacted.  They  have
 said  that  it  is  something  like  a  Hit-
 lerite  or  Mussolinite  system.  I  would
 Say  that  it  is  something  like—of
 course  my  friends  who  are  Commu-
 nists  will  not  be  pleased  with  me
 when  I  say  this  a_  Stalinite
 system  also.  The  same  method
 which  was  practised  or  was  being
 practised  either  in  China  or  in  USSR
 was  practised  here  in  India  also.  Lead-
 ers,  workers  and  other  people  were,
 kept  in  solitary  confinement  without
 their  being  given  any  facilities  and
 amenities.  I  may  tell  you  that  Hare-
 krishna  Mehtab  was  arrested  on  June
 28,  1975,  as  also  Mr,  Chaudhury  and
 other  important  persons.  But,  five
 months  after  that,  when  I  came  to
 Delhi  to  attend  the  AICC  Working
 Committee  meeting  of  the  Congress,  I
 found  they  never  knew  that  Hare
 krishna  Mehtab  and  Choudhury  were
 arrested.  This  was  the  situation  that
 was  created  by  the  administration
 then.  So  I  would  say  it  is  not  Hitlerite
 or  Mussolinite  alone  but  is  also  Stali-
 nite.  }

 While  congratulating  the  Govern-
 ment  for  bringing  this  Bill  to  repeal
 this  dictatorial  Act,  I  would  say  that
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 I  share  the  views  of  Mr.  Mavalankar
 and  Mr‘  Kanwar  Lal  Gupta  who  have
 already  spoken.’  The  society  is  such
 that  there  is  bound  to  exist  some  un-
 social  persons.  How  do  we  deal  with
 such  unsocial  persons?  There  must
 be  some  sort  of  a  special  law.  With-
 out  a  special  law  we  cannot  control
 the  masses  and  the  life  and  property
 and  prestige  of  individuals  and  groups
 cannot  be  maintained  and  cannot  be
 kept  intact.  So,  some  sort  of  a  special
 law  is  necessary  and  I  apprehend  that
 this  Government  is  afraid  of  bringing
 such  a  law.

 Now,  I  will  give  a  certain  example.
 In  Bihar  the  Panchayat  election  is
 over.  Government  says  60  or  70  people
 were  killed,  while  non-official  sources
 say  that  hundreds  were  killed.  So,  how
 can  we  deal  with  such  persons  with-
 out  a  special  law?  The  press  is  com-
 pletely  free  and  the  Judiciary  is  com-
 pletely  free.  In  case  this  fact  or  inci-
 dent  is  true,  if  it  is  not  put  in  black
 and  white  in  the  records,  although  a
 man  has  been  killed  and  the  killer  is
 there,  he  goes  scot-free.  For  this  pur-
 pose,  some  special  law  is  necessary  and
 I  am  sure,  the  Government  would  not
 be  lacking  in  spirit  if  a  situation  arises
 to  bring  forward  such  a  Bill  and  to
 pass  it  into  an  Act  in  this  House  with
 the  cooperation  of  all  the  parties  and
 hon.  Members.  With  these  words,  I
 conclude  my  speech.

 MR.  CHAIRMAN:  Shri  Gawai.

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  rose

 SHRI  C.  M.  STEPHEN
 There  is  also  a  party  here...

 (Idukki):

 MR.  CHAIRMAN:  You  will  get  your
 time.  Those  who  are  entitled  to  be
 called  will  be  called.  I  have  got
 the  list  with  me,

 Shri  Gawai.

 श्रो  डो०  ज्ो०  गवई  (बुलडाना)
 सभापति  महोदय,  श्रापने  मुझे  मीसा  सम्बन्धी

 बिल  पर  जो  बोलने  का  मौका  दिया  है,  इस
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 के  लिए  पहले  मैं  श्राप  का  शुक्रिया  श्र्दा  करता

 हूं  ।

 श्राज  जो  चर्चा  हो  रही  है  वह  एक  ऐसे

 महत्वपूर्ण  विषय  पर  हो  रही  है,  जिस  का

 सम्बन्ध  इस  देश  के  जन-जीषन,  इस  देश  की

 स्वतन्त्  संसदीय  प्रणाली  और  इस  देश  के

 हर  व्यक्ति  से  है  श्रौर  हर  मानव  के  मानवा-

 धिकारों  को  बचाने  के  लिए  श्र  मीसा

 को  रद्द  करने  के  लिए  हमारे  गृह  मंत्री  जी

 जो  बिल  इस  सदन  में  लाए  हैं,  उस  का  मैं

 हृदय  से  स्वागत  करता  हूं  ।  सब  साथी  अपने

 ग्रनुभव  की  बात  कर  रहे  हैं  क्योंकि  हर  भ्रादमी

 ने  जेल  की  हवा  खाई  है,  मूंग  की  दाल  शर

 लाल  गेहूं  की  रोटी  भी  खाई  है  -  इसलिए
 सब  को  अनुभव  है  कि  मीसा  क्‍या  चीज़

 होती  है  शौर  मीसा  से  क्या  कुछ  नहीं  होता

 है  ।  मैं  तो  यह  देख  रहा  हूं  कि  हर  श्रादमी

 मीसा  के  घिरोध  में  बात  कर  रहा  है  श्रौर

 कह  रहा  है!  कि  मीसा  नहीं  होना  चाहिए  |

 इस  देश  में  प्रगर  सच्चा  प्रजातन्त्र  लाना  है,
 श्राज  भी  प्रजातन्त्र  है,  लेकिन  उस  में  कुछ
 खामियां  हैं,  तो  25  जून  की  अंधेरी  रात  जो

 इस  देश  में  बाई  थी,  जिस  ने  इस  देश  के

 संविधान  को  एक  कलंक  लगाया  और  इस

 देश  के  जीवन  को  कलंकित  किथा,  ऐसा  दिन

 फिर  इस  देश  में  नहीं  आना  चाहिए  ।

 इसलिए  गृह  मंत्री  जी  जो  यह  कानून  लाए  हैं,
 मैं  उन  का  और  भी  शुक्रिया  श्दा  करता  हूं
 लेकिन  इस  के  साथ  ही  साथ  यह  भी  कहना

 चाहता  हूं  कि  जब  हम  इस  श्राजाद  देश  में

 रहते  हैं  तो  हमें  इस  देश  में  लोकशाही  शौर

 इस  संसदीय  व्यवस्था  को  और  मज़बूत  करना

 चाहिए  और  उस  को  श्रागे  बढ़ाना  चाहिए  |

 ग्राज  हमें  उस  को  ऊंचा  करना  है  लेकित

 इस  का  मतलब  यह  नहीं  है  कि  हम  कुछ
 डरपोक  हो  गये  और  हम  किसी  बात  से  डर

 गये  ।  जेल  को  हवा  हम  ने  खाई  तो  कहने

 लगे  कि  भीसा  बुरा  है  इसलिए  इस  को  बन्द

 करना  है  ।  ऐसी  बात  नहीं  है  |  मीसा  जैसे

 काले  कानून  को  निश्चित  रूप  से  खत्म  करना



 335  M.IS.A.  (Repeal)  Bil)  JULY  19,  1978  M.LS.A.  (Repeal)  Bill  336

 [at  Sto  जी०  गवई]

 चाहिए  लेकिन  सरकार  को  जो  प्रशासकीय

 व्यवस्था  है,  उस  को  भी  बौर  ज्यादा  सुधारना

 चाहिए  |  शमी  हम  देख  रहें  हैं  कि  सब  लोग

 यह  कह  रहें  हैं  कि  मीसा  बन्द  करना

 चाहिए  ।  उस  को  खत्म  करना  चाहिए  श्रौर

 इस  देश  के  हर  नागरिक  को  उस  के  नाग-

 रिक  अधिकार  मिलने  चाहिए,  उस  को

 जीने  का  अधिकार  चाहिए,  यह  सही  वात  है
 लेकिन  मैं  सदन  को  यह  बताना  चाहता  हूं  कि

 श्रोमती  इन्दिरा  गांधो  के  जमाने  में

 जिस  टाइम  पर  मीसा  था,  उन  के  शासनकाल

 में  जब  मोसा  लागू  था,  तो  बहुत  से  भाई

 जेलों  में  गये,  यह  तो  सही  है,  लेकिन  इस

 देश  में  जो  गहदार  थे,  जो  स्मगलर्स  थे  और

 बम्बई  जैसी  जगहों  पर,  हमारे  साठे  साहब
 जानते  हैं,  मटका'  सट्टा  चलता  था--

 हमारे  दूसरे  भाई  शायद  यह  न  समझते  हों
 कि  मटका '  क्‍या  होता  है  और  गृह  मंत्रालय

 भी  इस  को  न  समझता  हो  कि  मटका'  क्‍या

 होता  है  क्योंकि  गृह  मंत्रालय  के  हाथ  में,

 पुलिस  के  हाय  में  सोटा  होता  है--उस

 टाइम  पर  मैं  सच्ची  बात  बोलता  हूं,  में

 इन्दिरा  गांधी  का  कोई  समर्थन  नहीं  कर

 रहा  हु  और  न  किसी  के  खिलाफ़  बोल  रहा

 हू,  मैं  आपको  सच  वता  रहा  हूं  कि  उतर

 वक्‍त  सार  देश  में  स्मगलिग  करने  वालों  का

 मुंह  बन्द  हो  गया  था,  हाथ  बन्द  हो  गए  थे,

 सट्टा  तब  बन्द  हो  गया  था  |  आज  हम  देख

 रहें  हैं  जव॒  से  जनता  सरकार  अस्तित्व  में

 बाई  है  श्रौर  उसने  कहना  शुरू  किया  है  कि

 हम  सच्चा  भ्रजातंत्र  देश  में  लाएंगे,  हर
 ऑ्ादमी  को  मानव  अधिकार  देंगे,  ह्सों  श्रौर

 हंसने  दो  की  नीति  पर  चलेंगे,  यह  चीज

 देश  में  फिर  से  चालू  हो  गई  है।  आप  देखें

 कि  इसका  क्‍या  नतीजा  निकल  रहा  है  ?

 साठे  साहब  तीन  तीन  दिन  तक  किसी  को

 बोलने  नहीं  देते  हूँ,  एक  एक  घंटा  बोलते  रहते

 हैं  |  उसी  तरह  से  श्राज  देश  में  हो  रहा  है  Aw

 सट्टा  बाजारी  बढ़  रही  है,  स्मगलिग  बढ़  रही

 है  ।  दिल्ली  को  ही  आप  लें।  यहां  पर  'रावारिंग

 बढ़  रही  है  ।  महिलाझों  के  गले  में  से  लाकेट

 छीने  जा  रहे  हैं।  मैं  झपको  कल  परसों  को

 बात  बताता  हुँ  ।  झापने  आज  प्रखबारों  में

 भी  इसको  पढ़ा  होगा  |  जयपुर  से  एक  बस

 झा  रही  थी  ।  उसको  लूट  लिया  गया

 महहलाम्रों  के  जेवर  छीन  लिए  गए  ।  घड़ियां
 उतरवा  ली  गईं  ।  यह  हमारे  देश  का  दुर्भाग्य

 है  कि  थहां  इस  तरह  की  घटना  हो  रही  है  ।

 जनता  सरकार  सच्चा  प्रजातंत्र  देश  में  ला

 रही  है,  संसदीय  लोकशाहे।  के  रास्ते  पर  चल

 रही  है  ।  उस  ग्रवस्था  में  उसने  कुछ  भी  करने

 की  लोगों  को  छूट  दे  रखो  है  7  जो  हरिजनों
 को  जमीन  दी  गई  थी  वहू  भी  उन  से  छीना

 जा  रही  है  ।  न  इंदिरा  गांधी  ने  ग्रपनी  जेब

 से  यह  दो  थी  और  न  संजय  गांधी  की  जब

 से  दी  गई  थी,  सास  की  दोलत  थी  ग्रीर  जवांई
 को  दामाद  को  दान  कर  दी  गई  थी  लेकिन

 श्राज  उसका  छीना  जा  रहा  है  1  दुभग्य  की

 बात  है  कि  जनता  सरकार  के  राज्य  में  वह
 भी  गरीबों  से  छीनी  जा  रही  है।  हातजनों
 पर  अत्याचार  बढ़  रहें  हैं।  ग्रागरा  जैसी

 जगह  में  एक  हरिजन  कम्युनिटी  के  लोगों  पर

 बहुत  पाशविक  ग्रत्याचार  हुए  हैं।  उसके

 लिए  कोई  ज्यूडिशल  इन्क्वायरी  तक  नहीं
 बिठाई  गई  है।  मोसा  रह  करके  आप

 स्मगलरों  को,  सट्टाबाजों  को,  कलि  वाजारियों,

 को  श्राजाद  कर  रह  हैं  कया  ?  अगर  उनकी

 गतिविधियों  को  रोकने  की  शाप  में  क्षमता

 है  तो  मीसा  जरूर  रह  आपको  कर  देना

 चाहि,य  मैं  इसका  समर्यन  करता  हूं  ।

 एक  छोटी  सी  बात  कह  कर  मैं  समाप्त

 कर  देता  हुं  t  मुझे  पता  चला  है  कि  सम

 में  तथा  और  जगह  भी  पहाड़ी  में  बड़े

 बड़े  सांप  होते  हैं।  जिस  को  श्रजगर

 बोलते  हैं  झर  जो  दस  दस  ऑर  पंन्द्रहू  पन्द्रह
 किलो  के  होते हैं  i  एक  जाति  ऐसो  है  जो

 इन  सांपों  को  पकड़तो  है,  उनको  मारती

 है,  उन  की  चर्बी  निकाल  लेती  है  श्र

 उस  को  घी  के  डिब्बे  में  बन्द  कर  देती  है  |
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 डिब्बे  पर  थी  का  लैंबल  लगा  कर

 माकिट  में  उपको  वेचती  है  मैं  जानना

 चाहतो  हूं  कि  क्‍या  सरकार  को  यह  बात

 मालूम  है,  गृह  मंत्रालय  को  मालूम

 है  ?  इसको  खाने  से  प्रादमी  को  हार्ट
 ब्रटैक  हो  जाता  है,  हृदय  रोग  हो  जाते

 हैं,  दूसरे  रोग  हो  जाते  हैं  ।  यह  सही  बात

 है  जो  लोगों  ने  मुप्ते  बताई  है  ।  मीसा

 को  रद्द  करने  केसाथ  साथ  में  सरकार

 को  सुझाव  देना  चाहता  हूं  कि  वह
 अपने  प्रगासन  में  कोई  अच्छो  कड़क  व्यवस्था

 स्थापित  करें।  जहां  भी  अपराध  होते

 हैं  वहां  अपराधियों  को  सख्त  सजा  होती

 चाहिये  भले  ही  वह  मैं  होऊ,  या

 इंदिरा  गांधी  हो,  साठ.  साहब  हों,

 स्टिफंज़  साहब  हों,  कोई  भो  हो  ।  सत्र

 को  शिक्षा  मिलनी  चाहिये  ।

 मेरा  मुझाव  यह  है  कि  कानूत  में

 कोई  परिवर्तन  ग्राप  करो  1  मोसा

 को  समाप्त  करो  ।  लेकिन  मीसा  को

 समाप्त  करने  के  बाद  श्गर  कानून  ढीला

 होगा  ता  देश  में  अन्वराय  प्रौर  अत्याचार

 बहुत  बढ़  जाएगा  ।  मैं  निवेदन  करना

 चाहता  हूं  कि  ऐसा  न  हो  इसके  लिए

 श्राप  कोई  दूसरे  कदम  उठाएं  ।

 चौधरी  बलबओर  सिंह  (हंशियारपुर):
 मीसा  को  कहाती  डा०  राम  मनाहर  लाहिया
 से  शुरू  होती  है  a  उनको  गिरफ्तार

 किया  गया  ।  घह  हाई  कोर  में  पेश  हुए
 और  वहां  पर  सरकार  नेकहा  कि

 डा०  राम  मनोहर  लोहिया  के  बनारस

 जाने  से  देश  की  ला  एंड  आडर  को  खतरा  है।
 तो  वहां  बहुत  बहस  हुई  झौर  हाई  कोर्ट  ने

 फैसला  दिया  देश  को  जो  खतरा

 है  उस  के  लिये  डिफेंस  झाफ़  इंडिया

 रूल  है,  लेकिन  मुल्क  के  प्रन्दर  अगर

 ला  एंड  आर्डर  का  सवाल  है  तो

 डी०  झाई०  भ्रार०  उस  पर  लागू  नहीं  हो
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 सकता  है  I  अतः  उनको  रिहा  कर  दिया

 गया  उस  के  बांद  कांग्रेस  सरकार  ने

 फिर  मौसा  लगाया  इन्टरनल  सेक्योरिटी

 के  लिय्रे  ।  तो  यह  मीसा  लाग  किया  गया

 प्रौर  उस  वक्‍त  कांग्रेस  सरकार  ने  कहा  कि

 यह  सियासी  लोगों  परलागू  नहीं  होगा,
 बल्कि  ऐंटी  सोशल  ऐलीमेंट  पर  लागू  होगा।
 मैं  मुवारकबाद  देता  हूं  जनता  सरकार

 को  कि  हमने  जो  वायदा  किया  था

 मीसा  खत्म  करने  का  उसको  सरकार

 पूरा  कर  रही  है  ।  लेकिन  मीसा

 गरीबों  पर  झाज  भी  लगा  हया  है  ।

 दफ़ा  07  और  5  में  पुलिस  गरीबों

 को  पकड़  कर  मनमाने  ढंग  से  परेशान

 करतो  है  ।  इमरजेंसी  में  सब  से  पहले

 लोग  दफ़ा  6i07  और  «5]  में  पकड़े
 गये  और  उस  के  वाद  जब  दुबारा  रिहा

 होने  वाले  थे  तब  उन  पर  मीसा  लागू
 किया  गया  ।  तो  मीसा  कानून  किसी  भी

 शक्ल  में  नहीं  रहना  चाहिये  |  कुछ  लोगों

 ने  कहा  कि  ऐन्टी  सोशल  श्र  स्मगलर्स

 के  लिये  मीसा  रहना  चाहिये  ।  लेकिन

 मेरा  कहना  यह  हैकि  यह  काला  कानून
 किसी  भी  शक्ल  में  नहीं  होना  चाहिए।
 आप  के  पास  जो  शप्राडिनरी  कानून
 हैं  उन्हीं  का  ठीक  तरह  से  इस्तेमाल  करें,
 श्रौर  पुलिस  वाले  उन  से  मिल  न  जायें,

 तो  नामंल  कानूनों  से  हो  आप  एंठी  सोशल

 ऐलीमेंट  ग्रौर  हर  किस्म  के  समाज

 विरोधी  तत्वों  क्री  ठीक  कर  सकते  हैं।

 जो  सरकार  निकम्मी  हो,  ठीक  ढंग  से

 ला  ऐंड  ऑ्ाइर  को  मेन्टेन  न  कर  सके,

 झौर  कभी  अपनी  हो  वहीं  सरकार  इस

 किस्म  के  दूसरे  कानूनों  का  इस्तेमाल

 कर  सकती  है  एक  शायर  ने  क्‍या  कहा  है  :

 सैयाद  की  क्‍या  खूब  हुनरबन्दी  है,

 हर  बात  पर  ऐलाने  खुदाबन्दी  है,
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 [  चौंधरी  बेलबोर  सिंह  ]

 पहले  थी  बन्द  फफ़स  में  बुलबुल,

 ह: अ  सेहने  चमन  में  भी  जूुब्रांबंदी  हैं

 साठे  साहब  झोर  उनके  दूसरे  साथी  ब्रेंठे

 हुए  हैं  और  ग्राज  तरह  तरह  की  बातें  कर

 रहे  हैं,  लेकिन  इन्दिरा  गांधी  के  राज्य  में

 पह  बात  नहीं  कर  सकते  थे।

 भोम  सेन  सच्चर  जो  गवनर  रहे,  पंजाब

 के  चीफ़  मिनिस्टर  रहे,  उन्होंने  सिर्फ

 चिट्ठी  लिखी  और  उस  पर  दस्तखत  करने

 वाले  3  ादमी  थे  जिन्होंने  आजादी

 की  लड़ाई  में  हिस्सा  लिया  या,  तो  सच्चर

 साहब  ने  सिर्फ  एक  चिट्ठी  लिखी  कि

 जिस  ढंग  से  मीसा  का  इस्तेमाल  हो

 रहा  है  वहू  ठीक  नहीं  है  |  तो  उनको

 भी  पकड़  लिया  गया  अप  देखें  कि

 देश  में  किस  तरह  से  मीसा  का

 इस्तेमाल  हुआ  ॥।  श्रीमती  मृगाल  गोरे

 हमारी  संसद  सदस्या  है  इन  को  जिस

 जगह  पर  रखा  गया  इन्होंने  हाई  कोर्ट

 में  दरखास्त  दी  कि  मुझे  जहां  रखा

 गया  है  चह  ठीक  जगह  नहीं  है
 किसी  और  जगह  जल  में  रखा

 जाये  जहां  कोई  कम्पनी  मिल  सके  ।

 तो  सरकार  कितनी  पागल  हो  गई  थी

 कि  हाई  कोर्ट  के  उस  फैसले  के  खिलाफ़  भी

 अपोल  कर  दी  आप  देखें  कि  मीसा

 का  किस  ढंग  से  इस्तेमाल  किया  गया

 कि  लोगों  क्रो  किसी  शक्ल  में  भी  हाई
 कोट  थोड़ी  बहुत  रिलीफ  दे  देता

 था  उसको  भी  मना  कर  दिया  V  अगर

 अखबार  वालो  ने  हाई  कोर्ट  में  दखस्तिं  दी

 हाई  कोर्ट  ने  उन  के  हक  मैं  फैसला  दे  दिया,
 तो  उस  की  अपील  कर  के  भी  उनका

 भ्रादमी  अ्रदालत  में  जाकर  पेश  नहीं  ही
 सका  ॥।

 मैं  जातता  चाहता  हुं  कि  श्री  जे5मलानी

 का  क्‍या  कयूरथा  ?  जवमीता  के  बारे  में
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 बहूस  हो  रही  थी  तो  इन्होंने  भी  हुछ  बातें

 कहीं,  लेकिन  जो  उस  वक्‍त  के  खुदा  थे,
 जो  कानून  का  इन्साफ  देने  थाले  थे,  उन
 को  भी  इनकी  बातें  पसन्द  नहीं  शाई ।
 इसलिये  इनको  हिन्दुस्तान  से  बपहर  जाना

 पड़ा  ।  इन  जैसे,  कानूनों  द्वारा  लोगों  को
 रिलीफ  दिलाने  वाले  लोगों  को  भी  देश
 के  बाहर  जाना  पड़ा।  जो  देश  के  एसेट्स
 थे,  इन्होंने  उन  सव  को  गिरफ्तार  कर  यहां
 का  राज्य  चलाया  ।

 मैं  ग्राज  फिर  सरकार  को  मुवारकबाद
 देता  हु  कि  इन्होंने  मीसा  खत्म  कर  दिया  ।

 इस  हाउस  में  कुछ  लोग  दूसरी  बातें  भी  कर

 रहे  हैं  लेकिन  मेरा  कहना  यह  है  कि

 एंटी-सोशल  एलोमेंट  और  दूसरे  लोगों  को

 काबू  करने  के  लिये  भी  कोई  और  इसी  ढंग
 का  कानून  शाये  तोचह  भो  गलत  बात  है  |

 सप्चापति  महोदय  :  दोहरायें  नहीं,  यह
 बात  झाप  कह  चुके  हैं।

 चोधरो  बलबोर  सिह :  मैं  तिक॑ं  यह  कह

 रहा  हूं  कि  मीसा  किसी  भी  ढंग  से  बिल्कुल

 नहीं  गाना  चाहिये।  हर  आदमी  को  हकर'

 होना  चाहिये  कि  वह  अदालत  में  जाक

 अपनों  वात  कर  सके  और  वहां  से  श्रपना

 इन्साफ  हासिल  कर  सके  ।  कोई  कानून,
 जिससे  अदालत  में  पेश  होने  का  हक
 बन्द  हो,  वह  किसी  भी  शक्ल  में  नहीं  झाना

 चाहिये  ।

 क्री  उश्रसेन  (देवरिया)  :  चेयरमंन

 साहब,  बोलने  वालों  की  संख्या  काफी

 हैं  मैं  चाहता  हूं  कि  एक  घंटा  समय

 शौंर  बढ़ा  दिया  जाये।

 सभापति  महोदय  :  एक  घंटा  समय

 पहले  ही  बढ़  चुका  है,  उसे  तो  पूरा

 हो  जाने  दीजिये।
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 भी  बसन्त  साठे  (भ्रकोला)  :  सभापति

 जी,  इतनी  चर्चा  इस  मीसा  के  बारे  में  यहां
 पर  हो  रही  है,  मैं  इस  पर  सोच  रहा
 था  कि  यह  कानून  जब  झाया  97  में,

 उस  वक्‍त  इमजेन्सों  तो  नहों  थी,  मकसद

 आर  विरोधी  दल  के  भी  लोगों  ने  उसकी

 ताईद  कीथी,  बहुतस्सोंने

 1] ह  कंवर  लाल  गुप्त  (दिल्ली  सदर):
 कसी  ने  भी  नहीं  की

 sit  बसन्त  साठे  :  श्राप  रिकाई  उठाकर

 देखिये  ।

 SHRI  KANWAR  LAL  GUPTA:  Mr.
 Vajpayee  opposed  it.  It  is  on  record.

 AN  HON’BLE  MEMBER:  I  have
 seen  the  record.  Nobody  from  the
 Opposition  supported  it.

 SHRI  VASANT  SATHE;  MISA  was
 not  a  creation  of  Emergency.  Many  a
 member  here  have  been  advocating
 that  when  there  is  a  danger  of  lawless-
 ness  by  certain  anti-social  elements  of
 the  society  there  is  a  need  of  some
 special  law  to  take  care  of  such  ele
 ments,

 Now,  I  would  like  to  recall  the  words
 of  Sarilar  Vallabhai  Patel  as  has  been
 quoted  by  Shri  Kanwar  Lal  Gupta.
 Sardar  Patel  had  said  that  it  is  only
 when  persons  flout  the  ordinary  law
 of  the  land;  when  normal  democratic
 procedure  is  over-thrown  by  persons
 who  want  to  resort  to  extra-constitu-
 tional  and  ultra-constitutional  methods
 to  overthrow  the  Government  establi-
 shed  by  law  and  the  Constitution  only
 in  such  contingencies  the  extra-ordi-
 nary  measures  can  be  used.

 Now,  let  us  recall  the  situation.  Sir,
 in  1977,  people  had  been  waxing  about
 what  happened  during  Emergency.
 The  conception  of  Emergency  itself
 ig  an  extraordinary  period.  It  is  not
 a  normal  period  in  terms.  But  let  us
 see  and  recall  what  was  the  situation
 in  the  country.  At  that  time  what
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 happened  in  Bihar?  What  was  hap-
 pening  in  Gujarat?  Every  meeting  of
 the  Congress  during  the  elections  of
 Gujarat  was  stoned  systematically  by
 certain  elements.

 PROF.  P.  6.  MAVALANKAR:  It  is
 totally  wrong.

 SHRI  VASANT  SATHE;  And  the
 best  proof....

 PROF.  P.  5.  MAVALANKAR:  Not
 in  all  the  meetings.

 SHRI  VASANT  SATHE:  But  in
 many  meetings....Are  you  satisfied?
 So  much  80,  the  person  who  is  today
 the  Defence  Minister—Babu  Jagjivan
 Ram—was  severely  hurt  on  the  head
 with  a  big  stone  in  Baroda.

 SHRI  KANWAR  LAL  GUPTA:  That
 Was  your  party  conspiracy,

 SHRI  VASANT  SATHE:  There,  the
 elected  M.L.As’  homes  were  raided
 and  surrounded.  They  were  dragged
 out,  their  faces  were  backened,  their
 heads  were  shaved  and  they  were
 threateneg  that  their  children  would
 be  burnt  alive  unless  they  were  to
 sign  the  resignation  letter  placed  be-
 fore  them.  That  was  the  situation.
 The  same  thing  happened  in  Bihar.
 (Interruptions).  Trains  were  burnt  in
 the  name  of  Nav  Nirman  Andolan.
 Buses  were  burnt.

 PROF,  P.  G.  MAVALANKAR:  Sir,
 he  is  giving  wrong  information  to  the
 House.

 SHRI  VASANT  SATHE:  Sir,  anar-
 chy  was  let  loose  by  not  the  so-called
 Marxists,  but  I  call  them  Maoists.
 They  are  talking  of  democracy.

 AN  HON.  MEMBER:  Today  there
 is  no  Emergency.  That  is  why  you
 are  talking  like  this.

 SHRI  VASANT  SATHE;:  Kindly
 Teaqd  My  speech  made  in  the  House  in
 regard  to  the  Constitution  Amendment
 Bill  and  it  was  made  during  Emer-
 gency  and  then  come  ang  talk.
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 MR.  CHAIRMAN:  Don't  answer
 their  questions,

 SHRI  VASANT  SATHE:  Sir,  if  there
 is  any  danger  in  democracy,  it  will  be
 when  a  dictator  conies  to  power.  Dic-
 tatorship  in  a  set  up  can  only  come
 when  a  political  party  gets  control
 over  the  military.  Show  me  a  single
 country  in  the  world  where  a  political
 party  coulg  bring  dictatorship  without
 having  control  over  the  military  itself.
 Hitler’s  Nazi  party  saw  to  it  that  the
 military  was  controlleq  by  the  party.
 Musolini  dig  the  same  thing.  In  Com-
 munist  countries,  the  same  thing  hap-
 pened.  In  no  country  where  g  politi-
 Ca]  party  like  either  yours  or  ours  can
 infiltrate  military.  Who  can  infiltrate

 military  in  this  country?  Only  those
 who  have  para-military  training  can
 infiltrate  military  and  take  over  the
 Government.  If  the  Communist  party
 or  a  Maoist  Government  comes  in  this
 country,  will  there  be  any  political
 party  at  all?  What  are  they  talking
 about  democracy?  The  real  danger  is
 there,  because  under  the  Maoist  con-
 cept  Mr.  Jyotirmoy  Bosu  said  in  this
 House:  we  do  not  believe  in  Parlia-
 ment;  we  have  come  to  Parliament  to
 destroy  it  from  within.  This  was  the
 statement  of  Shri  Jyotirmoy  Bosu  in
 this  very  House;  that  is  their  faith.
 (interruptions)  Their  faith  is  not  in
 parliamentary  system;  they  want  to
 use  it  only  to  capture  power  and  once
 they  are  in  power  that  is  the  end....
 (Interruptions)  You  will  have  to  aP-
 preciate  one  thing  when  you  talk  of
 dictatorship.  Mrs.  Indira  Gandhi  knew
 that  unless  the  option  of  change  from
 one  party  to  another  politica]  party
 by  ballot  is  left  open  there  will  be

 anger;  the  only  other  alternative  was
 the  military.  Therefore  it  is  to  her
 credit  that  she  took  the  country  to
 polls  and  accepteg  the  result  grace-
 fully.  That  is  why  we  are  having
 democracy.  Who  is  the  saviour  of
 democracy?  If  anyone  is  the  saviour
 of  democracy  it  is  Shrimatj  Indira
 Gandhi....  (Interruptions)  They  are
 talking  of  violence.  Do  you  know  a
 single  instance  of  congressman  having
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 gheraoed  some  legislator  of  the  Janta
 party,  pulling  out,  shaving  his  head
 or  anything  of  that  kind?  Even  today
 having  come  to  power,  they  have  not
 given  up  the  habit.  Shrimati  Gandhi’s
 processions  have  been  systematically
 stoned  in  Bhubaneswar,  in  Madura,  in
 Mysore  by  the  gangsters  ang  hooligans
 employed  by  these  people,  by  Shri
 Biju  Patnaik.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 You  must  take  it  back.  But  for  Biju
 Patnaik  he  would  not  be  talking  of
 Mrs.  Indira  Gandhi.  We  had  to  take
 police  action  which  had  really  severe-
 ly  dealt  with  nearly  00  very  fine
 youngmen  whom  Indira  Gandhi’s_  re-
 gime  handcuffed  and  dragged  in  the
 streets  of  Orissa;  so  they  protested.
 To  save  Indira  Gandhi  the  Govern-
 ment  of  Orissa  took  all  steps.  Do  not
 misuse  our  generosity.

 SHRI  VASANT  SATHE:  Are  you
 trying  to  defend  those  who  stoned
 her?  I  am  really  surprised  that  he
 should  say  this.

 SHRI  KANWAR  LAL  GUPTA:  Do
 you  defend  the  murder  and  killings
 of  Mrs.  Indira  Gandhi?

 SHRI  VASANT  SATHE:  Which
 murder?

 SHRI  KANWAR  LAL  GUPTA:
 Hundreds  of  people  were  murdered
 and  killed;  jin  Delhi  alone  people  were
 killed  in  tens....  (Interruptions).

 MR.  CHAIRMAN:  I  request  hon.
 Members  not  to  address  each  other
 but  address  the  Chair.

 SHRI  KANWAR  LAL  GUPTA:
 Hundreds  of  people  were  killeq  and
 she  destroyeq  many  families,

 SHRI  VASANT  SATHE:  Law  and
 order  was  restored  and  rule  of  law
 was  restored.  22  Congressmen  were
 Mmardered  in  West  Bengal  by  Maoists
 in  this  period.
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 SHRI:  DINEN  BHATTACHARYYA
 (Serampore):  It  is  a  false,  blatant  lie.
 You  cannot  gream  how  the  Govern-
 ment  of  Bengal  is  being  run.

 SHRI  VASANT  SATHE:  There  is  a
 saying  in  Sanskrit....

 (Interruptions)

 MR.  CHAIRMAN:  You  should  nvt
 do  that.

 SHRI  VASANT  SATHE:  I  am  _  not
 angry  at  all.  (Interruptions)  Then
 there  is  no  argument.  The  thieves  and
 murderers  have  no  argument.  They
 will  divide  this  country.  I  am  warn-
 ing  this  country.  These  fellows,  one
 day,  with  the  help  of  China,  their
 fatherlang  ang  motherland,  will  divide
 India.  Be  careful....

 SHRI  DINEN  BHATTACHARYA:
 Your  party  has  got  70  a  single  seat
 in  this  election.  (Interruptions)

 SHRI  VASANT  SATHE:  I  will  con-
 clude.  MISA  was  used  when  internal

 Security  was  in  danger.  The  aim  is
 maintenance  of  interna}  security.  Now
 you  know  that  the  Congress  is  in  the
 Opposition.  The  Congress  believes  in
 non-violence  and  peaceful  methods.
 We  are  in  Opposition.  We  are  never
 going  to  try  to  overthrow  the  Govern-
 ment  by  violence.  Therefore,  there
 will  never  be  danger  to  the  internal
 security  from  us,  from  the  Opposition.
 Hence  it  is  right  that  you  have  decided
 to  abolish  MISA.  I  congratulate  you
 for  that  because  there  is  no  case  for
 the  continuance  of  MISA.  890  be
 careful  of  only  one  element,  these  fel-
 Tows  will  endanger  the  whole  country
 and  the  entire  freedom.  Be  careful
 about  that.  Thank  you.

 MR.  CHAIRMAN:  Mr.  Ram  Jeth-
 malani.

 (Interruptions)

 THE  MINISTER  .OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 Only  for  the  information  of  Mr.  Sathe,
 I  would  like  to  say,  whether  there
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 Wag  internal  Emergency  or  not,  whe-
 ther  all  the  arrests  were  made  legally
 or  not,  that  is  a  matter  which  is  sub
 judice  and  it  will  be  decided  by  the.
 Special  Court  soon  to  be  set  up.

 SHRI  VASANT  SATHE:  Special
 Court  indeed,  this  ig  the  Martial  Law
 style.  What  was  done  for  Bhutto  you
 are  going  to  do  for  Indira
 Gandhi.  Special  Court—wonderful;
 full  justice  will  be  done....  (Inter-
 ruptions)

 SHRI  VAYALAR  RAVI:  I  am  on  a
 point  of  order.

 MR.  CHAIRMAN;  What  is  that?

 SHRI  VAYALAR  RAVI:  My  point
 of  order  is  that  Mr.  Biju  Patnaik,  who
 is  a  Member  of  the  Union  Cabinet,
 being  a  Member  of  the  Union  Cabinet,
 whenever  he  makes  ag_  statement
 which  relates  to  a  policy  of  the  Gov-

 ernment,  he  should  give  it  in  the  ero-
 per  form  of  a  statement.  I  am  not
 going  into  the  merit  of  the  case.  He
 just  now  made  aq  statement  that  they
 are  going  to  set  up  a  special  court  to
 try  Mrs.  Gandhi.  (JInerruption).  He
 said  it.  That  may  be  the  decision  of
 the  Cabinet.  It  has  some  Constitutio-
 nal]  implications.  I  am  not  going  into
 the  merit  of  the  case.  But  the  Minis-
 ter  must  make  this  statement  under
 Rule  372.  Instead  of  taking  permis-
 sion  from  you  to  make  such  a  state-
 ment,  the  Minister  Jumped  into  this
 thing.  It  is  irrelevant  and  so  you
 rule  out  this  statement.

 SHRI  BIJU  PATNAIK:  I  do  not
 want  to  argue.  I  am  saying  it  as
 Government  that  we  have  decided  to
 set  up  a  special  Court  and  we  are
 going  to  refer  the  matter  to  the  Chief
 Justice  of  India  in  que  course  and....

 SHRI  VASANT  SATHE:  It  is  a
 wrong  statement.  How  do  you  say
 that  it  is  decided.  It  is  usurping  the
 right  of  the  Prime  Minister.  At  best
 you  can  say  that  you  have  decided  to
 consult  the  Supreme  Court.  You
 cannot  say  that  you  have  decided  to
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 set  up  8  Special  Court.  Then  you  are

 pre-empting  the  views  of  the

 Supreme  Court.

 As  Government,  you  have  decided
 to  Set  up  &  special]  court.  That  is
 what  you  said.  That  means,  the
 Supreme  Court  is  meaningless  now.
 What  is  the  use  of  referring  it  to  the
 Supreme  Court?

 SHRI  BIJU  PATNAIK:  We  are

 bringing  a  Bill.  I  am  saying  it  as
 Government.  (Interruptions).

 SHRI  VASANT  SATHE:  MISA
 8065  and  martial  law  comes  Wondcr-
 ful  idea!

 SHRI  BIJU  PATNAIK:  I  have
 said  and  I  repeat  for  the  members  of
 this  House  that  the  Government  has
 decideg  to  set  up  a  special  court.  A
 Bill  is  being  brought  in  this  House—
 may  be  Mr.  Ram  Jethmalani’s  Bill—
 (Interruptions)—under  which  the
 Government  have  decided  to  refer  it
 to  the  Supreme  Court.  This  is  the
 decision  taken  by  the  Government.

 PROF.  P.  G.  MAVALANKAR:  |  In
 all  seriousness,  I  am  raising  a  point
 of  order.  Here  is  what  we  have  just
 Now  witnessed.  At  the  end  of  Shri
 Sathe'’s  speech,  a  minister  of  the
 Cabinet  gets  up.  He  does  not  inter-
 vene;  he  is  not  making  a  speech  by
 Way  of  intervention  in  the  debate  on
 the  MISA  Repea)]  Bill.  He  is  making
 An  interruption  not  in  the  middle  of
 the  speech,  but  at  the  eng  of  the
 speech.  which  means  it  is  not  an  in-
 terruption  but  an  addition.  In  that
 addition,  he  takes  the  floor  of  the
 House  and  repeats  not  once  but  three
 times  that  this  igs  the  Government’s
 decision,  I  want  guidance  from  you
 whether  such  an  important  decision
 of  the  Government  of  India—I  am  not
 saying  whether  a  special  court  is  good
 or  bad,  whether  it  is  right  or  wrong—
 ean  be  announced  like  this  ang  whe-
 ther  the  minister  is  within  hig  rights
 and  whether  the  Minister  of  Parlia-
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 mentary  Affairs  has  taken  your  per-
 mission  to  direct  the  Minister  for
 Steel  and  Mines  to  make  this  state-
 ment.  I  gam  seeking  your  guidance.
 Sitting  here  as  I  do,  I  have  never
 seen  a  minister  of  the  Union  Govern-
 ment  getting  up  like  this  by  way  of
 interruption  or  intervention—I  can
 understand  a  speech  by  way  of  inter-
 vention  ang  making  a  policy  state-
 ment,  but  here  is  not  an  intervention,
 not  an  interruption,  but  an  addition  at
 the  end  of  a  speech.  He  may  say
 what  he  wants  to  say  and  if  the
 Government  want,  they  can  decide
 and  announce  it.  But  I  want  to
 know,  if  the  press  reports  this  matter
 on  the  basis  of  his  statement  today
 that  this  is  the  Government  of  India’s
 decision,  ang  tomorrow  the  Prime
 Minister  says,  “this  is  not  the  deci-
 sion”,  how  are  we  to  know?  There-
 fore,  has  your  permission  been  taken
 by  the  Minister  for  Parliamentary
 Affairs?  I  do  not  see  him  here,  but
 his  deputy  is  present  sitting  here.  Has
 he  been  given  permission  to  make
 this  statement?  If  not,  under  what
 authority  does  he  get  up  and  say  it?
 I  can  understand  his  defence  of  what
 happened  in  Bhuvaneshwar  during
 Mr.  Gandhi's  visit,  but  coming  out
 with  a  statement  on  government
 policy,  which  is  very  much  gq  matter
 of  public  concern,  without  proper
 permission  is  highly  irregular.  T
 want  your  guidance.  (Interruptions).

 17  hrs.

 SHRI  VAYALAR  RAVI  (Chira-
 yinkil):  I  want  a  ruling  on  my
 point  of  order.

 SHRI  VASANT  SATHE:  Sir,  I
 have  a  point  of  order.  My  point  of
 order  is  this.  Rule  372  says:

 “A  statement  may  be  made  by  9
 Minister  on  a  matter  of  public  im-
 portance  with  the  consent  of  the
 Speaker,  but  no  question  shall  be
 askeq  at  the  time  the  statement  is
 made.”

 New,  Sir,  I  would  like  to  know
 from  you,  ang  you  can  enquire  from
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 the  office,  whether  such  an  important
 statement  of  public  importance  or  a

 :  policy  of  the  Government  can  be
 made  in  this  manner,  about  a  special
 court  to  try  the  ex-Prime  Minister.

 (Interruptions)

 at  उपसेन  (देघरिया  ):  मंत्रिमण्डल

 का  जो  निर्णय  है,  उसको  बताया  है  t

 सरकारी  घोषणा  है,  इस  मे  स्पेशल  स्टेट-

 मेंद  की  कौन  सी  बात  है  |

 सप्चापति  महोदय  :  श्राप  जो  कहना

 चाहेंगे,  जरूर  कहिये  लेकिन  बीच  मैं

 मत  टोकियें।  यह  कोई  तरीका  नहीं  है  ।

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 my  submission  is  that  on  any  debate
 any  time  a  Minister  can  _  intervene.
 Now  my  frieng  says  it  was  not  a
 speech  ang  he  cannot  make  a  policy
 statement.  This  is  absolutely  wrong.
 The  speech  may  be  for  a  minute  or  it
 may  be  for  one  hour.  There  is  no
 definition  of  a  speech  and  a  Minister
 who  intervenes  can  make  any  im-
 portant  statement.  There  is  no  bar.
 Mr.  Chavan  may  bear  me  out  that
 any  Minister  who  intervenes  during
 the  debate  can  make  any  statement
 whether  important  or  unimportant.

 Interruptions).

 MR.  CHAIRMAN:  Let  us  have
 some  order.  I  am  prepared  to  hear
 everybody,  but  insteaq  of  talking
 amongst  yourselves,  please  address
 me  one  by  one,  not  all  together.

 SHRI  KANWAR  LAL  GUPTA:
 When  he  stood  up,  he  took  permission
 from  you  and  you  gave  the  permis-
 sion  and  then  he  said  all  these  things,
 and  he  only  Said.  (Intertuptions).
 So  my  submission  is,  the  Minister  has
 a  Tight  to  intervene  ang  he  has
 rightly  intervened  ang  the  informa-
 tion  that  he  hag  given  to  the  House
 is  very  valuable  ang  the  House  want-
 ed  it  ang  so  there  ig  no  violation  of
 rules,

 MR.  CHAIRMAN:  Before  we  pro-
 ceed,  I  would  like  to  tell  you  that  the
 time  allotted  is  just  going  to  be  over
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 by  5.05  p.m.  So,  ig  it  the  pleasure  of
 the  House  to  exteng  the  time  by  one
 more  hour?

 SEVERAL  HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  All  right,  it  is
 extended  by  one  hour.

 SHRI  VAYALAR  RAVI:  Sir,  there
 is  a  specific  reason  for  my  point  of
 order.  This  is  not  an  intervention
 merely.  It  is  the  follow-up  action  on
 the  Shah  Commission’s  Report.  The
 Shah  Commission  is  the  creation  of
 this  House,  When  the  Shah  Commis-
 Sion  Was  created,  the  then  Home
 Minister  made  8  statement.  Later,  in
 placing  it  on  the  Table  of  the  House
 also  there  was  sOMme  problem.  It  is
 the  follow-up  action  on  the  Report

 of  the  Shah  Commission  which  is  the
 creation  of  the  Parliament  itself.
 Then,  this  is  a  major  policy  state-
 ment.  It  must  come  from.  either
 the  Prime  Minister  or  the  Home  Min-
 ister,  It  is  an  interruption  and  ab-

 Tuptly  making  a  statement.  Every
 norm  or  rule  of  the  House  prohibits
 it.  You  may  give  a  ruling  on  this
 point.

 (Interruptions)

 SHRI  A.  C.  GEORGE  (Mukanda-
 puram):  Before  you  give  your  wise
 ruling,  I  want  to  add  only  one  more
 important  point,  namely,  that  this  is
 an  issue  which  has  been  submitted  to
 the  Supreme  Court  for  their  well-
 thought-out  opinion.  (Interruptions)
 Yes;  they  are  going  to  do  it—which  is,
 for  all  practical  purposes,  to  be  decid-
 ed  by  the  Supreme  Court.  Since  it  is
 an  unprecedented  step,  or  unusual  or
 important  step,  obviously  we  come  to
 the  conclusion  that  this  is  a  policy
 matter.  In  such  a  policy  matter,  the
 Prime  Minister  or  the  Home  Minister’
 Who  are  concerneq  with  this  matter,
 are  to  make  a  statement  under  rule:
 372  or  to  take  permission  to  make  a
 statement.  In  what  context,  under
 what  circumstances  ang  under  what
 authorization  hag  the  Minister  of  Steel
 and  Mines  come  forwarg  with  an-
 important  policy  statement?  (Inter-.
 ruptions)
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 SHRI  BIJU  PATNAIK:  This  is  not
 a  great  policy  matter,  as  the  hon.
 friends  want  to  make  out.  This  is  a
 very  technical  matter.  I  merely  con-
 veyed  what  Government  have  decid-
 ed,  viz.  that  we  wish  to  try  the  cases,
 as  follow-up  actions  of  the  Shah  Co-
 mission’s  Report,  by  a  special  court.
 And  the  Chief  Justice  of  the  Supreme
 Court  Will  be  consulted.  This  is  a  de-
 cision  of  the  Government.  I  merely
 xonveyeg  a  very  minor,  small  decision
 which  is  not  at  all  a  policy  matter,  or
 of  a  very  great  importance.

 SHRI  A.  C.  GEORGE:  Now  we
 come  to  another  important  issue.

 SHRI  BIJU  PATNAIK:  If  we  have
 to  try  criminals  in  8  special  court,  it
 is  not  a  great  policy  matter.

 SHRI  A.  C.  GEORGE:
 have  come  to  a

 Now  we
 (Interruptions).

 MR.  CHAIRMAN:  If  you  have  any-
 thing  new  to  say,  you  can  say.

 SHRI  A.  C.  GEORGE:  The  matter
 on  which  Government  of  Indig  is  re-
 ferring  to  the  Supreme  Court  for  an
 opinion—how  can  you  say  that  it  is
 not  an  important  policy  matter?  (In-
 terruptions)

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  It  is  very  clear  from
 whatever  interruption,  intervention  or
 speech  of  Mr.  Biju  Patnaik  that  what
 he  said  is  that  “subject  to  the  clear-
 ance  of  the  Supreme  Court....”  (In-
 terruptions)

 SHRI  BIJU  PATNAIK:
 -clear....  (Interruptions)

 SHRI  SOMNATH  CHATTERJEE:
 ‘The  speech  of  Mr.  Sathe  was  sufficient-
 ly  provocative....  (Interruptions)  He
 wanted  to  make  the  position  clear.

 I  make  it

 SHRI  BIJU  PATNAIK:  When  I  say
 that  the  Government  have  taken  a  de-
 cision,  I  am  sure  the  hon.  Members

 understand—they  have  been  Ministers
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 themselves—that  the  Cabinet  has
 taken  a  decision.  In  fact,  it  was  given
 as  a  hand-out  by  the  Cabinet,  nearly
 0  days  ago.  If  it  has  not  come  to  his
 notice,  I  merely  wanted  to  remind  Mr.
 Sathe  that  such  a  decision  has  taken
 place;  and  in  continuation  of  that
 decision,  and  in  pursuance  of  that  de-
 cision.  the  matter  will  be  referred  to
 the  Chief  Justice  of  the  Supreme
 Court  for  his  opinion.  (Interruptions)

 SHRI  दल  KISHORE  CHANDRA  8,
 DEO  (Parvathipuram):  I  am  on  a
 new  point,  (Interruptions).

 MR.  CHAIRMAN:  The  point  of  order
 has  to  be  disposed  of.

 SHRI  V.  KISHORE  CHANDRA  8.
 DEO:  This  may  not  be  a  policy  mat-
 ter.  It  may  not  be  an  important  mat-
 ter.  I  agree  with  it.  The  setting  up
 of  a  special  court  may  be  justified  by
 the  Government;  or  may  be  by  us  or

 may  be  everybody.  I  am  not  disput-
 ing  that  fact....(  (Interruptions)  I  am
 not  getting  perturbed....  (Interrup-
 tions).  The  hon.  Minister  has  said  that
 Government  has  decided  to  set  up  a
 special  court.  Later  on,  he  continued
 to  say  that  it  will  be  referred  to  thy
 Supreme  Court.  Then  what  is  the
 fun  in  referring  this  matter  to  the
 Supreme  Court,  when  the  Government
 has  already  taken  a  decision  to  set  up
 a  special  court?  It  is  a  contempt  of  the
 Supreme  Court.

 SHRI  BIJU  PATNAIK:  The  hon.
 Member  Mr.  Chauhan  should  know.,
 He  was  formerly  a  Home  Minister,  a
 very  senior  Minister.  First  the  Gov-
 ernment  takes  a  decision,  before  it
 takes  up  further  action—it  is  normal.
 You  first  decide  and  then  you  take
 some  other  action.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  The  hon.  Minister,
 Shri  Patnaik,  was  compelled  to  make
 this  statement  because  the  use  of
 MISA  in  the  context  of  Orissa  was
 brought  in.
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 MR.  CHAIRMAN:  I  just  want  to
 give  my*‘ruling  on  the  point  raised.  It
 is  true  that  no  permission  has  been
 sought  under  rule  372.  It  is  a  fact.
 I  have  ascertained  it  from  office  also
 that  it  has  not  been  taken  as  yet.  But,
 so  far  as  the  right  of  the  Minister  is
 concerned,  he  can  interevene  in  the
 debate  at  any  stage.  It  is  not  neces-
 sary  that  it  should  be  when  one  hon.
 Member  is  speaking.  After  the  end
 of  a  speech,  the  debate  does  not  end;
 it  is  still  continuing.  So,  he  can  make
 a  statement.  I  think  there  is  no  force
 in  the  point  of  order.

 SHRI  RAM  JETHMALANI:  (Bom-
 bay  North-West)  :  Mr.  Chairman,
 having  seen  the  list  of  speakers  before
 you  today,  I  had  decided  that  I  shall
 surrender  my  right  to  address  this
 House  in  favour  of  other  members  of
 this  House.  But,  I  have  been  inspired
 to  speak  first  by  a  kindered  soul  and
 professional  brother,  the  distinguished
 Shri  Somnath  Chattcrjee,  who  uttered
 some  words  of  wise  advice,  and,  at
 the  same  time,  I  have  been  provoked
 by  the  malicious  abuse  of  my  Govern-
 ment  and  party  on  an  occasion  on
 which  we  deserve  the  congratulations
 of  everybody  present  in  this  House.

 Sir,  I  shal}  first  deal  with  Shri  Chat-
 terjec.  I  whole-heartedly  agree  that
 the  repeal  of  MISA  is  not  the  last  or
 the  penultimate  act  for  the  restoration
 of  freedom  and  democracy  in  this
 country.  Our  task  has  just  begun.  We
 are  not  weddeq  merely  to  the  formal
 repeal  of  the  MISA.  Our  Govern-
 ment  and  Party,  through  its  manifesto,
 is  wedded  tg  the  wider  objective  of  re-
 establishing  the  rule  of  law,  which  had
 been  destroyed  by  Shrimati  Gandhi,
 about  whom  Shri  Sathe  has  just  told
 us  that  she  was  the  saviour  of  Indian
 democracy.  I  have  never  heard  such
 perfidy,  [  have  never  heard  such  cal-
 umny,  I  have  never  heard  such  a  false-
 hood  uttered,  not  only  on  the  floor  of
 the  House  but  anywhere  else  in  the
 country.  But,  coming  as  it  does  from
 Shri  Sathe,  I  do  not  take  it  as  a  wick-
 ed  falsehood,  but  I  take  it  as  a  vulgar
 joke.

 2840  LS—I2.
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 Mr.  Chairman,  as  a  lawyer  and  as
 one  who  is  publicly  committed  to  the
 tule  of  law,  I  would  say  that  the  rule
 of  law  shall  be  established  in  this
 country  when  we  have  finally  succeed-
 ed  in  making  a  provision  in  our  Con-
 stitution  that  there  shall  be  no  deten-
 tion  without  trial  except  during  the
 time  of  a  real  emergency,  not  the  pho-
 ney  emergency  which  Shrimati  Gandhi
 had  declared,  facing  the  country.

 Speaking  for  myself,  I  have  moved
 in  this  House  a  Constitution  Amend-
 ment  Bill,  which  seeks  to  outlaw  the
 whole  institution  of  preventive  deten-
 tion  when  there  is  no  real  emergency
 before  the  country.  I  am  free  to  con-
 fess  that,  perhaps,  my  Government  and
 my  Party  does  not,  at  the  moment,
 feel  inclined  to  go  the  whole  hog  with
 that  measure  and  with  the  policy
 which  the  Bill  represents.  [I  must,
 therefore,  in  fairness  to  the  House  and
 in  fairness  to  the  Government,  explain
 the  reluctance  of  my  Government  and
 my  Party  to  go  to  the  extent  to  which
 J]  want  my  Government  and  my  party
 to  go.

 Shri  Sathe  was  not  right  when  he
 told  you  that  preventive  detention
 comes  when  there  are  some  _  people
 who  oppose,  those  who  afe  in  political
 power  and  wish  to  dislodge  them  from
 power.  When  there  is  a  determined
 batch  of  criminals  in  the  country,
 which  batch  of  criminals  makes  the
 working  of  the  normal  judicial  pro-
 cesses  a  mockery,  when  judicial  pro-
 cesses  cannot  function,  then  unjudicial,
 non-judicial  and  even  anti-judicial
 methods,  of  which  preventive  deten-
 tion  is  one,  comes  into  operation.  That
 is  the  truth.

 It  is  a  lie  that  preventive  detention
 was  used  by  Mrs.  Gandhi  from  97]
 onwards.  Mrs.  Gandhi  started  making
 objectionable  use  of  the  MISA  to  nul-
 lify  the  judicial  process  when  on  the
 i2th  June  her  election  was  set  aside,
 thereafter  her  political  oppenents
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 began  to  be  jailed  in  copious  numbers
 and  the  evil  fall  of  MISA  became
 manifest  to  this  country.  But  it  has
 been  over  a  decade,  for  a  period  of
 ten  years,  that  your  party  had  been
 wedded  to  one  evil  policy  alone,  and
 that  policy  has  been  to  set  at  naught
 the  judicial  precess  somehow  by  cor-
 Tupt  and  illegal  political  actions.

 I  have  not  forgotten  that  when  the
 Judges  of  the  Supreme  Court  were
 sitting  and  hearing  in  their  court  room
 the  appeal  in  the  Nationalisation  case,
 Mrs.  Gandhi's  cohorts,  and  some  of
 them  have  the  distinction  of  belonging
 to  your  party  even  today,  went  round
 the  corridors  of  the  Supreme  Court
 seeking  signatures  on  an  application
 to  impeach  the  Judges  who  were  per-
 forming  their  judicial  duties  sitting
 in  their  court  room.

 It  is  a  part  of  that  nefarious  policy
 that  on  the  2th  June  when  the  distin-
 guished  Judge  of  the  Allahabad  Court,
 to  whose  memory  some  day  we  shall
 have  to  build  monuments  throughout
 this  country,  delivered  his  judgment,
 you  started  burning  the  effigies  of  the
 Judge.  And  it  is  a  continuation  of
 that  same  nefarious  policy  that  when
 a  distinguished  Judge  of  this  country,
 a  man  who  has  held  the  distinguished
 office  of  the  Chief  Justice  of  India,
 gives  a  report,  a  report  which  ought  to
 reach  every  citizen  of  this  country
 who  can  read  and  write,  again  your
 hired  hoodlums  go  round  the  country
 and  burn  that  noble,  monumental
 document.

 I  thought  you  would  at  least  learn
 some  lesson,  you  would  carefully
 ponder  over  the  contents  of  that  re-
 port,  and  at  least  improve  your  beha-
 viour  for  the  future,  so  that  those  in
 the  Janata  Party  who  want  to  make
 preventive  detention  a  thing  of  the
 past  and  end  it  or  all  time  to  come
 would  be  encouraged  to  act,  bring
 pressure  on  their  Government  and
 compel  the  Government  to  outlaw  pre-
 ventive  detention  for  all  time  tp  come.
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 But,  so  long  as  there  is  an  organised
 political  party  in  this  country  which
 does  not  believe  in  constitutional
 proprieties,  which  does  not  believe  in
 political  decencies,  and  which  stil]  con-
 tinues  to  draw  inspiration  from  the
 greatest  criminal  which  this  country
 has  produced,  there  shall  be  no  rule  of

 law,  ang  you  will  compel  the  Govern-
 ment  of  the  day  to  continue  preven-
 tive  detention  at  least  as  a  possible
 measure  to  be  used  when  you  get  out
 ef  control.

 You  dg  not  expect  us  to  outlaw  it
 from  the  Constitution  when  the  Leader
 of  the  Opposition,  who  spoke  the  other
 day,  told  us:  he  is  proud  of  the  emer-
 gency,  he  was  proud  of  the  emergency,
 he  shall  remain  proud  of  the  emergen-
 cy.  Speaking  for  myself,  I  consider  it
 to  be  the  most  disgraceful  statement
 that  I  have  ever  heard  from  any  Mem-
 ber  of  the  Opposition,  and  it  came
 from  your  distinguished  Leader  of  the
 Opposition.

 What  does  it  mean  when  you  say
 that  you  are  proug  of  the  emergency?
 The  hallmark  of  the  emergency  was
 the  deprivation  of  freedom,  the  use  of
 preventive  detention,  the  clamping
 into  jail  of  hundreds  and  thousand  of
 innocent  people  who  had  done  nothing
 at  all  to  merit  that  wrath  of  yours.
 You  are  still  proud  of  that  emergency.
 You  have  proclaimed  on  the  floor  of
 the  House  that  you  will,  if  God,  a
 cruel  God,  puts  you  in  power  again,
 still  uSe  that  evil  instrument  you
 have  given  public  notice.  My  Gov-
 ernment....

 SHRI  A.  C  GEORGE:  It  is  the  pre-
 cedent,  practice  and  convention  that
 only  the  Prime  Minister  wil]  speak
 about  “my  Government”.  Mr.  Jeth-
 malani  is  using  the  words  “my  Gov-
 ernment”’.

 SHRI  RAM  JETHMALANI:  It  _  is
 everybody’s  Government.  It  was
 only  Mrs.  Gandhi's  Government
 which  was  not  the  Government  of  its
 Members.  We  are  all  comrades  and  I
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 am  proud  to  say  that  the  Janata  Gov-
 ernment  is  my  Government.  (Inter-
 ruptions).  The  Janata  Party  will  fulfil
 the  advice  and  expectations  of  Mr.
 Chatterjee,  the  moment  we  learn  from
 those  gentlemen  who  occupy  benches
 opposite  that  they  have  for  all  time
 fore-sworn  that  ill-fated  philosophy
 which  Mrs.  Gandhi  made  the  country
 familiar  with.  Tell  us  solemnly  on  the
 floor  of  this  House  that  you  do  not  be-
 lieve  in  preventive  detention,  that  you
 shall  never  use  that  instrument  of
 your  policy  against  political  opponents
 and  we  in  the  Janata  Party  will  com-
 pel  our  Government  to  amend  the
 Constitution  for  all  time  so  that  we
 do  not  see  preventive  detention  ever
 used  again  in  this  country.  We  want
 to  go  further  that.  We  are  even  per-
 suading  our  Government  not  only  to
 outlaw  preventive  detention  in  peace
 time  but  even  during  the  emergency
 time  when  preventive  detention  is
 ever  used,  if  at  all  it  is  used  in  that
 unfortunate  contingency.  it  shall]  still
 be  used  subject  to  the  safeguards  of
 Article  22.  Article  22  shall  not  he
 suspended  either  during  peace  or  dur-
 ing  war  and  that  is  the  commit-
 ment.  But  the  condition  of  that  com-
 mitment  is  the  restoration  of  political
 decency  bv  all  who  claim  to  aspire  to

 श्व  political  power  in  this  country.  Let
 the  distinguished  Leader  of  the  Oppo-
 sition  repent,  let  him  assure  this  House
 that  there  is  some  remorse,  that  there
 is  some  feeling  of  shame,  that  there  is
 some  feeling  of  repentence  about  the
 emergency  and  its  excesses,  and  see
 the  extent  to  which  we  go  in  the  res-
 toration  of  freedom.  I  am  _  surprised
 that  with  vou  people  stil]  stalking  the
 Political  stage  of  this  country,  with
 Mr.  Sathe  behind  his  assertion  putting
 all  the  lung  power  of  which  he  is  cap-
 able,  J  wish  he  could  yse  some  intel-
 lectual  power,  some  spiritual  power
 behind  that....

 SHRI  VASANT  SATHE:  You  did
 not  suffer  under  the  emergency  at  all,

 SHRI  RAM  JETHMALANTI:  I  did.
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 SHR]  VASANT  SATHE:  You  enjoy-
 ed  in  America  under  the  patronage
 of  all  the  smugglers.  Why  are  you
 making  a  grievance  of  it?

 SHRI  RAM  JETHMALANI:  The
 smugglers  gave  you  money.  That  is
 how  you  lived  for  so  long.

 There  is  a  condition  for  the  continu-
 eq  outlawing  of  preventive  detention
 and  that  is  that  nothing  should  be
 done  hereafter  to  weaken  the  judicial
 process.  You  weakened  judicial  pro-
 cess  by  three  methods.  Each  one  of
 these  methods  you  will  have  to  aban-
 don  and  fore-swear  for  all  time,  First
 of  all,  you  will  not  involve  those
 whose  duty  it  is  to  enforce  the  law,
 in  your  crimes.  Today,  you  berate  us,
 you  attack  us  day  in  and  day  out,  you
 tell  us  that  law  and  order  has  failed
 under  the  Janata  rule.  Have  you  ever
 had  the  honesty  to  ask  yourself  one
 question—why  is  it  that  the  law  and
 order  has  failed?  If  at  al)  it  has  fail-
 ed,  it  has  failed  for  the  simple  reason
 that  the  Janata  Government  is  com-
 pelled  to  enforce  law  and  order  with
 the  assistance  of  those  very  agencies
 whom  you  had  corrupted  for  the  last
 ten  vears.  We  cannot  overnight  re-
 move  every  policeman  from  office**

 SHRI  VASANT  SATHE:  ek

 SHRI  RAM  JETHMALANI:  It  is
 you  who  started  the  idea  that  judges
 should  be  committed  to  the  rukng
 party.  We  never  started  it.**

 MR.  CHAIRMAN:  Why  do  you
 land  yourself  ‘in  trouble—I  do  not
 know.

 SHRI  RAM  JETHMALANI:  Even
 today,  you  burn  the  effigies  of  Judges.
 (Interruption).  My  legal  profession
 has  taught  me  one  thing  and  it  is  to
 take  adverse  decisions  with  good
 grace.  But  Mrs,  Gandhi  had  never  ac-
 cepted  any  adverse  decision  of  the
 courts  with  good  grace.** वि

 **Expunged  as  ordered  by  the  Chair.
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 SHRI  VASANT  SATHE?**

 SHRI  KANWAR  LAL  GUPTA:
 I  rise  on  a  point  of  order.**

 MR.  CHAIRMAN:  About  the  point
 of  order  that  you  have  raised,  I  will
 consider  and,  if  necessary,  I  will  ex-
 Punge  the  objectionable  remarks  or
 both  of  them.

 SHRI  KANWAR  LAL  GUPTA:
 Rule  380  says,  if  the  Speaker  is  of
 the  opinion......

 MR,  CHAIRMAN:  I  told  you,  T
 will  see  and  |  will  expunge  it.

 SHRI  KANWAR  LAL  GUPTA:
 It  should  be  expunged  outright.
 What  is  your  decision?

 MR.  CHAIRMAN:  When  I  tell
 you,  I  will  see  and  expunge,  that  is
 enough.  It  will  be  done.

 SHRI  KANWAR  LAL  GUPTA:
 Kindly  permit  me  to  read  out  Rule
 380.  It  is  a  very  cxceptional  re-
 mark  that  he  has  made,  It  was
 never  allowed  in  this  House  by  any
 Speaker.  You  may  belong  to  this
 party  or  that  party.  You  are  now  in
 the  Chair.  You  do  not  belong  to  any
 party.

 MR.  CHAIRMAN:  I  will  do  it.

 Mr.  Jethmalani,  you  have  to
 conclude  now.  You  have  taken  al-
 ready  about  20  minutes.  There  is  a
 way  of  making  the  speech.  Why  do
 you  provoke  others  unnecessarily?
 Without  provoking  them,  you  can
 make  a  speech.

 SHRI  RAM  JETHMALANI:  Any-
 way,  I  want  to  tell  them....  (Inter-
 ruptions)

 SHRI  VASANT  SATHE:  How  can
 you  expunge  my  remarks.**

 MR.  CHAIRMAN:
 his  remarks  also.

 SHRI  VASANT  SATHE:**

 SHRI  RAM  JETHMALANT:  I  do
 not  know  what  the  Government’s
 decision  0»  this  point  is.  But  let
 me  tel]  you  my  way  of  looking  at  it.

 I  will  expunge

 **Expunged  ag  ordered  by  the  Chair.
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 My  way  of  looking  at  it  ig  that  the
 judicial  process  is  destroyed  when
 justice  cannot  be  assured  within  a
 reasonable  time.  It  has  been  a  part
 of  your  policy  to  see  that  the  prose-
 cution  which  takes  20  minutes  takes
 6  months  before  the  Magistrate’s
 couri.  You  have  created  the  greatest
 evidence  of  the  need  for  a  special  court
 to  try  the  criminals  of  yesterday  who
 even  today  are  trying  to  capture  poli-
 tical  power  in  the  country.

 SHRI  VASANT  SATHE:  How  much
 time  do  you  take  to  argue  a  case  in
 the  Supreme  Court?  You  also  take

 the  cases  in  the  Supreme  Court.  (In-
 terruptions)

 MR.  CHAIRMAN:  You  _  have.  al-
 ready  taken  more  than  20  minutes.  I
 call  Shri  Chitta  Basu.

 SHRI  RAM  JETHMALANI:  May
 I  take  2  minutes  more?

 I  want  to  tell  them  that  today  they
 are  playing  with  fire  in  this  country.
 You  are  going  to  the  most  combusti-
 ble,  the  most  volatine  and  the  most
 irascible  elements  in  the  society  and
 those  who  are  suffering,  the  poor
 harijans,  the  poor  down-trodden  and
 the  Muslims.  You  are  going  to  them
 and  jnciting  them  to  crime.

 (Interruptions  )
 That  is  the  trouble  with  you  that  के

 you  people  have  never  developed  a
 habit  of  listening  to  anybody.  It  is
 never  too  late  to  learn;  learn  it.  You
 are  the  fabricators  of  Khetri.  Have
 you  forgotton  that?  Who  created  a
 story  of  00  Harijan  women  having
 been  raped?  You  had  fabricated  Tt.
 You  are  going  around  the  country  and
 telling  those  poor  people  that  it  is
 the  Janata  Government  which  js  trou-
 bling  them.  But  you  are  responsible
 for  it  and  you  are  inciting  crimes;  you
 are  committing  crimes.  Please  look
 within  yourself  and  give  us  an  as-
 surance  that  you  will  not  have  any
 criminal  jn  your  party  and  the  rule
 of  law  shall  be  restored  and  the  pre-
 ventive  detention  shall  go  for  all  time.
 Please  have  the  decency  to  congratu-
 late  us.
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 SHRI  CHITTA  BASU  (Barasat):
 Mr,  Chairman,  I  rise  to  welcome  the
 Repeal  Bill,  Sir,  while  welcoming
 this  measure  for  the  repeal  of  the
 most  hated  Act,  I  would  also  fail
 in  my  duty  if  I  do  not  m€ntion  the
 courage  taken  by  a  large  number  of
 Members  on  the  Janata  benches  who
 real]¥  made  the  Government  to  revise
 their  decision  with  regard  to  the  com-
 plete  repeal  of  this  hateq  Act;  in
 pariicular,  I  will  be  failing  in  my
 duty  If  I  do  not  mention  the  valient
 fight  that  was  offered  by  my  distin-
 guished  colleague  and  hon.  Member,
 Shri  Jethmalani  on  this  very  Floor  of
 the  House  on  the  very  day  of  the  in-
 troduction  of  the  Criminal  Procedure
 Amendment  Bill  incorporating  certain
 hateg  sections  of  the  MISA.  I  do  not
 like  to  tread  on  the  beaten  track  of
 the  subject.  I  will  only  like  to  draw
 the  attention  of  the  hon.  Minister
 who  is  piloting  the  Bill  te  this  aspect
 that  when  we  are  repealing  this  hated
 MISA,  I  think,  in  differént  States  of
 Our  country,  there  are  laws  provid-
 ing  for  preventive  detention.  For  his
 information,  I  will  like  to  draw  his
 attention  to  this  fact  that  as  per  in-
 formation  by  his  Ministry  as  on
 1-12-1977,  more  than  7  States  even

 today  have  on  their  statute  books  laws
 providing  for  detention  without  trial.
 I  woulg  like  to  mention  some  of
 them.  They  are:  The  Andhra  Pradesh
 Preventive  Detention  Act,  1970.  The
 Rajasthan  Preventive  Detention  Act,
 1970.  The  Uttar  Pradesh  Rashtra
 Virodhi  Tatwa  Niwaran  Adhiniyam,
 1970,  The  Madhya  Pradesh  Lok  Avya-
 vastha  Nivaran  (Asthai  Shaktiyan)
 Adyadesh,  977  and  of  late  The
 Jammu  and  Kashmir  Public  Safety
 Ordinance,  1977.  What  I  want  to
 mention  is  this.

 (Interruptions)

 No,  no,  you  do  not  know.  You  edu-
 cate  yourself,  Mr.  Vasant  Sathe.  Do
 not  get  educated  in  the  way  you  got
 educated  earlier.

 While  I  welcome  the  move  of  the
 Government  to  repeal  the  MISA,  I
 also  welcome  the  spirit  shown  by  my
 hon.  friend,  Shri  Jethmalani  to  out-
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 law  detention  without  trial,  I  want
 dhat  the  Government  should  also  give
 an  assurance  to  the  effect  that  they
 would  strive  to  see  that  the  Constitu-
 tion  of  our  country  should  be  proper-.
 ly  and  suitably  amended,  so  _  that
 there  may  not  be  any  law  in  any  part
 of  the  country  providing  for  deten-
 tion  without  trial.

 In  this  connection  I  would  also  like
 to  mention  the  statement  which  was
 quoted  by  the  hon.  Minister  while
 piloting  the  Bill—the  statement  made
 by  Shri  8,  D.  Jatty  on  March  28,  1977,
 on  this  very  question  of  MISA:

 “A  thorough  review  of  the  Act
 (MISA)  will  be  undertaken  with  a
 view  to  repealing  it  and  examining
 whether  the  existing  laws  need  fur-
 ther  strengthening  to  deal  with  the
 economic  offences  anq  security  of
 the  country  without  denying  the
 right  of  approach  to  courts.”

 This  statement  implies  two  points:
 one,  repeal  of  the  MISA;  and  _  the
 other,  whether  the  existing  laws  can

 be  further  strengthened  to  take  care
 of  certain  economic  offences  and  offen-
 ces  committed  by  anti-social  elements.
 I  think,  while  Government  has  accep-
 ted  the  principle  of  repealing  the
 MISA,  Government  have  also  come  to
 this  conclusion  that  the  existing  laws
 are  sufficiently  strong  to  deal  with  the
 economic  offences  and  other  offences
 under  the  existing  ordinary  laws.  I
 want  that  kind  of  an  assurance  from
 the  Government.  I  want  to  know
 whether  this  conclusion  hag  been  rea-
 ched  by  the  Government  or  not,  be-
 cause  there  is  a  dangerous  trend  jn
 this  House  which  means  that  there
 might  be  a  necessity  for  special  laws
 which  might  provide  for  detention
 without  trial.  As  a  matter  of  fact,
 my  friend,  Mr.  Kanwar  Lal  Gupta,

 has  gone  to  the  extent  of  saying  that
 the  situation  as  it  exists  today  war-
 rants  a  specia]  or  ३०८६९  kind  of  an
 Act  to  deal  with  anti-social  elements
 or,  in  his  words,  to  maintain  properly
 the  law  and  order  situation.  I  thorou-
 ghly  qisagree  with  him.  According  to
 us,  the  existing  laws  are  strong
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 enough  to  deal  with  the  economic
 Offences  and  the  offences  that  are  like-
 ly  to  be  committed  by  anti-social  ele-
 ments.  There  is  no  dearth  of  laws  in
 this  country.  The  point  is  this.  We
 should  not  give  this  Government  an

 opportunity  to  take  to  that  path  which
 was  taken  by  the  regime  of  authorita-
 rianism.  |  think,  the  view  of  the
 overwhelming  majority  in  this  House
 is  against  the  emergence  of  authorita-
 rian  ruje  in  this  country.  If  we  are
 really  interested  in  wiping  out  the
 trends  of  authoritarianism  in  our  coun-
 try,  it  is  necessary  to  bring  about  so-
 cio-economic  changes  so  that  the  peo-
 ple  can  be  and  will  be  involved  in  the
 matter  of  administration.

 In  this  connection  I  want  tu
 refer  to  the  most  mischievous
 information  given  by  Mr,  Sathe
 regarding  West  Bengal  Government.

 The  West  Bengal  Government
 does  believe  that  the  State  can  be  run
 properly  and  the  law  and  order  situa-
 tion  can  be  brought  under  control
 without  resort  to  any  kind  of  preven-
 tive  detention.  As  a  matter  of  fact,
 Mr.  Chairman,  vou  will  be  happy  to
 learn  that  20,009  political  prisoners
 have  been  released  as  a  measure  of
 political  amnesty  after  the  jnstallation
 of  the  Left  Front  Government.  I  can
 claim,  and  am  proud  to  say,  that  the
 law  and  order  situation  in  the  State
 of  West  Bengal  is  in  no  way  worse
 than  that  prevailing  in  any  other  State
 in  the  country  today.  The  philosophy
 of  the  West  Bengal  Government  is
 that  law  and  order  is  a  question  which
 cannot  be  dealt  with  by  the  trigger-
 happy  Police;  the  law  and  order  situa-
 tion  can  be  properly  tackled  if  the
 vast  masse,  of  our  people  are  invol-
 ved  in  the  administration  of  the  State.

 Therefore,  I  would  also  like  to  re-
 mind  my  esteemed  frieng  Prof.  Mava-
 jlankar  who,  in  his  anxiety  to  be  a  dis-
 tinguished  Parliamentarian,  has  also
 found  the  necessity  for  some  kind  of
 a  special  law  to  deal  with  the  anti-
 social  elements....

 PROF.  P.  G.  MAVALANKAR:  I
 never  said  that:  nor  did  I  mean  it.
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 SHRI  CHITTA  BASU:  I  am  happy
 to  hear  it.

 So,  if  we  really  want  to  create  a
 congenial  situation  for  the  democratic
 functioning  of  the  country,  for  the
 strength  of  Parliament  and  the  fabric
 of  Parliamentary  derrocracy,  it  ig  not
 the  existing  socio-economic  system
 which  can  really  guarantee  the  streng-
 thening  of  the  fabric  of  Parliamentary
 democracy.  Therefore,  it  is  for  the
 Janata  Polity  to  take  a  lesson  from
 history.  If,  in  the  name  of  fighting
 the  forces  of  authoritarianism,  they
 maintain  and  preserve  the  forces  of
 authoritarians.  they  will  have  no
 other  alternative  but  to  take  to  the
 hated  methods  which  6  erstwhile
 authoritarian  regime  had  taken  resort
 to.

 Therefore,  I  would  again  plead  with
 my  friend,  Mr.  Jethmalani  not  to  say
 that  it  is  not  the  time  to  act.  It  is
 time  for  this  Hon,  and  august  House
 to  see  that  the  Constitution  is  suitably
 amended  to  prevent  detention  without
 trial.  This  sanction  in  the  Constitu-
 tion  and  the  repeal  of  the  MISA  can-
 not  go  together.  If  We  are  really  se-
 rious  about  the  repeal  of  the  MISA
 we  have  to  do  away  with  the  Consti-
 tutional  sanction  for  preventive  deten-
 tion  without  trial.  Therefore,  I
 would  once  again  appeal  tg  my  friend
 Shri  JethmalJani  not  to  say  that  the
 time  is  not  ripe  for  the  deletion  of  the
 Constitutional  provision  and  for  out-
 lawing  detention  without  trial.  This
 is  the  test  as  to  whether  the  Janata
 Government  really  sincere  about  fight-
 ing  the  different  forces  of  authorita-
 rianism  and  strengthening  the  fabric
 of  Parliamentary  democracy,  as  my
 g00q  friend  Prof  Mavalangar  wishes.

 श्री  रास  विलास  पासवान  (  हाजीपुर):
 समापति  महोदय  ,  मेरा  व्यवस्था  का

 प्रश्न  है  7  पालियामैंट  का  कोई  भी

 प्रोसीजर  एक  तरीके  से  चलता  है  ।

 डा०  रामजी  सिंह  के  नाम  के  बाद  श्री

 ब्र॒जभूषण  तिघारी  कानामथा,  उनके  बाद

 मेरा  नाम  था,  लेकिन  हम  लोगों  को  मौका

 श
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 से  दे  ऋझर  दूसरे  लोगों  को  मौका

 दिया  जाता  रहा  ।  हम  लोग  प्रभी

 तक  यह  समझते  थे  कि  पार्टी  के  ञ्राधार

 पर  लिस्ट  चलतो  है,  लेकिन  शाज  एक
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 कर  5  सिनट  पर  ख़त्म  होने  वाला  2  I

 sal  मिनिस्टर  साहब  का  जबाब  देना  है।
 उस  के  बाद  क्लाज  वाई  क्लाज  करना  पड़ता

 है  ।  तो इम  में  हमारी  यह  मजबूरी  है
 नया  ऊकार्मू्ला  निकाला  गया  है  कि

 स्टेट-वाइज  बुलाया  जायेगा  ।  सभापति

 महोदय  नेकहा  है  कि  स्टेट-आाइज़  लिया

 2  फका  मतलब  है  कल  आप  जाति-वाइज

 नेग  |  आपको  लिस्ट  के  मगबिक  चलना

 चाहिये  था,  लेकिन  जिन्होंने  नाम  नहीं
 दिये  हैं,  उन  को  बुलाया  जा  रहा  है  ।

 कि  समय  बहुत  क्रम  है  t

 I  am  in  your  hands

 श्री  रास  विलास  पासवान  :  आप

 हमें  समय  दोजिए  ।  हम  लोग  चेशरे

 की  मर्थादा  रखते  हैं,  इसालए  हमें  समय

 नहीं  मिलता  |

 हम  लॉग  कल  से  यहां  बेड़े  हुए  हैं,  हम
 लोगों  ने  नाम  दिये  हैं,  दूसर  नम्बर  पर

 मेरा  नाम  था,  लेकिन  हम  को  नहीं  बुलाया
 गया  ।

 SHRI  BALWANT  SINGH  RAMOO-
 WALIA  (Faridkot):  My  party  has  not
 been  given  even  a  single  minute.

 MR.  CHAIRMAN:  That  is  why  I
 am  asking  you.  I  am_  in  the  hands
 of  the  hon.  House.  There  are  other
 names  also.  Besides  your  name,  Shri
 Asaithambi’s  name  is  also  there.  But
 my  difficulty  is  that  the  time  is  very

 बात  समझ  रहा  हू  short.  This  debate  has  to  be  ended  at
 805  hrs.  The  Minister  has  yet  to  re-
 ply.  Unless  the  time  is  again  extend-
 ed,  it  is  not  possible  to  accommodate
 all  the  Members.

 सभापति  महोदय  :  ग्रापनेजा  कहा  है  ,

 बहू  बिलकुल  ठीक  है  ।  मैं  आपकी

 श्री  राम  नरेश  कुशवाहा  (सलमपुर)  :

 क्या  जिन  को  आप  जानते  हैं,  उन  को

 बुलायेंगे  ?  हम  ने  पहले  से  नाम  दिया  हुमा

 है,  फिरभोडम  कमौफा  नहों  मिला  है  |  श्री  राम  विलास  पासवान  :  जाप  समय

 PROF.  DILIP  CHAKRAVARTY  agree  is

 (Caleutta-South):  If  necessary,  the
 time  should  be  extended:  everyone  al  धनिक  लाल  मण्डल  :  यह  तो

 Id  lik,  k.  en —_-  =  were
 मसा  को  रिपील  करने  वालाबिल  है  i]

 समापति  सहोदव
 :  मेरे श्राने से

 पहले  सहोदय  :  मिनिस्टर
 क्या  हुमा,  या  कैसे  किथा  गया  मुझे

 है
 हे

 मालूम  नहों  है,  लेकिन  मेरे  आने  पर  जा  साहव  कहते  हैं  कि  यह  तो  नीसा  को  रिपील

 लिल्‍््ट  मुमे  दो  गई,  वड़  स्टेट-जाइज  लिस्ट  करने  बाता विल  है,  इत  में  आप  और

 बना  कर  रखों  हुई  थी  ।  यह  ठीक  है  कि  क्या  वात  फरना  चाहते  हैं,  तो  मैं  कया
 जाप  के  ब्ह्पि  मने जो  लिस्ट  दिया  है,
 उत  के  मुताबिक  बुलाता  चाहिये,  लेकिन  कभी-

 कभी  चेग्रमैन  को  डिस्क्रशन  होता  है,

 वहू  डिस्क्रीगन  एक-दो  क्रे  लिये  ले  सकते  हैं,
 सब  के  लिये  नहों  होना  चाहिये  ।  जा

 कछ  हुमा  है,  वह  हुप्रा  है--आप  जानते

 हैं  इस  बिल  के  लिये  दो  घन्टे  थे,  दो  घन्टे

 और  बढ़ा  दिये  गये,  वह  समय  भी  6  बज

 सभापति

 करू

 Shri  Asaithambi,  I  am  giving  you  a
 few  minutes  to  speak,  because  you
 said  you  have  been  to  jail  and  you
 suffered.

 श्री  राम  विलास  पासवान  :  रामयर

 नहीं  बढ़ाया  ।  हम  लोगों  का  क्‍या  होगा  |
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 क्रो  उसेन  हुए.  लोगों.  क,

 भाषण  कब  हगा  ?  हम  लोग  अपना

 बयान  लिख  कर  भेज  दें।

 शी  राम  विलास  पासवान  :  हम  लागा

 की  क्या  ग़लती  है  ।  चग्मर  की  गलती

 हैं,  इस  में  हम  लोगों  का  क्या  दंष  t

 (व्यवधान  )

 सभापति  महे दय  ot  धाप  बेठिय।

 *SHRI  A.  ७.  P.  ASAITHAMBI  (Mad-
 ras  North):  Mr.  Chairman,  Sir,  at  the
 very  outset,  I  would  like  to  thank  you
 for  giving  me  an  opportunity  to  say  a
 few  words  on  the  MISA  Repeal  Bill
 under  discussion.

 Sir,  it  will  be  no  exaggeration  to
 emphatically  assert  that  this  MISA
 Repeal  Bill  is  being  welcomed  by  the
 entire  nation.  The  Maintenance  ot
 Internal  Security  Act,  as  its  very  name
 suggests,  was  meant  to  protect  and
 preserve  the  internal  security  of  the
 nation.  If  this  legislation  had  been
 used  for  the  purpose  for  which  it  was
 enacted,  the  people  of  the  country
 would  have  had  no  grouse.  But,  as  is
 known  to  every  one  in  this  House,
 this  Act  was  used  for  perpetuating
 one  single  individual  in  power  for  ever.

 On  June  12,  1975,
 High  Court  nullified  the  election  of
 Shrimati  Indira  Gandhi,  the  then
 Prime  Minister.  If  she  had  wanted  to
 nurture  and  nourish  democratic  ethics
 and  foster  democratic  ethos  in  the
 country,  she  should  have  honoured  the
 verdict  of  the  Allahabad  High  Court
 and  quitted  the  Government.  But  she
 conspired  with  her  cohorts  and  declar-
 ed  the  Emergency  on  June  25,  975  not
 for  the  purpose  of  maintaining  the  in-
 ternal  security  in  the  country  but  for
 sustaining  herself  in  power.  She  put
 in  prison  overnight  all  the  respected
 national  leaders  of  the  country.  By
 stifling  the  voice  of  dissent,  which  is
 soul-force  of  democracy,  she  killed

 the  Allahabad
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 democracy  in  the  country.  She  con-~
 verted  the  entire  country  into  a  prison-
 house  for  those  opposed  to  her  conti-
 nuance  in  office.

 The  hon.  Member,  Shri  Sathe,  who
 spoke  just  now  in  defence  of  this
 Emergency  and  its  ally  MISA,  was  a
 Member  of  this  House  then  and  he
 was  quite  conversant  with  the  happen-
 ings  around  him.  He  was  a  silent
 spectator  then  and  today  he  is  voci-
 ferous.  He  spoke  as  if  MISA  was  made
 use  just  for  the  purpose  of  maintain-
 ing  internal  security  of  the  country
 and  he  waxed  eloquent  about’  the
 atmosphere  of  agitation  then  prevalent
 in  the  country.  But  he  did  not  say
 who  was  the  spring-board  of  such
 agitation.  Perhaps  in  his  concept  of
 democracy  agitation  is  barred.

 I  have  the  honour  to  belong  to  a
 political  party  which  opposed  the  de-
 claration  of  Emergency  and  the  indis-
 criminate  use  of  MISA.  The  Dravida
 Munnetra  Kazhagam  in  Tamil  Nadu
 and  its  leader  Shri  Karunanidhi
 opposed  in  unequivocal  terms  Emer-
 gency  and  the  misuse  of  MISA,  and
 thus  incurred  the  wrath  and  fury  of
 the  defiler  of  democracy.  On  January
 31,  1976,  Shrimati  Indira  Gandhi  show-
 ed  no  compunction  in  dismissing  the
 duly  elected  DMK  Government  in
 Tamil  Nadu  just  for  the  sin  of  support-
 ing  democratic  elements  in  the  country.
 I  was  a  victim  of  MISA  and  was  in
 prison  for  more  than  a  year.  Many  of
 my  colleagues  were  put  behind  bars
 just  because  they  were  defenders  of
 democracy,

 Here  I  would  like  to  express  my  re-
 gret  that  the  Janata  Government  did
 not  do  justice  to  the  country.  I  wish
 that  as  soon  as  Janata  Party  came  to
 power  in  977  the  Government  had
 arrested  under  the  very  same  MISA
 Shrimati  Indira  Gandhi  and  her  con-
 spirators  for  the  very  crime  of  misus-
 ing  the  provisions  of  MISA.  If  the
 Janata  Government  had  done  this  at
 that  time,  we  would  have  been  spared

 *The  original  speech  was  delivered  in  Tamil.  J
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 the  sorry  spectacle  of  Members  like
 Shri  Sathe  eulogising  his  leader  as  the
 saviour  of  democracy,’  who  according
 to  him  used  MISA  to  save  the  country
 from  the  impending  chaos.  I  have  no
 words  to  describe  the  horrors  of  atro-
 cities  committed  during  the  Emer-
 gency  by  taking  shelter  under  MISA.

 As  my  hon.  friend,  Shri  Jethmalani
 stressed,  any  preventive  detention  is
 anathema  to  democracy.  The  Govern-
 ment  of  India  have  shown  wisdom  in
 not  pursuing  with  the  idea  of  amend-
 ing  the  Criminal  Procedure  Code  for
 incorpurating  certain  provisions  of
 MISA.  I  would  like  to  stress  that
 nothing  that  smasks  of  anti-democratic
 trends  should  be  encouraged  by  the
 Janata  Government.

 Before  I  conclude,  I  would  like  to
 refer  to  the  pitiable  plight  of  many
 hundreds  of  families  of  MISA  and
 Emergency  victims.  Along  with  me,  a
 Member  of  this  House,  Shri  Chitta
 Babu,  belonging  to  my  party  was  de-
 tained.  He  died  in  prison.  Shri  Bala-
 krishnan  of  Sattur  died  in  Madurai
 prison.  All  over  the  country  many
 hundreds  of  people  who  were  detained
 died  in  prison  leaving  their  families  ta
 fend  for  themselves.  I  appreciate  that
 Rs.  500  or  so  is  being  given  to  those
 Emergency  and  MISA  victims  who  are
 alive.  But  nothing  substantial  has
 been  done  to  give  succour  to  those  who
 have  lost  their  earning  members  dur-
 ing  the  Emergency.  I  want  to  plead
 with  the  Government  of  India  that
 they  should  not  rest  content  with  the
 repeal  of  MISA.  The  Government
 Should  formulate  .  plan  of  financial
 assistance  to  the  unfortunate  depen-
 dants  of  MISA  and  Emergency  victims.

 With  these  few  words,  I  join  my  col-
 leagues  in  welcoming  this  MISA
 Repeal  Bill,  which  should  have  been
 passed  lung  before.

 SHRI  BALWANT  SINGH  RAMOO-
 WALIA  (Faridkot):  I  am  thankful  to
 you  at  least  that  you  have  granted  my
 request.  I  belong  to  the  Akali  Dal,
 the  varty  which  fought  continuously
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 for  49  months  against  this  regime—
 the  regime  of  Mrs.  Indira  Gandhi.  Sir,
 for  490  months  the  Akali  Dal  never
 stopped  in  sending  jathas  against
 emergency.  We  did  not  stop  even  for  a
 single  day.  All  the  leaders  were  re-
 leased  on  420  to  l8th  of  January,
 but  our  Akali  Dal  suspended  its  agi-
 tation  against  emergency  only  on  25th
 of  January,  that  is,  7  days  later  on.
 Sir,  I  want  to  say  that  MISA  was  im-
 posed  to  keep  the  mighty  rule  of  the
 so-called  might  Shrimati  ji.  But  it  is
 not  the  mighty  rule  that  governs  the
 people  of  the  country;  it  is  the  people
 alone  who  decide  the  fate  of  this  coun-
 try.  They  are  the  real  rulers.  The
 chains  of  slavery  were  broken  by  the
 might  of  the  people.

 Then,  one  thing  I  want  to  say,  Sir.
 One  thing  remains  unsatisfied.  When
 we  used  to  get  MISA  warrants,  it  used
 to  be  written  therein:

 “You  are  being
 MISA.

 arrested  under

 Reason:—Not  to  be  disclosed  in  the
 public  interest.”

 The  real  reason  should  have  been
 not  ‘public  interest’  but  ‘Sanjay’s  inte-
 rest’.  The  only  thing  that  should  have
 happened  is  that  Mrs.  Indira  Gandhi
 and  her  son  Sanjay  Gandhi  should
 have  tasted  this  fruit  of  MISA.  They
 should  also  have  tasted  this  fruit,  as
 has  been  the  case  with  our  hon.  Agri-
 culture  Minister  who  remained  for  9
 months  in  detention.  There  were  in
 jail  my  two  leaders,  Sardar  Gurcharan
 Singh  Tohra  (President,  SGPC)  and
 Sardar  Jagdev  Singh  Talwandi  (Presi-
 dent,  Akalj  Dal).  So,  Sir,  she  should
 also  have  been  in  jail,  if  not  for  9
 months,  at  least  for  9  weeks  or  9
 days  at  least.

 She  should  have  known  by  now.  This
 Government  deserves  congratulations
 because  the  sharp-edged  weapens
 which  were  being  used  during  the  for-
 mer  regime  under  MISA  are  now  be-
 ing  taken  back.
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 (Shri  Balwant  Singh  Ramoowalia]

 But,  through  you  Sir,  I  want  to  ask
 ‘tthe  Government  as  to  what  is  being
 done  for  those  people  who  were  injured
 by  these  sharp-edged  weapons.  What
 is  being  done  for  them  who  fought  in
 the  jails  and  whose  properties  were
 confiscated  and  who  were  deprived  of
 their  rights  and  who  suffered  from  the
 diseases  for  all  these  days  in  the  days
 to  come?

 I  humbly  request  on  behalf  of  the
 Shiromani  Akali  Dal  that  a  special
 cell  should  be  established  in  the  Home
 Ministry  to  look  after  their  problems
 of  the  MISA  sufferers.  This  is  the
 tradition  under  the  Congress  regime.
 This  was  written  into  the  history.
 During  the  Congress  regime,  people
 who  fought  for  freedom  and  who
 brought  it  to  this  country  died  in  the
 ‘streets  under  miserable  conditions;
 they  sacrified  their  properties:  they
 lived  all  their  lives  i)  Jails  and  they
 died  in  the  streets  without  medicine
 in  the  Congress  regime.

 I  would  sound  a  note  of  caution  to
 the  Janata  Party  that  it  should  try  to
 see  that  the  people  who  suffered  and
 who  went  to  jails  during  those  days
 should  be  looked  after  very  well.  So,
 something  must  be  done  by  the  Gov-
 ernment  for  their  children  and  others.

 Thus,  I  support  this  Bill  again.

 श्री  राम  नरेश  कुशवाहा  (सलेमपुर,  yr

 सभापति  जी,  एकवक्य  मुझे  कहने  दीजिय  t

 सभ  पति  महोदय  फिट  तो  मुझे

 मानतीय  परासवात  और  मसानर्तीय  चक्रवर्ती

 ग्रादि  को  भी  मोक्रा  दता  पड़ेगा  ।

 श्री  राम  नरेश  कुद्दावाहा :  में  सरकार

 को  बाई  तत्र  इंगा  जब  गरीत्रों  का  भीसा

 सरकार  हटा  ले  ।  दफ़ा  «09  और

 110%  रहते  हुए  गरीबों  पर  मीसा  हमेशा
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 बरकरार  रहेगा,  उस  को  झाप  को  हटाना

 चाहिये  ।  इस  कामून  को  हटा  कर  प्राप
 धन  वालों  को  सुविधा  दे  रहे  हैं।  जो

 पैसे  के  बल  पर  मुक्रदमा  लड़ते  थे।  लेकिन

 गरीब ं  को  इससे  क्या  राहत  म्लिगी  ?

 उस  के  लिये  आपको  दफ़ा  i09,  0

 हटानी  चाहिये  ।

 PROF.  DILIP  CHAKRAVARTY:  I
 would  like  to  know  from  the  hon.
 Minister  whether  he  would  agree  to
 hold  an  enquiry  into  nearly  5,000
 deaths  as  also  those  that  were  maimed
 under  the  cover  of  MISA  _  between
 97]  and  1977,

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्रो  धनिक
 लाल  मंडल  )  :  श्रीमत,  कुछ  मानत.य
 संदस्पों  को  छोड़कर  सभी  ने  चाह  किसी
 शोर  केहों  इस  रिपल  बिल  का  स्व;गत
 किया  है.  आर  उन्होंने  जनता  सरकार  को
 इसके  लिये  मुबारकबाद  दिया  ।  माननीय
 सदस्यों  नेजां  प्रसन्नता  प्रकट  की  है  मैं
 उस  के  साथ  हुं  ।  लेकिन  उसी  के
 साथ  साथ  में  एक  कौशन  भी  देना  चाहता

 हूं गरीर  वह  यह  जैसी  की  आशंका  व्यकत  की
 गई  कि  जो  स्थिति  देश  में  है,  इसकी
 श्रौर  कुछ  सदस्यों  ने  इशारा  किया  कि  हिसा
 की  घटनायें  हो  रही  हैं,  कानून  को  लागों

 द्वारा  हाथ  में  ले  लेने  की  प्रवृति  बढ़  ही

 रही  है,  ग्रशांति  फल  रही  है  आदि

 घ्रादि  |  इस  तरह  की  जो  स्थिति  बन  रही

 है  शौर  देश  में  जो  कुछ  ताकतें  हैं  जे  इसका
 फ़ायदा  उठा  कर  देश  में  फिर  श्रयना  सर

 उठा  रही  हैं  प्रीर  देश  में  जं।  जम्हरियत
 के  लिये  या  शांति  व्यवस्था  के  लिये  शौर

 कानून  के  राज्य  के  लिथ  खतरा  पैदा

 कर  सकती  हैं  उस  की  ओर  भी  माननीय

 सदस्यों  का  ध्यान  देना  होगा  ।  यदि

 हम  चाहते  हैं,  और  हम  सब  चाहते  हैं
 जैसा  कि  भाषणों  से  स्पष्ट  भी  हैं,
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 हम  लोग  प्रफ्त्र  &  कि  जो  वायदा  किया

 गया  था  शौर  जो  जनता  पार्टी  का  इरादा

 है  भव  रहित  समाज  बनाने  का,  स्थनंत्र

 समाज  बनाने  का  जिसमें  सभी  निर्मय

 हो  कर  अपनी  बात  कह  सहें,  स्वतंत्रता-

 पूतवेक  झ्यती  बात  कह  सके  ऐसा
 समाज  बनाने  का  जो  हप्तारा  निश्चय  है

 उस  के  लिये  आवश्यक  था  कि  इस
 मीसा  कानूत  को  निरस्त  क्रिया

 जाए  |  और  ग्राज  यह  हा  रहा  है  ।

 माननीय  सदस्पां  ने  जो  यह  कहा  है
 कि  सरकार  का  कुठ  हिचकिचाहट  थी,

 सरकार  के  मन  गमे  द बातें  थीं  जिस  से

 यह  समव  लगा  मैं  यह  कहना

 चाहता  हूं  कि  इस  मैं  सरकार  के  लिये

 कोई  प्रतिष्ठः  का  प्रश्न  नहीं  है  यह
 जतनतंत्र  केस्वरास्थ्य  में  है  कि  सरकार

 जनमत  का  आदर  करता  है.  सम्मान

 करतों  है  ग्रीर  उसको  स्त्रोकारती  है
 जनता  सरकार  ने  जनभत  फका  आदर  किया।

 है  और  इपभें  उन  को  कोई  लज्जा

 या  णर्म  नहीं  है  |  हम  ने  इस  कानून
 को  निरस्त  करने  का  काम  किया  है

 जा  कि  सामने  है,  लेकिन  मानतीय  सदस्पों

 की  इन खु  में  अपने  को  शामिल  करते

 हुए  जो  मैंने  कुछ  सावधानी  को  बात

 कही  कि  ग्राज  जा स्थिति  है,  उसमें

 इसे  खत्म  करने  में  सबका  सहयोग
 सरकार  को  मिलना  चाहिये,  क्‍योंकि  कई

 मानतोय  सदस्यों  ने  कहा  कि  सरकार

 इस  स्थिति  से  निबटने  के  लिये  क्‍या  फरने

 जा  रहो  है  ?  कई  सदस्यों  ने  कुछ

 सुझाव  भी  दिये  थे  कि  भुख्य  मंत्रियों  का

 सम्मेलन  किया  जाये,  राजनीतिक

 दलों  के  नेताओं  का  सम्मेलन  किया

 जायें।  जो यह  सुझाव  आये  हैं,  यह
 सारे  सरकार  को  मान्य  हैं  श्रौर

 इस  बारे  में  इस  सदन  में  भी  आझ्राश्वा-

 सन  दिये  जा  चुके  हैं  1  जो  भी  दल  हैं,
 उन  के  नेताओं  झौर  भुख्यमंत्रियों  का

 सम्मेलन  किया  जायेगा  शौर  इस  पर
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 विचार  किया  जायेगा  -  मुझे  विश्वास
 प्रौर  भरोसा!  है  कि  जिस  उत्साह  से
 प्रौर  जिस  खुशी  से  हम  ने  इसफा  स्वागत
 किया  है,  ,  उसो  तरह  से  िधि  श्रौर  व्यघस्था
 की  स्थिति  कायम  रखने  भें,  कानून  की

 व्यवस्था  को  बनाये  रखने  मैं  हम  का  सदन
 का  ही  नहीं,  सदन  के  बाहर  जो  लोग

 हैं  उन  का  भी  सहयोग.  मिलेगा  ऐसी
 मैं  आशा  करता  हुं

 यह  बात  सही  है  कि  विधि  और

 व्यवस्था  कौस्थिति  में  देश  के  कुछ
 हिस्सों  में  जो  बिगाड़  पैदा  हरा
 है,  जिसकी  ब्रोर  मानतोॉय  सदस्थों  ने

 इशारा  किया  है  श्ौर  चिन्ता  व्यक्त  की  2,
 उमक  कार?  में  जायें  तो  श्राप  देखेंगे  कि  जो

 पुलिस  है  उसक।  मनोबल  घटा  हूँ  ।

 माननीय  सदस्य  श्री  जेठमलानी  ने  जो

 कारण  बताये,  वह  श्रपनी  जगह  पर  हैँ  और

 दूसरे  माननीय  सदस्यों  ने  जो  कारण  बताये,

 वह  श्पनी  जगह  पर  हैं  लेकिन  यह  सच  हैँ  कि

 पुलिस  वालों  का  मनोबल  घटा  हैं  |  पुलिस

 कोई  भी  काम  करे,  अच्छा  करे  या  बुरा  फरें,

 सब  उसकी  निन्दा  करते  हैं।  पुलिस  यदि

 कुछ न  करे,  तो  भी  निन्दा  होती है,

 अगर  पुलिस  कछ  करे  तो  भी  उसकी  निन्‍्दा

 होती  है  ।

 MR.  CHAIRMAN:  The  extended  time
 for  this  Bill  is  upto  805  hrs.  The
 time  is  already  over.  Is  it  the  pleasure
 of  the  House  to  extend  the  time  by  a
 few  minutes  till  the  Bill  is  passed.

 SOME  HON’BLE  MEMBERS:  Yes.

 श्री  धनिक  लाल  मंडल  :  यह  इसलिये

 कि  घिधि  व्यघस्था  का  हम  अपने  पक्ष  में  फायदा

 उठाना  चाहते  हैं,  उसका  पार्टीज़न  इस्तेमाल

 करना  चाहते  हैं,  श्रपने  दल  और  अपने  समूह

 के  लिये  उसका  फायदा  उठाना  चाहते  हैं,

 लेकिन  ऐसा  नहीं  होना  न्गहिप्रे  t
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 यदि  हम  इसको  पार्टीजन  न  बनाये,

 नेशनल  इश्यू  बनायें  और  जो  झच्छे  काम  हो

 रहे  हैं  उनमे  सहयोग  दे.  उसकी  प्रशंसा  करे,

 भरोसा  करें  और  जो  गलत  हो  उसकी  निन्‍दा

 करें  तो  बात  बन  सकतो  है  ।

 इसलिये  मैं  माननीय  संदस्पों  से  नित्रेदन

 करूंगा  कि  जो  सम्मेलन  बुलाया  जा  रहा  हैं.

 प्रधान  मंत्री  और  गृह-मंत्री  की  और  से  दल

 के  नेताओं  और  भुख्यमंत्रियों  का  सम्मेलन

 बुलाया  जा  रहा  है,  उसमै  सारो  बातों  पर

 चघिचार  कर  के  सही  निर्णय  लें,  उसका  जनता

 में  स्वागत  होगा  ।

 श्रो  भट्टाचायं  जी  ते  कहा,  श्री  मावलंकर

 जो  ने  कहा  कि  मीसा  को  निरस्त  किया  जा

 रहा  है,  लेकिन  अभी  भी  लोग  जनों  में  बन्दहैं  |

 मैं  कहना  चाहत।  हूं  कि  मसा  में  अभी  मात्र

 86  बंदी  हैं  -  इन  86  को  छोड  कर  बाकी

 सभी  लोग  रिहा  कर  दिये  गये  हैं  ।

 श्री  उग्रसेन  :  7  86  कोन  हैं  ?

 श्रो  घनिक  लाल  मंडल  :  इन  86  में

 67  विदेशा--पाकिस्तानी  हैं,  जा  पंजाब  की

 जेल  में  हैं  और  9  महाराष्ट्र  की  जेल  में,  जो

 एन्टी-सोशल  हैं,  ड्  डयन्ज  हैं।  महाराष्ट्र  सरकार

 को  भी  कहा  गया  है  कि  वह  उन्हें  नार्मल  ला

 के  तहत  लाये,  या  उन  को  छोड़े  ।  यह  कानून
 ग्रव  निरस्त  हो  रहा  है  ।  इस  लिए  प्रश्न  नहीं
 उठता  है  -  इस  लिए  यह  कहना  ठीक  नहीं  है

 र्व  न  86  व्यक्तियों  को  छोड़  कर  मीसा

 न्तगेत  कोई  जेल  में  है  ।  सब  को  छोड़
 गया  है  ।

 यह  कहा  गया  है  कि  देश  के  विभिन्न

 में  मिती-मीसा  लागू  हैं  -  इत  सम्बन्ध

 मैं  मध्य  प्रदेश,  काश्मीर  और  उत्तर  प्रदेश  का
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 नाम  लिया  गया  है।  जैसा  कि  बार-बार  स्प  &

 किया  गया  है,  यह  राज्यों  का  चिवय  है,  यह

 उन  का  अधिकार  है,  यह  उन  का  काय॑-शक्षेत्र

 है  1  वे  ऐसा  कानून  बना  सकते  हैं,  और

 उन  को  हम  से  मार्ग-दर्शन  की  भी  कोई  आव-

 ए्यकता  नहीं  है,  कोई  हमारी  कांकरेंस  की  भो

 ग्रावश्यकता  नहीं  है,  श्रोर  हम  से  कोई  सलाह-
 मश्वरा  करने,  या  राय  लेने  की  पम  आव-

 ण्यकता  नहीं  है  ।

 लेकिन  इस  के  बावजूद  हम  नोगां  ने

 बराबर  राज्यों  को  यह  सलाह  दी  है  कि  ऐसे
 जो  भी  कानतन  बनते  हैं,  उन  मैं  सेफ़गार्डर्ज

 क।  प्रावधान  होना  चाहिए  ।  जैसा  कि  माननीय

 सदस्यों  को  ज्ञात  है,  जब  काश्मीर  में  ऐसा

 कानून  बना,  तो  तत्कालीन  गह  मंत्री  जी  ने

 उन  को  पत्र  लिखा,  और  उन  से  यह  एथोरेस
 मांगा  कि  उस  में  एस  सफ़गाड ंत्‌  का  प्रावधान

 दीना  चाहिए,  जिसस  मीसा  की  झाडिटीज

 का  खत्म  किया  जा  सके  !

 श्री  बसन्त  साठे  :  जहां  जनता  पार्टी  की

 सरकार  है,  वहां  आप  क्या  करा  रहे  है  ?

 श्री  धनिक  ल।ल  मंडल  :  राज्या  के

 सम्बन्ध  मैं  जो  बातें  यहां  उठीं,  उन  के  बार

 में  मैं  आप  के  माध्यम  से  सदन  को  यह  झाश्वा-

 सन  देना  चाहता  हुं  कि  यद्यपि  वह  हमारा
 अ्रधिकार  नहों  है,  फिर  भी  जो  भो  ऐसे  कानून
 बने,  उन  मैं  सफ़गाड्ंज़  के  लिए  प्रावधान  होना

 चाहिए,  यह  हम  लोग  झवश्य  इनसिस्ट  कर

 रहें  हैं  आ्लौर  चाहते  हैं  कि  ऐसा  हा  ।

 जहां  तक  आग  के  बारे  में  बात  है,  मैंने

 स्थिति  फा  वर्णन  किया  है  श्रीर  कहा  है  कि

 हमैं  विश्वास  है  कि  ग्राडिनरी  ला,  नार्मल  ला,
 देश  के  कानून  स ेकाम  चल  सकता  है  |  लेकिन

 भ्रविष्य  के  लिए  हम  कोई  कमिटमेंट  नहीं  दे

 सकते  हैं  ।  हम  स्थिति  पर  नज़र  रखेंगे,  श्रौर

 जैसी  स्थिति  होगी,  उस  के  अनुसार  काम

 किया  जायेगा  t
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 sit  कराप्त  साठे  :  मंत्री  महोदय  मेरे

 सवाल  का  जवाब  दें  ।  केन्द्र  में  तो  श्राप  मीसा

 को  रह  करेंगे,  और  जिन  राज्यों  में  जनता

 पार्टी  फ्री  सरकारें  हैं,  क्या  वहां  उसको  चलने

 देंगे  ?  क्‍या  यह  श्राप  की  नीति  है  ?

 श्री  धनिक  लाल  मंडल  :  श्रो  सामताथ

 चटर्जों  ने  बहुत  फंडारमेंटल  बातें  कहीं  ।  हम

 चाहते  हैं  कि  चाहें  कोई  भो  सरकार  हो--
 श्रौर  जनतंत्र  में  सरकार  बदलती  रहती  हैं--

 इस  तरह  का  कातून  बागे  भी  न  बने  ।  इस

 के  लिए  भी  जनता  सरकार  प्रश्नत्न  कर  रही

 है  ।  संविधान  का  जा  45वां  संशोधन  आने

 वाला  है,  उसमें  जो  कुछ  उपबवन्ध  किये  गये  है

 उन  की  आर  में  आप  का  ध्यान  दिलाना

 चाहता  हुं  ।  वह  बिल  स्वीकृति  के  लिए  आप  के

 सामने  तगा 1  उपमें  ये  उपबन्ध  किये

 गये  है  |  उस  का  जा  कलाज़  जद  date

 अपेडमेंट  का  उसमें  ये  उपबनन्‍्ध  किये  गए  है  :

 The  initial  period  of  detention  cannot
 exceed  two  months  and  before  the
 expiry  of  the  said  two  months  the
 opinion  of  the  advisory  board  will  be
 required  to  be  obtained.

 (2)  The  Advisory  Board  shall  con-
 Sist  of  a  Chairman  who  shall  be  a
 serving  Judge  of  the  appropriate  High
 Court  and  the  two  other  members
 shall  be  serving  or  retired  Judges  of
 any  High  Court.

 (3)  The  provisions  of  22(7)  shall  be
 deleted  with  the  result  that  no  law
 could  be  made  for  detaining  any  per-
 son  for  a  period  exceeding  two  monthg
 without  obtaining  the  opinion  of  the
 Advisory  Board.

 (4)  The  amendment  relating  to  arti-
 cle  359  only  seeks  to  protect  the  rights
 under  article  2]  from  the  scope  of  any
 other  suspending  and  enforcement  of
 fundamental  rights.

 ये  उपबन्ध  उत  में  किए  गए  हैं  ।  इस  से  इतना
 ता  हो  ही  जायगा  कि  जो  शझ्राटिकल  359  को
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 इनवोक  कर  के  पिछले  दिनों  में  राइट  टु
 लिबर्दी  शरीर  राइट  z  लाइक  को  भी  सस्पेंड

 कर  दिया  गया  था  वह  नहीं  किया  जा  सकता

 है  ग्रौर  उस  के  साथ  साथ  इतना  तक  उसमें
 उपबन्ध  है  कि  दो  महीने  से  भ्रधिक  डिटेंशन

 नें  नहीं  प्ग्व्ा  जा  सकता  ।  (व्यवधान  )

 जो  प्रश्न  उठ  थे  उन  के  संबंध  में  हमें  जो  सूचना

 है  उस  के  बारे  में  यह  काम  हो  रहें  हैं,  उस

 के  संबंध  में  मैंने  थोड़ी  सो  जानकारी  दे  दी  ।

 मैं  माननीय  सदस्यों  का  बहुत  पन्यघाद

 करता  हूं  आर  उन  से  विनती  करता  हुं।.  इस

 को  सर्वसम्मति  से  पारित  करें  |

 श्री  उपग्नसत  :  मैं  मानतीय  मंत्री  जी  को

 एक  सुझाव  देना  चाहता  हूं  |

 सभापति  महोदय  :  ब[द  में  दे  दीजिए  गा  ।

 श्रो  उग्र  सेन  :  इपी  सत्रव  में  उन  से

 कहना  चादता  हूं  कि  जब  केन्द्रीय  सरकार  नेता

 विरोधी  दलों  और  मुख्य  मंत्रियों  का  सम्मेलन

 बुलाएं  जिस  में  मीया  अर  देश  के  दूसरे

 कानूतों  पर  विचार  विमर्ण  हो,  उस  में  मैं
 ह

 सुझाव  देना  चाहता  हुं  कि  इस  बात  पर

 भा  बिचार  किया  जाये  कि  किन  परिस्थितियों

 में,  किन  पस्थितियों  थें  जनता  पर  पुलिस  गोली

 चलाए  ।  चाहें  वह  जनता  पार्टी  की  सरकार

 हो  या  श्री]  साठ  फी  पार्टी  की  सरकार  हो  सब

 के  ऊपर  इस  प्रक्र  का  प्रतिबन्ध  लगाया

 जाना  चाहिए  और  इस  के  ऊपर  घिचार  किया

 जाना  चाहिए  कि  किन  स्थितियों  में,  श्राया

 हथियारी  बगावत  हें,  फौज  बगावत  करे

 या  और  कौन  सो  ऐसी  स्थिति  हो  जब  हम
 गोली  चलाएं  और  निह॒त्थों  पर  बिलकुल  गोली

 न  चलायी  जाय  इस  के  ऊपर  बिलकुल  विचार

 होना  चाहिए  ।  वहू  जो  मुख्य  मंत्रियों  का

 सम्मेलन  बुला  रहें  हैँ  उस  में  यह  भी  एजेंडा
 पर  रख  दिया  जाय  ।

 क्री  रामनरेदा  कुशवाहा  :  जो  गरीबों

 का  मीसा  है  धारा  .09  और  0  उस
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 को  हूटाने  के  बारे  में  आप  ने  कोई  जवाब

 नहीं  दिया  ।

 शो  घमिक  साल  सइल  :  उस  का  यहां
 क्‍या  सम्बन्ध  है  ?

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  repeal  the  Main-
 tenance  of  Internal  Security  Act,
 97l,  be  taken  into  consideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now  we  take  up
 clause-by-clause  consideration.  The
 question  js:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 MR.  CHAIRMAN:  Now,  ए€  take
 up  thirg  reading  of  the  Bill.  The  hon.
 Minister.

 श्रो  घनिक  लाल  मंडल  :  में  प्रस्ताव

 करता  हूं  कि  यद  विधेयक  पारित  किया

 जाय

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  be  passed.”

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  It  is  better  late  than  never,
 The  main  poison  tree  has  been  up-
 rooted.  But  there  is  some  thing  more
 which  perhaps  is  not  known  to  the
 House.  According  to  the  statement
 that  I  have,  there  are  laws  providing
 for  preventive  detention  even  today.
 Take  for  example  Andhra  Pradesh,
 The  Andhra  Pradesh  Detention  Act,
 1970,  date  of  notification  5th  March
 970  can  keep  a  person  without  trial
 on  preventive  detention  for  2  months;
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 come  to  Rajasthan.  The  Rajasthan  Pre.
 ventive  Detention  Act,  970,—can  keep
 a  person,  without  showing  anything
 under  preventive  detention  for  three
 months;  come  to  Uttar  Pradesh.  The
 Uttar  Pradesh  Rashtra  Virodhi  Tatwa
 Niwaran  Adhiniyam,  1970,  for  reasons
 connected  with  the  security  of  the
 State  or  disrespectful  of  objects  of  na-
 tional  veneration—one  year;  come  to
 Madhya  Pradesh.  The  Madhya  Pra-
 desh  Lok  Avyavastha  Nivaran  (Asthai
 Shaktiyan)  Adyadesh,  1977,  that  law
 ean  keep  people  behind  bars  without
 trial  under  preventive  detention  for
 three  months;  come  to  Jammu  =  and
 Kashmir.  The  Jammu  and  Kashmir
 Public  Safety  Ordinance,  one  year
 without  trial.

 Now  I  would  like  to  have  an  assu-
 rance  from  the  hon.  Minister  that  they
 would  advise  the  State  Governments,
 they  would  earnestly  request  the
 State  Governments  to  repeal  all  these
 black  Acts.  It  is  not  one  alone  here.
 There  are  many  guys.  My  hon.  friends
 here  talked  about  Cr.  P.C.  107  in  the
 jails,  wherever  I  have  been,  I  have
 seen  scores  of  hundreds  of  boys.  I
 asked  “what  has  brought  you  here?”
 and  they  said  “one  fine  morning  the
 police  comes  and  takes.

 197/109  धारा  में  पकड़ा  गया,  चलो  t

 The  second  thing  is,  Article  22()  and
 Article  22(7)  empower  Parliament  to
 enact  legislations  providing  for  deten-
 tion  without  trial  for  the  country  4s
 a  whole;  Seventh  Schedule  to  the  Con-
 stitution  list  l]  Concurrent  List  (3)
 empowers  both  Parliament  and  State
 Legislatures  to  enact  legislation  pro-
 viding  for  detention  without  trial;  Pro-
 posed  Constitution  (45th  Amendment)
 Bill,  only  amend  the  relevant  provi-
 sions—power  to  enact  legislations  for
 detention  continues  tp  remain.  These
 two  Articles  should  be  scrapped  forth-
 with  so  that  in  future  you  do  not  have
 Mrs.  Gandhi  coming  again  tg  suck  the
 blood  of  the  country  and  ruin  thous-
 ands  and  thousands  of  families.

 This  igs  most  important.
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 SHRI  VASANT  SATHE:  Only  Na-
 xalites’  will  come.

 SHRI  JYOTIRMOY  BOSU:  We  will
 answer  that.  My  hon.  friends  have
 talked  about  the  rehabilitation  of  all
 those  who  have  suffered  under  MISA

 during  Emergency.  From  1971,  spe-
 cially  after  972  in  greater  number,
 MISA  has  been  taking  a  heavy  toll
 of  family  lives,  human  lives,  minimum
 property  belongings.  I  know  when  I
 was  in  Rajasthan  Jail,  there  was  an
 advocate,  who  was  in  detention,  his
 widowed  old  mother,  who  had  a  small
 cottage  was  weeping.  IP  himself  came
 and  told  me  that  he  has  never  seen
 this  kind  of  unkind  things  in  thirty
 years  of  his’  service.  Therefore,  the
 Government  must  give  an  assurance
 that  those  who  have  suffered  due  ६०
 misapplication  of  this  wretched  law
 “MISA”,  the  Law  of  Jungle  as  we  des-
 cribed  it  in  1971,  they  should  be  re-
 habilitateqg  and  compensated  so  that
 in  future  the  Government  becomes
 careful  about  this  sort  of  thing.

 Another  most  disturbing  thing  is
 this.  The  Bhargava  Commission,
 which  was  conducting  its  work  in
 Andhra  Pradesh  and  bringing  out,  un-

 earthing  all  the  fictitious  and  fake
 stories  of  confrontation  with  the  Po-
 lice,  the  massive  murder  of  youth  that
 they  were  conducting—I  had  been  to
 that  Commission,  because  I  stayed
 in  the  Andhra  Pradesh  State  Guest
 House  and  the  hearing  was  being  neld
 in  the  next  room,  suddenly  the  present
 Government  in  order  to  conceal  tne
 misdeeds  and  black  deeds  of  the  past,
 directed  the  Commission  to  hold  its
 hearings  in  camera.  I  would  request
 the  hon.  Minister—since  the  Commis-
 sion  was  constituted  by  the  Home
 Ministry—to  intervene  and  see  _  that
 the  Commission  is  allowed  to  proceed
 without  hindrance  in  public  as  before
 because  this  sort  of  thing  cannot  be
 allowed  to  be  suppressed  in  the  inter-
 est  of  public.  I  have  nothing  much
 to  say.  ‘I  would  expect  that  these  few
 things  that  I  have  said  will  go  well
 into  their  mind  ang  they  will  act  ac-
 cordingly.
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 SHRI  K.  A.  RAJAN  (Trichur):  Sir,
 I  do  not  want  to  repeat  the  points:
 made  by  my  colleagues  earlier.  I
 think  this  is  a  very  vital  thing.  Even
 though  the  Janata  Government  pro-
 mised  to  repeal  MISA  on  the  inception
 of  power  itself,  but  unfortunately  for
 their  own  reasong  they  could  not  do
 it.  There  is  a  lot  of  talk  in  the  House
 On  the  special  situation,  special  en-
 actments,  special  court,  etc.  Some
 members  on  the  other  side  expressed
 their  view  on  the  special  situation.  But.
 in  my  opinion,  it  is  quite  out  of  place
 to  think  in  terms  of  special  situation
 etc.,  while  you  are  thinking  of  pro-
 tecting  the  rights  and  liberties  of  the
 people.  My  request  to  the  governmert
 is,  in  the  name  of  special  situation,
 such  things  should  not  be  done.

 As  Mr.  Bosu  pointed  out,  in  the  Sta-
 tes,  the  Preventive  Detention  Act  is
 still  continuing.  The  Janata  Party  js
 in  power  at  the  Centre  and  it  is  run-
 ning  the  Government  in  some  States.
 Still,  it  is  not  able  to  revoke  it  in

 those  States.  Unless  this  preventive
 detention  law  is  revoked  in  the  States,
 I  do  not  know  how  far  you  will  be
 able  to  save  the  situation.

 I  would  like  to  say  something  about
 the  prisoners.  My  colleague,  Prof.
 Mavalankar  mentioned  that  hundreds
 of  prisoners  are  rotting  in  jail  just  be-
 cause  of  their  political  convictions.
 When  you  are  doing  away  with  this
 nasty  legislation,  why  are  you  not

 ‘thinking  of  the  prisoners  languishing
 in  the  jail  in  various  States?  Recent-

 ly  I  heard  that  the  West  Bengal  Gov-
 ernment  just  sent  an  appeal  to  the  An-
 dhra  Government  to  release  some  pri-
 sonergs  in  the  jails  in  Andhra,  but  it
 was  turneg  down.  It  was  shameful  on
 the  part  of  that  Government  to  have
 done  so.

 So  much  was  spoken  about  the  pro-
 tection  of  the  rights  and  liberties  of
 the  people.  With  all  the  good  inten-
 tiong  of  the  Janata  Government  in  re-
 pealing  this  Act,  I  am  sorry  to  say  that
 the  rights  and  liberties  of  the  down-
 trodden  are  not  being  protected  and
 they  are  being  trampled  upon  in  this
 country.  I  do  not  want  to  quote  ins-
 tances.  But  so  far  as  the  working
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 classes,  peasants  ang  Harijans  are  con-
 cerned,  their  rights  for  organisation,
 rights  for  bargaining  etc.  are  being
 trampled  ypon.  We  know  the  unfor-
 tunate  jnstance  of  Pantnagar.  There
 the  question  of  right  of  organisation
 was  involved,  whether  a_  particular
 union  should  be  recognised  or  ‘ot.
 Those  rights  are  still  trampled  upon
 by  those  in  authority.  There  wag  the
 question  of  the  right  of  Bailadilla
 workers  to  have  a  peaceful  demonstra-
 tion  before  that  public  sector  under-
 taking  office  against  retrenchment,  but
 they  were  shot  down.  You  know  ‘the
 history  of  Kanpur  Mills  and  Gwalior
 Mills.  The  Janata  Government  which
 is  boa-ting  of  normalcy  should  see  that
 these  things  are  not  repeated,  Whi'e
 welcoming  the  repealing  of  this  Act,  3
 submit  that  it  shoulq  be  kent  in  mind
 that  simply  by  repealing  such  legisla-
 tions  yeu  cannot  protect  the  rights  und
 liberties  of  the  people  unless  vou  tac-
 kle  the  social  and  political  problems
 behind  all  these  things.  Unless  you  do
 that.  bv  legislation  alone  vou  cannot
 protect  the  rights  and  liberties  of  the
 neople.

 श्री  धनिक  लाल  मण्डल  :  महादय,  जमी

 वसु  साहब  ते  जो  प्रश्न  उठाया  है--मीसा

 वन्दियों  के  सम्बन्ध  में.  मैं  निवेदन  करना

 चाहता  हुं  कि  दोनों  तरह  के  बन्दियों  के  लिय
 न्म्न्जी  भीसा  में  गिरकतार  हुए  तथा  जो

 tro MES  स०  झआई०  उार ०  में  गिरफ्तार

 हु  ए--जिन  की  मत्यु  जेल  में  हुई  या  पैरोल  पर

 छुटने  के  वाद  हुई  या  जेल  से  छुटते  के  तीन

 हीने  के  भीतर  हुई,  इन  के  लिये  योजना

 बनी  है  गौर  वह  लागू  भी  हो  गई  है.  उन  के

 डिबेण्डन्ट्स  को  200  रुपया  माहवार  मिलेगा  |

 एक  माननोय  सदस्य  :  कब  से  ?

 श्री  घनिक  लाल  मण्डल  :  व  से  उन  को

 मृत्यु  हो  गई  है  ।

 श्री  ज्योतिमय  बसु  :  97  से  होगा  या

 975  से  होगा  ?  मीसा  का  जन्म  तो  972

 में  हुआ  था  ।
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 ot  घधनिक  लाल  सण्छ्ल  :  i975  4

 होगा  |

 श्री  ज्योतिमंय  बसू  :  97]  के  बहुत  से

 केस  पश्चिमी  बंगाल  में  है  ।

 श्री  धनिक  लाख  मण्डल  :  उस  के  लिथ

 योजना  स्वीकृत  हो  चुकी  है  ।

 MR.  CHAIRMAN:  The  MISA  Bill
 was  passed  in  97l.  I  was  there  then.
 I  am  happy  I  am  presiding  over  the
 liquidation  of  that  Act.  At  that  time,

 I  tore  this  Bill.

 उस  वक्‍त  मैं  इस  बिल  को  अत्राज़  कर  रहा  था,

 लेकिन  जब  मेरी  बात  नहीं  सुनी  गई,  ता  मैंने

 उस  बिल  को  काड  दिया  था  1

 *  था.  very  happy  you  are  doing  iis
 thing  now.  It  was  passed  in  1971.

 SHRI  JYOTIRMOY  BOSU:  The
 House  \-ould  like  to  have,  unanimousiy
 I  take  it  an  assurance  from  the  mini:-
 ier  that  those  who  have  suffered  be-

 cause  of  MISA  right  from  the  day  of
 the  creation  of  MISA  should  get  the
 benefit,  from  97l  onwards.

 PROF.  DILIP  CHAKRAVARTY:  Mr.
 Chailman,  ह  my  constituency  there
 is  one  couple,  I  know,  who  had  iost
 éll  their  children,  AJ]  their  children
 hid  peen  killed  under  the  cover  of
 MISA.

 PROF.  P.  6.  MAVALANKAR:  Is  it
 fror  97]  or  1975?

 MR.  CHAIRMAN:  1971.

 श्रो  धनिक  लाल  मण्डल  :  जो  याजना

 स्त्रीकृत  हुई  है.  वह  में  बतला  रहा  हूं  ।  मेरे

 कहने  का  बात  नहीं  है  ।

 श्रो  ज्योतिमें०  बसु  :  मीसा  ता  पहले
 से  लागू है  97)  से  यह  चला  श्रा  रहा  है  |

 श्री  धनिक  लाल  सण्डल  :  मीसा  श्रौर

 डॉ ०श्राई०एस०शाई०श्रार० ईन्श्र  To  के  तहत  जो  जेल

 में  मर  गये  या  पैरोल  पर  छूट  कर  मर  गये

 या  जेल  से  छूटने  के  तीन  महीने  के  अन्दर

 मर  गये,  उन  के  डिपेन्डेंट्स  के  लिए  योजना

 स्वीकृत  हो  चुकी  है  ।
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 ft  स्योतिमंय बसु  1971 साल से  a...

 (्यवधाम)  .  «  «

 PROF,  7,  (७  MAVALANKAR:  Mr.
 Chairman,  the  Minister  has  not  clari-
 fied  one  very  important  aspect  of  the
 inatter  which  was  brought  by  my
 triend,  Mr.  Chitta  Basu  and  by  Mr.
 Jyotirmcy  Bosu  also,  and  that  is,  at
 least  in  those  States  like  Rajasthan,
 Utter  Pradesh  ang  Madhya  Pradech,
 where  his  own  Party  is  in  power—I
 can  understand  about  other  States
 where  political  parties  are  different,  he
 may  perhaps  like  to  take  time  to  pur-
 suade  them—at  least  in  respect  of  those
 three  States  which  I  have  mentiuned
 where  Janata  Party  is  in  power  what
 are  they  now  going  to  do  to  tell  then

 ,that  having  repealed  MISA  at  the
 federal  level,  they  should  do  it  like-
 wise?  He  should  give  an  assurance  on
 this.

 MR.  CHAIRMAN:  He  says  he  will
 pursuade  them.

 PROF.  P.  G.  MAVALANKAR:
 Let  him  say  that  he  will  try.

 श्री  धनिक  ल।स  भण्डस  :  इस  बारे  में  मैं

 स्पष्ट  कर  दूं  कि  यह  उन  का  काय  क्षेत्र  है,

 फिर  भी  एडवाइस  दे  रहे  हैं  जैसे  काशमीर  का

 मामला  है  ।  हम  उन  क्रो  यह  एड्वाइस  कर

 "हे  हैं  कि ऐसा  कानून  बनाएं  कि  उस  में  एडी-

 क्यट  संफगाई  स  हो।  हम  लोगों  की  गारेन्टी

 Vo  आवश्यकता  नहीं  है,  हम  लोगों  से  राय-

 मश्विरा  करने  की  कोई  जरूरत  नहीं  है।
 उन  को  पावर  है  लेकिन  फिर  भी  जहां  ऐसा
 कर  रहं  हैं  वहां  हम  एडवाइस  कर  रहे  हैं  कि

 उस  में  एडीक्वेट  सेफगाई स  रखें  ।

 श्री  उप्रसंन  :  जो  मर  गये  या  जो  पेरोल
 पर  रहने  के  तीन  महीने  के  अन्दर  मर  गये,
 उन  के  लिये  तो  झाप  कुछ  कर  रहे  हैं  लेकिन
 जो  मीसाबन्दी  i9  महीने  जेल  में  रहे  अर
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 उन  के  घर  बरबांद  हों  गये,  नष्ट-भ्रप्ट  |

 गये,  उन  के  लिए  श्राप  ते  क्‍या  किया  ?  जब

 हम  लोग  जेल  में  थे  तो  हमारे  जिले  में  पुलिस

 के  कोतवाल  ने  खड़ें  हो  कर  सोशेलिस्ट  पार्टी

 के  दफ़्तर  को  नष्ट-अ्रष्ट  करवा  दिया  और

 कोई  रपट  उस  की  नहीं  लि  गई  ।  इसी  तरह

 से  मीसा  बन्दिथों  के  जो  परिवार  चौपट  हो  गये,

 उन  की  क्षतिपू्ति  श्राप  करेंगे,  यह  मैं  मन्त्री  जी

 से  पूछना  चाहता  हूं
 (Interruptions)

 SHRI  K.  A.  RAJAN:  At  least  in
 those  three  States  where  your  Farty
 33  in  power,  you  have  to  gee  that
 those  Acts  are  repealed.  That  is  the
 test  of  your  sincerity  in  bringing
 about  this  enactment.

 श्री  हुकम  देव  नारायण  यादव  (मधुबनी):

 भी  मंत्री  जी  ने  कहा  कि  .975  से  मीसा-

 बन्दियों  की  जा  क्षति  हुई  है,  उन  को  कुछ

 सहायता  दे  रहें  हैं  लेकिन  बिहर  आन्दोलन  में

 974  में  हम  लोग  भी  शर  ये  भी  स्वयं

 मीसा  के  प्रन्तगंत  गिरफ्तार  किये  गये  थे  |

 बिहार  आन्दोलन  में  हजारों  लोग  मीसा  के

 अन्तर्गत  काफ़ी  दिनों  तक  बन्द  रहें  ।  श्राप  कह

 रहे  हैं  कि  975  से  मिलेगा  ।  974  में  जहां

 हम  लोग  जेल  में  गये  या  जिन  की  बरबादी:

 हुई  उन  को  आप  इस  से  वंचित  करेंगे  +  इतना:

 ही  नहीं,  974  तो  दूर  रहा,  97  के  बाद

 1972,  973  4  इस  कानून  के  चलते  हुए

 लोग  मारे  गये  अर  बहुत  से  राजनीतिक  लोग,

 बन्द  किये  गये,  तो  जब  सरकार  इस  चीज़  को

 फर  रही  है,  तो  राब  को  समान  न्याय  दे

 मीसा  जब  से  लागू  हुआ  अर  उस के  प्रन्तगंत

 लोग  मारे  गये,  उन  को  भी  न्याय  मिलनाः

 चाहिये  ।  श्राप  975  से  करेंगे.  तो  974,

 का  क्‍या  होगा  ?
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 श्ची  लनिक  सास  मण्डल  :  मैंने  पहले  इस

 को  स्पष्ट  कर  दिया  है

 SHRI  CHITTA  BASU:  Mr.  Chair-
 man,  Sir,  there  is  only  one  point.
 The  Bhargava  Commission  ap-
 Pointed  by  the  Government  of  India
 is  now  holding  its  session  in  camera.
 Coulg  the  Government  of  India  advise
 the  State  Government  to  create  condi-
 tions  for  having  its  sessions  in  public
 instead  of  in  camera?  What  action
 do  you  propose  to  take  in  this  regard?

 श्री  घमिक्त  साल  मच्डल  7  से  मैं  सहमत

 हैं  ।  पब्लिक  हनी  चाहिये  ।
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 JULY  19,  978  M.LS.A.  (Repeal)  Bill  388

 MR.  CHAIRMAN:  The  question
 is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  House  now

 stands  adjourned  till  l  a.m.  tomorrow.

 8.30  hrs.

 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Thursday,

 July  20,  978/Asadha  29,  900  (Saka).


